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 LOK  SABHA

 Wednesday,  August  12,  959/Sravana
 21,  88l  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Deputy-SpEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Air  Accidents

 see

 f  Shri  Bibhuti  Mishra:
 \  Shri  9.  C,  Sharma:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 *334.

 (a)  the  detatis  cf  air  accidents  which
 Mave  taken  place  since  Ist  May,  959
 in  which  aircrafts  of  the  Air  India
 International  and  the  Indian  Airlines
 Corporation  were  involved;

 (b)  the  reasons  for  each  accident;
 and

 (९)  the  extent  of  loss  sustained  in
 each  accident?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  to  (c).  I
 Jay  on  the  Table  of  the  Sabha  a  state-
 ment  giving  the  requisite  information.
 TSee  Appendix  हा,  annexure  No,  mw

 श्री  विभूति  सिश्र  :  इस  स्टेटमेंट  को

 देखने  से  पता  चलता  है  कि  २७  मई,  सन्‌
 १६५६  को  दिल्ली-कराची  रुट  पर  एक्सीडेंट

 हुआ  था  और  इसमें  लिखा  है  कि---दी  एक्सी-
 डेट  इज  अंडर  इनवेस्टीगेशन  ।  मैं  जानता  चाहता

 हूँ  कि  यह  एक्सीडेंट  २७  मई  को  हुआ  था

 और  अभी  नक  इसकी  रिपोर्ट  नहीं  ग्रायी  है

 इसका  क्‍या  कारण  है  ?

 157  LSD--!.
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 श्री  मुहीउद्दीन  :  अभी  तो  सिर्फ  ढाई  तीन

 महीने  हुए  हैं  in  यह  इनवेस्टीगेशन  बहुत
 टैकनिकल  होते  हैं  मेरे  ख्याल  में  इस  मामले  में

 हमें  जरा  सत्र  से  काम  लेना  चाहिये  ताकि

 रिपोर्ट  करने  वालों  को  काफी  वक्‍त  और  खोज
 करने  के  लिये  मिल  जाये  |

 चरा  विभूति  मिश्र  :  अभी  माननीय  मंत्री

 जी  ने  बतलाया  कि  काफी  सब्र  करना  चाहिये
 क्या  तीन  महीने  का  वबत  थोड़ा  होता  है  ?

 उपाध्यक्ष  महोदय  :

 बात  होगी  ।
 यह  तो  बहस  की

 Maia  ।मश्र  :  हम  लोग  मेम्बर  हैं
 और  यह  सरकार  हम  मेम्यरों  के  मातहत  है
 शौर  आप  कहते  हैं  कि  मौर  करने  के  लिये  वप्त

 चाहिये  ।  इसको  अब  तक  हमारे  सामने  गौर
 के  लिये  ञ्  जाना  चाहिसे  था  1

 उपाध्यक्ष  महोंदिय  बेशक  सरकार
 मम्बरों  के  मातहत  2  लेकिन  क्वेश्चन  श्वर
 में  मातहती  की  बात  न  करें  ।  यह  तो  बहस
 की  बात  है  ।  आप  कहते  हैं  कि  वक्‍त  बहुत
 हैं  और  वह  कहते  हैं  कि  ज्यादा  नहीं  है  I
 ae  ने  अवर  में  इसका  फैसला  कैसे  होगा  ?

 श्र  विभूति  सित्र  :  आप  फैसला  कर
 दीजिये  ।

 क्रो  भक्त  दर्शन  :  श्रीमान,  माननीय  मंत्री
 जी  ने  कहा  कि  सब्र  करना  चाहिये  |  मैं  जानना
 चाहता  a  कि  कब  लक  सन्न  करना  पड़ेगा  ?

 प्यो  मुद्ीउद्दन :  मेरे  खयाल  में  ज्यादा
 सत्र  करने  की  जरूरत  ने  होगी  ।

 Shii  Tangamani:  In  the  secend
 accident  of  27th  May,  we  find  that  the
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 ‘pilot  was  able  to  bring  that  plane  safe-
 ly  back  to  the  Palam  airport.  May  I
 know  whether  there  will  be  any
 recognition  to  the  way  the  pilot  has
 avoided  any  accident?

 Shri  Mohiuddin:  I  am  glad  the  pilot
 had  the  presence  of  mind  and  it  is
 really  creditable  that  he  managed  the
 plane  in  spite  of  the  fact  that  the
 window  screen  was  broken  and  he
 himself  was  injured.  He  managed  it
 very  efficiently  to  bring  the  plane  to
 the  Palam  airport  more  than  350  or
 20  miles.

 Mr,  Deputy-Speaker:  Is  it  intended
 to  recognise  that  presence  of  mind?

 Shri  Mohiuddin:  I  have  no  informa-
 tion  about  that  from  the  Indian  Air-
 lines  Corporation.

 Shri  T.  B.  Vittal  Rao:  With  regard
 to  the  enquiry  regarding  the  accident
 of  the  Air  India  Internationa:  Plan—
 Rani  of  Agra,  may  I  know  whether
 the  Government  would  expedite  both
 the  departmental  and  the  other
 enquiry  in  view  of  the  fact  that  it  is
 an  international  service?

 Shri  Mohinddin:  I  do  not  know  what
 other  enquiry  the  hon.  Member  refers
 to.  At  present,  the  enquiry  is  depart-
 mental  by  the  Chief  Investigator  of
 the  Civil  Aviation  Department.  I  as-
 sure  the  hon.  Member  that  I  will  ask
 them  to  expedite.

 Shri  C.  R.  Pattabhi  Raman:  How
 goon  will  all  our  transport  be  equipped
 with  radar  equipment?

 Shri  Mohiuddin:  Sanction  has  been
 accorded  for  equipping  the  Viscounts
 with  storm  warning  radar  and  the
 equipment  process  will  begin  this
 year.  But,  I  cannot  say  how  long
 it  will  take  for  all  the  ten  to  be  eqiup-
 ped.  It  may  take  about  two  years.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  any  compensation  has
 been  paid  to  the  persons  injured  or
 their  families?

 Shri  Mohiuddin:  Which  accident?

 Mr.  Deputy-Speaker:  Whether  any
 compensation  is  proposed  to  be  paid
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 to  the  persons  injured  or  the  families
 of  the  dead?

 Shri  Mohiuddin:  In  this  Viscount
 accident,  there  was  injury  only  to  the
 pilot  and  his  co-pilot.  I  am  sure  they
 were  looked  after  very  well  by  the
 Airlines  Corporation.  There  were  no
 injuries  in  the  Super-consteilation.

 Mr.  Deputy-Speaker:  Next  question.

 Shrimati  Mafida  Ahmed  rose.—

 Mr.  Deputy-Speaker:  I  am  sorry  if
 I  have  passed  on.  I  have  passed  on.
 Next  question,

 Slum  Clearance  Work  in  Delhi

 *335.  Shri  Radha  Raman:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  the  slum  clerance  work
 in  Delhi  has  been  transferred  to  Delhi
 Municipal  Corporation;

 (b)  if  so,  what  considerations  guided
 Government  to  do  so;

 (c)  what  is  the  amount  which  Gov-
 ernment  had  allocated  for  this  work
 during  the  current  financial  year  and
 whether  that  too  was  passed  on  to  the
 Corporation;

 (d)  whether  as  a  result  of  this  the
 Government  have  thought  of  either
 winding  up  Delhi  Development  Autho-
 rity  or  passing  this  agency  as  well  to
 the  Delhi  Municipal  Corporation;  and.

 (e)  what  arrangements  Government
 have  made  for  slum  clearance  work
 in  New  Delhi  area  after  this  work  is
 passed  on  to  the  Delhi  Municipal  Cor-
 poration.

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes,  Sir.

 (b)  It  was  considered  that  the
 Municipal  Corporation  of  Delhi,  is
 more  suited  to  execute  slum  clearance
 schemes  than  the  Delhi  Development
 Authority.

 (c)  A  provision  of  Rs,  47  lakhs  as
 loan  was  made  for  the  Delhi  Develop-
 ment  Authority.  This  amount  is  pro-
 posed  to  be  placed  at  the  disposal  of
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 the  Ministry  of  Works,  Housing  and
 Supply  who  will  pass  it  on  to  the  Cor-
 poration  according  to  its  requirements.

 (d)  This  question  is  receiving  con-
 sideration.

 (e)  Slum  Clearance  Schemes  for
 New  Delhi  Municipal  Committee  will
 also  be  formulated  and  executed  by
 the  Municipal  Corporation  of  Delhi.

 Shri  Radha  Raman:  May  I  know
 whether  the  Government  of  India
 and  the  Municipal  Corporation  autho-
 rities  had  any  discussion  with  regard
 to  future  plan  of  slum  clearance  work
 in  Delhi  and  if  so,  what  decisions  they
 had  taken  in  order  to  see  that  the
 previous  work  was  in  co-ordination
 with  the  work  that  was  to  be  done
 now?

 Shri  Karmarkar:  Now,  the  work  has
 been  entrusted  to  the  Corporation.  I
 have  no  doubt  that  they  would  try  to
 do  it  in  co-ordination  with  the  previous
 work.  The  matter  of  fact  was.....
 (The  hon.  Deputy  Minister  of  Agricul-
 ture  Shri  M.  V.  Krishnappa  was  also
 seen  on  his  legs).

 Mr.  Deputy-Speaker:  Order,  order;
 two  hon,  Ministers  are  standing.

 Shri  Karmarkar:  He  is  trying  to  sit
 down.  The  Corporation  passed  a
 resolution  that  they  should  be  declared
 as  the  competent  authority  under  the
 Slum  Areas  Act.  The  Government  of
 India  considéred  the  matter  and  con-
 ceded  this  request  of  the  Corporation.

 Shri  Radha  Raman:  I  welcome  the
 decision  of  the  Government  so  far  as
 the  passing  on  of  this  work  is  con-
 eerned.  I  was  just  enquiring  whether
 after  having  decided  to  pass  on
 this  sum  of  Rs.  l  crore  and  several
 lakhs  to  the  Delhi  Corporation,  the
 Dethi  Corporation  will  have  a  certain
 ebligation  towards  the  Government  of
 India  with  regard  to  the  discharge  of
 this  responsibility  so  far  as  slum
 elearance  work  is  concerned  and  also
 in  accordance  with  the  general  plan
 of  slum  clearance  work  in  the  coun-
 try?
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 Shri  Karmarkar:  As  my  hon.  friend
 Knows,  the  Corporation  is  an  autono-
 mous  body  and  in  their  functions,  the
 Government  will  not  normally  inter-
 fere.  But,  I  know  that  the  Corpora-
 tion  will  take  into  consideration  the
 previous  plans,  their  own  require-
 ments  and  whatever  they  can  learn
 from  other  parts  of  the  country.

 Shri  Ramanathan  Chettiar:  Apart
 from  Delhi,  may  I  know  whether  there
 is  any  national  plan  for  slum  improve-
 ment  schemes  for  the  entire  country
 ond  if  so,  what  is  the  amount  in  the
 Second  Plan?

 Shri  Karmarkar:  There  is  a  Plan
 and  an  amount  also.  But,  that  ques-
 tion  may  be  asked  of  the  hon.  Minister
 of  Works,  Housing  and  Supply  who
 deals  with  that.  I  should  like  to
 answer  an  earlier  question  of  Shri
 Radha  Raman:  I  should  like  to  add
 to  what  I  have  said  already  that  in
 the  Ministry  it  has  been  agreed  that
 the  Ministry  of  Home  Affairs  will  be
 the  co-ordinating  authority  in  respect
 of  the  master  plan  and  the  slum
 clearance  work  of  the  Delhi  Corpora-
 tion.  That  is  the  position.

 श्री  रास  सिह  भाई  वर्मा  :  क्‍या  श्रीमान्‌
 यह  बताने  का  कष्ट  करेंगे  कि  जो  स्लम

 किलयरेंस  की  स्कीम  श्रीमान्‌  ने  तैयार  की  है
 उसमें  पर  प्लाट  डेवेलपर्मेंट  कास्ट  कितना

 पड़ता  है  ?

 श्री  करसर  कर:  श्रीमा  न्‌  ने  तो  कोई  स्कीम

 नहीं  बनायी  थी  ।  दिल्‍ली  डेबेलपमेंट

 ग्राथारिटी  ने  बनायी  थी  |  पर  प्लाट  के

 मानी  मेरी  समझ  में  नहीं  आये  ।

 श्रो  रास  सिंह  भाई  वर्मा  :  डिवेलपमेंट

 कास्ट  पर  प्लाट  ?

 उपाध्यक्ष  महोदय  :  मेम्बर  तो  मिनिस्टर

 साहब  को  श्रीमान्‌  जी  जरुर  कह  सकते  है,
 लेकिन  मिनिस्टर  साहब  को  अपने  आपको

 श्रीमान्‌  कहना  कहां  तक  ठीक  है  i

 Shri  Karmarkar:  I  am  sorry:  I  have
 not  been  able  to  understand  the  exact
 significance  of  what  he  meant  by  plot
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 cost  of  slum  clearance.  Because,  the
 clearance  cost  will  depend  on  the
 nature  of  the  slum  and  the  nature  of
 the  locality.  It  is  bound  to  be  diffe-
 rent.  If  he  has  any  slum  in  view,  I
 should  like  him  to  table  a  question
 and  I  shall  get  the  answer.

 Shri  S.  M.  Banerjee:  At  the  instance
 of  the  Prime  Minister,  a  committee
 was  appointed  for  this  purpose,  which
 submitted  its  report;  and  that  report
 was  discussed  here  also.  May  I  know
 whether  the  recommendations  of  that
 Asoke  Sen  Committee  have  since  been
 accepted  by  Government,  and  if  so,
 when  the  recommendations  contained
 in  the  report  are  likely  to  be  imple-
 mented?

 Shri  Karmarkar:  The  Asoke  Sen
 Committee  did  submit  a  report  regard-
 ing  slum  clearance  problems,  especial-
 ly,  I  think,  with  regard  to  the  city  of
 Calcutta,  and  other  problems  also.
 That  report  was  considered  by  Gov-
 ernment.  So  far  as  the  actual  work
 was  concerned,  it  was  felt  that  the
 Works,  Housing  and  Supply  Ministry
 should  be  in  charge  of  that  work;  and
 to  my  knowledge,  at  that  time,  the
 Asoke  Sen  Committee’s  work  came  to
 an  end.

 Shri  Vajpayee:  Who  will  carry  out
 the  work  of  slum  clearance  actually,
 whether  the  corporation  or  the  Minis-
 try  of  Works,  Housing  and  Supply?

 Shri  Karmarkar:  The  slum  clearance
 in  the  Delhi  Union  Territory  will  be
 in  the  charge  of  the  Ministry  of
 Works,  Housing  and  Supply,  and  will
 be  carried  out  in  accordance  with  the
 master  plan.  The  actual  execution  of
 the  slum  clearance  work  within  the
 Delhi  Corporation  area  will  be  in  the
 charge  of  the  Delhi  Corporation.

 Shri  Radha  Raman:  The  hon.  Minis-
 ter  has  just  now  stated  that  in  view
 of  this  work  having  gone  to  the  Delhi
 Municipal  Corporation,  Government
 were  seriously  considering  the  question
 of  the  winding  up  of  the  Delhi  Deve-
 lopment  Authority.  Since  quite  a  sub-
 stantial  amount  is  being  spent,  the
 Development  Authority  having  nothing
 to  do,  may  I  know  how  long  it  will
 take  in  order  to  finish  off  this  con-
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 sideration  so  that  this  amount  could
 be  saved?

 Shri  Karmarkar:  I  should  like  to
 have  notice  about  that.  The  Delhi
 Development  Authority,  at  the  present
 moment,  will  be  charged  with  the  duty
 of  seeing  that  any  slum  clearance  work
 is  done  in  accordance  with  the  interim
 general  plan  and  in  accordance  with
 the  master  plan  when  it  comes  into
 existence.  As  I  said  earlier,  the
 Works,  Housing  and  Supply  Ministry
 will  be  charged  with  this  work;  the
 actual  execution  will  be  done  by  the
 corporation.  As  to  how  soon  or  how
 late  this  amount  would  be  spent,  that
 is  more  than  I  can  say.  If  the  hon.
 Member  tables  a  separate  question,  I
 shall  try  to  answer  it.

 Road  Bridge  on  Rupnarain  River

 ९७
 £336  (  Shri  8.  6.  Samanta:

 |  Shri  Subodh  Hansda:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  53  on  the  lith  February,  959  and
 state:

 (a)  whether  final  contract  for  con-
 structing  a  road  bridge  on  the  Rup-
 narain  River  (National  Highway
 No.  6)  has  since  been  given;

 (b)  if  so,  when  the  actual  work  is
 to  commence;

 (c)  whether  it  is  a  fact  that  a  pas-
 senger  ferry  service  as  contemplated
 is  not  working;  and

 (d)  if  so,  what  are  the  reasons  there-
 for?

 The  Minister  of  State  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No.  Sir.  The
 last  date  for  the  receipt  of  fresh  ten-
 ders  is  28th  August  1959.

 (b)  Does  not  arise.

 (c)  and  (d).  A  statement  is  placed:
 on  the  Table  of  the  Sabha.

 STATEMENT

 A  passenger  ferry  service  already
 exists.  But  it  is  proposed  to  convert
 it  into  a  power  ferry  service  for  carry-



 7857  Oral  Answers

 ing  loaded  vehicles  besides  passengers.
 Delay  in  arranging  the  power  ferry
 service  has  arisen  on  account  of  the
 following  reasons:

 (i)  The  Construction  of  a  jetty
 required  for  the  ferry  service  was
 delayed  as,  during  the  construc-
 tion,  a  high  flood  was  experienced
 which  damaged  the  jetty.  Again
 the  wooden  ramps  in  the  appro-
 aches  to  the  jetty  were  washed
 away  due  to  a  very  high  tide.

 (ii)  No  suitable  contractor  came
 forward  to  run  the  ferry  inspite  of
 several  attempts.  Arrangements
 for  changing  over  the  running  of
 the  ferry  service  from  contract
 system  to  departmental  system
 have  taken  time.

 Shri  S.  C.  Samanta:  From  the  state-
 ment,  I  find  that  a  passenger  ferry
 service  is  already  there.  But  is  it  not
 a  fact  that  this  place  is  half  a  mile
 up  the  river,  and  if  so,  may  I  know
 whether  this  power  ferry  is  contemp-
 lated  there  or  at  the  road  site?

 Shri  Raj  Bahadur:  A  new  jetty  has
 got  to  be  constructed  for  the  power
 ferry.  I  am  not  aware  of  the  exact
 point  thaf  the  hon.  Member  refers  to,
 but  I  think  it  is  in  a  suitable  position
 in  alignment  with  the  main  thorough-
 fare.

 Shri  Subodh  MHansda:  From  _  the
 statement  I  find  that  there  are  two
 reasons  given  there  for  the  delay  in
 arranging  the  power  ferry  service.
 One  of  the  reasons  is  that  no  suitable
 contractor  came  forward  to  run  the
 ferry  in  spite  of  several  attempts.  If
 that  was  a  fact,  may  I  know  why  Gov-
 ernment  did  not  come  forward  to  take
 up  this  ferry  service  departmentally?

 Shri  Raj  Bahadur:  To  begin  with,
 we  tried  to  get  private  parties  to  come
 into  this  power  ferry  service  business;
 since  we  were  not  finding  suitable
 parties  coming  forward,  we  have  now
 tried  to  take  up  the  work  ourselves
 governmentally.

 Shri  S.  C.  Samanta:  From  the  state-
 ment  I  find  that  the  jetty  required  for
 the  power  ferry  service  was  construct-
 ed  but  was  damaged  by  the  floods.
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 May  I  know  why  the  work  was  not
 taken  up  before  the  rainy  season  or
 after  the  rainy  season?

 Shri  Raj  Bahadur:  It  was  taken  up
 in  good  season.  It  has  been  damaged
 twice;  when  it  was  constructed  to
 about  25  per  cent  first,  it  was  washed
 away;  again,  it  was  taken  up  and  the
 jetty  was  nearing  completion,  but  the
 heavy  tides  came  again,  and  it  was
 again  damaged.

 Shri  Sadhan  Gupta:  May  I  know
 whether  in  view  of  the  fact  that  suit-
 able  parties  are  not  coming  forward
 to  run  the  power  ferry  service,  it  ‘is
 going  to  be  run  by  Government,  and
 if  so,  from  what  time?

 Shri  Raj  Bahadur:  As  I  said,  it  has
 already  been  contemplated  that  the
 State  Government  should  run  the  fer-
 ry;  as  soon  as  we  get  the  power
 boats  for  that,  i.e.  suitable  powercraft,
 we  shall  try  to  do  so.

 Shri  Sadhan  Gupta:  May  I  know
 when  the  construction  of  the  jetty  was
 commenced  for  the  first  time,  and
 when  it  was  commenced  for  the  second
 time,  whether  it  was  before  the  rainy
 season  or  during  the  rainy  season  or
 after  the  rainy  season?

 Shri  Raj  Bahadur:  The  construction
 of  the  jetty  was  taken  up  some  years
 back  it  was  damaged  due  to  the  floods
 in  December,  956  for  the  first  time;  it
 was  again  completed  in  May,  1958,
 but  in  August,  1958,  the  wooden  dams
 and  the  approaches  were  washed  away
 due  to  very  heavy  tides.  It  will  be
 apparent  that  the  work  was  taken  up
 in  good  dry  season  and  not  in  the
 rainy  season.

 Bridge  over  River  Torsa  on  National
 Highway  No.  32

 Shri  Barman:
 *337.  4  Shri  3.  ©.  Samanta:

 L  Shri  Subodh  Hansda:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  year  in  which  the  bridge
 over  River  Torsa  on  National  High-~-
 way  No.  3l  was  washed  away  by
 floods’



 I869  Oral  Answers

 (b)  whether  it  is  a  fact  that  dur-
 ing  rains  vehicular  traffic  remains
 suspended  for  more  than  six  months
 at  this  point,  because  even  boats
 cannot  take  the  vehicles  across;  and

 (c)  if  so,  the  reasons  for  not  taking
 steps  to  restore  the  bridge  and  the
 communications?

 The  Minister  of  State  in  the  Miuis-
 try  of  Transport  and  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  The
 bridges  across  the  Sil  Torsa  and  Char
 Torsa  were  washed  away  in  4952
 and  954  respectively.

 (b)  If  the  flood  in  the  Torsa  river
 is  not  too  high  but  the  water  is  deep
 enough  for  a  ferry  to  ply,  communi-
 cation  is  maintained  during  the  mon-
 soons  by  ferries  at  this  site;  other-
 wise  an  alternative  route  via
 Matabhanga  is  used  by  road  traffic.
 This  alternative  route  makes  use  of
 the  Railway  bridge  over  the  Torsa,
 which  has  been  decked  for  road
 traffic.

 (c)  The  question  of  constructing
 permanent  bridges  over  Sil  Torsa
 and  Char  Torsa  rivers  is  under  con-
 sideration.

 Shri  Barman:  Is  it  not  a  fact  that
 the  alternative  route  which  the  hon.
 Minister  has  just  now  mentioned.
 that  is,  via  Matabhanga  is  only  a
 kutcha  road  and  has  as  yet  not  been
 metalled?  May  I  know  whether  the
 construction  of  this  bridge  over  the
 Torsa  has  been  entrusted  to  any  ex-
 pert  body  like  the  River  Research
 Institute  at  Poona  or  any  other  re-
 search  station  so  that  the  engineers
 may  find  out  how  this  bridge  could
 be  constructed,  which  we  could  not  do
 so  so  long?

 Shri  Raj  Bahadur:  It  is  true  that
 the  arrangement  via  Matabhanga  rail-
 way  bridge  is  only  a  make-shift
 arrangement.  That  is  why  we  propose
 to  have  a  pucca  bridge  there.  The
 hon.  Member.  is  very  well  aware  that
 the  changing  course  of  the  river  has
 defied  so  far  the  engineering  experts.
 A  site  was  selected  as  far  back  at
 i95l:  designs  were  completed  by  about
 1953;  just  when  the  designs  were  sanc-
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 tioned,  a  big  flood  came  and_  the
 entire  site  which  was  selected  was
 found  to  be  absolutely  unsuitable  for
 the  construction  of  the  bridge.  Ever
 since  then,  the  engineers  are  again
 trying  to  fix  up  a  site,  and  there  is
 close  collaboration  in  this  matter  bet-
 ween  the  experts  available  in  the
 Central  Water  and  Power  Commission
 and  the  State  Governments.

 Shri  S.  C.  Samanta:  May  I  know
 whether  there  is  any  difference  of
 opinion  amongst  the  expert  engineers,
 as  a  result  of  which  this  work  is  not
 being  taken  up  soon?

 Shri  Raj  Bahadur:  There  may  be
 difference  of  opinion,  because  it  is  a
 difficult  engineering  problem.  But  I
 cannot  say  that  the  work  is  being
 delayed  only  on  account  of  that.

 Shri  Barman:  May  I  know  why  this
 task  was  not  entrusted  to  the  River
 Research  Institute  so  that  they  could
 find  out  a  solution?  That  is  my  defi-
 nite  question.

 Shri  Raj  Bahadur:  We  shall  bear
 that  in  mind.  I  think  they  are  algo
 in  consultation  with  each  other.

 Road  and  Inland  Water  Transport
 Committee

 +
 f  Shri  Subodh  Hansda:

 2
 at

 ह
 \  Shri  S.  6.  Samanta:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  recommendations
 made  by  the  Road  and  Inland  Water
 Transport  Advisory  Committee  have
 been  implemented  by  Government;
 and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).
 The  recommendations  made  by  the
 Road  and  Inland  Water  Transport  Ad-
 visory  Committee  mostly  concern
 State  Governments  and  the  question
 of  their  implementation  has  been
 taken  up  with  them.  Some  of  the  re-
 commendations  with  which  the  Cen-
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 tral  Government  are  concernd  have
 been  implemented  and  3teps  are  al-
 ready  being  taken  to  impdlement  tie
 remaining  recommendations.

 Shri  Subodh  Hansda:  May  I  know
 the  important  recommendations  that
 concern  the  Central  Government?

 Shri  Raj  Bahadur:  I  shall  lay  it  on
 the  Table,  because  it  will  be  a  long
 statement.  But  if  so  desired....

 Mr.  Deputy-Speaker:  The  statement
 would  be  laid  on  the  Table  of  the
 House.

 Shri  Assar:  Has  the  committee  re-
 commended  the  linking  up  of  all  the
 rivers  from  north  to  south  in  the
 country  by  canals  so  as  to  increase
 waterways,  and  if  so,  what  is  the  re-
 action  of  Government  thereto?

 Shri  Raj  Bahadur:  Such  recommen-
 dations  have  been  received  from  time
 to  time,  but  I  do  not  know  whether
 this  particular  committee  has  made
 such  a  recommendation;  I  do  not  think
 it  has.  I  think,  in  the  present  cir-
 cumstances,  particularly  in  view  of
 financial  difficulties,  we  shall  not  be
 able  to  link  up  the  northern  rivers
 ‘with  the  southern  rivers.

 Shri  S.  0.  Samanta:  May  I  know
 whether  these  recommendations  were
 scrutinised  by  the  Central  Govern-
 ment,  and  special  references  were
 made  to  the  State  Governments?

 Shri  Raj  Bahadur:  Yes,  that  is  a
 fact.

 Shri  Subodh  MHansda:  The  hon.
 Minister  has  stated  that  some  of  the
 recommendations  concern  the  State
 Governments.  May  I  know  whether
 Government  have  any  information  as
 to  whether  the  States  have  imple-
 mented  all  the  recommendations?

 Shri  Raj  Bahadur:  The  implementa-
 tion  of  the  recommendations  has,  of
 course,  been  recommended  to  the
 State  Governments,  and  we  are  try-
 ing  to  follow  up  these  recommenda-
 tions  with  them.
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 Shri  Ramanathan  Cheitiar:  Is  it  a
 fact  that  one  of  the  recommendations
 of  this  Committee  is  that  the  Buckin-
 gham  .Canal  should  not  be  improved
 and  only  a  test  should  be  conducted?

 Shri  Raj  Bahadur:  I  think  the  hon.
 Member  is  confusing  this  Committee
 which  is  the  Road  and  Inland  Water
 Transport  Advisory  Committee  with
 the  Inland  Water  Transport  Com-
 mittee.

 Replacement  of  Dakota  Aircrafts  of
 Indian  Airlines  Corporation

 +
 (  Shri  Ajit  Singh  Sarhadi:;

 Shrimati  Ila  Palchoudhuri:
 Shri  Narayanankutty  Menon:
 Shri  Punnoose:

 #339,  <  Shri  Sarju  Pandey:
 |  Shri  Raghunath  Singh:

 Dr.  Ram  Subhag  Singh:
 Shri  A.  K.  Gopalan:

 |  Shri  Tangamani:
 L  Shri  Dinesh  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  to  replace  the  Dakota
 aircrafts  of  the  Indian  Airlines  Cor-
 poration;

 (b)  if  so,  the  details  of  the  aircrafts
 proposed  to  be  purchased  this  year;

 (c)  whether  there  would  be  global
 tenders  for  this  purpose;

 (d)  whether  any  negotiations  have
 been  conducted  with  Lockheed  Cor-
 poration  of  U.S.A.;  and

 (e)  if  so,  the  result  thereof?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  and  (b).
 No  decision  has  yet  been  taken  re-
 garding  the  type  of  aircraft  to  replace
 the  Indian  Airlines  Corporation's
 Dakotas.  The  Indian  Airlines  Cor-
 poration  have,  to  meet  their  interim
 requirements,  submitted  a  proposal  for
 the  purchase  of  five  Fokker  Friend-
 ship  aircraft  during  the  Second  Plan
 period.  This  proposal  is  under  con-
 sideration.
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 (c)  No,  Sir.  The  aircraft  selected
 will  be  purchased  from  the  manufac-
 turers  concerned  and  the  question  of
 inviting  global  tenders  does  not  arise.

 (d)  and  (e).  The  Lokheed  Aircraft
 Corporation  have  offered  to  submit
 detailed  proposals  for  a  civil  aircraft
 as  a  possible  Dakota  replacement,
 which  are  awaited.

 Shri  Ajit  Singh  Sarhadi:  What  is
 the  total  expenditure  that  would  be
 incurred  in  the  replacement  under  the
 scheme  contemplated?

 Shri  Mohiuddin:  It  is  too  premature
 at  this  stage  to  lay  down  any  figures,
 because  the  whole  scheme  is  under
 consideration.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  technical  examination  of
 the  proposed  purchase  of  the  Fokker
 Friendship  ‘planes  will  be  done  from
 all  aspects  in  view  of  our  experience
 with  the  Heron  aircraft  which  we
 purchased  some  years  ago?

 Shri  Mohiuddin:  The  Technical
 Committee  have  examined  the  various
 aircrafts  that  are  available  and  they

 -have  thoroughly  tested  the  various
 aspects  of  it  and  it  is  found  that  it  is
 very  satisfactory  aeroplane.

 Shri  Hem  Barua:  Is  it  a  fact  that  a
 Dutch  firm  have  offered  their  collabo-
 ration  for  the  manufacture  of  Fokker
 Friendship  aircraft  in  India  under
 licence?  If  so,  what  is  the  reaction  of
 Government  to  this  proposal  so  far?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S,  K.  Patil):  The
 Fokker  Friendship  people  have  also
 offered  their  collaboration  so  far  as

 ‘manufacture  is  concerned.  But  just
 now,  as  regards  the  five  planes,  to
 which  my  hon.  colleague  made  a  ref-
 erence,  the  question  is  not  one  of
 manufacture.  The  question  is  just  to
 buy  them  immediately  for  some  of
 our  immediate  needs  in  Assam  and
 other  places  where  the  ‘planes  are
 expected  to  fly  over  turbulent  cli-
 mate.  Therefore,  the  two  questions
 are  separate.
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 Shri  Sadhan  Gupta:  Which  are  the
 countries  from.  which  enquiries  have
 been  made  as  to  the  availability  of
 suitable  aircraft  for  replacement  of
 Dakotas?  In  particular,  have  en-
 quiries  been  made  from  the  Soviet
 Union  and  other  East  European  coun-
 tries  to  see  whether  suitable  aircraft
 could  be  available  at  reasonable
 prices?

 Shri  S.  K.  Patil:  Once  again,  I  would
 say  that  the  question  before  us  just
 now  is  not  relating  to  the  replace-
 ment  of  Dakotas.  That  is  a  larger
 question,  The  .planes  have  to  be
 manufactured  in  this  country.  Here
 the  question  is  as  to  how  in  the
 interim  period,  to  which  reference  has
 been  made,  a  few  ’planes  that  we
 need  immediately  could  be  bought.
 Fokker  Friendship  is  the  only  plane
 just  now  available  anywhere,  of  the
 medium  size  with  the  speed  and  other
 requirements.  Therefore,  there  is  no
 comparison.  This  ‘plane  is  being  used
 today  by  2  countries  within  a  couple
 of  years  of  its  manufacture.

 Shri  Jaipal  Singh:  Apart  from  our
 interim  requirements,  may  I  know
 from  the  hon.  Minister  whether  at  any
 stage  he  came  across  the  Lockheed
 project?  If  the  answer  is  in  the  affir-
 mative,  is  his  mind  open  in  contradis-
 tinction  to  what  the  hon.  Defence
 Minister  told  us  only  the  other  day?

 Shri  S.  K.  Patil:  I  do  not  know  what
 exactly  the  Defence  Minister  said.
 Just  now  the  question  here  is  about
 civil  aviation.  But  so  far  as  the  Lock-
 heeds  are  concerned,  we  are  very
 much  earnest  about  it.  The  Lock-
 heeds  are  preparing  a  design  for  us
 and  if  it  proves  satisfactory  in  various
 respects  and  so  on—it  is  a  matter  for
 the  future—then  it  will  be  time  for
 us  to  consider  whether  we  should  ac-
 cept  that  proposition  for  manufactur-
 ing  Lockheeds  here.

 Shri  P.  G.  Deb:  May  I  know  whe-
 ther  the  hon.  Minister  will  hold  an
 inquiry  into  various  allegations  and
 rumours  to  the  effect  that  Rs.  5  lakh
 commission  has  been  paid  to  am
 ex-Indian  Army  officer  in  this  deal?
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 Mr,  Bepaty-Spenker:  In  replace-
 ment  of  Dakotas?

 Shri  P.  G.  Deb:  In  this  transaction.
 Shri  8,  K.  Patil;  |  have  never  heard

 of  any  such  thing  The  transaction
 has  not  even  taken  place

 Skri  Mohammed  Imam:  These
 Dakotas  were  acquired  long  ago  and
 they  must  have  become  old  enough
 Have  Government  any  proposal]  to  re-
 place  them  immediately  in  the  in-
 terest  of  safety?  If  so,  when  are  they
 going  to  replace  them?

 Shri  S.  K.  Patil:  They  have  a  long
 life,

 The  House  should  know  that
 there  are  about  2.000  Dakotas  in
 service  just  now  in  various  countries
 of  the  world  We  have  only  58  of
 them  So  their  hfe  still  remains  and
 the  replacement  question  will  arise  as
 and  when  they  become  obsolete.  We
 can  fly  our  Dakotas  for  four  0  five
 years  morc

 Shri  Narayanankutty  Menon:  Ma)  I
 know  whether  when  the  decision  to
 purchase  this  type  of  aircraft  in  the
 mterim  period  was  taken.  enquires
 were  made  whether  similar  types  of
 aircraft  were  available  fur  the  same
 purpose,  and  if  so.  the  comparative
 merits  of  that  wurcraft  taken  into  con-
 sideration  before  the  decision  was
 taken  to  purchase  this  aircraft?

 Shri  S  K.  Pati:  So  far  as  the
 medium  ५2९  aircraft—pressurized  type
 and  all  that—is  concerned,  I  do  not
 think  there  is  any  other  available
 This  38  the  only  one  and  the  best  one
 anybody  could  buy

 Shri  Tangamani:  The  hon.  Minster
 said  in  some  other  connection  that  this
 Dutch  Fokker  Friendship  ‘plane  was
 the  younger  sister  of  the  Viscount
 May  I  know  whether  orders  have  been
 placed,  and  :f  so,  when  do  we  expect
 these  five  ‘planes  to  be  delivered  to
 us?  bi

 Shri  8s.  K.  Patil:  No,  Sir.  My  hon.
 colleague  has  rephed  that  the  question
 is  under  consideration.  The  request
 of  the  Indian  Airlines  Corporation  is
 thet  they  should  have  five  aircraft
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 Surely  we  do  not  know  how  many
 could  be  delivered  and  when  they
 could  be  delbvered.  The  question  is
 under  consideration

 Shri  Dinesh  Singh:  Since  the  re-
 placement  of  Dakotas  is  important
 from  the  point  of  view  of  Defence  as
 well  as  that  of  Civil  Aviation,  may  I
 know  whether  an  expert  joint  com-
 mittee  has  gone  into  this  question?
 If  so,  will  the  Mimster  kindly  place
 the  report  of  that  Joint  committee  on
 the  Table  of  the  House?

 Shri  §  K.  Patil:  I  do  not  remember
 any  expert  joint  committee  having
 been  set  up  for  that  But  so  far  as
 Defence  19  concerned,  Government
 have  taken  a  decision  that  they  will
 go  in  for  the  Avro  748  which  is  under
 de  ign  and  which  will  be  produced
 So  far  as  we  are  concerned,  just  now
 we  are  waiting  to  see  what  type  of
 plane  Avro  would  be  and  so  on.

 That  is  a  matter  tor  the  future  If  it
 answers  to  all  our  requirements,  sure~
 ह  we  shall  consider  whether  we
 should  go  in  for  that

 In  the  meanwhile,  Government  have
 aly  taken  a  decision  that  they  wall
 approach  Fokker  Friendship  and  also
 the  Lockheed  people  to  put  in  thei
 designs  ete  so  that  we  could  consider
 all  of  them  together  and  find  out  as
 to  what  is  ultimately  best  for  our
 passenger  needs

 Some  hon  Members  rose—

 Mr  Deputy-Speaker:  I  should  now
 Pass  on  to  the  next  question  That
 is  the  only  alternative

 =
 Shri  Hem  Barua:  This  }s  a  very  im-

 portant  question

 Mr  Deputy-Speaker:  Therefore,  it
 cannot  be  settled  here  durmng  Ques-
 tion  Hour.

 Shri  P.  0.  Borooah:  This  is  an  im-
 portant  question  Some  more  supple-
 mentaries  should  be  allowed.

 Mr.  Deputy-Speaker:  That  is  why  T
 have  decided  that  it  should  be  dis-
 cussed  in  some  other  way.
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 Mydregeanted  Oils
 +

 Shrt  Harish  Chandra
 we.  Mathur:

 |  Shri  D.  C.  Sharma:
 Will  the  Minister  of  Health  be  cleas-

 ed  to  state

 (a)  whether  Government  have  ap-
 pointed  or  propose  to  appoint  any
 sccommittee  to  go  into  the  question  of
 production  of  hydrogenated  oils  ana
 their  effects  on  the  consumers;

 (b)  what  is  the  latest  scientific
 @ssessment  of  the  product,  and

 (७)  whether  colourisation  scheme  11%
 ‘being  pursued?

 The  Minister  of  Health  (Shri
 KWarmarkar):  (a)  No  Sir

 Investigations  unde:  the  indian
 Council  of  Medical  Research  to  find
 aut  the  role  of  fats  and  oils  (:.clud-
 ang  hydrogenated  oils)  in  the  etiology
 of  heart  disease  are,  however,  in  pro-

 Bress

 (b)  Experimental  studies  have  de-
 monstrated  that  the  consumpuon  of
 fat.  poor  in  polyunsaturated  fatty
 acids  like  hydrogenated  fats  and
 utter  tend  to  increase  serum  choles.
 terol  which  has  been  found  to  be
 associated  in  the  increased  ncidence

 ‘of  coronary  heart  disease

 tc)  Researches  for  finding  out  a
 suitable  stable  colour  for  colouring
 vanaspat)  are  continuing

 Shri  Harish  Chandra  Mathur:  Mav
 I  know  what  note  Government  have
 taken  of  this  scientific  conclusion  that
 hydrogenated  0]  is  injurious  to  the
 heart?

 Shri  Karmarkar:  Such  as  unqualhfi-
 ed  statement  would  not  be  correct
 This  question  has  been  unde:  oui
 consideration  and  the  results  of  the
 research  of  ICMR  would  be  ma‘
 known  for  al!  after  they  reach  some
 conclusions

 Shri  Harish  Chandra  Mathur:  May
 I  know  to  what  extent  the  production
 of  hydrogenated  oils  has  increased
 gzince  independence  and  whether

 Gousrament  ig  ह... क  thet  are
 weed  on  a  large  scale  oniy  san
 teration  with  ghee?

 calleague
 Food  and  Agriculture  Minister.

 सेठ  गोबिन्द बास : दास  :  या  यह  बात  सही
 नही  है  कि  विशेषज्ञों में  इस  सम्बव में बड़ा में  बडा
 मतभेद  है  भौर  कई  विशेषज्ञ  यह  मालते  हैं
 कि  ऐसे  जमाये  हुए  तेल  से  स्वास्थ्य  को  बहुत
 हानि  पहुचती  है

 ?
 यदि  यह  बात  सही  है  14

 इसमें  रग  देने  के  सम्बन्ध  में  क्या  मैं  जान  सकता

 हैं  कि  कितने  वर्षों  से  प्रयत्न  चल  रहा  है  भौर
 अगर  इसने  वर्षों  से  प्रथम  चल  ग्हा  है  तो
 जो  वैज्ञानिक  हाइड्रोजल  बम  और  ऐटम
 बम  भी  बनाने  में  समर्थ  हो  सके  उन्हें  यह  रंग
 क्यो  नहीं  मिल  रहा  ?

 ’

 tt  करमरकर  इसमे  सवाल  क्या  किया
 गया  है  *

 सेठ  गोविन्द  दास
 पहला  सवाल  मेरा  यह  है

 मेरे  दा  सवाल  हैं

 उपाध्यक्ष  समहोदण  :  माननीय  सकस्‍्व
 दो  सवाल  इकट्ठे  न  करे  ।  एक  बार  में  एक
 ही  खवाल  किया  जाय  और  वह  भी  मुसख्िसर
 होना  चाहिय.  क्‍योंकि  उससे  जवाब  देने  से

 सहलियत  हांगी  1

 सेड  गोबिन्द  दास  मैंने  दोनों  सवाल
 एक  साथ  हसलिय  किये  थे  क्‍योंकि  दोनों  का
 प्रापम  म  सम्बन्ध  है  7  बहरहाल  जैसा  भापने
 अभी  कहा  मेरा  पहला  सवाल  यह  है  कि  क्‍या
 इस  सम्बन्ध  में  मतभेद  नही  है  विशेषज्ञों  मे  कि
 इस  जमाय  हुए  तेल  मे  स्वास्थ्य  को  नुक्सान
 पहुच  रहा  है

 थी  करमरकर  उस  के  बारे  में  जो

 ६. द  तक  कार्यवाही  हो  गई  है  उस  में  ऐसा
 नतीजा  निकला  है  ।  अगर  धंग्रेज़ी  में  कहने
 की  इजाजत  दी  जाय  तो  बेहतर  होगा  t

 Briefly,  the  evidence  obtained  s¢
 far  would  seem  to  indicate  that  the
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 Seeding  of  aniesi  fate  and  hydro-
 genateh  vegetable  ails  both  ef  which
 axe  lacking  ix  Enential  Fatty  Acids,
 wid,  Iinobele,  linobomic  and  arachi-
 daaie  ands,  may  result  m  imereased
 levels  of  lipides  (mainly  cholostero!)
 ix  the  blood  sérum,  which  may  in
 turn  be  associated  with  increased
 susceptibility  to  atherosclorsis  and
 perhaps  to  coronary  heart  disease  It
 has  also  been  observed  that  intake  of
 cholostero)  along  with  a  diet  deficient
 in  Exsential  ret  y  Acids  may  hasten
 the  onset  of  the  deficiency  symptoms
 and  also  increase  the  severity  thereof

 साराश  यह  है  कि  बहुल  ज्यादा  थी  भौर

 बहुत  ज्यादा  जमाया  ह्  तेल  नहीं  खाना
 चाहिये  t

 उदधाध्यक्ष  महोदय  श्री  आसर  |

 मेड  गोजिन्च  दास  :  मेरा  एक  सवाल
 तो  शमी  रह  ही  गया  और  वह  था  कि  "से
 को  प्ग्ग  देने  में

 उपाध्यक्ष  महोदय  प्रन  में  ने  श्री  आसर
 को  बुला  लिया  है  इसलिये  उन  को  झपना
 श्रबन  पूछ  लेने  दीजिये  1

 सेठ  गोविन्द  दास  आ्राप  ने  मुझ  से  कहा
 था  कि  में  दो  सवालो  को  अलग-अलग  करू  ।

 उवाध्यक्ष  महोदय  में  ने  यह  ता  नहीं
 कहा  था  कि  दूसरे  सवाल  की  में  जरूर  ही
 इजाजत  दे  दगा  |

 Shri  Assar:  I,  it  not  a  fact  that  the
 Poisonous  lead  oxide  used  for  the
 hydrogenation  process

 उपाध्यक्ष  महीदय  प्रगर  यहा  हाउस
 में  स्पीचेश  लिखी  हुई  नहीं  पढी  जाती  तो
 सवाल  भी  लिख  कर  नहीं  पढना  चाहिये  ।
 इस  से  सवाल  बहुत  लम्बा  हो  जाता  है।

 को  झासर  लम्बा  नही  हे  बहुत  छोटा  है  ।
 Ie  at  not  a  fact  that  poisonous  lead
 oxide  38  used  for  the  hydrogenation
 process?  If  s0,  why  has  :ts  use  not
 been  stopped?

 Siri  Karmarkar:  I  should  hike  to
 have  notice  to  answer  this  scientific
 quéstron

 उपाण्यक  भहोद्ददयय  जो  मिनिस्टर  पाहन
 ने  अभी  जवाब  चढा  था  और  माननीय  सदस्य
 ने  जो  भी  उन  से  प्रश्न  किया  है,  उन  दोनो
 का  म्ताला  करें  तो  कुछ  पता  चलेगा  t

 सेठ  गोब्न्दि  दास  में  यह  जानना  चाहता

 है  कि  इस  जमाये  हुए  तेल  को  रग  देने  के  लिये
 कितने  वर्षों  मे  कोशिदा  हो  रही  है  और  &.. ह
 तक  इस  में  सफलता  क्यो  प्राप्त  नही  हुई

 ?

 शो  करमरकर  कोशिश  तो  हो  रही  है
 बन्द  करने  के  बारे  में

 खेठ  गोबिस्द दास  बन्द  करने  के  करे
 में  नही  में  ने  रग  देने  के  बारे  में  पूछा  था  ।
 जमाये  हुए  तेल  को  रग  देने  के  बारे  में  जैसे
 में  ने  भज  किया,  कोशिश  चल  रही  है  तो  वह
 कोणिश  अ्रभी  कितने  दिनो  से  हो  रही  है  ।

 @.  करमरकर  जहा  तक  मेरौ  जान-
 कारी  है  कोई  ह अ  वर्ष  से  यह  कोशिश  अल

 रही  है  बावी  माननीय  सदस्य  मुझ  से  ज्यादा
 इस  विषय  में  जानकारी  रखते  है  ।

 डवाध्यक्ष  महोदय  उन  का  सवाल  यह
 है  कि  जब  इतना  अर्सा  हो  गया  तो  अभी  तक
 हमारे  विशेषश  एवं  कूलर  मालम  करने  में
 कामयाब  क्यो  नहीं  हुए  *

 शी  करमरकर  में  उन  का  सवाल  समझ
 गया  लेकिन  यह  ठोक-टीक  रण  जोकि  हानिकर
 भी  न  हो  तलाश  करना  जरा  एक  मुश्किल
 चीज  ही  गई  है  और  जब  तक  कोई  ऐसा
 तरीका  और  वग्ग  ने  निकल  झाये  तब  तक
 कलरिंग  का  काम  नहीं  किया  जा  सकता  ।

 It  38  seriously  under  the  consideration
 of  the  Indian  Council  of  Medical  Re-
 search

 Dr.  Sushila  Nayar:  The  hon  Health
 Mmuster  has  just  read  out  to  us.  the
 substance  of  medical  research  on  the
 subject  which  amounts  to  this  that
 unsaturated  fatty  acid  are  good  for
 health  and  saturated  fatty  acids  are
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 bed  for  the  heart  condition  In  view
 of  the  fact  that  hydrogenated  60  is
 almost  purely  saturated  fatty  acid,  is
 it  not  enough  evidence  for  Govern-
 ment  to  atop  the  use  of  this  hydro-
 genated  ol?

 Shri  Karmarkar:  Sir,  ]  read  about
 our  present  researches  I  thought  my
 hon  fnmend  at  least  would  have  under-
 stood  it  because  it  Bw  of  a  technical
 nature  But  the  present  evidence
 showe  that  taking  too  much  of  these
 hydrogenated  oils  or  even  ghee  35  in-
 junmous  to  health  and  that  the  ev-
 dence  iw  that  too  much  of  consumption
 of  hydrogenated  vegetable  oils  is  as-
 sociated  with  coronary  heart  discases
 That  is  the  conclusion  arrived  at  and
 that  :s  a  thing  which  1s,  particularly
 well  known

 पशचित  उ्या०  wo  ज्योतिषों  :  में  जानना

 चाहगा  कि  क्‍या  कोई  विशेष  डाक्टर  है
 जिस  को  कि  यह  कलर  निकालने  का
 विशेष  कार्य  सौपा  गया  है  ?

 Ie  there  anv  particular  doctor  to  whom
 this  work  of  finding  out  a  suitable
 colour  has  been  entrusted?

 उपाध्यक्ष  महोदय  यह  ता  साइटिस्ट्स
 के  सपर्दे  होगा  1

 Pandit  J.  P  Jyotish:  Who  are  the
 scientists  who  have  been  charged  with
 this  duty?

 Shri  Karmarkar  This  has  been  con
 sidered  by  committees  of  scientists

 Shn  Harish  Chandra  Mathur  Te
 the  hon  Minister  aware  that  before
 this  scientific  conclusion  had  been
 reached  hydrogenated  oii  had  been
 completely  banned  in  the  Prime  Min-
 inister’s  house?  Does  he  hope  to  take
 a  lead  from  that?

 Shri  Karmarkar’  It  may  be  wise  fo:
 the  hon  Member  himeelf  to  ban  this
 in  his  house  and  think  of  fresh  गा
 rather  than  hydrogenated  oils
 Scientific  research  shows  that  too  much
 of  saturated  fat  1s  associated  with
 heart  diseases
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 Mr.  Deputy-Spenker:  Bringing  '  too
 Thuch  of  it  here  would  be  bad.  We
 Shall  go  to  the  next  question.  There
 ry  ब  such  =  a  large  number  of  hon
 Members  who  want  to  put  questiona
 So  that  the  whole  hour  would  be
 Spent  on  thie  Would  the  hon  Mem-
 bers  advise  that?  A  discussion  can
 be  had  on  it

 Shri  C.  R.  Pattabhi  Raman:  But  this
 does  affect  the  health  of  the  nation;
 they  do  not  have  a  definite  policy
 and

 Mr  Deputy-Speaker:  All  right  But
 that  can  be  taken  up  m  a  different
 Manner  Some  discussion  might  be
 Taised  and  notice  might  be  given  We
 Can  have  a  discussion  for  an  hour  or
 twa  That  is  powtble  But  if  20
 hon  Members  stand  up,  ws  7  possible
 to  allow  them  to  put  supplementaries”
 Then  the  whole  Qpestion  Hour  would
 he  spent  on  this  single  question
 Otherwise  what  objection  can  I  have?

 Shri  Harish  Chandra  Mathur’  When
 It  8  a  question  m  which  more  hon
 Members  are  interested  a  Uttle  more
 time  can  be  given  to  it  than  to  anv
 Cher  question

 Mr  Deputv-Speaker  Have  I  not
 Riven  3  httle  more  time?  (Interrupt-
 toms  )

 Shri  Nath  Pai:  I<  ghee  included  m
 the  present  enquiry  because  of  its  fat
 content?

 Mr  Deputy-Speaker:  That  is  also
 8  supplementary  question  which  I
 have  dicallowed

 Ganga  Bridge  in  Bihar

 +
 f  Shri  Radha  Raman:

 \  Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Railways  be
 Pleased  to  state

 2341

 (8)  whether  the  accounts  of  the  con-
 Struction  of  the  rail-cum-road  bridge
 On  the  river  Ganga  in  Bihar  have  been
 finahsed,

 (b)  if  30,  the  total  expenditure  in-
 curred  m  this  regard;
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 *  ९७)  whether  any  part  of  this  ex-
 penditure  has  been  borne  by  the  State
 of  Bihar;  and

 (a)  if  so,  the  amount  contributed  by
 that  State?

 The  Deputy  Minister  of  Railways
 (Shri  8.  झ,  Ramaswamy):  (a)  Not
 yet,  Sir;  early  action  is  being  taken
 te  close  the  accounts  in  accordance
 with  the  rules.

 (b)  Expenditure  to  the  extent  of
 Rs.  3°94  crores  was  booked  upto  the
 end  of  May,  1959.

 (९)  No,  Sir.

 (d)  Does  not  arise.

 Shri  Radhe  Raman:  May  J  know
 whether  the  expenditure  so  far  in-
 curred  is  far  in  excess  of  the  esti-
 mated  cost  of  this  project  and  if  it  is
 so,  why  this  has  occurred?  Are  there
 ‘causes  given  for  this  excess?

 Shri  8.  द  Ramaswamy:  The  est:-
 mate  is  Rs  5°6!  crores  and  what  we
 have  spent  so  far  is  Re  3  94  crores

 bri  Radha  Raman:  May  I  know
 whether  the  work  on  this  Ganga
 bridge  was  done  purely  through  con-
 tractors  or  was  50  done  by  the  depart-
 ment  also”

 hri  S  V  Ramaswamy:  A  major
 portion  was  done  departmentally  and
 the  rest  by  contractors.

 wt  सरज्‌  पांडे:  क्या  मे  माननीय  मत्री
 जी  से  जान  सकता  ह  कि  जो  इसी  प्रकार  का
 एक  पुल  गाजीपुर  उत्तर  प्रदेश  में  बनने
 की  बात  बल  रही  है,  उस  सम्बन्ध  में  क्‍या
 कार्रवाई  चल  रही  है  ?

 उपाध्यक्ष  महोदय
 पुल  को  बनना  चाहिये  |

 शबी  चिभूति  सिल :  मै यह  जानना  चाहता

 है  कि  क्या  खर्जा  अधिक  बढ़ने  के  कारण  गगा
 जी  पर  डबल  लाइन  नहीं  बनाई  गई  ?

 हिंक्ल:  s.  ्,  Ramaswamy:  No,  it  was
 originally  planned  for  a  single  line.

 ्राज  ता  शम
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 की  चिभूति  लिस:  में  जानना  बाहता
 हैं  कि  रोड  कब  तक  पूरी  होगी  ।  झभी
 तक  चह  रोड  नहीं  जल  रही  है  1

 Shri  8.  च्  Ramaswamy:  The  ap-
 proach  road  has  got  to  he  constructed
 by  the  P.W.D.  of  the  Bihar  Govern-
 ment  on  behalf  of  the  Ministry  of
 Trangport  and  Communications.  There
 28  £0Me  delay  in  that  construction  and
 we  are  not  responsible  for  that

 NES,  Blocks

 *S42  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Community  Develop- ment  and  Co-operation  be  pleased  to
 state-

 fa)  whethe:  Central  Government
 have  given  anv  directive  or  advise  to
 the  State  Governments  regarding
 selection  of  blocks.  and

 (b)  if  so,  what  is  the  uature  of
 advite  and  whether  this  advice  is
 followed  by  all  States?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shrt.
 है.  S.  Murthy):  (a)  Yes,  Sir.

 (b)  A  statement  giving  the  neces-
 sary  information  is  ia.d  on  the  Table.
 Almost  all  State  Governments  have
 agreed  to  implement  these  sugges-
 tions  {See  Appendix  I],  annexure
 No  2}

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  it  is  a  fact  ‘nat  many
 of  the  States  never  follow  ‘nese  sug-
 gestions  and  if  so  the  natus  of  action
 taken  against  them?

 Shri  8  S  Murthy:  My.  ar-wer  was
 quite  categorical,  almost  all  the  States
 have  implemented  these  suggestions.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  there  ३५  also  a  condi-
 lion  that  the  area  for  the  opening  of
 NES  blocks  should  be  an  area  where
 consolidation  of  land  holdings  has
 taken  place?

 Shri  B.  Murthy.  That  is  also  a
 condition  that  will  be  can-idered.

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  Government  is  aware  that  the
 District  Development  Committees  are
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 net  consulted  when  the  blocks  are
 selected?

 Shri  8  S  Murthy:  The  information
 may  be  passed  on  to  us

 @hri  Raghubir  Sahai:  It  has  been
 found  that  the  villages  in  the  blocks
 have  been  givuped  together  without
 any  regerd  to  their  contsguity,  divi-
 sion  of  a  pargana  or  tehs!!  and  this
 irrational  basis  causes  a  number  of
 imconvemences  May  I  know  if  any
 instructions  have  been  issued  by  the
 Government  to  form  these  blocks  on  a
 rational  basis  and  if  so,  what  are
 they’?

 Skri  B  Murthy.  The  blocks  are
 formed  bv  the  State  Governments  and
 I  think  the  hon  Member  will  do
 justice  to  the  State  Governments  they
 will  take  all  things  into  consideration
 and  then  onl,  decide  tne  formation
 of  the  blocks

 Shri  Tangamani:  Ma,  T  know  whe-
 ther  the  Government  will  request  the
 various  State  Governments  to  see
 that  the  new  blocks  are  contiguous  to
 the  biocks  which  are  already  in  opera-
 tion’

 Shri  है.  5.  Murthy.  That  is  again  a
 matter  that  is  left  to  the  State  Gov-
 ernment's  0६  cision

 ay  हेस  शाज  :  क्‍या  मे  जान  सकता  है
 कि  हिमाचल  प्रदेश  के  पहाडो  इलाके  में  तीस
 तीस  चालीस  चालीस  हजार  की  ग्राबादी  पर
 इलाक  बनाये  गये  है  और  पज़ाब  झौर  उत्तर
 ब्रदेश  के  पहाड़ी  इलाकों  में  O- 30  हजार
 की  आबादी  पर  बनाये  गये  है  ?

 Shri  B.  S  Murthy:  I  request  the
 hon  Member:  to  pass  on  that  mforma-
 tion  to  us

 Training  of  Sarpanche<«  of  Panchayats

 f  Shr  R.  C  Majhi:
 |  Shri  Sebodh  Hansda:

 °343  २  Shri  Ram  Krishan  Gupta:
 |  Shri  Bibhutt  Mishra:
 {  Dr  Ram  Subhag  Singh: .

 Will  the  Manistcr  of  Community
 Development  and  Co-cperation  be
 Pleased  to  state
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 (a)  whether  the  scheme  for  the
 treding  of  the  Garpunches  of  Fis
 chayats  and  non-official  members  a
 the  Block  Development  Committees
 has  been  finalised,  and

 (b)  how  many  Sarpanch  and  non-
 official  members  of  the  Blocks  can
 be  trained  at  a  time?

 The  Deputy  Minister  of  Commanity
 Development  and  Co-operation  (Shit
 B  S  Murthy):  (a)  and  (b)  The
 scheme  for  the  training  of  non-official
 members  of  the  Block  Development
 Committees  has  been  finalised  and
 copies  thereof  have  been  sent  to  the
 Department  of  Parhamentary  Affanrs
 for  placing  on  the  Table  of  the  Lok
 Sabha  The  scheme  for  the  traimng
 of  Sarpanches  and  Up-varpanches  5
 under  consideration  Except  im
 Rajasthan  the  actual  training  of  non-
 official  members  of  Block  Develop-
 ment  Committees  has  not  yet  started
 In  each  camp  about  50  members  876
 proposed  to  be  tramed

 Shri  BR.  C  Majhi.  What  .5  the  main
 object  of  trammg  these  Sat  panches?

 Shri  8  S  Murthy  ‘They  are  mem-
 bers  of  a  committer  and  therefore  are
 fi  on  training  tn  the  rules  and  re-
 gulations  procedure,  etc

 Shi  R  C  Majyhe  The.  had  been
 training  what  are  culled  the  village
 waders  How  is  the  training  for  Sar-
 panches  different  from  the  training
 given  to  the  village  leaders?

 The  Minister  of  Community  De-
 velopment  and  Co-operation  (Shri
 S  K  Dey):  If  I  mav  add  by  way  of
 explanation  the  intention  aw  to  train
 the  members  of  the  block  develop-
 ment  committees  to  make  them  fitter
 fo.  the  implementation  of  the  com-
 munity  development  programme  and
 to  acquaint  them  with  all  the  facets
 of  the  development  programme  and
 also  the  procedure

 Shri  Subodh  Hansda.  As  the  Gov-
 ernment  going  to  give  tra'ning  to
 these  Sarpanches  as  non-offimal  mem-
 bers  of  the  block  development  com-
 mittees,  may  I  know  whethtr  =  any
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 experiment  was-carried  on  to  ensure
 @#fficient  use  of  powers  by  the

 “jr  the  implementetion  of
 the  Various  programmes?  If  90,  in
 Now  many  blocks  have  these  experi-
 wights  ‘been  carried  on  and  with  what
 rpaults?

 Shri  8.  K.  Dey:  The  question  of  ex-
 perimentation  does  not  at  all  arise
 because  we  have  said  that  all  Sar-
 panches  must  be  members  of  the  block
 Gevelopment  committee.  These  are  to
 be  gradually  converted  into  statutory
 institutions  for  the  implementation  of
 the  programme.  Since  these  repre-
 sentatives  are  there,  they  have  to  be
 trained  in  the  better  understanding
 of  the  programme  so  that  they  can  be
 fitter  for  the  implementation  of  the
 tasks  given  to  them.

 Shri  Ram  Krishun  Gupta:  May  I
 know  the  number  of  training  centres
 to  be  opened  during  this  year?

 Shri  8.  K.  Dey:  The  approach  to
 the  training  of  these  non-official  mem-
 bers  is  quite  different.  We  are  trying
 to  train  all  these  non-officials  predo-
 minantly  का  non-official  institutions
 So.  the  first  task  that  the  Minictry
 has  undertaken  is  to  run  some  train-
 ing  camps  in  different  regions  for  the
 training  of  the  trainers  The  first
 training  camp  for  the  trainers  has
 already  been  conducted  in  Delhi.  The
 second  tiaining  camp  15  intended  to
 be  started  very  shortly  in  Hyderabad
 There  will  be  a  third  and  the  fourth
 camps”  ह (3  is  expected  that  for  the
 whole  of  India,  there  will  be  40-50
 non-official  institutions  or  perhaps
 more  for  the  implementation  of  these
 training  programmes.

 wt  चिमूति  मिश्र  :  अभी  मंत्री  जी  ने
 बतलाया  कि  सरपंच  लोगों  की  ट्रेलिग  की  बात
 विचाराधीन  है  t  गांवों  में  सरपच  पचायतों
 में  फैमने  करते  है  ।  उन  को  कायदा  कानन

 मालूम  नहीं  होता  जिस  का  नतीजा  यह  होता
 है  कि  जब  मामला  हाईकोर्ट  में  जाता  है  तो
 हाईकोर्ट  सरपंचो  पर  स्ट्रिक्चर  पास  करती
 है।  मैं  जानना  चाहता  हूं  किगांवों  में
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 उवाध्यम  महोदव  :  जो  श्राप  जानना

 भाहते  हैं  वह  पहले  रण  दें  तो  ज्यादा  झासानी

 हो  जाय

 की  चिमूति  मिश्र:  क्‍या  सरकार  यह
 -  बतला  मकती  है  कि  कंब  तक  सरपज  लोनों

 की  ट्रेनिंग  का  काम  शुरू  हो  जायगा  |

 Shri  5.  K.  Dey:  So  far,  I]  have  talked
 only  of  the  developmental  responsi-
 bitty  of  the  Sarpanches  If  :t  is  a
 question  of  the  Nyaya  Panchayats,
 that  programme  is  aiso  intended  to
 be  taken  up  verv  shortly.  We  inten@
 tu  have  3-4  davs  camps  on  the  lines  of
 the  Gram  Sahayak  camps  for  the
 training  of  Sarpanches  and  Up-
 Sarpanches  in  order  that  they  may
 discharge  all  their  responsibilities  in
 the  panchayats

 Dr.  M  S  Aney:  Ale  they  made
 Sarpanches  first  and  then  trained  or
 are  they  trained  first  and  made  Sar-
 panches  afterwards*

 Shri  S.  K.  Dey:  The  answer  is  very
 clear.  First,  they  have  to  be  made
 Sarpanches  before  we  know  who  they
 are

 Shri  Sonavane:  May  I  know  whe-
 ther  in  the  curriculum  for  this  train-
 ing  the  removal  of  untouchability  6
 one  of  the  subjects  as  untouchability
 is  str]  prevalent  in  the  villages”

 Mr  Deputy-Speaker:  He  has  ex-
 Piained  the  traming  given.

 Shri  B  8.  Murthy:  The  hon  Mem-
 ber  knows  that  the  whole  nation  is
 trving  to  remove  untouchability.  not
 only  tne  community  development  pro-
 jects

 Mr.  Deputy-Speaker:  Is  this  also
 one  of  the  subjects  in  which  training
 is  given?  That  is  his  question

 Shri  8.  5.  Murthy:  Not  directly,  but
 indirectly.

 Shri  Surendranath  Dwivedy:  May
 I  know  whether  this  training  will  be
 a  continuing  process  because  the  Sar-
 panches  are  elected  for  a  period  of
 time?
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 हका,  a  K.  Dey:  it  will  bea  re-
 petitive  process.

 Shri  :  May  I  know  whe-
 ther  for  this  Rajendranagar  training
 camp  which  के ‘going  to  be  set  up
 this  month,  representatives  of  the
 State  Advisory  Committee  of  the
 Southern  States  will  be  invited?

 Shri  S  K.  Dey:  Not  all  the  mem-
 bers  of  the  State  Advisory  Com-
 mittees  Naturally,  we  are  training
 in  this  camp  only  trainers  of  all  the
 Southern  States  Some  non-official
 members  of  the  State  Legislature  as
 well  as  of  Parhament  will  be  request-
 ed  to  participate  to  the  extent  they
 can  m  this  training  process

 Dr.  Sushila  Nayar:  The  success  of
 the  programme  naturally  depends
 upon  men  as  also  women  May  I!
 know  if  there  is  any  programme  fo!
 training  women  leaders  in  rural  arvas
 for  this  programme  because  they  ar
 mostly  not  even  members  of  the  de-
 velopment  committees  at  presen!”

 Shri  S.  K  Dey:  Wc  have  been
 struggling  to  take  up  the  training
 programme  for  women  all  over  the
 country  The  difficult,  ts  to  find
 ‘women  trainet~  I{  कप  that  which  is
 just  standing  in  ine  way  but  the
 acheme  is  there

 Bhakra  Dam

 "344,  Shri  Ajit  Singh  Sarhadi:  W2!!
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state

 (ay  whether  there  has  been  a  con-
 ference  of  top  experts  pertaining  to
 change  in  the  design  of  Bhakra  Dam
 recently  fo.  increased  storage  of
 water;  and

 (b)  the  nature  of  change  contem-
 plated  and  the  purpose  thereof”

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 A  statement  giving  the  information  !s
 Jaid  on  the  Table  of  the  House
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 On  the  advice  of  the  Bhakra  Board
 of  ConsuJtants,  the  Bhakra  Control
 Board  decided  in  September,  4868  to
 raise  the  reservoir  level  of  the  Bhakra
 Dam  by  0  ft  The  height  of  the  Dam
 wll  remain  unchanged,  but  the  radial
 gates  controlling  the  discharge  into
 the  spillway  will  be  suitably  enjarg-
 ed  to  cater  for  the  increased  pond
 jevel  The  increase  in  the  reservoir
 level  will  give  an  additional  storage
 of  3°5  lakh  acre  ft.  of  water.

 Shri  Ajit  Singh  Sarhadi:  May  I
 know  what  further  consideration
 necessitated  the  raising  of  the  reser-
 voir  level  which  was  not  present  at
 the  time  of  the  original  scheme,  and
 what  additional  expenditure  would  be
 meurred  as  a  consequence  of  this
 change?

 Shri  Hathi:  The  =  consideration
 which  led  to  this  decision  was  that
 there  would  be  an  additional  storage
 of  35  lakh  acre  ft  The  additional
 expenditure  involved  would  be  about
 Rs  9°5  lakhs

 Sardar  Iqbal  Singh:  May  7  know
 whether  the  Government  have  _  also
 considered  the  Beas  Link  scheme  in
 this?  ?

 Shri  Hathi:  Not  in  connection  with
 the  Bhak:a  Dam?

 Tungabhadra  Project

 Shri  Nagi  Reddy: #345  Shri  TB.  Vittal  Rao:

 Will  the  Minster  of  Irrigation  and
 Power  be  pleased  to  refer  the  reply
 given  to  Starred  Question  No  I6  on
 the  tlith  February,  959  and  state:

 (a)  whether  information  has  since
 been  collected  regarding  Gadwal
 North  and  South  canals  which  have
 not  yet  been  constructed  under
 Tungabhadra  Project,

 (b)  whethe:  those  canals  formed
 part  of  canal  system  (yet  to  be  exe-
 cuted)  prior  to  the  States  reorgani-
 sation,  and
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 0)
 i)  if

 ao,  the  reasons  for  the  failure
 the  plan?

 ‘The  Deputy  Minter  of  Irrigation
 and  Power  (Shri  Math):  (a)  Yes,  Sir.

 (b)  and  (c)  A  working  estimate
 ‘was  technically  sanctioned  by  the  for
 mer  Hyderabad  Government  for  the
 first  stage  of  the  Tungabhadra  Left
 Bank  Canali  comprising  27  miles  long
 and  I4  miles  of  the  South  Gadwal
 Branch,  which  2s  now  under  execu-
 tion.  There  38,  however,  a  difference
 of  opinion  between  the  Governments
 of  Andhra  Pradesh  and  Mysore  about
 the  actual  ecope  of  the  Left  Bank
 Canal  Scheme  as  originally  envisag-
 ed  by  the  Hyderabad  Government
 ‘The  yoeshon  3६  ५०  be  Miacosed  del-
 ween  the  two  State  Governments  at
 an  Inter-State  Conference  proposed  to
 be  held  in  November,  959

 Shri  Nagi  Reddy:  May  I  know  whe-
 ther  this  plan  was  included  in  the
 Original  plan  when  the  canal  system
 was  finalised  and  accepted,  if  so,
 where  is  the  present  necessity  for
 discussion  over  again  to  settle  this
 question?

 Shri  Hathi:  That  is,  Sir,  actually
 the  point  of  difference.  As  the  House
 knows,  this  project  was  started  before
 the  First  Five  Year  Plan  ह18  had
 not  been  technically  scrutimsed  by
 the  Central  Water  and  Power  Com-
 mission  It  was  going  on,  ॥।  was  a
 continuing  scheme  Now,  a  portion
 thas  been  transferred  to  Karnatak.
 The  Mysore  Government  maintain
 that  the  original  plan  was  only  to
 irmgate  the  Raichur  District  and  noth-
 ing  further  The  Andhra  Govern-
 ment  maintain  that.  well,  it  was  con-
 templated  that  there  should  also  be
 the  two  other  districts  of  Andhra
 Pradesh  which  should  receive  the
 benefit  of  irrigation  The  old  records
 are  now  with  the  Mysore  Govern-
 ment.  The  matter  was  discussed  by
 the  Chief  Ministers  and  it  was  decid-
 ed  that  they  will  trace  out  the  old
 records,  find  out  the  original  contem
 plation,  whatever  it  is,  because  that
 fs  not  in  the  plan  itself  as  to  what

 357  LSD.—2.

 ठिच्ी  Anowers  892

 was  contemplated,  and  they  will  dis-
 cuss  thé  matter  in  November.  That
 is  the  position  now.

 Mr.  Deputy-Speaker:  If  the  hon.
 Members  are  to  be  precisé  and  short,
 we  have  to  ask  the  Ministers  also  to
 be  precise  and  short

 Shri  Nagi  Reddy:  May  I  know  whe-
 ther  the  records  of  the
 Project  are  not  available  with  the
 Central  Water  and  Power  Commission
 and,  if  they  are  available,  whether
 they  are  not  able  to  locate  where  this
 particular  canal  system  has  been  with-
 mm  the  accepted  programme  of  the
 Tungabhadra  Project?

 Shri  Hathi:  It  is,  unfortunately,  not
 qiwahle  te  cay  whethe:  definitely  ५
 is  there  or  not

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  any  reference  was  made  to  the
 Madras  State  for  a  copy  of  these  re-
 cords  because  they  were  the  actual
 parties  with  the  Hyderabad  Govern-
 ment  for  the  construction  of  this  Dam?

 Shri  Hathi:  The  whole  record  has
 been  transferred  to  the  Mysore  Gov-
 ernment.

 Mr  Deputy-Speaker:  He  wants  to
 know  whether  any  reference  has  been
 made  to  the  Madras  Government.

 Shri  Hathi:  I  am  not  aware  of  that.
 Shri  Nagi  Reddy:  May  I  know

 whether  the  Central  Government  is
 aware  of  the  fact  that  toll  the  plan  of
 tpe  States  Reorganisation  Commission
 was  implemented  and  the  States  have
 péeen  reorganised  this  plan  of  the
 Gadwal  South  and  North  canals  has
 peen  always  within  the  knowledge  of
 peth  the  Mysore  and  the  Hyderabad
 Governments  and  the  present  trouble
 has  arisen  simply  because  the  records
 have  been  transferred  to  the  Mysore
 Government  and  they  are  not  being
 provided  to  the  Andhra  Government?

 Shri  Hathi:  Let  us  await  the  meet-
 ing  of  the  two  States’  Chief  Ministers
 in’.  November

 Shri  गा,  B.  Vittal  Rae  rose—
 Mr,  Deputy-Speaker:  Let  us  await

 that  meeting
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 Shri  T.  8.  Vittal  Rae:  No,  Sir;  they
 have  already  discussed  and  they
 could  not  come  to  any  decision,

 Shri  Nagi  Reddy:  This  is  a  very
 serious  thing.

 Mr.  Deputy-Speaker:  Every  matter
 that  comes  subsequently  is  more  seri-
 ous  than  the  one  that  precedes.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  Government  are  aware
 of  the  fact  that  the  State  Ministers
 including  the  Chief  Ministers  of  My-
 sore  and  Andhra  met  several  times
 and  they  could  not  come  to  an  agree-
 ment  and,  m  view  of  that,  whether
 Government  propose  to  take  up  the
 matter  for  arbitration  without  any

 further  delay?”
 Shri  Hathi:  If  they  cannot  come  to  a

 decision,  the  Government  of  India
 will  use  their  good  offices  in  this
 behalf.

 Shri  Mohammed  Imam:  Is  it  not  a
 fact  that  there  was  a  definite  agree-
 ment  between  the  then  Governments
 of  Hyderabad,  Madras  and  Mysore
 and  in  that  agreement  certain  areas
 have  been  specified—those  areas  are
 not  included  now—and  the  training
 of  the  water  has  been  definitely  laid
 down?

 Mr.  Deputy-Speaker:  Order,  order
 Those  States  have  been  represented
 now.

 North  Trunk  Road

 °347,  Shrimati  Maflds  Ahmed:  Wi!)
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 declare  the  north  trunk  road  asa
 National  Highway;  and

 (b)  if  80,  when  the  decision  35  likely to  be  taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  Yes,
 between  North  Salmara  and  Amin.
 gaon,  As  a  sequence  of  the  construc-
 tion  of  a  rail-cum-road  bridge  across
 the  Brahmaputra  at  Pandu,  it  is  neces-
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 Sty  to  extend  National  Highway  No.
 Ekg  North  Salmaré  to  Amingacn
 ™0re  or  less  along  the  route  of  tee
 North  Trunk  Road  in  that  section,
 Precise  alignment  will  be  fixed  when

 oudetailed
 survey  has  been  carried

 t.

 Shirl  Hem  Barua:  The  hon.  Minis- ted  just  now  said  that  this  has  been
 MAde  a  National  Highway  up  to
 Atingaon.  In  view  of  the  fact  that
 this  North  Trunk  Road  beyond  Amin-
 £%on  is  the  only  means  of  transport

 ause  there  are  no  rail  routes  in
 that  part  of  the  country  and  it  gets da  ocated  systematically  every  year
 during  the  monsoons,  may  I  know
 Whether  Government  are  aware  of  the
 Sipspeniages  sullered  by  22७  poeple in  that  locality  and  whether  Govern-

 ™MCnt  propose  to  make  the  entire
 Notth  Trunk  Road,  including  beyond

 ™Mingaon,  8  National  Highway?
 Shri  Raj  Bahadur:  We  are  keeping need  of  that  particular  area  very well  in  mind.  We  know  that  from

 “pur  to  North  Lakhimpur  the  means of  communication  are  scarre  That iS  why  we  have  already  sanctioned
 fOr  of  five  projects,  three  river  pro- ject,  and  some  road  section  projects COSting  about  Rs  .43  crores  an  all

 Shri  ९,  C.  Borooah:  There  are  two
 turbulent  rivers  on  the  North  Trunk

 \d—Jiabharali  and  Dikrong  May T  Know  what  steps  have  been  taken tor  bridging  these  rivers?

 Shri  Raj  Bahadur:  We  have  sanc-
 Ned  a  project  costing  Rs,  77:88
 lakhs  in  respect  of  Jiabharali,  So  far

 ikrong  s  concerned,  this  bridge 089  siready  been  completed.

 रास  गंगा  नबी  पर  बाह
 +  ३४९.  क्री  भक्त  दर्शन:  क्या  सिचाई

 Whe  fan  मंत्री  २३  अप्रैल,  १९५९  के
 झतरांकित  प्रश्न  संख्या  रे  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्‍या  योजना  भागोग  से  इस  बीच
 उत्तर  प्रदेश  की  राम  गंगा  परियोजना  को
 स्वीकृति  दे  दी  है  शौर



 (क्ष)  चालू बर्ष  मे ंइस  योजना पर  खर्च
 के  लिये  ३०  लाख  रुपये  के  उपबन्ध
 कौ  सिफारिण  की  गई  है  किन्तु  झभी  तक

 कोई  भाथिक  सहायता  मंजूर  नहीं  की  गई  है  1

 लगभग  २,१५,१३५  रुपये  की  विदेशी

 मुद्दा  दस  योजना  के  लिये  मंजर  की  गई  है  y

 शी  भक्त  दर्शन  श्रीमन्‌,  मैं  यह  जानना

 चाहता  ह्  ह!  इस  योजना  पर  कुल  खर्चा
 कितना  होगा  और  उत्तर  प्रदेश  सरकार  ने
 कितने  रुपये  की  मांग  की  है  ।

 शो  हाथी  :  इस  याजना  पर  कुल  खर्चा

 ३६  करोड  का  होगा,  लेकिन  दूसरी  पंचवर्षीय
 बोजता  मे  इस  के  लिये  १३८  लाख  रपये
 का  प्राविज़न  किया  गया  है  |

 ह 1६  ह. ल  वर्जन  श्रीमनू,  चकि  इस
 योजना  की  जाच-पड़ताल  में  काफ़ी  देरी  हो

 चुकी  है  भौर  बीच  में  काम  बन्द  भी  हो  चुका
 है  भोर  सावेजिनिक  घन  की  हानि  हुई  है,
 इसलिये  क्‍या  मैं  आशा  कर  सकता  हूं  कि
 कुन्द्रीय  सरकार  यह  हिदायत  देगी  कि  उत्तर
 प्रदेश  सरकार  इस  को  जल्द  बनाये  भौर
 केन्द्रीय  सरकार  अधिक  से  अधिक  सहायता
 देगी  ?

 शी  हाथी  :  जितनी  जल्दी  हो  सकेगा,
 इस  को  बनाने  की  कोशिश  की  जायेगी  ।

 सेठ  अचल  सिह  इस  का  काम  वेच्:

 नेटली  कब  से  शुरू  हो  जायेगा  ?

 थ्बी  हाथो  :  शुरू  हो  चुका  है  ।

 ली  सरजू  पांडे  :  यह  धोजना  कद  तक

 पूरी  हो  जायगी  !

 थी  हाथी  :  इस  में  सात  साल  लगेंगे  ।
 Food  Production

 +

 (Shri  S.  M.  Banerjee:
 Shri  Khushwagqt  Rai:
 Shri  Sadhan  Gupta:

 “gt  J  Shri  Harish  Chandra  Mather:
 Shri  Nath  2285:
 Shrimati  Ma  Palchoudhuri:
 Seth  Achal  Singh:
 Shri  8.  C.  Godsora:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  there  has  been  an
 increase  in  production  of  foodgrains
 during  958-59;

 tb)  if  so,  ६0  what  extent,

 (c)  whether  increased  food  produc-
 tion  has  resulted  in  reduction  in
 focdgrain  piices,  and

 (d)  if  so  to  what  extent?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  and  (db).
 There  has  been  an  increase  of  about
 1  million  tons  or  17:6  per  cent  during
 1958-59  over  the  production  in  ‘1957-
 58

 (c)  and  (d)  Yes.  The  All-India
 Index  Number  of  Wholesale  Prices  of
 cereals  declined  from  the  peak  figure
 of  I5  in  3958  to  99  in  April,  1959.
 In  July  1959,  the  Index  rose  to  707
 but  at.  was  lower  than  in  July  2958
 when  it  was  I0.  There  has  been  a
 similar  fall  in  the  prices  of  pulses

 Shri  S  M.  Banerjee:  May  I  know
 whether  our  country  ts  supposed  to
 reach  a  stage  of  self-sufficiency  in  the
 matter  of  food  during  the  third  Five
 Yeur  Pian*

 Shri  A.  P.  Jain:  Every  effort  will
 be  made  to  make  the  country  self-
 sufficient  during  the  third  Five  Year
 Plan.
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 Mr.  Deputy-Speaker:  The  Question
 Hour  is  over.

 Shri  8.  M.  Banerjee:  Kindly  allow
 one  question.

 Some  Hon.  Members  rose—
 Mr,  Deputy-Speaker:  When  the

 Question  Hour  is  over,  I  have  to  close
 There  are  60  minutes  for  at,  Yes; Shri  S.  ॥  Bangrjee.

 Siri  8.  का.  Batieriee:  The  hon.  Minis
 ter  Said  that  there  has  been  an
 increase  in  the  food  production.  May I  know  whether  rice  production  has
 also  increased  and,  if  so,  may  I  know
 the  reason  why  in  all  the  States  the
 Price  of  rice  has  gone  up®

 Shri  A  है  Jain:  Yes,  Sir  The
 production  of  rice  has  also  increased
 by  about  4:8  million  tons  It  is  not  a
 fact  that  prices  are  high  in  all  parts of  the  country  As  compared  to  the
 Prices  in  1958,  they  are  higher  in  some
 parts  of  the  country:  in  other  parts  of
 the  country  they  are  lower  than  the
 Prices  obtaining  in  958

 Shri  8.  M.  Banerjee:  It  is  a  mus-
 statement

 Several  Hon  Members  rose—  ’
 Mr.  Deputy-Speaker:  That  has  to

 be  discussed  separately  That  would
 be  discussed

 Snort  Norice  Question
 Wild  Cattle  in  Delhi

 +

 1  J  Shri  Radha  Raman:
 V  Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Food  and  Agri-
 cultare  be  pleased  to  state:

 (a)  whether  it  33  a  fact  that  a  squad
 of  cattle  catchers  of  the  Ministry  of
 Food  and  Agniculture,  which  went  to
 a  village  some  20  miles  outside  Delhi
 to  catch  wild  cows  there,  had  been
 chased  out  from  that  village  without
 allowing  them  to  perform  the  job;

 (b)  whether  it  is  a  fact  that  some
 of  the  villagers  attacked  the  party
 with  lathas,

 (c)  af  so,  the  circumstances  in  which
 this  took  place,  and

 हि...  Mabe  11” आ

 (d)  the  steps  taken  so  प  such
 incidents  do  not  eecur  in  future.

 The  Minister  of  Feet  and  Agrient-
 tare  (Shri  A.  P.  Jain):  (2)  No.  The
 eattle  catching  operations  in
 village  of  Sanoth,  22  miles  from  Dethi,
 have  been  suspended  as  some  non-
 cultivators  objected  to  their  ह... अ
 carried  on  and  assured  that  they
 would  themselves  have  the  cattle
 caught  within  a  fortnight.

 (b)  and  (c)  No  Hot  words  were
 exchanged  between  non-cultivators,
 who  wanted  the  discontinuance  of  the
 operations  and  the  farmers  who  insist-
 ed  on  their  being  carried  on

 (d)  The  incident  was  the  figat  of  its
 kind  Suitable  steps  will  be  taken  to
 control  the  obscurantist  elements  bent
 on  umpeding  the  operations.

 Shri  Radha  Raman:  What  was  the
 information  that  was  received  by  the
 Government  on  the  basis  of  which
 this  squad  went  to  that  village,  and
 whether  the  hon.  Deputy  Minister  who
 had  accompanied  this  squad  went
 there  purposely  for  this  cattle  catch-
 ing  or  it  was  only  on  a  casual  visit
 that  he  was  there?

 Shri  A  P  Jain:  The  villagers  made
 a  request  to  the  Ministry  of  Food  and
 Agriculture  that  these  wild  cattle  may
 be  caught,  and  the  Deputy  Minister
 together  with  some  Members  of  Parlia-
 ment  had  gone  to  see  how  the  oper-
 ation  proceeded

 Shri  Radha  Raman:  May  {  know
 whether  the  Government  have  mede
 any  assessment  with  regard  to  tke
 number  of  these  wild  cattle  and  cows
 living  in  and  around  Delhi  and  wi.e-
 ther  any  assessment  is  also  made  with
 regard  to  the  loss  that  they  ९४08९
 to  the  village  crops  near  about  Delhi®

 bri  A.  है  Jain:  No  census  or  e-
 gular  assessment  of  the  losses  has
 been  made.  However,  the  number  of
 such  wild  cattle  appears  to  be  quite
 large

 Shri  Surendranath  Dwivedy:  I  want
 to  know  whether  they  were  wild
 cows  or  stray  cattle.
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 @hrt  a  P  Jain:  Stray  cattle,  when
 they  are  let  loose  for  a  long  time,  de-
 came  wild

 ह. (छ  बालपेवी  कया  यह  सभ  है  कि  जय
 कुछ  उत्तेजित  लोगो  ने  गायो  को  पकड़ने  का

 विरोध  किया  जौर  उपमत्री  जी  को  पेर

 लिया  तो  बन्दो  ने  गो  माता  की  जय  के
 जारे  लगा  कर  उन  को  शान्त  किया  ?

 को  ao  wo  जन  उपमत्री  जी  ता

 नही  घेरे गये  |  यह  जो  क्षयडा  था  वह  किसानों
 में,  जोकि  उन  मवेधियों  गो  पकड़वाना

 चाहते
 थे,  भौर  दुकानदारों  में  था,  जोकि  उस  में

 दखल  दे  रहे  भे  ।

 Shri  Subbiah  Ambalam:  May  |
 know  the  number  of  cattle  that  was
 caught  in  the  wild  chase  and  what
 is  being  done  with  that  cattle’

 Mr.  Deputy-Speaker.  Was  the  chase
 wild  or  were  the  cattle  wild?

 Shri  A  P  Jain.  I  think  some  5)x  or
 peven  heads  of  cattle  have  been
 caught

 Shri  Tyagi
 later?

 Were  they  released

 Shri  A  2  Jam:  They  were  forcibly
 reiki  cd  by  *e  shop-keepers  But
 these  cattle  are  generally  sent  either
 to  the  gosalas  or  to  other  parts  of  the
 country  for  rearing  purposes  where
 they  are  greatly  in  demand

 अं।  विभूति  मिथ  जानना  चाहता

 हैं  कि  जैसे  दिल्ली  में  सरकार  ने  मदद  की  है
 वैसे  ही  हिन्दुस्तान  के  भौर  हिस्सों  में  भी

 किसानो  को  जानवरों  भ्रादि  को  पकड़ने
 में  फूड  ऐंड  एग्रीकल्बर  मिनिस्ट्री  महायता
 करेगी  ,  ?

 शो  qo  जन  बह  जो  तजबीज  है
 बह  बहुत  माकूल  है  भौर  जहा  तक  हो  सकेगा

 हम  जरूर  मदद  करेगे  ।

 Shri  Tyagi:  This  a  matter  on  which
 a  clarification  of  policy  of  the  Cov-
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 ernment  in  this  regard  must  be  made
 in  the  House  The  hon  .Mimster  has
 just  now  said  that  wild  cows  were
 caught

 Mr  Deputy-Speaker:  if  it  is  a
 clarification  of  policy,  then  we  should
 find  some  other  occasion

 Shri  Tyagi:  Cattle  were  caught  and
 they  were  forcibly  released  Do  Gov-
 ernment  agree  to  such  types  of  re-
 leases  to  become  the  fashion  of  the
 day—for  the  cattle  to  get  forcibly  re-
 leased  from  the  hands  of  Government
 servants  when  stray  cattle  are  caught
 anywhere  in  the  country”

 Shri  A  ह  Jain  Surely  it  was  a
 leprehensible  action  on  the  part  of
 those  who  cut  out  the  ropes  and  let
 the  cattle  go  away  But  we  did  not
 want  to  create  any  very  awkward
 situation  or  a  situation  which  might
 have  created  a  law  and  order  problem

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Plantation  of  Timber  alongside
 Railway  Track

 *346  Shri  Goray  जा]  the  Mimster
 of  Railways  be  pleased  to  state

 (a)  whether  the  Railway  Board
 have  issued  a  circular  directing  that
 on  both  sides  of  the  Railway  track,
 wherever  space  permits,  plantation  of
 suitable  timber  should  be  undertaken,
 and

 (b)  what  concrete  steps  have  been
 taken  to  implement  this  directive’

 The  Deputy  Minister  of  Railways
 (Shri  S  V.  Ramaswamy)  (a)  In-
 structions  have  been  issued  to  Railway
 Admuustration,  for  planting  trees
 alongside  the  railway  track

 (b)  The  Raalway  Admunistrations  on
 their  part,  have  issued  necessary
 instrucuons  to  ther  subordmate
 offices  to  undertake  immediately
 planting  of  trees  along  the  railway
 lune  For  this  purpose,  the  Rastways
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 are  also  raising  their  own  nurseries
 at  suitable  phaces.  In  the  meantime,
 arrangements  are  being  made  by
 them  to  obtain  necessary  seeds  and
 seedlings  from  local  nurseries  as  well
 as  forest  officials.  Apart  from  plant-
 ing  of  trees  by  the  Railways  them-
 selves,  forest  departments  of  the
 State  Governments  have  also  been  or
 aré  being  addressed  to  take  over
 spare  railway  land  for  purposes  of
 afforestation.

 Seizure  of  Rice  in  Manipur

 9348,  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 dealers  in  rice  and  paddy  in  Manipur
 have  not  been  registered  with  the
 Deputy  Commissioner  and  the  Mani-
 pur  Administration  has  issued  a
 notice  for  general  seizure  of  stock  of
 paddy  and  rice  lying  with  them  in
 view  of  their  failure  to  comply  with
 the  Government  order;

 (b)  if  so,  whether  such  seizure  has
 ‘urted:  and

 द  smonnt  of  stock  seized  and
 the  number  of  godowns  sealed  by  the

 enforcement  section?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  (a)  A  large
 number  of  dealers,  particularly  in  the
 moffusi]  areas  of  Manipur,  had  not
 obtained  licences  from  the  licensing
 authority,  and  the  Manipur  Adminis-
 tration,  therefore.  issued  a  warning
 through  its  notification  dated  the  25th
 April,  1959,  calling  upon  such  dealers
 to  obtain  licences  within  seven  days
 of  the  issue  of  the  notification  failing
 which  legal  action  would  be  taken
 against  the  defaulters  which  might
 include  seizure  of  their  stocks  and
 their  disposal  at  rates  fixed  by  the
 Administration.

 (b)  and  (c).  The  Manipur  Adminis-
 tration  intimated  in  its  letter  of  300
 duly,  959  that  no  seizures  of  stocks
 of  foodgrains  had  taken  place.
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 Water-Legging  in  Deihi
 "850,  Shri  Keshava:  Will  the  Minis-

 ter  of  Irrigation  and  Power  be  pleased to  state:

 (a)  how  many  villages  in  Dethi
 territory  have  suffered  on  account  of
 water-logging  of  their  cultivable  land
 during  the  latter  half  of  ‘1958;

 (b)  whether  such  sufferers  have
 been  given  any  relief;  and

 (c)  if  so,  the  amount  given  as
 relief  till  December  SIst,  19587

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 Delhi  Administration  has  reported that  69  villages  were  affected.

 (b)  Yes,  Sir.

 (c)  A  statement  showing  the  details
 of  relief  measures  undertaken  by  the
 Delhi  Administration  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 If.  annexure  No.  3].

 Perumbai  Bridge  on  Bombay-
 Kanyakamari  Road

 9852.  J  Shri  Tangamani:
 ‘|  Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  staic:

 (a)  whether  it  is  a  fact  fiat  the
 Perumbai  bridge  on  Bombay-Kiunva-
 kumari  National  Highway  even  after
 completion  is  not  fit  for  use;

 (b)  if  so,  what  are  the  defects;  and

 (c)  whether  a  new  contract  has
 been  given?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).
 !  bridge  with  its  approaches  is  not

 completed,  for  although  the  bridge
 proper  has  been  completed,  the  land
 spun  on  the  Payyenur  approach  is  not
 vet  constructed.

 The  defects  which  appeared  on  the
 completion  of  the  bridge  proper  were
 the  subsidence  of  the  Payyanur
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 approsch  and  the  tilting  of  the  abut-
 moent  on  that  side.  A  land  span  is
 being  added  as  a  remedial  measure

 (९)  No  Sir,  but  tenders  are  being
 invited  by  the  State  Public  Works
 Department  for  the  construction  of
 the  land  span

 भारतीय  हल

 #३४५३.  सेठ  झयल  सिंह  क्‍या  ere
 तया  कवि  मत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  देशी  हल  भूमि  को  अधिक

 गहरा  नहीं  खोद  सकता  और  इस  से  जोता
 जाने  वाला  क्षेत्र  भी  कम  होता  है

 (ख)  यदि  हा,  तो  क्‍या  इस  में  कोई

 सुधार  किया  गया  है  और  भ्रच्दे  हल  का
 झाविष्कार  किया  गया  है  ,  धौर

 (ग)  सुथार  क्‍या  है  ?

 लाश  तथा  फृषि  संत्री  (श्री  wo  wo

 जंग)  (क)  ज॑  नहीं  ।

 (ख)  जी,  हा।

 (ग)  देनी  हल  में  निम्न  सुधार  कर  दिये
 गये  हे

 (१)  इस्पात  का  इस्तेमाल  जैसा  कि  बाला-
 राम  नगर  इल  में  ।

 (२)  इस्पात  की  फाली  और  मूल  (hare
 and  body)  का  इस्तेमाल  जैसा

 कि  ऊपर  हल  में  ।

 (३)  हरी  खाद  देने  के  लिये  ्रलग  होने
 वाला  मिट॒टी  पलट  (  mould-board  )
 जैसा  कि  वर्धा  किस्म  के  देणी  हल  में  ।

 Wxport  of  Rice  and  Paddy  from
 Orissa

 sggq,  J  Shri  B.C  Mallick.
 ‘|  Shri  Panigrahi:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Orisca
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 Government  have  exported  about  2
 lakh  tons  of  rice  and  paddy  to  the
 Centre,

 (b)  whether  more  quantity  will  be
 taken  by  the  Centre,

 (९)  which  are  the  other  Ststes
 which  have  exported  paddy  and  rice
 to  the  Centre,  and

 (d)  the  State-wise  quantity  of  nce
 and  paddy  exported  6o  far  to  the
 Centre?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P.  Jain):  (a)  Up  to  July
 3,  959  about  1,11,000  tons  of  rice  and
 57,000  tons  of  paddy  were  purchased
 this  year  by  the  Orissa  Government
 on  behalf  of  the  Centre

 (b)  Yes,  Sir

 (c)  Rice  is  being  purchased  also
 by  or  on  behalf  of  the  Centre  in  the
 States  of  Madhya  Pradesh  Punjab
 and  Andhra  Pradesh

 (d)  The  quantities  of  riee  and  paddy
 purchased,  State-wise,  by  or  on  be-
 half  of  the  Centre  up  to  31-7-1959  ह. 8
 as  follows

 State  Rice  Paddy
 (tons  (tome)

 Orissa  T,T2.%25  =  «6,844
 Madhva_  Pradesh  3,83,744  oe
 Pumab  84,144
 Ard!  Prats  h  95,456,

 आ्रायुवे  दिक  ज्ौष  चिया

 लै ३४४  ची  पदम्‌  देव  क्‍या  स्वास्थ्य
 मत्री  यह  बताने  की  कृपा  करेगे  कि  *

 (क)  क्या  सरकार  को  यह  झात  है  ि
 झ्राजकल  भारत  में  शद्ध  भायुवेदिक  भौषधियां
 झासानी  से  नहीं  शिलती  ;

 (ख)  क्या  सरकार  को  यह  भी  पता  है
 कि  भारत  के  विभिन्न  आयुर्वेदिक  सम्मेसनों  &
 यह  माग  की  है  कि  केन्द्र  द्वारा  एक  श्रौष्यर
 निर्माण  समिति  नियुक्त  की  जाये  ;  शौर
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 (थ)  यदि  हां,  तो  उपरोगत  समिति  हारा
 झपना  कारें  कब  सक  प्रारम्भ  किये  जाने  की
 दासा  है  ?

 स्थास्थ्य  मंत्री  (ी  करमरकर )  :  (क)
 कुछ  स्थानों  में  आयुर्वेदिक  भ्रौषधियों

 -झासानी  से  नहीं  मिलती  हैं  t

 (a)  जी  नहीं

 (य)  यह  भ्रदन  नहीं  उठता  t

 Ad  hoc  Railway  Tribunal

 Shri  Kunhan:
 9256.4  Shri  T.  B.  Vittal  Rao:

 Shri  Vajpayee:
 Will  the  Minister  of  Railways  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  28]  on  the  list
 May,  959  and  state:

 (a)  whether  the  examination  of  the
 report  submitted  by  the  ‘Ad-hoc’
 Tribunal  which  went  into  the  griev-
 ances  of  Railwaymen  has  since  been
 concluded;

 (b)  if  so,  the  nature  of  decision
 arrived  at;  and

 (c)  when  the  same  will  be  given
 effect  to?

 The  Depaty  Minister  of  Railways
 (Shri  Shshnawas  Khan):  (a)  to  (c)
 The  Press  Communique  issued  in  this
 connection  is  laid  on  the  Table  of  the
 House.  {See  Appendix  IJ,  annexure
 No.  4).

 Air  Mail  Service

 *357  Shri  Rami  Reddy:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  Government  have  laid
 down  any  policy  for  carrying  air  mail
 to  the  District  Headquarters  where
 there  are  aerodromes;

 (b)  whether  there  is  any  proposal
 to  carry  mail  by  air  to  Krishnapuram
 after  the  completion  of  the  aerodrome
 there;  and

 (c)  if  so,  the  details  of  the  proposal?
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 mails,  if  it  is  found  to  be  advantage-
 ous,

 (c)  Does  not  arise  for  the  present.
 Death  of  Fish  at  Okhla

 *358.  Shri  Muhammed  Elias:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  thou-
 sands  of  fish  are  dying  in  the  Yamuna
 at  Okhla  of  suffocation  from  sewage
 flowing  into  the  river  from  the
 Nizamuddin  drain;

 (b)  whether  it  is  a  fact  that  the
 worst  victims  are  some  species  for
 whom  this  is  the  egg-laying  season;
 and

 (c)  af  so,  the  steps  taken  to  prevent
 this?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  About  5  maunds
 of  fish  died  in  Yamuna  at  Okhia  due
 to  pollution  of  water  caused  by  the
 sewage  discharge  into  the  river  from
 Nizamuddin  Nallah  on  the  20th  May,
 ‘1959.

 (b)  Yes,  Sir.  There  are  some
 species  of  fish  namely,  Mystus,
 Seenghala  and  Eutroplichthya  wacha
 and  Chillas  which  have  suffered  most
 from  the  discharge  of  the  ‘Nallah. 2
 These  species  breed  at  the  advent  of
 monsoon.

 (c)  (i)  Water  was  got  flushed  from
 Okhla  reservoir  and  this  averted
 further  mortality.

 (ii)  Necessary  works  to  prevent
 overflow  of  sewage  inte  the  river  are
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 pet  een
 executed  by  the  Delhi  Munici-

 pal  tion  and  are  expected  to
 be  completed  within  one  year,

 साड़ी  में  एक  भहिला  से  बलात्कार

 +  ३४६.  थी  आर्यन  लहु  भशैरिया  :  कया
 रेले  मतर  यह  बताने  की  कृपा  करेंगे  कि  :

 (क )  क्या  कानपुर  से  इटावा  जाने  वाली
 टल  यात्री  गाड़ी  में  १  जुलाई,  १६५६  को
 उत्तर  रेलवे  के  इटावा  ौर  एकदिल  रेलवे
 स्टेशनों  क ेबीच  एक  हरिजन  महिला  के  साथ
 बलात्कार  किया  गया  ;  भ्रौर

 (ख)  यदि  हा,  तो  इस  सम्बन्ध  में  क्‍या

 कार्यवाही  की  गई  है  ?

 रेलवे  उपमंत्री  (श्री  झाहनवाज  का)
 (क)  रिपोर्ट  भिली  है  कि  बलात्कार  नहीं
 किया  गया,  लेकिन  दो  हरिजन  महिलाओो  के
 साथ  जो  उस  गाडी  के  जनाने  डिब्बे  में  सफ़र
 कर  रही  थी,  इटावा  और  एकदिल  स्टेशनों
 के  बीच  एक  नावक  शौर  संनिक  ने  छेड-छाड़
 की  और  उन  में  से  एक  महिला  को  चलती
 गाड़ी  से  बाहर  फेंक  दिया  ny

 (स्व)  दोनों  श्रपराणियों  को  गिरफ्तार
 कर  लिया  गया  है  शौर  रेलवे  पुलिस  मामले
 की  जांच  कर  रही  है  ।

 Railway  Line  from  Rourkela  te
 Barsua

 *360,  Shri  Supakar:  Will  the  Manis-
 ter  of  Railways  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  042  on  the  9th  March,  959  and
 state:

 (a)  the  progress  since  made  in  the
 construction  of  the  railway  Lne  from
 Rourkela  to  Barsua  iron  mines,  and

 (b)  when  the  line  १5  expected  to  be
 completed?

 Deputy  Minister  of  Railways
 (Shri  8  V.  Ramaswamy):  (a)  An
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 overall  progress  of  80  per  cent  has
 been  made  to  the  ena  of  July,  1989.

 (b)  By  the  end  of  December  this
 year

 Underground  Coaxial  Cable  Scheme
 *36i.  Shri  N.  BR.  Muniswamy:  Will

 the  Minister  of  Transport  and  Com-
 manications  he  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  a
 scheme  to  link  the  cities  of  East  and
 West  Coasts  of  India  by  an  under-
 ground  coaxial  cable  hag  been  held  up
 owing  to  the  shortage  of  foreign  ex-
 change,

 (b)  how  far  the  scheme  has  been
 implemented,  and

 (c)  whether  Bombay  and  Delhi  link
 will  be  completed  before  1961°

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K.  Patil):  (a)
 No,  the  scheme  is  in  progress

 (b)  So  far  Delhi  and  Agra  have
 been  connected  and  work  in  the
 section  Agra-Kanpur-Lucknow  is  in
 progress

 (९)  No

 Bridge  over  River  Krishna  near
 Rangapur

 *362  Shri  T.  8  Vittal  Rao:  Wu!  the
 Minister  of  Transport  and  Communi
 cations  be  pleased  to  refer  to  the
 leply  given  to  Starred  Question
 No  586  on  the  4th  December,  3958  and
 state

 (a)  at  what  stage  Js  the  construction
 work  of  the  bridge  across  the  River
 Krishna  near  Rangapur;  and

 (b)  whether  any  steps  are  being
 taken  to  accelerate  the  pace  of  work?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  ang  Communications
 (Shri  Raj  Babader):  (a)  The  work  of
 excavation  of  foundations  has  been
 started  on  6  Piers  out  of  a  total  of
 52  Piers

 (b)  The  progress  is  satisfactory  ang
 the  bridge  will  be  completed  im
 scheduled  time.
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 Master  Plan  fer  Flood  Centrol  in
 Kashmir

 °368  Shri  Mohan  Swarup.  Will  the
 Minister  of  irrigation  and  Power  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  6i0  on  the  9th
 March,  959  and  state

 (a)  whether  the  Central  Water  and
 Power  Commission  has  since  examined
 the  Master  Plan  for  Flood  Control
 in  Kashmir,  and

 (b)  if  so,  the  decisions  taken  theie-
 on?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The  pre-
 luminary  examination  has  been  com-
 pleted

 (b)  In  general,  the  proposals  in  the
 Master  Plan  are  considered  to  be
 satisfactory  Cetrain  modifications
 have,  howcver,  been  suggested  to  the
 State  Engineers

 Inferior  Grade  of  Coal

 Shri  P  08,  Borooah
 4.4  Shri  P.  G  Deb.

 Shrimat:  Parvathi  Krishnan:

 Wil)  the  Minister  of  Railways  he
 pleased  to  state

 (a)  whether  it  35  a  fact  that  the
 Railway  Board  has  made  a  protest  to
 the  Coal  Controller  ang  the  National
 Coal  Development  Corporation  against
 the  infenor  grade  of  coal  supplied  to
 Railways  and

 (9)  if  so  the  losses  caused  on  this
 account?

 The  Deputy  Mimster  of  Rallways
 Shri  (Shabnawaz  Khan):  (a)  and
 (b)  Attention  of  the  Coal  Controller
 and  Nationa?  Coaj  Development  Cor-
 poration  has  been  drawn  towards  cer-
 tain  instances  of  the  supply  of  inferior
 grade  of  coal  to  Railways  which
 affects  the  performances  of  engines  It
 as  very  difficult  to  have  any  precise
 assessment  of  the  loss  on  this  account.
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 Najafgarh  Drainage,  Delhi
 Shri  Ram  Krishan  Gupta
 Shri  D  ९,  Sharma

 °365.  Shri  Keshava.
 Pandit  Manishwar  Datt
 Upadhyay:

 Shri  को,  L.  Dwivedi:

 Will  the  Minster  of  Irrigation  and
 Power  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 02I  on  the  9th  March,  4959  and  state:

 (a)  whether  the  surveys  and  pro-
 y€ct  reports  regarding  Najafgarh  drain
 in  Delhi  have  since  been  completed;
 and

 (b)  if  so,  the  action  proposed  to  be
 taken  in  the  matter?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and
 (b)  A  statement  containing  the  re-
 quisite  information  is  laid  on  the  Table
 of  the  House  [See  Appendix  ITI,  an-
 nexure  No  5)

 Dam  on  River  Beas

 Shri  D.  C.  Sharma
 Shri  Ram  Krishan  Gupta:

 |  Shri  Raghunath  Singh:
 > 366  Shri  Nardeo  Snatak

 Shri  Hem  Raj
 Dr  Ram  Subhag  Singh-

 |  Shri  Hem  Barua:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  667  on
 the  6th  April,  3959  and  state-

 (a)  whether  the  Punjab  Govern-
 Ment  have  since  submitted  the  scheme
 for  the  construction  of  Dam  on  the
 River  Beas  and

 (b)  if  so  the  action  taken  thereon?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hath{):  (a)  and  (b)
 The  Punjab  Government  have  not  yet
 formally  submitted  a  scheme  for  the
 construction  of  a  dam  on  the  river
 Beas  to  the  Government  of  India
 Advance  copies  of  the  Project  Report
 have,  however,  been  received  from  the
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 State  Government.  The  scheme  is  at
 present  under  technical  examination
 in  the  Central  Water  and  Power  Com-
 snission.

 Transport  Cooperative  Socictics

 °367  Shri  Sabodh  Hansda: °  Shri  S  C  Samanta:

 Will  the  Minister  of  Transport  and
 Cemmunieations  be  pleased  to  state.

 (a)  whether  the  scheme  for  setting
 up  of  transport  co-operative  societies
 in  States  has  been  finalised;

 (b)  if  so,  the  number  of  co-opera-
 tive  societies  formed  upto-date;  and

 (c)  the  main
 ४०0९  leties?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  Yes

 (ba  No  co-operative  societies  have
 so  far  been  formed  The  details  in
 regard  to  the  financial  assistance  etc
 required  by  the  State  Governments,
 who  have  agreed  to  implement  the
 scheme.  are  being  finahsed  and  the
 training  of  personne]  to  man_  these
 societies  is  expected  to  start  very
 soon

 functions  of  these

 (c)  The  main  function  of  these  so-
 qieties  will  be  to  operate  selected  m-
 ter-city  goods  transport  services  oO
 cooperative  basis

 World  Bank  Team  Visit

 Shri  Radha  Raman:
 ~hri  Shree  Narayan  Das:
 Shri  Ram  Krishan  Gupta:
 Shri  D  Cc.  Sharma:
 Shri  Ajit  Singh  Sarhadi.

 °368.

 !

 Shri  Jaganatha  Rac:
 ri  Raghunath  Singh:

 Shri  N  R  Munisamy:
 Shri  Vajpayee:
 Shri  Sarju  Pandey:
 Shri  Sanganna:
 Shri  ह  G.  Deb:

 |  Shri  Viswanatha  Reddy:

 Will  the  Mnnister  of  Railways  lc
 pleased  to  state:

 SRAVANA  2i,  88]  (SAKA)
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 (a)  whether  International  Bank  for
 Reconstruction  and  Development  sent
 a  team  which  visited  various  Rail-
 way  centres  in  India  and  met  Rail-
 way  Board  during  May,

 (b)  what  was  the  purpose  of  the
 visit,  and

 (c)  what  is  the  result  of  negotia-
 tions  with  this  team?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 Sir

 (b)  and  (c)  The  Team  was  sent  to
 n  ke  an  on  the  spot  study  of  the  pro-
 giess  of  the  Railways’  part  of  the
 Second  Five  Year  Plan  and  to  study
 the  operation  of  the  Railways.  No
 negotiations  were  held  with  the  Team.

 World  Health  Assembly  in  Geneva

 Shri  Radha  Raman:
 Shri  Shree  Narayan  Das:
 Shri  Vajpayee:
 Shri  Raghunath  Singh:

 |  Shri  P.  G.  Deb:

 Will  the  Minister  of
 pleaseg  to  state’

 (a)  whether  a  copy  of  the  decisions
 taken  and  recomendations  made  by
 the  2th  World  Health  Assembly  held
 in  Geneva  will  be  laid  on  the  Table;

 (b)  whether  it  is  proposed  to  hold
 the  Session  of  the  World  Health  As-
 sembly  m  India  in  96l;  and

 (c)  af  so  the  approximate  expendi-
 ture  hkely  to  be  incurred  in  this
 connection”

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  A  copy  of  the  decisions
 taken  and  recommendations  made  by
 the  2th  World  Health  Assembly  held
 in  Geneva  in  May  4959  is  laid  on  the
 Table  of  the  Sabha  [Placed  m
 Library,  See  No  LT-3580/59]

 (b)  Yes

 (cv  The  approximate  expenditure
 will  be  about  Rs  40  lakhs  besides  pro-
 viding  facihties  such  as  office  accom-
 modation,  transport,  equipment,  tele-
 phones,  telegrams,  etc  as  the  host
 country.

 *369.

 Health  be
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 Detective  Construction  of  अ  -
 Hindastan  Shipyard

 Shri  Nagi  Beddy:
 Shri  A.  EK.  Gopalan:

 *370,  Shti  Vasudevan  Nair:
 Shri  Kunkan:
 Shri  Morarka:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  755  on  the  27th  February,  3959  and
 state:

 (a)  whether  any  progress  has  since
 been  made  to  recover  the  money  from
 Messrs  A.C.L.  for  defective  design
 and  construction  of  ships  at  the
 Hindustan  Shipyard,  and

 4b)  whether  any  legal  steps  are
 proposed  to  be  taken  m  this  matter”

 The  Minister  of  State  in  the  Minis-
 try  of  Transpert  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b)  The
 matter  35  still  under  discussion  with
 the  AC.L

 Printergram  Service

 डा.  Shri  Keshava:  Wl)  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  it  is  proposed  to  extend
 printergram  service  to  Delhi;  and

 (b)  how  is  this  service  different
 from  phonogram?

 The  Minister  of  Transpert  wd
 Communications  (Shri  8  K.  Patil):
 (a)  Yes.

 AUGUST  12,  3959  Written  Ansmere  94

 Sagar  Prodestion

 Shri  Barman:
 "३278,  <  Shri  Subodh  Hanada:

 bri  हि.  C.  Samanta:

 Will  the  Minister  of  Foed  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  production  of  sugar
 has  increased  in  our  country  in  pro~
 portion  to  the  number  of  new  sugar
 mills  established  and  expansion  of  ex-
 isting  sugar  mills  during  the  Second
 Five  Year  Plan  period;

 (9)  if  go,  the  percentage  of  increase;

 (c)  whether  there  is  any  difference
 of  production  in  Co-operative  Sugar
 Mills  and  Private  Sugar  Mills;  and

 “
 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  Food  and  Agricui-
 ture  (Shri  A.  P  Jain):  (a)  and  (b).
 No,  Sir  Production  depends  not  only
 on  the  number  of  mills  in  operation  or
 their  capacity  but  also  on  availability
 and  quality  of  cane  A  statement  giv-
 ing  the  number  of  mulls  worked,  their
 installed  capacity  and  actual  produc-
 tion  of  sugar  during  the  past  four
 seasons  is  laid  on  the  Table  of  the
 Sabha

 (९)  No,  Sir

 (d)  Does  not  arise

 STaTEMENT

 Total  —  Installed  Actual
 No.  of

 ety
 production

 C  of Season  _—  factories
 worked  tons)  (Lakh

 tons)

 1955-56  743  १6  0  38  62
 1956-57  347  77  3.  20°39
 1957-58  358  18°7,  39  78
 1938-59  १64  ३००

 eae
 39°33

 (Estironted)
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 Will  the  Munster  of  Ratlwaya  be
 pleased  to  state:

 (a)  whether  it  ३8  a  fact  that  the
 Railway  Board  has  recently  sent  a
 directive  to  the  General  Managers  of
 all  Indian  Railways  to  put  down  firm-
 Jy  hooliganism  of  students  on  the  ratl-
 ways,  specially  towards  women
 travellers  and  in  connection  with  pul-
 ling  of  alarm  chains,

 (b)  af  so  the  details  thereof,  and

 (c)  the  nature  and  extent  of  suc-
 cess  attainea  in  checking  hooliganism
 since  the  new  directive  was  enforced?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes
 Such  instructions  have  been  issued
 dunng  June  this  year

 (b)  The  instructions  require  that
 hooliganism  by  students  is  to  be  dealt
 with  firmly  by  organismg  drives  on
 affected  sections  by  a  team  of  rail-
 way  staff,  GRP  and  RPF  and  Ral-
 way  Magistrate  who  would  be  able
 to  deal  with  such  cases  on  the  spot
 Contro]  once  obtained  by  such  drives
 3१  to  be  followed  up  to  avoid  recur-
 rence

 Railways  have  also  been  tolg  to  ar-

 range  necessary  support  to  the  staff

 against  false  complaints  and  acts  or
 threats  of  violence  and  to  request  the
 Universities  and  other  educational  in-
 stitutions  to  impress  upon  —  students
 the  need  to  behave  properly  and  'f
 students  still  persist  m  creating
 trouble  the  concessional  travel  faci-
 lates  being  otherwise  extended  to  that
 institution  would  be  stopped

 (c)  It  ७8  too  early  to  assess  result»

 Steel  Bridges  in  Andhra  Pradesh

 "१९,  Shri  Rami  Reddy:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state

 (a)  the  quantity  of  steel  allotted  to
 Andhra  Pradesh  for  the  construction

 Written  Answers  1916

 of  bridges  on  National
 net

 Highways  dur-

 (by  the  quantity  actually  supplied
 during  the  year;

 (c)  whether  the  construction  of  any
 bridge  has  been  held  up  on  account  of
 short  supply  of  steel,

 (da)  7  so,  the  names  of  the  bridges
 held  up,

 (e)  whether  Andhra  Pradesh  Gov-
 ernment  have  made  representations  in
 the  matter,  and

 (f)  if  so,  the  action  taken  thereon’

 The  Minister  of  State  in  the  Mimis-
 try  of  Transport  and  Commanications
 (Shri  Raj  Bahadur):  (a)  953  tons

 fb)  १44  tons

 (c)  and  (d)  The  progress  of  the
 bridges  over  the  Gautam:  mver  and
 the  Bandar  Canal  slowed  down  for  a
 short  time

 (९)  and  (f)  The  Government  of
 Andhra  Pradesh  recently  proposed  the
 creation  of  reserved  stocks  of  steel
 The  proposal  cannot  be  accepted  ‘n
 view  of  the  present  demand  and  sup-
 ply  position  of  steel

 Cabins  en  Northern  Rallway

 *315  Shri  Mohan  Swarup  Will  the
 Minster  of  Raflways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  large
 number  of  cabins  were  constructed  on
 Northern  Railwav  during  the  past
 six  years

 (b)  whether  it  is  also  a  fact  that
 some  of  them  are  being  demohshed
 and  some  have  already  been  demolzh-
 ed  or  replaced  by  new  ones,  and

 (c)  ए  so  the  reasons  for  such  de-
 molition?

 The  Deputy  Minister  of  Raliways
 (Shri  shahnawas  Khan):  (a)  Yes

 (b)  Yes  One  of  these  cabins  has
 been  demolished
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 (6)  Demolition  of  this  cabin  became
 necessery,  as  its  site  did  not  suit  the
 doubling  of  the  section,  which  work
 was  not  contemplated  when  the  cabin
 was  fir  t  built  on  the  section

 Shortage  of  Wagons  for  Collieries

 *376.  Shr:  Muhanmed  Elias;  Will
 the  Minister  of  Railways  be  pleased  to
 state’

 (a)  whether  it  3s  a  fact  that  due  to
 want  of  wagons,  220  collieries  have
 been  hard  hit  in  Jharia  coalfield  and
 coal  is  being  piled  up,  and

 (b)  if  so,  what  is  the  reason  for  the
 shortage  of  the  wagons?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  No

 (bd)  Does  not  arise

 Street  Lights  on  Safdarjang-Qutabd
 Minar  Road

 *$77.  Shri  0.  C.  Sharma:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  1321  on  the  7th  March,  ‘1959,  and
 state  the  further  progress  since  made
 im  providing  street  lights  on  the  road
 leading  to  Qutab  Minar  from
 Safdarjang  aerodrome  in  New  Delhi’

 The  Minister  of  Health  (Shri  Kar-
 markar):  A  statement  is  laid  on  the
 Table  of  the  Sabha  [See  Appendix
 NJ,  annexure  No  6]

 Regional  and  State  Water  Sewage
 Boards

 Shri  Ram  Krishan  Gapta
 °$78,  ्  Shri  D.  ९),  Sharma:

 ig  Shri  Pangarkar:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  1931  on  the  20th
 April,  959  and  state

 fa)  whether  the  Government  have
 since  received  replies  from  the  State
 Governments  regarding  the  setting  up
 of  Regional  and  State  Water  Sewage
 Boards,

 (b)  if  80,  the  nature  of  the  replies.
 received;  and

 (९)  the  nature  of  the  steps  taken
 or  proposed  to  be  taken  to  set  up
 these  Boards?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Replies  have  not  been
 received  so  far.

 (b)  and  (c)  Do  not  arise

 Doubling  of  Bina-Bhopa!l  and
 Annupur-Katni  Sections

 9379,  Shri  Keshava:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  3659  on  the  27th  September,  १958
 and  state:

 (a)  the  progress  smce  made  in  the
 doubling  of  the  Bina-Bhopal  section  of
 the  Central  Railway  and  the  Annupur
 Katn:  section  of  the  SE  Railway,

 (b)  how  many  miles  of  the  track
 are  proposed  to  be  doubled  on  each
 of  these  sections,  and

 de)  when  the  work  is  expected  to
 be  completed’?

 The  Deputy  Minister  of  Railways
 (Shri  8.  ा,  Ramaswamy):  (a)  Nearlv
 half  of  the  work  on  the  Bina-Bnopal
 doubling  has  been  completed  The
 progress  on  the  Annupur-Katni
 Section  35  20  per  crn

 (b)  and  (c)  (d80  miley  of  Bina
 Bhopal  and  65°"  miles  of  Annupur
 Katni  sections  «  be  it  doubled  The
 former  is  expe  d  ‘  be  completed
 by  June  960  and  कन  atter  by  Juve
 1961

 Provision  for  Flood  Control

 *380.  Shrimati  Na  Paichoudhnri:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 States  of  West  Bengal,  Assam,  Uttar
 Pradesh,  Punjab  and  Andhra  Pradesh
 and  some  other  States  have  protested
 to  the  Government  of  India  against.
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 the  reduction  of  the  provision  from
 Rs.  60  crores  to  Rs.  49  crores  in  the
 current  Plan  provision  for  flood  con-
 trol  and  water-logging;

 (b)  whether  they  have  demanded
 the  restoration  of  the  cut  to  avoid
 abandoning  of  some  of  their  important
 flood  protection  schemes;  and

 (c)  if  so,  the  reaction  of  the  Gov-
 ernment  of  India  to  these  protests?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (०).
 A  statement  containing  the  requisite
 information  is  placed  on  the  Table  of
 the  House

 STATEMENT
 The  position  of  funds  for  flood  con-

 trol  measures  in  the  Second  Plan
 period  was  reviewed  by  the  Centra!
 Flood  Control  Board  which  met  at
 New  Delhi:  on  the  22nd  December,
 1958.  During  the  discussion  on  this
 subject,  the  representatives  of  State
 Governments  urged  that  the  provision
 for  flood  contro!  which  then  stood  at
 Rs  49  crores  should  be  substantially
 increased  as  any  reduction  in  the
 allocation  of  Joan  assistarce  to  State
 Governments  would  adversely  affect
 their  flood  control  programme  The
 question  was  examined  again  in  con-
 sultation  with  the  Planning  Commis-
 sion  and  it  has  since  heen  possible  to
 raise  the  provision  from  Rs.  49  crores
 to  Rs.  56  crores,  so  as  to  enable  the
 State  Governments  to  take  up  some
 more  urgent  flood  control  measures

 Telegram  and  Telephone  Facilities  in
 Hissar  and  Mohindergarh  Districts

 600,  Shri  Ram  Krishan  Gupta:  W)!!
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  number  of  villages  and
 towns  having  a  population  of  three
 thousand  and  more  which  are  not  pro-
 vided  with  telegrams  and  telephone
 facilities  im  Hissar  and  Mohindergarh
 Districts  of  Punjab  State  so  far;  and

 (b)  the  time  by  which  such  factli-
 ties  will  be  provided  there?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  §.  K.  Patil):  (a)
 and  (b).  Ag  a  general  rule  telegraph
 and  telephone  facilities  are  provided
 where  they  pay  their  way.  However,
 to  develop  these  facilities  &  loss  of
 Rs,  1,000,  per  annum  for  provision  of
 telegraph  facilities  in  places  of  more
 than  5,000  is  permissible  So  far  as
 telephone  facilities  are  concerned,  no
 loss  ig  permissible  except  in  Tehsil
 Headquarters  or  places  with  more  than
 20,000  population  where  only  telephone
 facilities  are  provided  on  loss  basis.
 Information  about  number  of  places
 having  a  population  of  3,000  and
 more  m  Hissar  and  Mohindergarh
 Districts  is  not  available.  There  are
 6  places  havmg  more  than  5,000
 population  m  Hissar  District  and  ह: अ
 such  places  m  Mohindergarh  District
 Telephone  and  Telegraph  facilities
 exist  at  all  these  places  Places  having
 2  population  of  less  than  5,000  are
 considered  if  they  pay  their  way  or
 someone  is  prepared  to  make  good  the
 loss

 Rallway  Service  Commission,
 Allahabad

 60i.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  number  of  apphcations
 received  by  the  Railway  Service  Com-
 m.ssion,  Allahabad  fo.  recraifmen({  of
 Class  III  staff  during  ‘1958-59;  and

 (9)  the  number  of  candidates
 selected  during  the  same  period?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawas  Khan):  (a)  86,798

 (by  5,835

 Covering  of  Platforms  in  Bikaner
 Division

 602,  Shri  Ram  Krishan  Gupta:  Will
 the  Mimster  of  Railways  be  pleased
 to  state

 (a)  the  number  and  names  of  sta-
 tions  in  Bikaner  Division  of  Northern
 Railway,  the  platforms  of  which  have
 been  covered  so  far;  and
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 {b)  the  number  and  nares  of
 -stations  the  piatforms  of  which  will
 de  covered  during  1955-60"

 The  Deputy  Minister  of  Railways
 «Shri  Shahnawas  Khan):  (a)  Eaght

 Stations
 (l)  Delh)  Main  Station  (MG

 Platforms  No  3  &  4)
 (2)  Delhi  Cantt
 (3)  Palam
 (4)  Rewar:
 (5)  Hissar
 (6)  Saduipur
 (7)  Hanumangarh  and
 (8)  Bikaner

 ६0)  Four  Stations
 (I)  Sr:  Ganga  Nagar
 (2)  Bikaner  (Island  platform)
 (3)  Delhi  Sera:  Rohilla  and
 (4)  Delhi:  Main  Station  (MG

 platforms  No  3॥]  &  2)
 Subject  to  availability  of  funds
 and  materials

 Uilfzation  of  Water  for  Irrigation
 603.  Shri  Ram  Krishan  Gupta:  W:)!

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state

 (a)  the  total  quantity  of  water
 provided  so  fa:  during  the  Second
 Five  Year  Plan  period  by  the  various
 Mayor  and  Medium  irrigation  schemes
 (State-wise)  for  irrigation  purposes
 and

 (b)  the  total  quantstv  of  water
 actually  utihzed  so  far  for  irrigation
 purposec  (State-wise)?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 A  statement  showing  the  potential
 ‘created  and  the  actual]  utilisation  at
 the  end  of  March  957  and  March
 28958  xs  lard  on  the  Table  [See
 Appendix  II,  annexure  No  7]  The
 term  potential  has  been  defined  as  the
 quantity  of  water  provided  at  the  out-
 lets
 Casual  Workers  on  Northern  Railway

 6.  Shri  D.  C.  Sharma:  Will  the
 Minster  of  Railways  be  pleased  to
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 state:
 (a)  what  was  the  total  number  of

 casual  workers  on  the  Northern  Hail-
 way  in  1986,  087  and  1068,

 (b)  how  many  of  such  workers
 have  put  in  more  than  a  year  of
 continuous  work,

 (c)  what  steps  have  been  taken  to
 brmg  them  on  the  regular  service;  and

 (a)  the  results  thereof*

 The  है... अ  Minister  of  Railways
 (Shri  Shahnawar  Khan)  (a)

 956  ,4,08i
 957  1,27,708
 3958  1,083,361

 (b)  956  321
 957  88
 958  282

 (९)  and  (d)  Casual  labourers  are
 considered  for  appointment  to  regular
 Class  जु  serwice  by  the  Selectson
 Boards  along  with  other  candidates
 As  a  result,  the  number  absorbed  on
 the  Northern  Railwav  is  as  follows

 956  48
 957  363
 958  633

 New  Bases  for  D.T.U

 605  Shri  D  C  Sharma;  Wil)  the
 Minster  of  Transport  and  Commun’-
 cations  be  pleased  to  state

 (a)  the  number  of  new  buses  added
 to  the  active  fleet  of  the  Delhi  Trans
 port  Undertaking  during  1959-60  १०
 far  and

 (b)  the  number  to  be  added  during
 the  remammng  period  of  3959-60°

 The  Minister  of  State  in  the  Minis
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  28

 (b)  57
 Electrification  of  Stations  en

 Northern  Raflway

 606.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Raitways  be  pleased  0

 state  the  progress  made  so  far  3
 electrification  of  Railway  Stations
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 babenen  Amrifaar  and  Pathankot  on
 the  Narthern  Railway?

 Zhe  Repaty  Minister  ef  Railways
 {Gurl  Shahmawes  Khan):  A  statement
 is  laid  on  the  Table.

 STATEMENT
 The  position  of  electrification  07

 Railway  Stations  between  Amritsar
 and  Pathankot  is  as  under:—

 Name  of  Starron  Position

 Auvitear  V
 Verka  1
 Betala  Jn.
 Dhariwal
 Gurdaspur  Already  electrified
 Serna  '
 Bharoh

 ‘

 Pao  / Dina  7३,
 Jaintipura  7
 Chhina  Programmed  for  elec-
 Soha}  trification  during

 t9<9-60,
 Kathunangal  Programmed  for  elec-
 akolari  trification  during

 J  1960-61.
 Parmanad  Not  yet  programmed

 for  electrifica-
 tion,  as  electric
 power  is  not  avail-
 able  nearby  as
 yet

 Poultry  Development  in  Bombay  State

 Shri  Pangarkar:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state  the  amount  allotted  to  the
 Bombay  State  for  the  establishment  of
 extension-cum-development  centres
 under  the  All  India  Poultry  Develop-
 ment  Scheme  during  the  Second  Five
 Year  Plan  so  far?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  956-57—Nil.

 3067-58—Rs.  3°64  lakhs  (Rs.  2°78
 jakhs  as  grant  and  Rs  0:86  Jakhs  as
 loan).

 958-59—Rs  3°53  lakhs  (Rs.  0°26
 lakhs  as  grant  and  Rs.  27  lakhs  as
 loan)

 989-60—Central  assistance  amount-
 ing  to  Rs.  7:72  lakhs  (Rs.  5:97  lakhs  as
 grant  and  Rs.  :75  lakhs  as  loan)  has
 been  agreed  to  in  respect  of  poultry
 387  LSD.—3.

 research  and  poultry  development
 schemes.  This  amount  includes  pro-
 vision  for  the  establishment  of  Poultry
 Extension-cum-Development  Centres.
 The  exact  amount  to  be  allotted  for
 the  purpose  is  left  to  the  discretion  of
 the  State  Government.

 Irrigation  Schemes  in  Bombay  State

 608.  Shri  Pangarkar:  Will  the  Minie-
 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  the  amount  allotted  for  imple-
 menting  irrigation  schemes  in  Bom-
 bay  State  during  1959-60;  and

 (b)  the  major  irrigation  works  in
 the  State  for  which  the  amount  will
 be  spent?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 amount  allotted  for  implementing
 irrigation  schemes  during  1989-60  is
 Rs  21:10  crores

 (b)  Among  others,  the  following  are
 the  major  irrigation  schemes  (costing
 more  than  Rs.  5  crores)  on  which  the
 amount  will  be  spent:

 l  Mahi  (Kadana  Stage  mm).
 Narmada
 Banas
 Mula
 Girna.
 Mahi  Right  Bank  Canal.
 Kakrapar.

 Cooperative  Marketing  Societies  in
 Tripura

 Shri  Dasaratha  Deb:  Will  the
 Minister  of  Commanity  Development
 and  Co-operation  be  pleased  to  state:

 (a)  the  names  of  the  Cooperative
 Marketing  Societies  in  Tmpura  who
 were  granted  loans  by  Government
 during  the  years  2956  to  2959  so  far;

 (b)  the  amount  of  loans  granted  to
 each  of  them;

 (c)  the  names  of  the  Cooperative
 Marketing  Societies  who  have  not  been
 paid  any  loan;  and

 नरक
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 (a)  the  reeson  for  not  paying  them
 any  loan?

 The  Deputy  Minister  of  Community
 Development  and  Cooperation  (Shri
 B.  8.  Murthy):  (a)  The  following  three
 societies  were  granted  loens  by  Gov-
 ernment  for  construction  ot  godowns

 (i)  Jirania  Cooperative  Market-
 ing  Society  Limited,

 Q@)  Kaijlashahar  Primary  Mar-
 keting  Cooperative  Society  Limit-
 ed,

 (m)  Belonia  Primary  Marketing
 Cooperative  Society  Limited

 (b)  Rs.  18,750  in  each  case

 ff  feopvebvre  Markating  Socvuehesr
 other  than  the  three  societies  mention-
 ed  at  (a)  have  not  been  given  any
 loan  so  far

 (d)  The  loan  assistance  from  the
 Government  of  India  to  Cooperative
 Marketing  Societies  for  construction  of
 godowns  is  a  part  of  the  programme
 of  the  Second  Five  Year  Plan  This
 assistance  is  being  made  available
 according  to  &  phased  programme
 drawn  up  every  year.  So  far  the  three
 societies  referred  to  at  (a)  have  been
 covered  by  this  programme  As  and
 when  other  societies  are  included  in
 the  approved  programme  they  will
 receive  loan  assistance

 Effects  of  Excess  Intake  of  Salt

 610,  Shri  P.  G.  Deb:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  any  research  has  been
 conducted  about  the  theory  that  excess
 intake  of  salt  leads  to  hypertension
 and  high  blood  pressure;  and

 (b)  xf  so,  the  nature  of  the  result
 reached?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Epidemiological  studies
 throughout  the  world  do  not  show  any
 correlation  between  salt  intake  and
 srcidence  of  hypertension  in  normal
 people  In  people  with  hypertension,
 an  increase  in  the  salt  intake  leads  to
 an  increase  in  hypertension  and  vice-
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 try  to  determine  the  incidence  of  high
 blood  pressure.  Thig  study  includes
 the  consumption  of  salt  in  individuals.

 (b)  As  the  work  is  still  in  progress, it  as  not  possible  to  arrive  at  any
 definite  conclusions.

 Tsaues  raised  by  Port  Unions  referred
 for  Arbitration

 6ll.  Shri  Anthony  Pillai:  Will  the
 Minister  of  Transport  and  Communies-
 tions  be  pleased  to  state:

 (a)  hew  many  of  the  local  issues
 lsd  by  the  Port  Unions  when
 Sunching  the  strike  in  June,  1956  fave
 heen  referred  to  arbitration  at  each  of
 the  major  ports,  a8  per  assurances
 Elven  to  the  workers,

 (b)  what  are  the  issues  so  referred,
 ्प्त

 (c)  what  are  the  issues  which  have
 nat  been  ५)  referred?

 The  Minister  of  State  in  the  Ministry
 of  Transport  and  Communications
 ‘Shri  Raj  Bahadur):  (a)  to  (c).  The
 Government  assurance  contained  in  the
 Sttike  settlement  covers  only  those
 local  and  sectional  demands  which
 Wére  outstanding  immediately  prior  to
 the  receipt  of  the  strike  notice  from
 the  Port  Unions

 2.  At  the  Ports  of  Cochin,  Vizagapa-
 {am  and  Kandla  there  were  no  such

 oval
 issues  to  be  referred  to  arbitra-

 iGn

 3  At  Calcutta,  two  of  the  pending
 IS8yeg  were  referred  for  adjudication.
 Myst  of  the  remaining  issues  were
 ‘€ttled  by  negotiations  with  the  Unions
 COncerned  The  Calcutta  Port  Shra-
 Mik  Union  are  reported  to  prefer
 S@ttlement  by  negotiations  to  setfie-
 Ment  by  arbitration  or  adjudication
 Ng  issue  is  therefore  to  be  referred  to
 arbitration  at  this  port.

 4.  At  the  ports  of  Bombay  and
 Mycras,  the  Port  Administrations  have
 COnducted  negotiations  with  the  res-
 P€ctive  Unions,  but  no  agreement  has
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 so  far  been  signed  under  Section  0  A
 of  the  Industrial  Disputes  Act,  947  by
 the  parties  regarding  reference  to
 arbitration.  The  position  with  regard
 to  reference  to  arbitration  will  become
 elear  only  after  the  receipt  of  tae
 joint  agreement.  Broadly  speaking,  a
 reference  to  arbitration  will  not  be
 made  if  the  issues

 (a)  are  not  really  local  in  character,

 (b)  had  not  been  pending  before
 the  labour  unions  served  the  notice  of
 strike,  or

 (c)  relate  to  demands  which  have
 been  settled  by  Government  Resolu-
 tion  of  the  20th  July  1958,  or  by
 Awards  of  Industrial  Tribunals  in
 force  or  relate  to  points  already  cover-
 ed  by  law  or  are  sub-judice,  or

 (9)  do  not  come  within  the  scope
 of  the  definition  of  the  “Industrial  dis-
 pute”  in  terms  of  the  Industrial  0:5-
 putes  Act,  947  and  unless  a  joint
 agreement  has  been  signed  by  the
 parties  for  referring  them  for  volun-
 tary  arbitration  in  terms  of  Section
 0A  of  that  Act

 Kathmandu-Calcutta  Air  Service  by
 Nepal

 612.  Shri  ९,  G.  Deb:  W:)]  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (u;  whether  Nepal  has  approached
 India  to  run  a  Kathmandu-Calcutta  Air
 Service  in  the  plan  of  civi]  aviation
 launched  by  her  in  the  international
 field;  and

 (b)  af  so,  the  reaction  of  the  Govern-
 ment  in  the  matter?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  and  (b).  A
 request  was  received  for  grant  of  per-
 mission  to  the  Royal  Nepal  Airlines
 for  the  operation  of  an  air  service
 between  Kathmandu  and  Calcutta.  As
 the  matter  is  under  discussion  between
 tne  two  Governments,  it  will  not  be  m
 the  public  interest  to  discuss  it  on  the
 floor  of  the  House,  at  this  stage
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 Deihi  Muk  Supply  Scheme

 413.  Shri  P.  G.  Deb:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state  what  is  the  total  financ:al
 assistance  given  by  New  Zealand  Gov-
 ernment  for  Delhi  Milk  Supply  Scheme
 til?  July  ‘1959?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  2,  Jain):  The  Govern-
 mert  of  New  Zealand  had  promised  to
 give  financial  assistance  amounting  to

 £800,000  (or  Rs.  60  lakhs)  under
 the  Colombo  Plan  for  the  Delhi  Milk
 Scheme.  The  entire  amount  has  been
 received

 Salt  for  Cattle

 614.  Shri  P.  K.  Deo:  Will  the  Minis-
 ter  of  Food  and  Agricultare  be  pleased
 to  state

 (s)  whether  it  3s  a  fact  that  salt  is
 essential  to  be  given  to  the  cattle  along
 with  fodder;

 (b)  the  quantity  of  salt  consumed
 almually  by  cattle;  and

 (c)  what  steps  are  taken  by  Govera-
 ment  to  popularise  the  use  of  salt  as
 a  part  of  cattle  fodder?

 ‘Lhe  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P,  Jain):  (a)  Yes;  in
 crder  to  prevent  loss  of  eppetite,  salt
 hunger,  rough  hair  coat  and  rapid
 decline  in  the  general  condition  and
 the  milk  yield

 <b)  The  information  of  the  quantity
 of  salt  consumed  annually  is  not  avail-
 able.  Growing  calves  and  gazing  cat-
 tle  require  }  OZ.  to  2  oz.  per  day  de-
 pend@ng  upon  bedy  weight.

 (९७)  Salt  forms  an  essential  part  of
 concentrate  mixtures  Besides,  the
 field  staff  of  the  Animal  Husbandry,
 Agriculture  and  Dairy  Departments  of
 State  Governments  and  the  Block
 ataff  advise  owners  to  use  salt  in
 cattle  feed.
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 Zelephone  Conncetions

 61s.  Shri  a.  A.  Mebai:  Will  the
 Minister  of  Transport  and  Comssunica-
 fions  be  pleased  to  state’

 (a)  how  many  persons  applied  for
 a  telephone  connection  in  Rampur  dis-
 trict  of  UP  from  957  till  July,  1959,

 (b)  how  many  telephone  connections
 have  been  given  so  far;  and

 (९)  how  many  applications  are  stull
 pending?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil):  (a)
 Sixty-nine

 (b)  Fifty

 (c)  None,  other  demands  have  been
 cancelled

 Indo-Tibet  National  Highway

 646  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state

 (a)  whether  it  is  &  fact  that  some
 twenty  miles  of  Indo-Tibet  National
 Exghway  has  been  washed  away  and
 twenty  more  mules  of  it  severely
 damaged  by  the  rains  this  year  and

 (b)  xf  so,  the  probable  loss  caused
 and  the  probable  cost  likely  to  be
 incurred  on  its  reconstruction”

 The  Minister  of  State  in  the  Minis
 try  of  Transport  and  Commanications
 (Shri  Raj  Bahadar):  (a)  No  Su,  A
 number  of  landslides  have,  however
 been  reported  between  Matiana  and
 Rampur  These  are  small  bits  totallrg
 up  to  6  miles  approximately  in  Icngth

 89)  As  the  rains  are  continuing,
 landslides  keep  occurring  Est:mates
 of  the  probable  loss  and  the  cost  of
 restoration  are  under  preparation  ard
 will  be  finalised  after  the  rains

 Utilisation  of  Fands  for  Irrigation  and
 Power

 617.  Shri  Ram  Krishan  Gapta:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  the  percentage  of
 the  allocated  amount  for  irrigation  and
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 power  during  the  Second  Sive  Year
 Plan  which  hag  been  wtilisell  so  far  by
 the  Centre  and  States  with  particular
 reference  to  Punjeb?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  re-
 appraised  plan  provision  for  irrigation
 and  power  for  the  Second  Five  Year
 Plan  3s  about  Rs  7859  crores  of
 which  the  allocation  for  Punjab  is
 about  Rs  6949  crores  The  actual  ex-
 penditure  during  the  years  1986-57,
 1957-58  and  the  revised  estimates  for
 ‘1958-59  work  out  to  about  58°35  per
 cent  of  the  total  allocation,  The
 Punjab  Government  utilised  about
 G9  4  per  cent  of  their  allocation  during
 these  years

 Scholarships  for  School-going  Children
 of  Rallway  Employees

 @i8.  Shrimati  Na  Palchondhari:  Will
 the  Minister  of  Railways  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  Scholar-
 -hips  are  awarded  to  the  school-going
 children  of  Railway  employees  as
 incentives  to  promote  operational
 eficency,  and

 (b)  af  so  the  details  thereof?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawas  Khan):  (a)  and  (b)
 Rewards  to  employees  for  useful  sug-
 gestions  or  inventions  or  for  outstand-
 ing  service  such  as  timely  action  in
 averting  accidents  etc,  are  given  in
 one  of  the  following  forms

 2  Cash  Rewards

 2  Record  in  service  sheet  of  the
 employee

 3  Advance  increments

 4  Preference  for  grant  of  study
 leave

 5  Extra  set  of  Railway  passes

 6  Scholarships  to  school-going
 children  of  Railway  employees
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 7.  Collective  ह... ्... है  |... .
 to  be  utilised  for  the  common
 good  of  the  employees.

 During  the  year  ending  31-3-1959
 altogether  4  scholarships  of  the  total
 value  of  Re,  1,080  were  awarded  to
 children  of  employees  for  their  meri-
 torious  service.

 Independent  of  the  incentive  aspect
 and  as  a  welfare  measure  for  staff  on
 the  Railways  there  is  a  scheme  under
 which  1,000,  scholarships,  ranging  from
 Rs.  I5  to  Rs.  50  pm,  are  awarded
 every  year,  to  the  children  of  Rail-
 way  employees  going  in  for  technical
 education.  This  scheme  was  introduc-
 ed  in  1956-57,  and  during  that  year
 998  scholarships,  involving  an  expendi-
 ture  of  Rs,  2:95  lakhs,  were  awarded
 In  ‘1957-58,  802  fresh  scholarships  were
 granted  besides  carrying  forward  628
 scholarships  continuing  from  the  pre-
 ceding  year.  The  gross  expenditure
 was  slightly  over  Rs.  4  lakhs

 Credit  through  Cooperatives

 Shri  Rajendra  Singh:
 st?  {  Shri  D,  0.  Sharma:

 Will  the  Minister  of  Community
 Development  and  Co-operation  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2890  on  =  the
 @th  April,  959  and  state  what  decisions
 have  been  taken  on  the  recommenda-
 tions  made  in  the  report  on  coopera-
 tive  credit  by  the  various  Ministries,
 Reserve  Bank,  the  State  Bank  and
 Planning  Commission?

 The  Deputy  Minister  of  Community
 Development  and  Cooperation  (Shri  B.
 S.  Murthy):  A  copy  of  the  Government
 of  India  letter  No.  F.  1-12/59-Coop.  I,
 Gated  the  lth  May,  ‘1959,  communicat-
 ing  the  broad  decisions  of  the  Govern-
 ment  on  the  recommendations  of  the
 Report  of  the  Working  Group  on  Co-
 operative  Policy  is  laid  on  the  Table.
 {See  Appendix  II,  annexure  No.  8].
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 Water  Supply  in  Calentts
 Shri  है,  6.  4 =

 {  Shri  Subodh  Haneda:
 Will  the  Minister  of  Health Pleased  to  refer  to  the  reply  given  शव Starred  Question  No.  270  on  the  I¢th

 February,  959  and  state:

 (a)  whether  any  interim  meas are  being  taken  for  the  iniproveriant
 pends  PE

 in  Greater  Calcutta €  W.H.O.  Team’:
 tion  of  Plans:  and

 _——

 (b)  2f  so,  the  detail,  thereof?

 The  Minister  of  Health  (Shri  a
 Markar):  (a)  Yes  Kar

 (9)  A  statement  is  laid  on  the  Tab} fSee  Appendix  II,  @nnexure  No.  9).
 *

 Revision  of  Minimum  Wages  of  D.T.U. Employees

 623.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Transport  and  Commae-
 Nications  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 3447  on  23rd  April,  959  and  state  the
 further  progress  made  in  the  work  of
 the  six-man  inquiry  committee  ap-
 Pcinted  to  go  into  the  revision  of  the
 minimum  rates  of  wages  of  the  emplo-
 yees  of  the  Delhi  Transport  Under-
 taking?

 (Shri  Raj  Bahadur):  A  statement
 giving  the  information  required  is  laid
 on  the  Table.  [See  Appendix  II,  an-
 nexure  No.  0]

 Purchase  of  Railway  Stores

 22
 Shri  D.  C.  Sharma:
 Shri  Keshava:

 Will  the  Minister  of  Railways  be
 pleased  to  lay  on  the  Table  a  state-
 ment  showing:

 (a)  the  value  of  stores  purchased
 abroad  and  in  India  separately  tor
 Railways  during  ‘1958-59;  and
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 (9)  how  do  these  figures  compare
 with  those  for  1987-88?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (0).

 Category  of  1957-58  _2958-59°_
 Stores  “Walue  Per-  Value  Per-

 centage  centage

 @  Imported
 material  :
 6)  Purcha-
 sed  abroad
 direct  (271,017,  5:80,459

 (i)
 Purchas- :
 through

 Agents  3n
 Tela  3,65.  9233  3,3  8  १०00

 TorTaL  6,36,250  28  §  918,459  40  ३

 (2)  Indigene-
 ous  ma-
 terial  15,558,560  72  $  13,56,985  59  7

 GRAND
 ToTAL  22,24,8I0  (22,75.444

 —SThe  figures  are  purely  provisional  and
 subject  to  revision.

 Note  —The  increase  in  the  percentage  of
 imported  material  to  the  total  purchased  m
 1958-59  as  against  the  corresponding  figure
 for  1957-58  is  due  to  heavier  imports  of  Stee!
 and  Permanent  Way  Maternal

 Alarm  Chain  Pulling

 623
 Shri  D.  C.  Sharma:

 4  Shri  Raghunath  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state’

 (a)  the  number  of  instances  of  puli-
 ing  of  alarm  chain  on  the  Indian  Ral-
 ways,  Zone-wise  and  month-wise
 during  959  so  far;

 (b)  the  number  out  of  them  found
 unjustified,  (Zone-wise  and  month-
 wise),

 (c)  the  number  of  cases  where
 offenders  have  been  prosecuted  and
 convicted  during  the  same  period;

 (d)  whether  the  number  of  alarm
 chain  pulling  cases  is  on  the  increase
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 as  compared  to  the  corresponding
 peridd  of  1988;  and

 (e)  if  ao,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (०).  A
 statement  furnishing  the  information
 desired  is  laid  on  the  Table.  (See  Ap-
 pendix  II,  annexure  No.  I].

 (d)  Yes

 (e)  The  main  reason  for  the  increase
 is  the  want  of  cooperation  on  the  part
 of  the  travelling  public  in  pointing  out
 the  offenders  to  enable  the  railway
 staff  to  prosecute  them,  which  has  em-
 boldened  the  offenders  to  indulge  more
 and  more  in  such  activities.  The  in-
 adequacy  of  the  existing  provisions  of
 law  to  deter  the  offenders  from  resort-
 ing  to  this  evil  was  also  another
 reason;  but  the  Jaw  has  since  been
 amended  and  the  amendment  brought
 into  force  from  2-5-1958,  and  it  is  ex-
 pected  that  this  will,  in  due  course,
 prove  helpful  in  reducing  the  number
 of  such  instances

 Target  of  Co-operative  Development

 Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:

 624.  4  Pandit  Manishwar
 Datt  Upadhyay:

 Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Community
 Development  ang  Co-operation  be
 pleased  to  state:

 (a)  whether  plans  to  implement  the
 enhanced  targets  of  co-operative
 development  for  the  current  year  have
 been  received  from  the  States,

 (b)  whether  they  have  been  Exa-
 mined  and  approved,

 (c)  what  are  the  important  features
 of  such  plans.

 (d)  what  are  the  measures  suggest-
 ed  to  revitalise  the  existing  societies;
 and

 (e)  amount  sanctioned  to  various
 States  for  various  aspects  of  co-
 operative  development?
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 The  Deputy  Minister  of  Community
 Co-operation  (Shri Development  and

 B.  §.  Murthy):  (a)  to  (a).  Supple-
 mnentary  Plans  for  implementing  the
 enhanced  targets  of  co-operative
 development  for  the  remaining  part  of
 1950-60,  have  been  received  from  all
 State  Governments  except  Bombay,
 Madras,  Mysore,  Kerala  and  Jammu
 and  Kashmir.  It  is  proposed  to  dis-
 cuss  these  plans  with  the  represen-
 tatives  of  the  State  Governments  and
 finalise  them  by  the  end  of  August,
 ‘1958.  The  important  features  of  these
 plans,  broadly,  are:

 (a)  organisation  of  new  service  co-
 operatives;

 (b)  reorganisation  revitalisation  of
 existing  co-operatives  as  service
 co-operatives;

 (e  —  Organisation  of  add:tional  pri-
 mary  marketing  societies  and
 Strengthening  the  capital  struc-
 ture  of  existing  district  and
 apex  marketing  societies,

 (d)  undertaking  the  construction  of
 additional  godowns  for  market-
 ing  societies;

 — fe)  increasing  the  facbhties  for
 training  of  Departmental  and
 institutional  staff;

 (ft)  expanding  the  number  of  tram-
 ing  units  for  member-education
 m  the  principles  and  practice  of
 Co-operation;  and

 (g)  appointment  of  additional
 Departmental  and  inst:tutional
 staff  for  implementing  the  new
 pohcy

 The  measures  suggested  to  revitalise
 existing  societies  may,  dependmg
 upon  local  conditions,  generally
 include  a  collection  drive,  scaling
 down  of  over-dues  for  cash  payment. creation  of  member-interest,  increased
 drive  for  membership  etc.  The
 amount  required  for  implementing  the
 supplementary  plans  will  be  worked
 cut  ag  s00n  as  the  plans  are  finalised
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 Olasuification  and  Categorisation  of
 Dock  Workers  Posts

 a2s.  Shri  Radha  Raman:
 Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  2575  on  23rd  September,  4958
 and  state:

 (a)  whether  the  report  of  the  Com-
 mittee  appointed  to  report  on  classi-
 fication  and  categorisation  of  posts  of
 dock  workers  has  since  been  submit-
 ted;  and

 (b)  if  so,  the  important  features  of
 the  report?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No,  sir.

 (b)  Does  not  arise

 Himachal  Pradesh  State  Co-operative
 Bank

 626  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commanity  Develop-
 ment  and  Co-operation  be  pleased  to
 state:

 (a)  whether  it  35  a  fact  that  huge
 amounts  are  outstanding  from  indi-
 viduals  which  are  payable  to  the
 Himachal  Pradesh  State  Co-operative
 Bank,

 (b)  af  so,  the  total  amount  of  out-
 standing  dues;  and

 (c)  the  nature  of  the  steps  taken  or
 proposed  to  be  taken  to  recover  the
 outstanding  dues?

 The  Deputy  Minister  of  Community
 Development  ang  Co-operation  (Shri
 B.  8.  Murthy):  (a)  Yes

 (०)  Rs  ‘13,89,756.03  nP  as  on  Sist
 December,  958

 tc)  The  Admunistration  has  issued
 instructions  to  the  Bank  to  accelerate
 recovery  of  the  dues.  Legal  proceed-
 ings  are  being  instituted  against
 defaulters,  wherever  necessary.



 Co-egerative  Gecleties  in  Mimavhal
 Praiesh

 Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Community  Develop-

 poral
 and  Ce-operation  be  pleased  to

 state:
 #

 (७)  whether  it  is  a  fact  that  there
 are  many  co-operative  societies  in
 Himachal  Pradesh  which  are  not
 economically  sound;  and

 (b)  :£  so,  the  nature  of  steps  taken
 er  proposed  to  be  taken  to  amalga-
 mate  these  societies  into  larger  units’

 The  Deputy  Minister  of  Communi-
 ty  Development  and  Co-operation
 (डाल  B.  S.  Murthy):  (a)  There  are
 82  Co-operative  Societies  (roughly
 about  320  percent)  which  have  been
 adjudged  by  the  Admunistration  as
 economically  weak

 (b)  Some  of  the  Societies  are  de-
 funct  ang  steps  are  being  taken  to
 liquidate  them  early  The  Adminis-
 tration  ts  taking  necessary  action  to
 revitalise  the  weak  societies  wherever
 possible.  Amalgamation  into  larger
 units  is  not  considered  feasible

 Irrigation  Survey  in  Himachal
 Pradesh

 628.  Shri  Ram  Krishan  Gupta:  Wil!
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state’

 (a)  whether  the  scheme  for  survey
 of  Paonta  valley  (in  Himachal  Pra-
 desh)  to  assess  the  irrigation  require-
 ments  of  the  fertile  land  has  been
 finalised;  and

 {b)  ४  so,  the  main  features  thereof?

 The  Deputy  Minister  of  Irrigation
 and  Pewer  (Shri  Hathi):  (a)  No
 scheme  for  survey  of  Paonta  Valley
 (in  Himachal  Pradesh)  is  in  hand  or
 contemplated

 (b)  Does  not  arise

 World  Health  Organisation  Regional
 Office  Building  in  Delhi

 629.  Shri  Ram  Krishan  Gupta:  Wi!)
 the  Minister  of  Health  be  pleased  to

 State  Che  progtess  made  ३0  fer  in  the
 construction  of  building  in  ‘Be
 Todraprastha  Estate  to  house  W.ELO.
 Regional  Office  for  South  Bast  Asia?

 The  Minister  of  Health  (Shri
 Karmarkar):  Preliminary  plans  end
 estimates  have  been  ह...  and
 administrative  approval  to  the  esti-
 Mate  amounting  to  Rs.  30,32,300  has
 been  accorded.  The  estimate  is  being
 Te-examined,  with  a  view  to  reducing
 the  cost  of  the  building,  before  expen-
 diture  sanction  is  accorded

 Sugar  Factories

 630.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Central
 Government  have  taken  over  manage-
 Ment  of  Sugar  Factones  under  the
 Industries  (Development  and  Regula-
 tion)  Act,  95l  ang  Essential  Com-
 Modities  Act,  1955,  and

 (b)  2f  so,  the  number  and  names  of
 factories  taken  over  so  far  (State-
 wise)?

 The  Minister  of  Food  and  Agri-
 Culture  (Shri  A  P  Jain):  (a)  Yes,
 Sir

 (b)  A  statement  33  laid  on  the  Table
 of  the  House  [See  Appendix  II,
 annexure  No  I2  ]

 orwegian  Assistance

 631  {
 Shri  Ram  Krishan  Gapta

 {  Shri  Raghunath  Singh

 Will  the  Minister  of  Food  and  ह
 Culture  be  pleased  to  refer  to  the
 Teply  given  to  Starred  Question
 No  409  on  the  20th  March,  959  and
 state

 (a)  whether  the  Norwegian  Parlia-
 Tent  hag  since  considered  the  matter
 of  giving  assistance  for  the  Fishing
 Community  Development  Project  in
 Kerala  during  the  remaining  period
 of  the  Second  Five  Year  Plan;  and

 (b)  if  so,  the  result  thereof?
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 -Gho  Minister  of  Pood  andi  Agricul-
 ture  CBhri  A,  है.  Jain):  (a)  Yes,  Sir.

 (b)  The  Norwegian  Parliament  has
 विवनों,  6  milion  Kroner  (about
 Rs.  33.33  lakhs)  during  3968  to  the
 Foundation  for  Economic  Assistance  to
 Under-developed  Countries.  It  is
 इच्कुणपश्त  that  the  Foundation  intends
 १0  spend  this  amount  on  the  Indo-
 Norwegian  Project  for  Fisheries  in
 Kerala.

 Balhar  Grain  Discharging  Plant

 682.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  592  on  the
 ist  April,  959  and  state  at  what  stage
 ig  the  question  of  shifting  the  Bulhar
 grain  discharging  plant  from  Bombay
 to  some  other  port?

 The  Minister  of  Food  ata  Agricul-
 tare  (Shri  A.  P  Jain):  It  has  been
 decided  to  shift  the  plant  to  Kandla
 Port  and  arrangements  for  the  shifting
 are  in  progress

 Family  Planning

 633.  Shri  Ram  Krishan  Gupta:  W2))
 the  Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  4865  on  12th:  March,
 i959  and  state  at  what  stage  is  the
 proposal  to  train  surgeons  m  Vasecto-
 my  operation?

 The  Minister  of  Health  (Shri
 Karmarkar):  Sanction  to  open  a  pilot
 centre  for  vasectomy  operations  and
 training  of  doctors  in  the  technique  of
 such  operation  at  Sadarjang  Hospital.
 New  Delhi,  is  under  issue

 D.V.C,  Navigational  Cana)
 Shri  Ram  Krishan  Gupta:

 ete.  <  Shri  Subodh  Hansda:
 (Shri  8.  C  Ssmanta:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starreq  Question  No  609  on
 the  ist  April,  959  and  state:

 (a)  whether  the  Navigational  Cana!
 connecting  Dergepur  with  river
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 Hooghly  in  West  Bengal  has  been
 completed;

 (b)  if  no,  whether  navigation  traffic
 along  this  canal  has  been  opened;  and

 (c)  how  many  private  organisations
 are  now  using  this  canal  for  naviga-
 tional  purpose?

 The  Deputy  Minister  of  ह. ; 4
 and  Power  (Shri  Hathi):  (a)  The
 Navigation  Canal  is  practically  com-
 plete  except  for  the  fixation  of  Lock
 gates  at  tail  lock  and  tail  excavatiom
 at  Kunt:

 (b)  Not  yet

 (९)  None,  at  present

 TB  Demonstration  ang  Training
 Centres

 635.  Shri  Ram  Krishan  Gupta:  WiF
 the  Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  2242  on  the  6th  May,
 ‘1959,  and  state

 (a)  whether  Government  have  since
 collected  information  in  respect  of  the
 number  of  Doctors  available  at
 present  for  T  B.  work,

 (b)  if  so,  what  is  thar  number;  and

 (०)  the  names  of  the  places  where
 the  additional  TB.  Demonstration  and’
 Training  Centres  will  be  located?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  and  (b).  The  re-
 quired  information  is  being  collected
 and  will,  when  available,  be  laid  on
 the  Table  of  the  Sabha.

 (c)  The  location  of  the  three  addi-
 tional  T.B  Demonstration  Centres  has
 not  yet  been  finalised.

 Road  Accidents  in  Deibi
 636  Shri  Ram  Krishan  Gupta:  Wil!

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 2243  on  the  6th  May,  9659  and  state:

 fa)  whether  the  special  squad  set
 up  to  carry  out  investigation  of  read
 accidents  m  a  scientific  manner  hag
 submitted  any  report;
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 (b)  if  8०,  the  details  thereof;  and

 (c)  whether  the  rules  under  the
 Bombay  Police  Act  as  extended  to
 Delhi  have  since  been  finalised?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b)  An
 extract  from  a  factual  review  of  the
 work  of  this  Squad  for  one  year  from
 the  26th  June,  958  to  25th  June,  2959
 in  respect  of  motor  vehicle-accidents
 is  laid  on  the  Table  [See  Appendix
 Tl,  annexure  No  33  ]

 (९)  No.  These  are  still  under  consi-
 eration.

 Ganga  Barrage  Scheme

 Shri  Ram  Krishan  Gupta:
 637.4  Shri  Sadhan  Gupta:

 Shri  S.  M.  Banerjee:

 Will  the  Mimster  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  2240  on
 the  6th  May,  3959  and  state

 (a)  whether  the  Ganga  Barrage
 Scheme  has  since  been  finalised  and
 prepared,  and

 (9)  if  so,  the  main  features  thereof”

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 Ganga  Barrage  Scheme  has  been  pre-
 pared  but  has  not  yet  been  finahsed

 (b)  The  main  features  of  the  schem:
 are  as  follows’'—

 (i)  A  Barrage  across  the  rive:
 Ganga  at  Farakka

 (2)  A  feeder  Canali  on  the  =  right
 pank  outfalling  into  the  river
 Bhagirath:  at  Jangspur,  and

 २3)  A  Barrage  at  Jangipur  across  the
 Bhagirath,  above  the  Feeder
 Canal  outfall

 “Kharif  Campaign”

 638
 Shri  Ajit  Singh  Sarhadi:

 {  hri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  the  totsl
 mid  that  has  been  given  to  different

 States  during  the  year  1959-80  for
 ‘Kharif  drive’  for  increased  produc.
 tuon  in  foodgrains?

 The  Minister  of  Food  and  Agricel-
 ture  (Shri  A.  P.  Jain):  A  statement
 outlining  the  aid  given  to  the  States
 m  connection  with  the  current  Kharif
 Production  Campaign  is  laid  on  the
 Table.  [See  Appendix  IJ,  annexure
 No  4]

 Reclamation  Work  at  Chhaleshwar
 near  Agra

 639  Shri  Shivananjappa:  W2))  the
 Minister  of  Food  and  Agricalture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  undertaken
 veclamation  work  on  experimental
 basis  at  Chhaleshwar  near  Agra;  and

 (b)  77  so,  the  results  thereof?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  ह  Jain):  (a)  and  (b).
 A  statement  is  laig  on  the  Table
 {See  Appendix  II,  annexure  No  15)

 Doubling  of  Poona-Dhond  Line

 640  Shyi  Pangarkar:  Wil)  the  Minis-
 ter  of  Raflways  be  pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  any  scheme  for  doubling
 Poona-Dhond  line  on  the  Central  Rafl-
 way,  and

 (b)  if  so,  the  time  by  which  this
 scheme  is  likely  to  be  implemented?

 The  Deputy  Minister  of  Railways
 (Sbrjy  S.  द  Ramaswamy):  (a)  No,
 Sir,  this  Scheme  is  not  under  const
 deration  at  present

 (b)  Does  not  arise

 Jaina-Bir-Osmanabad-Sholapur
 Railway  Line

 @4l  Shri  Pangarkar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  repeat-
 ed  representations  are  made  by  the
 public  of  Marathwada  region  of
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 Bombay  for  the  construction  of  Jalna-
 «Bir-Osmenabad-Sholapur  Rallway

 line;  and

 (b)  if  so,  with  what  result?

 The  Deputy  Minister  of  Railways
 (Shri  V.  Ramaswamy):  (a)  Yes
 Sir,  some  representations  have  been
 received,

 (b)  This  line  does  not  fing  a  place
 in  the  Railways’  new  construction
 programme  approved  by  the  Planning
 Commission  during  the  Second  Five
 Year  Plan

 बरौनो  से  गाड़ियों  का  बेवक्त  खलना

 ६४२.  पंडित  Fro  ह (14  तिवारी  क्‍या
 रेखके  मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  यह  ज्ञात  हैं
 कि  बरोनी  स्टेशन  से  गाड़ियों  के  वेवक्त
 छटने  ओर  भाने  से  यात्रियों  को  बहुत  भसुविधा
 होती  है  ;

 (ख)  क्‍या  सरकार  को  इस  बात  की
 छिकायत  मिली  है  कि  बरौनी  स्टेशन  पर
 गाड़ियों  के  बेवक्‍त  पहुचने  भौर  छटने  से

 मुकामा  पुल  से  यात्रियों  को  मिलने  वाली

 सुविधायें  निरथंक  हो  गयी  है  ;

 (ग)  क्‍या  सरकार  का  ध्यान  बिहार  के
 समाचार-पत्रों  में  मई  के  महीने  में  इस  सम्बन्ध
 में  प्रकाशित  समाचारों  की  ओर  दिलाया
 गया  है;  और

 (घ)  यदि  हा,  तो  सरकार  ने  इस
 सम्बन्ध  में  क्‍या  कार्यवाही  की  है  ?

 रेलवे  उपमंत्रो  (थो  शाहनवाज  सला)  :

 (क)  ौर  (ख)  .शायद  माननीय  सदस्य  का
 मतलब  राजेन्द्र  पुल  (गंगा  पुल)  खुलने  के
 बाद  बरोनी  जं०  पर  बड़ी  भोर  मीटर  लाइनों

 की  गाड़ियों में  होक  मेल  न  होने  से  है  ।

 जब  राजेन्द्र  पुल  (गंगा  पुल)  खबारी
 गाड़ियों  के  लिये  खुला  भोर  २-५-५६  से
 ययी  समय-सारणी  लागू  हुई,  उसके  बाद  ही
 मई,  १६५६  के  शुरू  में  इस  पुल  से  होकर
 बरोनी  झाने-जाने  वाली  गाड़ियों  की  व्यवस्था

 बिगड़  गयी  जिसकी  वजह  से  बरौनी  जं०  पर
 बड़ी  भौर  मीटर  लाइनों  की  गाड़ियों  में  मेल
 ने  हो  पाता  था  और  यात्री  इम  बात  की
 शिकायत  करने  लगे  ।  गाड़ियों  में  मेल  न  हो
 सकने  के  कई  कारण  थे,  जैसे  सिगतलों  भौर
 कांटों  में  खराबी,  यात्रियों  द्वारा  खतरे  की
 जंजीर  का  बहुत  भ्रधिक  खीचा  जाना  और

 «  बरौनी  स्टेशन  पर  ताला  लगाने  की  व्यवस्था  ।
 एक  गाड़ी  के  लेट  होने  से  दूसरी  गाडी  लेट

 हुई  और  इस  तरह  गारडियां  लेट  होती  रहीं  I

 इन्हें  हम  प्रारम्भिक  कठिनाइयां  कह  सकते

 है  ।  बड़ी  श्रौर  मीटर  लाइनों  की  गाड़ियों  में
 मेल  के  लिए  समय  भी  बहुत  कम  रखा  गया
 था  जिसकी  वजह  से  भी  इनमें  मेल  नहीं  होता
 था।

 (ग)  जीहा।

 (3)  स्थिति  में  सुधार  के  लिये  जो
 विशेष  कारंवाई  की  गयी,  उससे  बड़ी  भोर
 मीटर  लाइनों  की  गाड़ियों  के  मेल  में  सुधार
 हुआ  है  जो  नीचे  दिये  गये  आंकड़ों  से  स्पष्ट
 है  —

 किस  झवधि  तक  कितने  प्रतिशत  गाड़ियों
 का  मेल  हुभा
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 Precurement  of  हत  anf  Paddy  in
 Otters

 “a  Shri  Pamigrahi:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pieas-
 ed  to  state:

 (a)  whether  it  25  a  fact  that  the
 Orissa  Government  have  failed  to  pro-
 cure  the  target  quantity  of  rice  and
 paddy  in  the  State  in  the  959  pro-
 curement  period;  and

 (b)  if  so,  to  what  extent?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A,  ह  Jain):  (a)  and  (b)
 At  the  beginning  of  the  last  Kharf
 season,  Orissa  Government  had  anti-
 cipated  that  it  would  be  possible  to
 procure  about  4  lakh  tons,  but  later
 they  came  to  the  conclusion  that  the
 exportable  surplus  would  not  be
 more  than  3  lakhs  tons.  So  far  about
 1,21,000  tons  of  rice  and  57,000  tons  of
 paddy  have  been  purchased.  The  pur-
 chase  operations  are  still  continuing.

 City  Booking  Office  in  Cuttack

 cu,  J  Shri  Panigrahi:
 ‘|  Shri  B.  0  Mullick:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  the  question  of  opening
 a  city  booking  office  in  Cuttack  has
 been  finally  decided;  and

 (b)  if  so,  when  this  city  booking
 office  38  going  to  be  opened?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 A  City  Booking  Office  has  been  opened
 at  Cuttack  on  10-6-1959

 Lady  Hardinge  Medical  College  and
 Hespital

 Shri  Ram  Krishan  Gupta:  W:)!!
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  over-
 crowding  in  the  maternity  wards  in
 the  Lady  Hardinge  Medical  College
 and  Hospital,  New  Delhi,  has  resulted
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 in  placing  of  petiests  on  the  oor,
 witheut  any  space  in  between
 patients;  and

 (b)  if  so,  nature  of  the  steps  taken
 or  proposed  to  be  taken  to  relieve
 overcrowding?

 The  Minister  ef  Health  (Shri  Kar-
 markar):  (a)  It  is  true  there  is  a  great
 rush  of  patients  in  the  maternity
 wards  of  the  Lady  Hardinge  Medical
 College  and  Hospital  Orders  have,
 however,  been  issued  that  as  far  as
 possible  no  patients  should  be  put  on
 the  floor

 (b)  Steps  are  being  taken  to  in-
 crease  the  number  of  beds  as  early  as
 possible.  Recently  thirty  beds  have
 been  added  to  this  ward  and  another
 forty-eight  beds  are  to  be  added  by
 the  end  of  this  year

 Mental  Health  Services

 646.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Health  be  pleased  to
 state  at  what  stage  is  the  proposal  to
 establish  a  Central  Council  of  Mental
 Health  with  a  view  to  develop  mental
 health  education  in  the  country  and  for
 co-ordination  of  various  activities  of
 the  State  Governments  in  the  fieid  of
 Mental  health  services?

 The  Minister  of  Health  (Shri  Kar-
 markar):  The  proposal  will  be  placed
 before  the  next  meeting  of  the  Cen-
 tral  Council  of  Health

 All  India  Institate  of  Medical  Sciences

 G47  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Health  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  the
 progress  of  both  Under-Grauate  and
 Post-Graduate  teaching  in  the  All
 India  Institute  of  Medical  Sciences
 has  been  hampered  due  to  insufficient
 hospital  facilities;  and

 (9)  if  so,  nature  of  the  steps  taken
 or  proposed  to  be  taken  to  provide
 these  facilities?
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 The  Minlster  of  Health  (Shei  ह * अ
 miitkard:  (a)  and  (b).  A  statement  is
 laid  on  the  Table  [See  Appendix  ते,
 annexure  No  6)

 Payment  of  Ship  Freight  in  Rapees
 Shri  Raghunath  Singh:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  how  many
 liner  conferences  have  agreed  to  ac-
 cept  payment  of  freight  in  rupees
 from  India?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  According  to  the
 information  available  so  far,  the
 shipping  Conferences/shipping  com-
 panies  operating  in  the  following
 trades  have  agreed  to  accept  payment
 of  freght  in  rupees  in  Indsa

 (i)  Japan/India  trade
 (2)  Persian  Gulf/India  trade
 «3)  Australa/India  trade
 (4)  West  Africa/India  trade
 (5)  UK  &  Continent/Bombay

 trade
 (8)  Perman  Gulf/Bombay
 (7)  East  &  South  Africa/India
 (a)  UK  &  Continent/Calcutta

 trade
 (9)  USA—Atlantic,  Gulf  ports/

 India  trade
 a0)  Black  sea  ports,  Levant,  Bul-

 garia  and  Rumamia/Inda
 trade

 aii)  UK  /Continent/Cochin  trade
 42)  East  Coast  of  Canada/Ind:a

 trade
 423)  Red  Sea/Indis  trade

 wear  में  लकडी  शीर  इनारता  लकड़ो  का
 सर्वेक्षण

 ६४६.  आओ  सरजू  पांडे  क्‍या  खाद  तथा
 क्वि  मत्री  ्  मार्च,  १६५६  के  ताराकित  प्रदन
 संख्या  १०३८  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  क्या  मया  खिला  (हिमाचल
 प्रदेश)  में  लकडी  शौर  इसमारती  लकडी  के
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 सर्वेक्षण  के  लिये  नियुक्त  की  गयी  इमारती
 लकड़ी  की  भाग  (स्थानीय)  सम्बधी  जांच
 समिति  ने  अपना  कार्य  प्रारम्भ  कर  दिया
 है;  भौर

 (स)  यदि  हां,  तो  इस  सम्बन्ध  में  श्र
 तक  क्या  प्रगति  हुई  है  ?

 साथ  तथा  कृषि  मत्रो  (भौ  wo

 जग)  (क)  भौर  (खि)  इमारती  लकड़ी  की
 भाग  (स्थानीय)  सम्बन्धी  जाच  समिति  ने,

 जो  चम्बा  पौर  मण्डी  के  जिलों  में  लकडी  झौर
 इमारती  लकडी  का  सर्वेक्षण  करने  के  लिये

 नियुक्त  की  गई  थी,  इन  जिलो  में  सवक्षण
 कार्य  पूरा  कर  लिया  है  परन्तु  मण्डी  जिसे
 के  कुछ  लोगो  की  भोर  से  लगातार  प्रार्थना
 आने  क ेकारण  जो  अधिक  गवाही  देना  चाहते
 है,  समिति  उस  जिले  में  शीघ्र  ही  दोबारा
 जाने  वाली  है  ।

 पिछड़े  क्षेत्रों  में  रेसये  लाइनें

 थोलरजू  पाण्दे  *
 ?

 थ्री  सन्‌  रा०  भुनिस्थासी

 क्या  रेख्ले  मत्री  यह  बताने  की  कपा
 करेंगे  कि

 (क)  क्‍या  सरकार  किसी  ऐसी  बोजना
 पर  विचार  कर  रही  है  जिसके  प्नुसार  उस
 क्षेत्रों  में,  जो  पिछडे  हुये  हे  भोर  जहा  पर
 खनिज  निक्षेपों  की  बहुतयात  है,  शौर  झषिक
 रेलवे  लाइनें  बनाई  जायेंगी,

 (ख)  यदि  हा,  तो  ऐसे  क्षेत्रों  का  ब्यौरा
 क्‍या  है  ,

 द्

 (3)  क्‍या  राज्य  सरकारों  भौर  ससदू
 सदस्मो  से  इस  सम्बन्ध  में_सुझाव  माने  गये

 हैं,  भोर

 (8)  ब्या  प्रत्येक  क्षेत्र  में जनसंस्भा  के

 प्रमुपात  से  लाइनें  बनाई  जायेंगी  ?
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 tua  उुपनंत्रोी  (थो  एस०  do  राम-

 स्‍्थारी)  :  (8)  झौर  (@)  जब  बनाने  के
 लिये  नमी  रेलवे  लाइनें  चुनी  जाती है,  तो  उन
 क्षेत्रों  पर  समुचित  रूप  से  विचार  किया  जाता

 हैं  ज।  पिछ  )  हुऐं  है  भौर  जिनमें  खनिज  पदाये

 बहुतायत  से  पाये  जाते  हूँ  लेकित  नयी  लाइनों

 का  चुनाव  इस  बात  पर  निर्भर  हैं  कि  इस  काम

 को  लिए  कितनी  रकम  ६८.1 ह  गयी  हूँ  झर  कितना

 खामान  उपलब्द  है  n  इसके  अलावा  पूरे  देश

 की  यातायात  सम्बन्वी  आवश्यकताओं  का  भी

 ध्यान  रखा  जाता  हूँ  ,

 (ग)  जी  नहीं

 (घ)  नयो  रेलवे  लाइन  राज्यो  की

 झाबादी  के  भ्रावर  १२  नहीं  बनायी  जाती

 Development  of  Cattle  Breeds

 651.  Shri  Bibhutj  Mishra:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state.

 (a)  whether  it  is  a  fact  that  Centra!
 Government  have  given  financial  as-
 sistance  to  the  various  State  Govern-
 ments  for  the  developments  of  cattle
 breeds  during  the  year  1959-60;  and

 (b)  if  so,  the  amount  given  so  far’

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  (a)  and  (b)
 A  total  amount  of  Rs.  3°59  lakhs
 (Rs.  6°45  lakhs  loans  and  Rs.  107-14
 lakhs  grants)  has  been  approved  as
 Central  assistance  to  the  States  for
 Animal  Husbandry  development  in
 1969-60.  This  amount  includes  Central
 assistance  for  schemes  for  cattle
 breeding.  The  exact  amount  to  be
 utilised  for  cattle  breeding  is  left  to
 the  discretion  of  the  State  Govern-
 ments

 Class  IV  Posts  in  the  LA.R.L

 Shri  Tangamani:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (8)  the  total  numper  of  class  IV
 posts  created  in  the  regular  establish-
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 ment  in  the  Indian  Agriculfural  Re-

 =
 Institute  in  the  month  of  April,

 ‘1987;
 (b)  the  number  of  monthly-men,

 who  have  been  brought  on  to  the  re-
 gular  establishment  egainst  these
 posts;

 (c)  the  number  of  class  lv  posts
 created  after  April,  1987;

 (d)  whether  the  monthly-men  have
 been  considered  for  these  vacancies;
 and

 (e)  if  not,  the  reasons  therefor?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  है  Jain):  (a)  4.

 (b)  Nn

 (८)  93

 (d)  Yes,  all  those  who  fulfilled  the
 qualifications  and  experience  laid
 down  for  the  posts  in  question

 (e)  Does  not  arise

 Class  IV  Posts  in  the  LA.RL

 653.  Shri  S  M.  Banerjee:  Will  the
 Minister  of  Food  and  Agriculture  te
 pleased  to  state:

 (a)  the  categories  of  class  IV  Posts
 in  the  Indian  Agricultural  Research
 Institute  in  various  Divisions  accord-
 img  to  each  station;

 (b)  the  number  of  workers  employ-
 ed  in  each  category  of  posts;  and

 (c)  the  number  of  permanent  posts
 in  each  category?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  8.  P.  Jain):  (a)  to  (९).  A
 statement  is  laid  on  the  Table.  [See
 Appendix  II,  annexure  No  17.7

 Land  settlement  Advisory  Committee.
 Maniper

 ci  Shri  L.  Achaw  Singh:  Will  th:
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Land  Settlement
 Advisory  Committee  for  Manipur  is
 constituted  of  non-officials.
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 b)  the  strength  of  the  Committee
 and  the  number  of  members  of  the
 Congress  Party  in  that  Committee;
 and

 (c)  the  number  of  meetings  of  the
 Committee  held  in  ‘1957-58  and
 1958-597

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ड्,  Jain):  (a)  Yes,  ex-
 cepting  the  Deputy  Commissioner,
 who  35  the  Chairman

 (b)  The  strength  of  the  Committee
 is  eight  and  number  of  members  of
 the  Congress  Party  is  five

 (c)  One
 1068-59.

 in  ‘1957-58  and  two  in

 Land  Settlement  Advisory  Committee

 655.  Shri  L  Achaw  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  a  part  of  the  Leitang
 Gras  Mahal  near  elephant  grazing
 ground  at  Samusang  in  Manipur  to
 the  extent  of  35  paris  of  land  has
 been  de-reserved  for  settlement  from
 forest  land;  and

 (b)  ४६  so,  whether  the  Land  Settle-
 ment  Advisory  Committee  has  been
 consulted  with  regard  to  the  settle-
 ment?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jsin):  (a)  Yes

 (b)  No

 Drinking  in  Hotels

 ane.  Shri  Damani:  Will  the  Minister
 of  Trancport  and  Communications  be
 pleased  to  state:

 (a)  whether  Government  are  cons:-
 dering  a  proposal  to  relax  laws  re-
 lating  to  drinking  in  hotels;

 (b)  if  so,  the  details  thereof;  and
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 (c)  whether  there  had  been  nume-
 rous  representations  from  the  hoteF
 industry  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Commanications
 (Shri  Raj  Bahadur):  (a)  and  (b)  Since
 prohibition  is  a  State  subject,  the  Gov-
 ernment  of  Inca,  cannot,  on  their
 own,  consider  relaxing  the  drink  laws
 pertaining  to  hotels.  However,  State
 Governments  concerned  have  been  re-
 quested  from  time  to  time  to  afford,
 in  so  far  as  foreign  tourists  are  con~
 cerned,  as  much  relaxation  as  possible
 in  the  prohibition  rules  within  the
 framework  of  the  Law

 (b)  Yes,  Sur

 दिल्लो  इम्बई  जनता  गाड़ी  में  पंखें

 ६५७.  करो  डासर  क्या  रेलवे  मंत्री  यह
 बनानें  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  दिल्ली-बम्बई
 जनता  गाड़ी  के  यात्रियों  को  गाड़ियों  में  बम्ब

 न  होने  के  कारण  गर्मियों  में  बडी  परेशानी
 होती  है,  और

 (ख)  यदि  हा,  तो  दस  सम्बन्ध  में  क्या

 कार्यवाही  की  गई  हूँ  झयवा  किये  जानें  का
 विचार  है  ?

 रेलवे  उपमंत्री  (भों  शाहनबाल  ला)  :

 (क)  शौर  ख्)  दिल्ली-अम्बई  जनता

 एक्सप्रेस  में  जो  ३३  सवारी  डिब्बे  इस्तेमाल
 किये  जाने  है  उनमें  से  ८  में  प्रभी  पखे  नहीं
 लगे  हूँ  ।  भ्राशा  हैं  इन  ८  डिब्बों  में  भी  जल्द

 प्म्बे  लग  जायेगे  t

 Overbridge  at  Banmia  Railway  Station

 Shri  Damar:  Will  the  Minister
 of  Raliways  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  -कतवान
 struct  an  overbridge  at  Bamnia  Rail-
 way  Station;  and

 (b)  if  so,  when  it  is  likely  to  be
 completed?
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 The  Deputy  Minister  af  Rallways
 (Ghet  झ,  Ramaswamy):  (a)  A  foot

 overbridge  at  Bamnia  Railway  Sta-
 tion  connecting  Up’  and  ‘Down’  pas-
 senger  platforms  s  already  under
 construction

 (b)  The  work  is  expected  to  be
 completed  within  a  copule  of  months

 Rise  in  Prices  ef  Peas,  Gram  and
 Pulses

 659,  Shri  Keshava:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  any  measures  have
 been  taken  to  check  the  mse  in  prices
 and  hoarding  of  peas,  gram,  dai  and
 such  grains,  and

 (b)  whether  any  steps  have  been
 taken  to  control  prices  of  these  com-
 modities?

 The  Minister  of  Food  and  Agricul-
 tuse  (Shri  A,  P.  Jain):  (a)  and  (b)
 Prices  of  pulses  and  gram,  which  rose
 g  account  of  faxlure  of  the  1957-58
 crop,  have  already  declined,  following
 3  good  1958-59  crop  However,  with  a
 ‘view  to  preventing  hoarding  and  spe-
 culative  rige  in  prices,  restrictions
 ‘have  been  imposed  on  bank  advances
 ‘against  stocks  of  gram  and  pulses  A
 ‘ban  has  also  been  imposed  on  forward
 trading  mm  gram  and  other  pulses

 P.  &  T  Building,  Burdwan
 Shri  Subiman  Ghose:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  there  was  any  proposal
 to  siutt  the  Burdwan  (West  Bengal)
 RMS  Office  to  Burdwan  Railway
 Station  platform  due  to  shortage  of
 accommodation;

 (b)  whether  3t  is  a  fact  that  a  build-
 ing  was  constructed  by  the  Railway
 for  the  purpose  the  plan  of  which  had
 been  rejected  by  the  Post  Master
 ‘General,  West  Bengal,

 (९)  what  was  the  amount  spent  for
 the  construction  of  the  building;  and
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 nl  by  what  time,  the  Suriwen
 RMS.  Office  is  likely  to  be  shifted  $०
 this  building  or  to  some  sccomsme-
 dious  buhdings?

 The  Minister  of  Transport  and  Cem-
 munications  (Shri  §.  x  Patil):  (a)
 Yes

 (b)  The  Postmaster-General,  West
 Bengal  Circle,  after  personal  inspec-
 tion  of  the  remodelled  accommodation
 in  March  1959,  foung  that  it  was  net
 adequate  or  secure  enough  for  a  mail
 office  and  desired  certanzn  further  ad-
 ditions  and  alterations  to  be  carried
 out  to  render  it  suitable

 (c)  The  estimated  amount  spent  for
 additions  and  alterations  as  intimated
 by  the  Railway  authorities  is  Rs
 59,770

 (d)  The  Railway  authorities  pro-
 posed  to  take  up  the  modifications  in
 ‘1961-62,  They  are  being  urged  to
 complete  the  same  this  year

 Facilities  for  Training  in  [० ... अ
 Laboratories

 661,  Shri  Tridib  Kamar  Chandberi:
 Will  the  Minister  of  Health  be  pleased
 to  state:

 (a)  whether  it  है ल  a  fact  that  Gov-
 ernment  have  decided  to  provide
 facahties  for  training  scientufic  workers
 employed  in  private  laboratories  own-
 ed  by  trade  or  private  drug  and  medi-
 cines  manufacturers  in  Government
 owned  laboratories,

 (b)  ४६  so,  since  when  this  scheme  has
 come  inte  operation,

 (९)  the  number  of  private  manufac-
 turers  who  have  decided  to  avail  of
 this  opportunity,  and

 (d)  the  broad  features  of  the
 scheme?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes;

 (b)  This  scheme  came  into  opera-
 tzon  in  958

 (e)  Seven  candidates  from  five
 manufacturing  firms
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 (a)  A  statement  38  laid  on  the  Table.
 {See  Appendix  I,  annexure  No  8]

 Ajmeri  Gate  Slam  Clearance  Scheme

 €62.  Shri  Vajpayee:  W2ll  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  the  Ajmer:  Gate  Slum
 Clearance  Scheme,  Delhi  has  since
 been  revised;

 (b)  if  so,  the  new  factors  necessitat-
 ing  the  revision  of  the  scheme,

 (c)  whether  construction  of  new
 buildings  has  been  withheld  in  the
 area;  and

 (dy  the  broad  features  of  the  revis-
 ed  Scheme?

 The  Minister  of  Health  (Shri  Kar
 markar):  (a)  The  Scheme  is  being
 revised  by  the  Town  Planning  Or-
 ganisation

 (b)  The  necessity  of  revision  has
 arisen  from  the  changed  social  and
 physical  conditions  m  the  area  The
 origina]  scheme  prepared  by  the  erst-
 while  Delh  Improvement  =  Trust
 envisaged  the  demolition  of  bad  struc-
 tures  and  structures  coming  m_  the
 way  of  engineering  works’  Certain
 properties  were  abandoned  on  betier-
 ment  fee  and  the  area  acquired  was
 proposed  to  be  sold  on  competitive
 rates  The  possibility  of  rehabilitating
 the  persons  to  be  dehoused  did  not
 form  part  of  the  original  scheme  The
 scheme  under  preparation  would  pro-
 vide  for  the  rehabilitation  of  dehoused
 population  in  the  very  same  area  as
 far  as  possible  and  would  also  be  based
 on  the  up-to-date  data  which  are  being
 collected

 (c)  The  control  of  building  construc-
 tion  in  the  area  vests  in  the  Municipa!
 Corporation,  Delhi  and  constructions
 arc  being  controlled  by  them  pending
 the  preparation  of  the  revised  scheme

 (a)  The  features  of  the  revised
 scheme  can  be  indicated  only  after  the
 scheme  has  been  prepared
 337  LS.D—.
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 Sitarampur  Junction

 Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  at  is  a  fact  that  the  lines
 Nos  3  to  8  are  not  visible  from  Cen-
 tral  Cabin,  Sitarampur  Junction  Sta-
 tio.  §=(Eastern  Railway)  due  to  the
 curvature  of  this  line  there,

 (b)  whether  it  is  a  fact  that  there
 1५  no  track  system  in  the  said  Cabin;

 (c)  whether  it  38  also  a  fact  that
 there  have  been  many  representations
 to  remedy  the  defects  as  it  is  most
 dangerous  for  the  passengers  and  the
 Cabin  staff  working  there:  and

 (ap  of  so  what  steps  Government
 propose  to  take  in  the  matter?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawaz  Khan):  (a)  Yes  A
 part  of  the  lines  No  3  to  8  s  not  visible
 from  the  Centra!  Cabin

 (b)  No  Track  circuiting  is  provided
 in  this  cabin  for  hnes  No  i  and  2,
 but  no  track  circuiting  has  been  pro-
 vided  for  hnes  No  3  to  8

 (c)  No

 (dy  Adequate  safeguards  for  ensur-
 ing  safety  have  been  provided  in  the
 Station  Working  Rules

 Late  Running  of  Trains  on  Bombay-
 Poona  Section

 664.  Shri  Assar:  Will  the  Munster
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  all  main
 trains  running  between  Bombay  and
 Poona  were  late  by  four  to  five  hours
 on  the  I7th  May,  1959,

 (by  if  so,  the  reasons  therefor;

 (c)  whether  it  is  a  fact  that  this
 happens  often  on  this  line;  and

 (d)  if  so,  what  steps  Government
 propose  to  take  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawazs  Khan):  (a)  and  (b).
 On  ‘17-5-1959,  the  overhead  power  bete
 ween  Kalyan  and  Poona  had  failed  due
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 to  heavy  storm  end  rain  resulting  in
 dis-organisation  of  train  services  on
 the  Bombay-Poonea  section.  The  fol-
 lowing  trains  suffered  detention:

 (l)  No.  360  Up  Poona-Bombay  Ex-
 press  had  a  late  start  of  2  hours  20
 minutes  from  Poona

 (2)  No,  l  Dn.  Madras-Bombay  Ex-
 press  was  held  up  for  4  hours  40
 minutes  between  Takurwadi  and
 Khandala

 (3)  No.  308  Down  Bombay-Poona
 Mail  left  4  hours  37  minutes  late  from
 Karjat.

 (4)  No  309  Down  Bombay-Poona
 Janata  Express  left  §  hours  and  29
 minutes  late  from  Karjat.

 (5)  No  30l  Down  Deccan  Queen
 from  Bombay  left  |  hour  24  minutes
 late  from  Karjat.

 (c)  No

 (a)  Does  not  arise

 UN.LCEF.

 665.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Health  be  pleased  to  state

 (a)  the  amount  of  contribution  made
 by  India  to  UNICEF  from  January,
 3958  to  July  1959,  and

 (b)  the  amount  of  aid  received  in
 various  forms  during  the  same  period’

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  During  958  India  paid
 a  contribution  of  Rs  18,00,000  to  the
 UNICEF  General  Funds  Besides,  the
 Government  of  India  also  paid  on
 grant-in-aid  of  Rs  /3,00,000  towards  the
 expenditure  on  the  Area  Office  During
 1959,  a  budget  provision  of  Rs  16,00,000
 has  been  made  for  contribution  to  the
 UNICEF  General  Funds  and  this  con-
 tribution  has  not  yet  been  paid  ‘Be-
 sides,  a  contribution  of  Rs  25  lakhs
 has  been  paid  to  the  UNICEF  towards
 the  expenditure  on  its  area  office  upto
 July,  1959,  and  further  amount  of
 Rs,  2°5  lakhs  will  be  paid  during  the
 remaining  part  of  959

 (b)  The  atmount  of  aid  received
 during  the  period  is  not  known  The
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 Lyte  pons  a_i  oe
 is,

 cwever  3,200,  tement
 giving  the  details  is  laid  on  the  Table.
 {See  Appendix  II,  annexure  No,  19].

 Postal  Staff  at  Rourkela

 666,  Shri  B.C.  Mullick:  Will  the
 Minister  of  Transport  and  Commuanios-
 tions  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 postal  staff  at  Rourkela  in  Orissa  Cir-
 cle  are  facing  inconvenience  due  to
 lack  of  housing  accommodation  there;

 (b)  whether  it  is  also  a  fact  that
 the  building  where  the  Post  Office  is
 functioning  at  present  is  a  small  one;

 (c)  whether  the  Director  of  Posts
 and  Telegraphs  of  Orissa  Circle  visit-
 ed  this  place  during  1958-59;

 (a)  whether  the  above  inconveni-
 ences  were  brought  to  his  notice;  and

 fe)  if  so,  what  action  has  been
 taken  to  remove  the  same”

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8  K.  Patil):  (a)  Yes

 (b)  The  building  is  congested

 (c)  Yes

 (d)  Yes

 (e)  Negotiations  are  going  on  with
 the  Hindustan  Steel  Plant  Ltd  for  the
 speedy  construction  of  sufficient  num-
 ber  of  quarters  in  their  land  and  rent-
 ing  out  the  same  to  the  staff  of  the
 Posts  and  Telegraphs  Department

 झायुवेद  पद्धति  के  अ्मुसार  चिकित्सा

 ६६७.  भो  पद्म  देव  क्या  स्वास्थ्य  मत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  यह  जात  है  कि
 केन्द्रीय  सरकार  के  कर्मचारियों  को,  जो  भ्रायु-
 वेंदिक  चिकित्सा  पद्धति  के  प्रनुसार  अपना
 लाज  करवाते  हूँ,  स्वस्थ  हो  जाने  पर
 सरकार  से  प्रौषधियों  का  खर्च  नहीं  मिलता
 जबकि  एलोपैथिक  श्रौषकियों  पर  किया  गया
 स्वयं  मिल  जाता  है,  भौर
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 (uw)  aft  हा,  तो  इस  चेव-बाथ  को
 हूर  करने  के  लिये  सरकार  द्वारा  क्या  कार्य-
 वाही  की  जा  रही  है  ?

 स्वास्थ्य  बंधो  पथ्य  करमरकर)  (क)
 जी  हां  ।  खच  बापस  करने  के  भ्रभिश्नाय  से
 सरकार  ने  केवल  भ्राधुनिक  दवा  पढति  को
 ही  मान्यता  दी  है  4

 (ख)  केन्द्रीय  सरकार  के  कर्मचारियों
 के  प्राधिकृत  चिकित्सक  राज्य  सरकारो  द्वारा

 मनोनीत  किये  जाते  हैं।  सरकारी  कर्मचारियों
 की  डाक्टरी-जाच  प्रथवा  चिकित्सा  के  प्रभि-
 बाग  से  भ्राधुनिक  दवा  पद्धति  के  चिकित्सक  के
 सिवाय  किसी  अन्य  पद्धति  के  चिकित्सक  को
 मान्यता  प्रदान  करने  के.  लिये  ह; | अ  तक  किसी
 राज्य  सरकार  द्वारा  सिफारिश  नही  की  गयी
 है 1

 Water  Supply  in  New  Dey,
 ee.  Shri  Halder:  Will  the  Minister

 of  Health  be  pleased  to  state:
 (a)  whether  the  attention  of  Goyern-

 ment  has  been  drawn  to  a  preg,  re.
 port  in  the  ‘Statesman’  of  the  i3t,
 June  4959  regarding  supply  of  dirty
 water  from  taps  m  New  Del

 (b)  if  so,  whether  Government  nave
 verified  the  facts,  and

 (c)  the  details  thereof?

 The  Minister  of  Health  (Shri  gor.
 markar):  (a)  Yes

 (b)  and  (c)  The  enquiries  mage  jn
 this  regard  revealed  that  one  ९५१  the
 valves  of  the  water  main  on  Curon
 Road  was  not  in  order  Repairs  were
 carried  out  and  the  water  got  dirty  for
 a  few  minutes  as  3t  got  mixed  up  y)th
 earth

 हिमाचल  प्रदेश  में  भूमि  को  कबन्दी

 ६६६  थी पदम  देव  क्या  बास  कया
 छवि  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  हिमाचल  प्रदेश  के  किन.किन
 जिलो  में  तथा  कितने  ग्रामो  में  मूमि  को  चक-
 बम्दी  का  काम  १६४८  में  किया  गया  हू,
 शौर

 (ख)  उक्त  ध्रवधि  में  मूमि  की  चकबदी
 के  विरुद्ध  सरकार  को  कितने  भ्रावेदन  प्राप्त

 हुए है *
 ere  तथा  कृषि  मत्री  (श्री  ह (  wo

 wr)
 जिले  का  गांवों  का  क्षेत्र  सढकों

 नाम  सब्ष्या  में

 १  महासू  ३५  दरियरे
 2  मष्डी  Yo  ३६६९४

 ३  fro  १५  ६४७१
 ४  बिलासपुर  २६  ६२९०

 कुल  ११६  २२६२७ =

 (@)  १६५८  में  चकबन्दी  के  विरुद्ध
 प्रशासन  क  कोर्ट  आवेदन  पत्र  नही  मिले  है  ।

 Parbhani-Latur  Rail  Link

 670
 Shri  Kunhan:
 Shri  T.  8.  Vittal  Rao:

 Wail  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  35  any  proposal
 Dy  conduct  Traffic  and  Engineering
 Survey  between  Parbhani  and  Latur,
 Central  Railway  for  a  metre  gauge
 rai}  link,  and

 (9)  if  so,  when  it  wi)  be  under-
 taken?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  and  (b).
 Parbhan:  to  Purh-Vaijnath  is  already
 connected  by  M  G  railway  hne  The
 question  of  its  further  extension  upto
 Latur  is  being  investigated  in  connec-
 tion  with  the  conversion  of  Kurdu-
 wadi-Mira)-Latur  NG  section  to  8.0.

 or  MG

 Suitanpur  Project

 [
 Pandit  Munishwar  Dutt

 671  Upadhyay:
 am)  Shri  M.  L.  Dwivedi:

 (  Shri  s.  A.  Mehdi:
 Wall  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  what  is  the  progress  of  tank-

 cum-well  scheme  known  as  Sultanpur
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 Project  क्र  Delhi  State  which  is  under
 construction;

 (b)  what  will  be  the  cost  of  this
 project  and  what  area  will  it  irmgate,

 (c)  whether  there  has  been  any
 successful  experiment  of  this  scheme
 in  our  or  any  foreign  country;  and

 (a)  what  33  the  shramdan  contribu
 tion  to  this  scheme?

 The  Minister  for  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The
 Honourable  Members  are  probably
 referring  to  the  construction  of  the
 large-sized  kacha  irrigation  well  which
 has  been  taken  up  on  an  experimental
 basis  by  the  Delhi  Administration  in
 Sultanpur  The  progress  of  work  i5
 that  earth  work  to  the  extent  of
 1,891,000,  cu  ft  at  an  estimated  cost
 of  Rs  4,200  has  so  far  been  completed

 (b)  The  estimated  cost  of  the  project
 फ  Rs  40,000  and  it  35  claimed  that
 about  200  acres  of  land  will  be  irrigat
 ed

 (c)  Experiment  was  carried  out  था
 Bankura  District  of  West  Bengal  on
 two  wells  of  similai  design  as  in  Delhi
 last  year  The  result  of  the  experi
 ment  was  not  satisfactory  This  Minis
 try  have  no  information  of  any  ex
 periment  carned  out  on  wells  of  this
 design  in  any  foreign  country

 (d)  The  shramdan  _  contribution
 received  so  far  for  this  scheme
 amounts  to  about  Rs  205

 Krishnapuram  Aerodrome

 672,  Shri  Rami  Reddy:  Wil!  the
 Munster  of  Transport  and  Commuanica-
 tions  be  pleased  to  state

 (a)  whether  the  construction  of
 Krishnapuram  aerodrome  (Cuddapah)

 as  been  completed,  and

 (b)  ४  so,  the  total  cost  of  the  con-
 struction”

 Phe  Deputy  Minister  of  Civil  Avia-
 then  (Shri  Mohinddin):  (a)  and  (b)
 A  fair-weather  kutcha  stmp  already
 exists  at  Krmshnapuram  (Cuddapah)
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 aerodrome,  and  it  is  being  developed
 by  providing  a  pucca  runway,  a  small
 terminal  building  and  the  maing  elec-
 tric  supply  at  a  total  estimated  cost  of
 Rs  49  lakhs  Of  these,  the  first  two
 works  are  nearing  completion  and  the
 third  one  has  already  been  completed

 Post  Offices  opened  in  Punjab

 678.  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communica-
 tioms  be  pleased  to  state

 (a)  the  number  of  new  post  Offices
 opened  in  rural  areas  of  Punjab  State
 (District-wise)  during  959  so  far,  and

 (b)  the  number  proposed  to  be  open-
 ed  during  the  rest  of  the  Second  Five
 Year  Plan  period?

 The  Minister  of  Transport  and  Com-
 manications  (Shri  8,  K.  Patil):  (a)
 and  (b)  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha  [See  Ap-
 pendix  II,  annexure  No  20]

 Ticketless  Travel  on  N.E.  Railway

 674.  Shri  Aniradh  Sinha:  Will  the
 Minster  of  Railways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  tick:t-
 less  tr  :velling  35  on  the  increase  in  the
 former  OTR  Section  of  the  North-
 Eastern  Railway,

 (b)  if  so  the  nature  of  steps  pro-
 posed  to  be  taken  to  check  ticketless
 travelling,

 (c)  the  number  of  persons  found
 travelling  without  tickets  during  the
 period  from  ist  January  4959  to  the
 30th  June  ‘1959,  and

 (d)  the  total  amount  recovered  from
 them  during  the  same  period?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawas  Khan):  (a)  No

 (b)  The  question  of  taking  special
 steps  to  combat  the  increase  does  not
 arise  But  the  normal  checks  are
 being  continued  and  intensified

 (c)  3  64,515

 (d)  पड  7,40,756
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 Nagarjunasagar  Control  Beard

 Shri  Rami  Reddy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Development  Com-
 mittee  of  the  Nagarjunasagar  Control
 Board  has  sent  any  proposals  for  the
 development  of  the  Project  area;

 (b)  ४  so,  the  details  thereof,  and

 (c)  whether  Government  have  given
 any  financial  assistance  to  the  ryots  for
 the  development  of  the  ayacut’

 The  Deputy  Minister  of  Irrigahon
 and  Power  (Shri  Hathi):  (a)  to  (c)  A
 statement  ts  laid  on  the  Table  of  the
 House  [See  Appendix  IJ,  annexure
 No  2]

 Conversion  of  Metre  Gauge  Line  into
 Broad  Gauge

 676.  Shri  Bishwanath  Roy.  Will  the
 Minister  of  Railways  be  pleascd  to
 state  whether,  in  view  of  the  construc-
 tion  of  the  bridge  over  the  Ganges  at
 Mokameh  Ghat,  any  proposa!  is  under
 consideration  for  converting  the  metre
 gauge  line  mto  the  broad  gauge  tine
 from  that  place  upto  Lucknow?

 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramswamy):  No  such  pre-
 posa)  is  under  consideration

 राज्यों  के  सहकार  मत्रियो  का  सम्भेलन

 ६७७  श्रो  सरज्‌  पांडे  क्‍या  साम-
 दायक  विकास  तवा  सहकार  मत्री  यह  बताने
 की  कृपा  करेगे  कि

 (क)  क्या  २८और  -€  जलाई  १६५६
 का  मैसूर  में  राज्यों  के  सहकार  सत्रियों  का

 एक  सम्मेलन  हुआ  था,  झौर

 (ख)  यदि  हा,  तो  उससे  बया  निर्णय
 किये  गये  ?

 सामुवायक  विकास  तवा  सहकार  उच-
 मंत्री  (wo  wo  aft)  (क)जीहा।

 (@)  सम्मेलन  की  सिफारिशा  की  एक

 एक  प्रतिलिपि  शीद्र  ही  सभा  पटल  पर  रखी
 जानेगी  |

 Minor  Irrigation  in  Tripura

 678  Shri  Dagaratha  Deb:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  the  minor  irrigation  schemes  at
 present  under  examination  of  the
 Tmpura  Admiumstration  in  different
 Divisions  of  Tripura,

 (b)  the  reasons  for  the  delay  im
 taking  up  construction  of  bunds  as
 ming;  irrigation  measures,  and

 (c)  the  steps  taken  to  expedite  exe.
 cution  of  minor  irrigation  schemes?

 The  Minister  for  Food  and  Agrical-
 ture  (Shri  A.  P  Jam):  (a)  The  follow-
 ing  Minor  Irrigation  Schemes  :n  the
 different  Sub  Divisions  of  Tripura  are
 at  Present  under  examination

 )  Sadar  Sub-Drvision

 (2)  The  scheme  for  construction  of
 a  Pick  up-weir  at  Karma-
 chara

 ५0)  Construction  of  Pick  up-weir
 across  Debdachara

 2  Katlashahar  Sub-Dieision
 Construction  of  Pick-up-weir  at

 Satara  Mia  Haor
 3  Khowa:  Sub-Division

 (४)  Construction  of  Pick-up-weir
 across  Ichaichara,  Sarban-
 chara  and  Gougaonchara

 (ui  Construction  of  bund  by  the
 side  of  Uddob  Das  Baishnab’s
 House

 4  Kamalpur  Sub-Diviwon
 Construction  of  Pick-up-werr  at

 Lutmochara  and  Kulaichara
 Udaipur  Sub  Drvwnon

 Construction  of  Sluice  gate  over
 ingarichara  and  Kamrange.

 tal
 (७)  The  delay  75  due  to  lack  of  ex-

 Pernenced  technical  staff
 le)  A  proposal  for  the  creation  of  a

 mthor  irmgation  division  in  Tripura,
 with  suitable  technical  personnel,  is
 under  consideration
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 tate  Ce-operative  Bank,  Tripura

 78,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Community  Development
 and  Co-operation  be  pleased  to  state

 (a)  what  was  the  basis  adopted  by
 the  State  Co-operative  Bank  of  शुभ
 pura  during  the  years  1956,  957  and
 958  mn  granting  crop  ldan  to  the  agri-
 cultural  shareholders  of  co-operative
 societies,

 (b)  whether  any  discrimmatory
 practice  was  pointed  out,  and

 (७)  ४  so,  what  were  the  reasons  for
 adopting  discriminatory  practice”

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B  S  Maurthy)-  (a)  The  State  Co-
 operative  Bank  of  Tripura  sanctions
 loans  to  societies  on  the  basis  of  the
 normal  Credit  Statements  drawn  up
 by  them  In  preparing  normal  Credit
 Statements  the  requirements  of  mem-
 bers  for  agricultural  operations  and
 their  repaying  capacity  are  taken  into
 account  The  loans  to  individual
 members  are  subject  to  a  maximum  of
 0  times  of  their  paid-up  share  capital
 with  the  society

 (by  No  Sir

 (c)  Does  not  arse

 ह  &  T  Bailding  Jammu  and  Kashmir

 680.  Shri  A  M.  Tariq.  Will  the
 Minister  of  Transport  and  Communi-
 enations  be  pleased  to  state

 (a)  whether  it  3258  a  fact  that  the
 Government  propose  to  construct  a
 mult-storeyed  building  for  the  Posts
 and  Telegraphs  Department  and  Auto-
 matic  Telephone  Exchange  in  Jammu
 and  Kashmir  State  and

 (9)  ४  so,  when?

 The  Minister  of  Transport  and  Com
 munications  (Shri  8  K  Patil):  (a)
 and  (b)  The  proposal  for  construc-
 tion  of  an  Automatic  Telephone  Ex
 change  building  at  Srinagar  has  been
 sanctioned  at  a  cost  of  Rs  725  lakhs
 This  work  is  included  in  the  works
 programme  during  the  current  year
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 and  the  construction  of  the  building
 ४  expected  to  start  during  this  year.
 There  is  no  other  proposal  at  present
 under  consideration

 Radio  Licence  Fees  due  from
 Rajasthan  Government

 68l  Shri  Halder:  Will  the  Munaster
 of  Transport  and  Communications
 be  pleased  to  state

 (a)  whether  st  is  a  fact  that  the
 Postal  Department  approached  the
 Rajasthan  State  Government  for  the
 payment  of  the  hcencing  fees  for  radio
 receiving  sets  purchased  by  the
 Rajasthan  Development  Commussioner
 sometime  in  February-March,  ‘1908;

 (b)  if  80,  whether  the  hcensing  fee
 for  all  these  sets  has  been  received
 by  the  Postal  Department  and

 (९)  2f  not  the  reasons  thereof?

 The  Minister  of  Transport  and  Com-
 mamications  (Shri  §  है.  Patil):  (a)
 During  959  the  Development  Com-
 missioner,  Rajasthan  State  Govern-
 ment  did  not  purchase  any  community
 receiving  sets  and  as  such  the  question
 of  approaching  the  State  authorities
 for  the  payment  of  licensing  fee  fo:
 the  radho  sets  did  not  arise

 (b)  and  (५)  The  questions  do  not
 arise

 Labourers  Employed  in  Porte

 682.  Shri  Kalika  Singh.  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  the  system  of  employment  of
 labourers  for  loading  and  un-loading
 of  shipping  commodities  and  stocks  in
 Bombay,  Calcutta  and  Madras  ports;

 (b)  whether  Government  have  any
 proposal  to  prescribe  a  standard  uni
 form  for  the  labourers  on  work  in
 different  ports,  and

 (c)  whether  there  ३8  any  recognised
 Union  of  these  labourers  in  Madres
 Port?
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 try  of  Transport
 (Shri  Raj  Babadar):  (a)  In  the  ports
 of  Bombay,  Calcutta  and  Madras,  the
 work  of  loading  and  unloading  of
 cargo  on  board  the  ships  is  done  by
 stevedore  labour  Their  employment
 is  regulated  under  the  respective
 statutory  Dock  Workers  (Regulation
 of  Employment)  Schemes  framed
 under  the  Dock  Workers  (Regulation
 of  Employment)  Act,  1958.

 The  work  of  handling  of  cargo  on
 shore  is  generally  done  by  the  shore
 labour  employed  directly  by  the  three
 Port  Authorities  But  at  Madras  and
 Bombay  certain  bulk  cargoes  are
 handled  through  contractors  while  at
 Madras  the  handling  of  export  cargo
 is  also  done  by  contractors  The
 Madras  Port  Trust  have  already
 decided  to  take  over  the  handling  of
 export  cargo  other  than  bulk  cargo
 and  the  decision  is  likely  to  be  im-
 plemented  shortly.

 (b)  No,  Sir.
 (c)  The  Madras  Port  Trust  Em-

 ployees’  Union  8  recognised  by  the
 Madras  Port  Trust

 Suspension  Bridges  in  Manipur

 Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  sus-
 pension  bridges  on  the  Liematak  and
 Jrang  rivers  on  the  old  Cachar  Road
 in  Manipur  have  been  swept  away  by
 flood  waters  during  June  ‘1959;  and

 (bd)  if  so,  the  steps  taken  to  restore
 the  transport  and  communications
 system”

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Commanications
 (Shri  Raj  Bahader):  (a)  and  (b)  An
 old  suspension  bridge  over  the
 Liematak  river  was  destroyed  during
 the  war  With  the  sslvaged  wire
 ropes,  a  temporary  suspension  bridge
 with  a  bamboo  decking  was  erected
 In  June  1959,  the  wire  ropes  got
 buried  in  a  land  shde.  Bamboo  rafts
 are  at  present  used  to  take  vehicles
 and  pedestrians  across  the  river

 Efforts  to  construct  a  temporary  foot
 bridge  are  also  being  made.

 There  is  a  suspension  bridge  ever
 Jrang  river  which  survived  the  floods
 of  June,  7959
 Recruitment  of  Scheduled  Castes  and

 Scheduled  Tribes  as  Postmen
 684.  Shri  ग,  L  Barupal:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state’

 (a)  when  the  result  of  examunation
 held  by  the  Director,  Postal  Services,
 Delhi  area  in  3958  for  the  recruitment
 of  Postmen  is  expected  and  the
 reasons  for  the  delay,

 (b)  how  many  candidates  belonging
 to  Scheduled  Castes  and  Scheduled
 Tribes  took  this  examination  and  the
 number  of  vacancies  actually  to  be
 filled  up,

 (c)  whether  any  special  quota  has
 been  reserved  for  Scheduled  Castes
 and  Scheduled  Tribes  in  order  to  fill
 up  the  existing  gap  of  reserved  quota;
 and

 (da)  how  many  candidates  from
 among  these  Scheduled  Castes  and
 Scheduled  Tribes  are  expected  to  be
 recruited  on  the  basis  of  this  exami-
 nation?

 The  Minister  of  Transport  and  Oom-
 taunications  (Shri  K.  Patil):  (a)
 The  result  of  the  examination  was
 announced  in  April,  959  Over  4,500
 candidates  appeared  at  the  examina-
 tion  and  hence  there  was  some  delay
 37  the  declaration  of  the  results.

 (b)  590  candidates  belonging  to
 Scheduled  Castes  and  Scheduled
 Tribes  appeared  at  the  examination
 held  to  fill  up  05  vacancies  m  all.

 (c)  42  vacancies  (including  unfilled
 reserved  vacancies  carried  forward
 for  earlier  years)  were  reserved  for
 them

 (a)  38  candidates  belonging  to  Sche-
 duled  Castes  and  Scheduled  Tribes
 have  been  selected

 Gangtok  Read

 685.  Shri  Dinesh  Singh:  Will  the
 Minister  of  Transport  and  Cegumuni-
 eations  be  pleased  to  state:
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 (a)  whether  it  5  a  fact  that  heavy
 trucks  cannot  pass  over  the  Gangtok
 road  (between  Siliguri  and  Rongpo)
 while  they  can  do  so  between  Rongpo
 and  Gangtok;  and

 (b)  if  so,  the  reasons  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir

 (b)  There  are  some  old  bridges  and
 culverts  in  this  section,  which  are
 weak

 Floods  in  Tripura

 686.  Shri  Bangshi  Thakur:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  7  725  a  fact  that  prior
 to  3946  the  floods  in  Tripura  State
 were  rare,

 (b)  whether  it  is  also  a  fact  that
 occurrence  of  flood  in  Tripura  has  be-
 come  a  regular  feature  since  the:
 and

 (९)  7  so,  whether  Government  hav2
 enquired  into  the  matter  and  have
 adopted  any  preventive  measure3?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  6)
 The  reply  is  in  the  negative

 (c)  Does  not  arise

 Hybrid  Maize

 687  Shri  K  S.  Ramaswamy.  W)!)
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 (a)  the  steps  taken  by  Government
 te  introduce  hybrid  maize  to  increas<
 production,

 (b)  the  States  that  are  producing
 this  grain,  and

 (९)  the  progress  made  so  far?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  (a)  to  (c)  A
 statement  is  laid  on  the  Table  [See
 Appendix  II,  annexure  No  29)
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 बड़ौदा  स्टेशन  के  -"  बोचिन  के  w
 स्थित  खस्ता

 ह  [ओ  भगासर  क्या  रेलये  मत्री  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  बड़ौदा

 स्टेशन  या  में  “डी”  केबिन  के  पास  एक  खम्भा

 हैँ  ,

 (ख)  क्या  यह  सच  है  कि  इस  ख़श्ते
 के  कारण  भ्रव  तक  १७  व्यक्तियों  की  मृत्यु
 हो  चुकी  है  ,

 (ग)  क्‍या  यह  सच  है  कि  इस  खम्भे
 को  हटाने  की  माग  कई  स्थानीय  निकायो  तब
 जनता  द्वारा  की  गई  है,  और

 (घ)  यदि  हा,  तो  उस  खम्भ  को  भ्रव
 तक  न  हटाने  के  क्‍या  कारण  है  शौर  यह  कब
 तक  हटा  दिया  जायेगा  *

 रेलवे  उपमंत्रो  (भी  शाहनवाज  खा)  :

 (क)  जी  हा।  बड़ौदा  प्प्डी”  केबिन  के  पास
 सिगनल  के  कई  खम्भे  है  ।

 (ख)  जी  नहीं  यह  बात  सच  नहीं  हैँ  कि
 किसी  खम्भ  की  वजह  से  १७  भ्रादमी  मर  गये
 सच  बात  यह  हैँ  कि  १७  दुघंटनाए  हुई  है
 जिनमे  कुछ  यात्री  किसी  न  किसी  स्वम्मे  से
 टकरा  गये  है  |  इन  सब  दुघंटनाझों  में  कुल
 पाच  श्रादमी  भरे  ।

 (ग)  जोहा।

 (घ)  हालाकि  कोई  सिगनल  मानक
 श्रायाम  (  standard  dimensions  )
 के  प्रतिकूल  नही  था,  फिर  भी  यह  सोचकर
 कि  इस  सेक्शन  पर  चलने  वाली  बअहुत-सी
 गाड़ियों  के  दरवाजे  डाहर  की  भोर  खुलते  हैं
 और  बहुत  से  लोगो  को  फुट  बोर्ड  पर  खड़े  होने
 की  भौर  रटेशन  पास  भाने  पर  बाहर  की  शोर

 झाकने  की  झादत  है,  इस  क्षेत्र  क ेसिगनल  के
 खम्भ  पीछे  हटा  दिषे  गये  हैँ  साकि  हां  अधिक

 जगह  हो  जाथ  ।
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 Chrkemical  Fertilisers

 0.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Food  and  Agricultare  be  pleas-
 ed  to  lay  a  stetement  showing:

 (a)  ‘the  quantity  of  chemical  ferti-
 lizers  imported  into  India  during  the
 first  half  of  ‘1959;

 (b)  the  quantity  that  was  produced
 in  the  country  during  this  period  and
 its  cost  price;

 (c)  the  price  of  the  imported  ferti-
 Jizers;  and

 (da)  the  price  at  which  it  was  sold
 to  the  cultivators?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ॥ -  Jain):  (a)  to  (da).  A
 statement  is  laid  on  the  Table.  (Sev
 Appendix  II,  annexure  No.  23].

 Increase  in  Postal  Rates  for  Forcign
 Countries

 690.  Shri  Achar:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  the  postal  rates  on
 letters  and  parcels  ta  foreign  countries
 have  been  increased  considerably  from
 tst  April,  959  in  accordance  with
 International  Postal  Convention;  and

 (b)  af  so,  whether  foreign  countries:
 such  as  the  United  Kingdom  and  the
 United  States  of  America  have  also
 increased  their  rates?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  EK.  Patil):  (a)
 It  was  obligatory  on  our  part  ४०  in-
 crease  the  postage  rates  on  articles  of
 the  letter  mail,  that  is,  letters,  post-
 cards  and  printed  papers,  etc.,  as  those
 rates  had  fallen  below  the  minimum
 rates  admissible  under  the  Universal
 Postal  Convention  as  revised  in  the
 Universal  Postal  Unien  Ottawa  Con-
 ference,  1057.  <A  statement  (State-
 ment  ‘A’)  showing  the  foreign  postage
 rates  for  these  articles  obtaining  in
 India  before  and  efter  the  revision  is
 laid  on  the  Table.  [See  Appendix  II.
 annexure  Nae.  24).

 1972,

 (b)  As  regards  parcel  postage  rates,
 they  vary  from  country  to  country
 being  regulated  under  the  Parcel  Post
 Convention  and  respective  bi-lateral
 agreements  in  the  case  of  certain
 countries  who  are  not  signatories  to
 that  Convention.  These  rates  have
 not  been  increased  in  the  case  of  all
 foreign  countries.  A  _  statement
 (Statement  B)  showing  the  revision  of
 rates  for  certain  countries  is  piaced
 on  the  Table.  [See  Appendix  Il,
 annexure  24).

 (८)  Some  countries  have  increased
 their  rates  of  pustage  on  articles  of
 letter  mail  while  others  have  retain-
 ed  their  previous  rates  apparently  be-
 cause  those  rates  did  ni:  fall  below
 the  minimum  rates  permissible  under
 the  revised  Convention.  A  statement
 «(Statement  C)  indicating  the  rates  of
 postage  on  articles  of  the  letter
 mail  obtaining  in  certain  foreign
 countries  before  and  after  revision  on
 1-4-1959  is  laid  on  the  Table.  [See
 Appendix  II,  annexure  24].  As  re-
 gards  the  parcel  postage  rates  it  may
 be  stated  that  the  United  Kingdom
 which  is  a  signatory  to  the  Parcel
 Post  Agreement  has  increased  its
 parcel  postage  rates.  The  United
 States  of  America,  which  is  not  a
 signatory  to  it,  has  not  increased  its
 rates.

 Delay  in  Payment  by  Shipowners  to
 Hindustan  Shipyard

 691.  Shri  Morarka:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 shipowners  often  delayed  the  payment
 of  instalments,  causing  financial  diffi-
 culties  to  the  Hindustan  Shipyard;

 ib)  what  is  the  total  amount  due
 from  the  shipowners  at  present;  and

 fc)  what  steps  are  being  taken  to
 remedy  the  situation?

 The  Minister  of  State  in  the  Minis.
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes;  some  of
 the  shipowners  could  perhaps  have
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 been  more  prompt  in  the  payment  of
 inatalments  due  to  the  Shipyard

 (b)  Rs  8  30  lakhs

 (c)  The  Shipyard  has  been  vigorous-
 ly  pursuing  the  question  of  delayed  pay-
 ments  with  the  owners  concerned  mn
 each  case  and  have  often  sought!  the
 aid  of  the  Director-General  of  Ship-
 ping  and  the  Mmustry  of  Transport  to
 ensure  minimum  delay  in  the  payrrent
 of  instalments  Ths  has  worked
 satisfactorily  in  most  cases

 Breakdown  of  a  Travelling  Crane  in
 Hindastan  Shipyard

 662  Shri  Morarka:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state

 (a)  whether  it  :s  a  fact  that  the
 breakdown  of  the  new  45.ton  travel
 ling  crane  erected  between  berths  I
 and  II,  seriously  affected  the  pioduc-
 tion  of  the  Hindustan  Shipyard,

 (b)  whether  an  enquiry  has  been
 instituted  to  find  out  the  cause  of  this
 breakdown,  and

 (c)  if  so,  with  what  results?

 The  Minister  of  State  in  the  Minis-
 ry  of  Transport  and  Communications
 (Shri  Raj  Bahadur).  (a)  Yes

 (b)  and  (c)  Yes  The  breakdown
 of  the  crane  was  inainly  due  to  the
 breaking  of  the  Pivot  bearing  tollers
 The  broken  parts  have  since  been  re-
 placed  by  the  supphers  at  their  own
 cost  including  the  cost  of  air-freight
 for  their  transport  from  Holland,  end
 the  cost  of  the  Erector  sent  out  for  the
 purpose  of  repairing  and  recommis-
 momng  the  crane

 Hindustan  Shipyard
 683.  Shri  Morarka:  W:ll  the  Minis

 ter  of  Transport  and  Communications
 be  pleased  to  state

 (a)  whether  a  sum  of  Rs  96,62,386
 has  been  claimed  by  Hindustan  Ship-
 yard  as  subsidy  from  Government  for
 the  construction  of  VC  120,  VC  121
 and  VC  38  and

 AUGUST  13,  3950  Written  Answers  x974

 (b)  what  is  the  basis  of  calculating
 this  subsidy?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communiestions
 (Shri  Raj  Bahadur):  (a)  Yes  -

 (b)  The  present  practrce  of  the
 Shipyard  is  to  sell  shrps  constructed
 in  the  Yard  to  Shipowners  at  a  price,
 which  the  latter  would  have  to  pay
 for  similar  ships  built  m  a  UK  Ship-
 yard  This  price  is  known  as  the
 ‘UK  Parity  price’  The  difference
 between  the  actual  cost  incurred  by
 the  Shipyard  on  the  construction  of
 ships  and  the  ‘UK  Parity  price’,  is
 paid  by  Government  as  subsidy

 Hindi  Telegraph  Service

 694  Shri  S.  M.  Banerjee.  Wil!  the
 Minster  of  Transport  and  Commusi-
 cations  be  pleased  to  state

 (a)  whether  any  unit  for  the  deve-
 lopment  of  Hind:  Telegraph  Service
 has  been  set  up  in  the  country,  and

 (9)  37  so,  its  composition?

 The  Minister  of  Transport  and  Oom-
 munications  (Shri  8  K  Patil)  (a)
 No  separate  umit  has  been  set  up  for
 the  purpose,  but  a  Hind:  Telegraph
 knowing  official  is  working  in  the
 P  &  T  Directorate

 (b)  Does  not  arise

 New  Primary  Schools  for  Children
 of  Railway  Employees

 695.  Shri  Muhammed  Elias:  Will  the
 Minster  of  Bailways  be  pleased  to
 state  how  many  primary  schools  wil!
 be  opened  by  the  Railway  Ministry
 for  the  children  of  Railway  employees
 and  workers  during  the  year  18897

 The  Deputy  Minister  of  Railway?
 (Shri  Shahnawas  Khan):  50  new
 single  teacher  austerity  type  primary
 schools  are  intended  to  be  opened  at
 different  places  on  the  Railways  dur-
 ing  the  current  year  A  large  num-
 ber  out  of  these  have  already  been
 opened  and  are  functioning
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 Dadri  Disteibatary

 coe  Shri  Ram  Krishan  Gapta:  Wil!
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state’

 da)  whether  Government  have  re
 weived  revised  estimates  for  comple-
 tion  of  Dadr:  Distributary  of  Western
 Jumna  Canal  in  Punjab  from  Punjab
 Government  for  approval  and  sanc-
 tion;  and

 tb)  if  ४०  the  nature  of  the  action
 taken  in  this  regard?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  (a)  and  (b)
 The  rivised  estimates  for  the  Dadn
 Distnbutary  have  been  recerved  very
 recently  m  the  Central  Water  and
 Power  Commission  and  are  under
 eXamination

 Advanced  Post-Graduate  Medica}
 Courses

 €97  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Health  be  pleased  to
 atate

 (a)  whether  the  scheme  of  starting
 advanced  post  graduate  medical  cours
 es  has  been  finkhsed,  and

 (b)  if  so  the  details  thereof

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  and  (४७)  Post-
 graduate  medical  courses  nave  a).
 ready  been  started  at  the  Al!  India
 Institute  of  Medical  Sciences  and  at
 the  following  upgraded  medica}  insti-
 tutions

 ]  Institute  of  Obstetrics  and
 Gynaecology  Government
 Hospital  for  Women  =  and
 Children  Madras

 2  Institute  of  Venereology,  Gov-
 ernment  General  Hospital,
 Madras

 3  Institute  of  Anatomy,  Stanley
 Medical  College,  Madras

 4  Barnard  Institute  of  Radiology,
 Government  General  Hospital,
 Madras

 5  Upgraded  Department  of  Pae-
 diatrics,  Madras  Medical  Col-
 lege,  Madras

 6  Upgraded  Department  of  Patho.
 logy,  Andhra  Medical  College,
 Visakhapatnam

 7  Upgraded  Department  of  Plas-
 tic  and  Maxillo-Facia!  Surgery
 at  the  Medical  College,
 Nagpur

 8  All  India  Institute  of  Mental
 Health,  Bangalore

 9  Indian  Cancer  Research  Centre,
 Bombay

 0  Vallabhbhai  Patel  Cnest  Inst:-
 tute,  Delhi

 हज  Thoracic  Surgery  Unit,  C  M
 College,  Vellore

 In  addition  there  are  32  medical
 institutions  under  the  control  of  State
 Governments  which  are  providing
 post-graduate  traiming  in  medical
 subjects

 Nursing  Colleges
 696.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Health  be  pleased  to
 state  the  number  of  Nursing  Colleges
 to  be  opened  during  the  remaining
 period  of  the  Second  Five  Year  Plan
 (State-wase)?

 The  Minister  of  Health  (Shri
 Karmarkar):  The  Government  of
 Madhya  Pradesh  propose  to  establish
 a  College  of  Nursing  at  Indore

 Medical  Colleges
 699.  Shri  S.  A  Mehdi:  Will  the

 Minister  of  Health  be  pleased  to  state

 (a)  the  number  of  medical  colleges
 functionmg  in  i948,

 (b)  the  number  of  students  in  these
 colleges  in  ३948  and  number  of  stu-
 dents  who  .passed,  and

 {c)  the  number  of  colleges  estab-
 hshed  in  India  til)  958  and  the  num-
 ber  of  students  reading  in  medical
 colleges”

 Tee  Minister  of  Health  (Spbri
 Karmarkar):  (a)  28

 (b)  The  total  number  of  students  on
 roll  in  948  was  3,0l]  and  1170  stu-
 dents  pessed  out  in  948
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 (c)  23  new  medical  colleges  were
 established  after  948  upto  the  end  of
 1958.  Information  about  tue  exact
 number  of  atudents  on  roll  in  9898  35
 not  available,  but  it  is  estimated  that
 about  20,000  students  were  on  roll
 that  year.

 Repair  of  Railway  Bridge  on
 Godavari

 700  Shri  ह  C  Borooah:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  35  any  proposal
 to  repair  the  railway  bridge  on  the
 river  Godavar:  near  Rajahmundry  in
 view  of  the  recent  heavy  rains  in  the
 coastal  area  of  Andhra  Pradesh  bet-
 ween  Vijayavada  and  Waltair;  and

 (b)  af  so,  the  details  of  the  propos-
 ed  scheme?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  No,  Sir,
 there  is  no  such  proposal,  as  no
 damage  has  been  caused  to  the  bridge
 by  the  recent  floods

 (b)  Does  not  arise

 Community  Development  Conference

 (  Shri  P.  G  Deb:
 Shri  S  A.  Mehdi:

 70i.  Shri  Assar:
 Shri  Siddiah:
 Shri  Hem  Raj:

 Will  the  Minister  of  Community
 Development  and  Co-operation  be
 pleased  to  state-

 (a)  whether  any  Conference  of
 Development  Commussioners  of  differ-
 ent  States  was  held  at  Mysoie  in  the
 last  week  of  July,  1959;  and

 (b)  whether  a  copy  of  the  decisions
 taken  will  be  Jaid  on  the  Table?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  8.  Murthy):  (a)  Yes.

 (b)  The  “Main  conelusion  and  Re-
 commendations”  of  this  Conference
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 will  be  available  in  the  Parliament
 Library  shortly.

 Integral  Coach  Factory,  Perambur

 १02  JS  Shri  Tangamani:
 Vv  Shri  T.  B.  Vittal  Rao:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  what  steps  have  been  taken  to
 increase  the  manufacture  of  coaches
 in  Perambur  Integral  Coach  Factory;

 (b)  how  many  coaches  are  schedul-
 ed  to  be  manufactured  during  1989-
 60;

 (c)  whether  there  will  be  increase
 in  the  number  of  employees  during
 ‘1959-60,  and

 (d)  if  so,  how  manv  in  each  cate-
 gory”

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  (i)  In-
 troduction  of  second  shift

 (au)  Introduction  of  system  of  pay-
 ment  by  results

 (b)  About  440

 (c)  Yes

 (d)  A  total  of  about  586  staff,  ap-
 proximate  number  in  each  category
 being  as  under

 Supervisory  39
 Skulled  artisans  249
 Semi-skilled  1
 Un-skilled  50
 Miscellaneous  v7

 Toran  586

 Train  Deraliment  on  Southern
 Railway

 703
 {  Shri  T.  B  Vittal  Rao

 Will  the  Minister  of  Raltwavs  ह. अ
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  goods
 train  derailed  on  the  3rd  July,  959
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 between  Tiruvannamala:  and  Villu-
 puram  on  the  Southern  Railway  re-
 sulting  um  the  capsize  of  i  wagons,

 (b)  how  long  was  the  parsenger
 traffic  dislocated,

 (९)  whether  3६  is  also  a  fact  that
 derailment  is  very  common  in  this
 sector,

 (d)  whether  there  was  such  a  dera:)-
 ment  in  June  also,  and

 (e)  what  steps  Government  propose
 fo  take  to  avoid  recurrence  of  such
 derailments  in  this  area?

 The  Deputy  Minister  of  Railways
 (Shri  8  V  Ramaswamy):  (a)  On  ist
 July  959  at  about  23  23  hours  (not  on
 3rd  July  959)  while  Train  No  2223
 Goods  was  on  run  between  Adhich-
 chanur  and  Tirukoilur  stations  on  the
 Villupuram-Tiruvannamala:  section  of
 the  Southern  Railway  2]  vehicles
 capsizod  nd  §  other  vehicle  derail-
 ed

 (b)  Through  running  of  trains  was
 interrupted  for  about  18  hours

 (c)  No

 a)  No

 (e)  Noimal  appropriate  preventive
 measures  continue  to  be  taken  to
 avoid  a  recurrence  of  accidents

 Train  Derailment  at  Madarai

 704  hri  Tangamani-
 Shri  T  B  Vittal  Rao

 Will  the  Manister  of  Railways  be
 pleased  to  state

 (a)  whether  a  goods  engine  and
 five  wagons  got  derailed  at  Madurai
 Junction  on  the  Southern  Railway  on
 the  26th  July,  3959

 (b)  whether  the  engine  was  com-
 pletely  derailed  and  consequently
 damaged,

 ९९)  how  many  wagons  were  damag-
 ed  as  a  result  of  the  jerk

 (d)  what  is  the  cause  of  the  ucci-
 dent,

 (९)  whether  it  ts  a  fact  that  a
 pomntsman  and  three  Railway  :er-
 vants  were  injured,  and

 (f)  what  steps  Government  propose
 to  take  to  stop  recurrence  of  such
 ineidents  inside  the  Retlway  Junc-
 tion?

 The  Deputy  Minister  of  Railways
 (Shri  8  V  Ramaswamy)  (a)  and  (b)
 On  26th  July,  1959,  while  tram  No
 2605  Down  Daily  Road  Van  Goods
 ex-Dmdigul  to  Madurai  was  entering
 Goods  Yard  at  Madura:  Junction,  the
 engine  and  the  next  six  vehicles  de-
 railed  There  was  a  slight  damage  to
 the  engine

 (oe)  Five
 Brake  van

 (d)  The  cause  of  the  accident  ss
 under  enquirv

 loaded  wagons  and  =  a

 fe)  Five  Railwa,  employees  sustain-
 ed  slight  injunes

 (fy  Necessary  steps  if  any  will  be
 taken  on  rece:spt  of  the  report  of  the
 enquiry  committee

 Recovery  of  Centre's  Loan  to  States
 for  Major  Irrigation  Projects

 705  Shri  8.  A  Mehdi:  Will  the  Min-
 ister  of  iIrngation  and  Power  be
 pleased  to  state

 (a)  the  progress  in  the  recovery  of
 loans  given  bv  Centre  to  States  for
 Mayor  Irrigation  projects,

 (b)  the  amount  of  Joan  recovered
 (State-wise),

 (c)  whether  any  State  has  asked
 for  remussion  or  reduction  m  the
 interest  or  the  loan  itself,  and

 (ay  if  so,  the  projects  involved*®

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hath)  (a)  The
 joans  are  not  yet  due  for  recovery  A
 statement  explaining  the  position  is
 placed  on  the  Table  [See  Appendix
 2  annexure  No  25}

 (७)  Does  not  arse

 te}  and  (6)  The  Governments  of
 Rayasthan  and  Madhya  Pradesh  have
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 suggested  modification  of  the  interest
 charges  in  respect  of  loans  advanced
 for  the  Chambal  project.  Their  re-
 quest  is  under  examination.

 Production  of  Food  from  Sea  Weeds

 106.  Shri  P.  K.  Deo:  Will  the  Min-
 ister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  step  has  been
 taken  for  the  production  of  food  from
 the  ‘ALGAE’  sea  weeds;

 (b)  if  not,  whether  Government
 have  any  proposal  to  undertake  any
 research  work  in  this  regard;  and

 (c)  what  will  be  the  protein,  car-
 bohydrate  and  vitamin  contents  of
 this  food?

 The  Minister  of  Food  and  Agzicul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 Yes,  Sir.  Preliminary  work  has  been
 carried  out  at  Central  Marine  Fisheries
 Research  Station,  Mandapam  and  fur-
 ther  research  is  in  progress.

 (c)  Sea  weeds  generally  are  inade-
 quate  sources  of  protein  as  it  rarely
 exceeds  5  per  cent.  of  total  weight
 even  on  dry  basis.  Carbohydrates
 constitute  50  to  60  per  cent.  Most  of
 the  vitamins  are  present  in  sea-weeds.
 Percentage  of  B  2  &  C  Vitamins  in
 some  of  the  sea-weeds  is  very  high.

 Dry  fruit  Research  Station  in  Lahaul
 Valley

 107.  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 horticulture  section  of  the  Agricul-
 ture  Department  has  set  up  a  dry
 fruit  research  station  at  Keylong  in
 Lahaul  Valley  of  Punjab  to  study  the
 possibility  of  growing  dry  fruits;

 (b)  whether  it  is  also  a  fact  that
 there  is  practically  very  little  rain
 owing  to  the  elevation  of  Lahaul
 Valley  over  10,000  feet  and  the  irri-
 gation  water  is  available  only  in  sum-
 mer  from  the  melting  snows;

 (c)  if  so,  the  amount  sanctioned  by
 the  Central  Government  for  the  de-
 velopment  of  dry  fruits  industry  in
 this  region  and  for  irrigation  pur-.
 poses;  and

 (d)  the  results  achieved  so  far  in
 this  regard?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  A  progeny
 orchard  has  been  set  up  at  Keylong
 in  Lahaul  Valley  of  Punjab  where  a
 collection  of  dry  fruit  plant  material
 is  being  raised  for  further  trials.

 (b)  Yes.  There  is  very  little  rain-
 fall  in  Lahaul  Valley  but  irrigation
 water  is  available  from  ‘koohls’  which
 are  fed  from  the  melting  of  snow
 during  summer.

 (c)  There  is  a  scheme  for  the  €8-
 tablishment  of  a  dry  fruit  research
 station  at  Keylong  to  726  entirely
 financed  by  the  Indian  Council  of
 Agricultural  Research.  The  scheme
 has  been  sanctioned  by  the  I.C.A.R.
 for  a  period  of  five  years  at  a  total
 cost  of  Rs.  84,180  and  a  sum  of
 Rs.  9,8i0  has  been  provided  to  siart
 this  scheme  during  1959-60.

 (d)  Since  the  research  Scheme  is’
 being  started  this  year,  it  is  too:
 early  to  report  any  results.

 2.06  hrs.

 MOTIONS  FOR  ADJOURNMENT’

 Price  or  Rice  iN  WEST  BENGAL

 Mr.  Deputy-Sveaker:  I  have  receiv-
 ed  several  notices  of  adjournment
 motions.  The  first  one  is  from  Shri-
 mati  Renu  Chakravartty,  about  the-
 “soaring  prices  of  rice  and  the  non-
 availability  of  rice  on  three  to  four
 days  a  week  in  most  of  the  ration
 shops  in  West  Bengal  and  the  conse-
 quent  misery  and  hardship  caused  to
 the  people”.

 I  learn  that  some  discussion  is  go-
 ing  to  be  held  in  the  House,  before
 long.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Yes;  we  have
 agreed  to  discuss  the  food  situation  in
 general,  with  particular  reference  to
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 Bengal,  on  8  notice  given  vy
 38  or  34  Members  of  the  House,

 tneluding  the  hon.  lady  Member  who
 has  given  notice  of  this  adjournment
 motion,  and  we  have  agreed  to  dis-
 cuss  the  question  on  the  2let.

 Shri  Muhammed  Elias  (Howrah):
 2ist  is  too  late.

 Shrimati  Renu  Chakravartty
 (Basirhat):  One  of  the  reasons  why  I
 have  given  notice  of  this  adjoura-
 ment  motion  is  that  every  day  the
 prices  are  soaring  and  the  figures
 which  have  been  given  to  us  by  the
 Government  do  not  reflect  the  actual
 state  of  affairs.  We  have  received
 telegrams  from  Midnapore  saying  that
 the  price  of  rice  is  Rs.  32.  The  state-
 ment  of  Government  is  that  the  price
 of  Midnapore  is  about  Rs.  25  Every
 day  it  is  soaring.  Also,  the  fact
 which  he  has  stated  on  the  floor  of
 the  House  that  now  the  ration  shops
 are  giving  rice  in  good  quantities,  is
 not  correct  It  is  not  a  fact  People
 are  not  able  to  get  rice  I  have  got
 reports  from  Midnapore,  Karnahari
 m  Burdwan,  from  Hooghly  and  trom
 the  24  Parganas  In  all  these  areas  the
 ration  shops  for  C  and  D  holders  are
 not  giving  rice  at  all  to  them,  and
 even  those  who  are  getting  rice  are
 not  getting  it  during  the  last  three
 or  four  days  of  the  week  The  posi-
 tion  is  desperate  Therefore  we  want
 an  early  discussion

 Some  Hon  Members  rose—

 Mr.  Deputy-Speaker:  So  far  as  this
 motion  38  concerned,  I  have  heard
 Shrimati  Renu  Chakravartty  !  have
 yet  to  decide  whether  I  should  give
 my  consent  or  not.  If  it  were  a  dis-
 cussion,  certainly  I  would  allow  other
 Members  to  speak

 Shri  Mabammea  Elias:  I  want  ta
 make  clear  only  one  or  two  things

 Mr.  Deputy-Speaker:  If  any  clari-
 fications  are  needed,  I  am  sorry  they
 are  not  to  be  had  just  now

 Shri  Mukammed  Elias:  This  is  the
 information  which  I  have  received.
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 Mr.  Deputy-Speaker:  Order,  order.
 We  have  been  told  that  a  regular  dis-
 cussion  ie  going  to  take  place  on  the
 2ist.  The  only  objection  §  raised  is
 that  that  date  is  far  off;  that  itis  a
 distant  date  The  hon,  Lady  Member
 said  that  because  the  prices  are  going
 up  every  day,  therefore  there  should
 be  an  early  discussion  in  the  House
 But  I  think  her  object  would  be  serv-
 ed  when  it  is  brought  to  the  notice
 of  the  Government  that  prices  are
 rising  and  they  will  take  care  of  3  as
 much  as  possible  The  prices  wit!
 not  be  brought  down  simply  by  dis-
 cussion  Therefore,  I  do  not  think  I
 am  called  upon  to  give  my  consent  to
 this  adjournment  motion

 Shrimati  Renu  Chakravartty:  The
 Government  knows  about  it  It  is  a
 question  of  policy,  a  question  of  de-
 contro}  of  prices  Could  we  have
 an  assurance  from  the  hon.  Minuster
 that  :t  would  be  taken  up  earler  than
 the  2ist?  2ist  ss  very  far  off;  today
 is  only  the  12th:  Could  we  have  it
 within  the  next  three  at  four  days?

 Mr,  Deputy-Speaker:  That  would
 be  difficult  i5th  and  I6th  are  hola
 days  and  on  l7th  and  !9th,  we  have
 got  the  discussion  on  Kerala  already
 fixed.  Therefore,  it  would  not  be
 posuble  So  far  as  this  adjournment
 motion  is  concerned,  I  am  sorry  I
 cannot  give  my  consent

 BATON-CHARGING  BY  CEYLONESE  PoLicy

 Mr.  Deputy-Speaker:

 There  ts  another  adjournment
 motion  by  Shn  Hem  Barua:

 “The  seriou,  situation
 out  of  the  Ceylonese  Policy
 baton-charging  a  group  of
 Maiayalees  demonstrating  against
 the  President’s  Proclamation  on
 Kerala  on  the  !0th  of  August,
 959  within  the  Indian  High  Com-
 mission’s  precincts  at  Colombo,
 resulting  in  I4  injured,  6  of  whom
 are  in  8  serious  condition.”

 T  would  request  the  hon.  Member  just
 to  inform  me  whether  this  the

 arising
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 primary  responsibilty  of  the  Central
 ‘Government,  which  they  have  failed
 to  perform

 Shri  Hem  Barua  (Gauhat:)  I  shall
 be  very  brief

 Mr,  Depaty-Speaker  That  is
 separate  altogether  I  am  not  com-
 pPlaymng  yust  now  that  he  35  much  too
 Jong  Only  I  am  asking  whether  he
 can  show  that  this  was  the  primary
 responsibility  of  this  Government  and
 they  have  failed  to  discharge  it

 Shri  Hem  Barua.  It  is  the  primary
 respensibility  of  this  Government  in
 the  sense  that  the  Ceylonese  police
 caine  and  baton-charged  the  demons-
 trators  there  I  want  to  say  that  this
 a  matter  that  concerns  entirely  India
 and  the  demonstrators  are  also
 Indians,  they  are  Malayalees  I  just
 want  to  know  in  this  connection  whe-
 ther  our  High  Commission  there  in
 Colombo  requisitioned  the  services  of
 the  Ceylonese  police  or  not  What-
 ever  the  reason  for  this  demonstra-
 tion  might  be,  it  33  in  this  particular
 aspect  of  the  thing  that  the  responsi-
 bihty  of  the  Central  Government
 comes  in  That  is  all  I  want  to  know
 because  the  demonstration  was  within
 the  precincts  of  the  High  Commission
 and  the  baton-charge  was  also  within
 the  precincts  of  the  High  Commission
 If  the  High  Commission  did  not  re-
 quisition  the  services  of  the  Ceylonese
 Police,  then  I  want  to  know  on  what
 authority  the  Cevlonese  police  came
 in  there  imside  the  precincts  of  the
 High  Commission,  and  if  they  came
 in,  not  being  requisitioned  by  our
 High  Commission  is  it  not  an
 infringement  of  the  diplomatic  rights
 and  privileges  that  a  country  is  to
 enjoy  in  a  foreign  country  That  i
 one  thing

 Then,  if  the  police  came  and  baton
 charged  our  demonstrators  there
 without  being  requisitioned  by  the
 Indian  High  Commission  m  Colomba
 I  want  to  know  whether  it  38  part  of
 the  broad  policy  pursued  by  the
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 Ceylonese  Governmént  against  our
 people,  people  of  Indian  origin  there.
 At  the  same  time

 Mr  Deputy-Speaker:  He  should
 conclude  now

 Shri  Hem  Barua  I  shall  be  as  bref
 as  possible

 Mr  Deputy-Speaker:  I  only  wanted
 to  clear  whether  he  asserted  that
 there  was  the  responsibilty  of  the
 Central  Government  That  he  has
 said,  now  he  35  going  to  the  facts  If
 I  give  my  consent  afterwards,  3६  can
 be  considered,  not  now

 There  are  notices  of  other  adjourn-
 ment  motions  also  by  Shri  Sadhan
 Gupta  Shr.  A  K  Gopalan,  Shn
 Narayanankutty  Menon,  Shri  Pun-
 noose,  Shrimat:  Parvath:  Krishan  and
 Shr:  Easwara  Iyer  on  the  same  sub
 ject  I  have  heard  Shri  Hem  Barua
 Shri  Sadhan  Gupta  may  say  a  few
 words  only  on  the  point  I  have  just
 indicated  whether  there  3s  the  prim-
 ary  responsibility  of  this  Govern-
 mctnt  in  order  to  help  me  to  decide
 whethe:  I  can  give  my  consent

 Shri  Thirumajla  Rao  (Kakinada)  I
 would  Ike  to  know  whether  there  is
 uns  more  authentic  information  on
 the  subject  apart  from  the  news  that
 has  appeared  in  the  papers

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru)  Quite  apart  from  these
 adjournment  motions  of  which  you
 are  the  best  judge  in  view  of  thc
 fact  that  something  has  happened
 there,  which  must  necessarily  interest
 hon  Members,  I  am  prepared  to  give
 all  the  facts  which  I  have  received
 from  the  High  Commission

 Mr  Deputy-Speaker-  Then  we  can
 have  the  facts

 Shri  Sadhan  Gupta  (Calcutta—
 East)  I  think  of  we  make  our  state
 ment  in  the  light  of  that,  the  Pirme
 Minister  may  make  his  statement

 Mr  Deputy-Speaker:  The  Prime
 Minister  is  in  possession  of  certain
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 facts  which  he  is  going  to  give  us
 if  something  else  is  wanted,  let  us
 see  subsequently  First  let  us  have

 Shri  Jawaharlal  Nehru:  The  High
 Commissioner  in  Ceylon  has  iwnform-
 ed  us  as  follows

 On  the  evening  of  the  9th  August,
 our  High  Commission  in  Colombo
 received  private  information  that
 there  was  going  to  be  a  demonstration
 before  their  Chancery  the  next  morn-
 ang)  Our  High  Commissioner  inform
 ed  the  Mmuster  of  External  Affa  rs  of
 the  Ceylon  Government  about  this
 and  said  that  he  has  no  details  as  to
 what  shape  this  demonstration  might
 take  Probably  they  would  present
 some  memorandum  of  protest  which
 he  would  receive  and  forward  to  his
 Government

 Later,  the  Deputy  Inspector  General
 of  Pohce  telephoned  to  our  High
 Commissioner  to  enquire  into  this
 matter  The  High  Commissioner  re-
 peated  what  he  had  previously  =  said
 and  added  that  he  had  no  reason  to
 expect  anv  serious  trouble  and  he  did
 not  think  that  it  would  be  worthwhile
 having  a  counter  show  of  force  by
 the  pohce  The  DIG  of  Police  said
 that  he  would  have  the  Embassy  and
 the  Chancery  duly  watched

 At  about  030  Am  on  the  09
 August,  about  two  hundred  demons-
 trators  carrying  placards  and  shout-
 ang  slogans  suddenly  entered  the
 chancery  compound  from  one  gate
 As  previously  arranged,  the  Deputy
 High  Commussioner  and  other  officers
 went  down  to  the  entrance  of  the
 Chancery  building  and  met  them  and
 tried  to  calm  down  some  rowdies
 among  the  demonstrators.  The
 Deputy  High  Commissioner  offered  to
 take  five  or  six  representatives  to  the
 Bgh  Commissioner  to  discuss  matters
 end  to  hear  their  gnevances  At  this
 stage,  half  a  dozen  demonstrators
 rushed  the  building  entrance  When
 demonstrators  rushed  the  building
 entrance,  the  police  suddenly  entered
 trom  the  other  gate  of  the  Chancety
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 compound  and  began  belabouring  the
 demonstrators  with  wooden  batons
 The  crowd  began  to  disperse  from
 the  other  compound  gate  from  which
 they  had  entered.  In  the  melee,  one
 man  received  a  head  injury  and  four
 or  five  others  received  very  munor
 injures  within  the  limit  off  our
 Chancery  The  High  Commissioner
 was  surprised  at  the  sudden  and  un-
 called  for  attack  by  the  police  and
 rushed  down  and  joined  his  other
 Officers  who  were  attempting  to  stop
 the  police  from  beating  up  the  crowd
 within  the  Chancery  compound  The
 mjured  persons  were  immediately
 taken  to  hospital  accompan  ed  by  the
 Third  Seerctary

 Later,  the  High  Commissioner
 persuaded  seven  of  the  remaining
 demonstrators,  who  were  still  im  the
 Chancery  compound,  to  come  up  ané
 talk  to  him  They  =  said  they  first
 wanted  to  lodge  a  protest  against  the
 "igh  Commussioner’s  conduct  in
 calling  in  the  police  to  beat  up  their
 peaceful  demonstrators  The  High
 Commissioner  told  them  that  it  was
 most  unfortunate  that  this  incident
 should  have  occurred  in  our  Chan-
 eery  and  assured  them  that  he  had
 not  called  in  the  police  because  he
 proposed  to  get  their  representatives
 to  come  and  talk  to  them  The  fact
 was  that  when  some  demonstrators
 rushed  the  entrance  steps,  the  police
 came  in  from  the  other  gate  and  dis-
 persed  the  crowd

 The  High  Commissioner  repeated
 that  :t  was  completely  wrong  for  any-
 one  to  imagine  that  the  police  had
 been  called  m  by  him  or  his  officers
 and  that  ths  was  a  pre-arranged  pian
 Thereafter,  a  memorandum  was  given
 to  the  High  Commissioner  by  those
 representatives  This  33  being  for-
 warded  by  post  to  the  External
 Affars  Ministry  here

 Immediately  after  this  incident,  the
 High  Commussioner  rang  up  the
 Permanent  Secretary  of  the  Ceylon
 Government  and  gave  him  the  facts
 stating  that  it  was  unfortunate  that
 the  police  should  have  rushed  in  end
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 intervened  when  this  was  not  neces-
 sary.  The  Permanent  Secretary  said
 that  this  episode  was  unfortunate  and
 he  was  sorry  that  this  should  have
 happened  in  our  Embassy.

 The  High  Commissioner  adds  in  his
 message  to  us  that  it  ig  quite  definite
 that  no  one  on  his  behalf  asked  for
 police  intervention  at  any  stage.
 Apparently,  a  young  police  Inspector
 on  seeing  some  people  rushing  the
 Chancery  building  entrance  took  the
 steps  he  did  to  protect  the  Chancery
 premises.

 Shri  Sadhan  Gupta:  I  want  to  say
 this.  You  will  notice  that  my  adjourn-
 ment  motion  relates  to  failure  to  wake
 up  to  a  very  serious  breach  of  diplo-
 matic  privilege,  failure  to  protest
 against  this  incident.  And  apparently
 this  is  borne  out  by  the  Prime  Minis-
 शाह  statement  that  no  formal  protest
 has  been  made  to  the  Ceylon  Govern-
 ment  in  respect  of  this  matter.  Now,
 it  becomes  very  difficult  to  think  that
 all  this  was  by  way  of  mere  bona
 fide  exercise  of  protective  power.
 You  know  that  under  international
 Jaw  the  Ceylon  High  Commission
 office  of  ours  is  our  territory  and  the
 police  had  no  business  to  enter  it
 without  permission  from  our  High
 Commissioner.  Apparently,  the  posi-
 tion  ig  this.  The  Ceylon  Government
 is  going  one  way  in  its  political  think-
 ing  and  we  know  that  it  is  an  anti-
 communist  government.

 Mr.  Deputy-Speaker:  That  is  a
 different  thing.  We  are  considering
 the  admissibility  of  this  adjournment
 motion,  we  should  confine  ourselves
 to  that.

 Shri  Sadhan  Gupta:  I  am  explan-
 ing  this  matter.  There  can  be  no
 question  of  bona  fides.  What  the
 Ceylon  police  apparently  did  was  to
 teach  the  Indian  communist  a  lesson
 end  for  that  purpose  they  entered  our
 High  Commissioner's  office  and  with
 excessive  brutality,  lathi-charged
 them.  There  can  be  no  bona  fide
 purpose  behind  the  Ceylon  police

 action.  Now,  in  this
 apart  from  the  fact  that  there  is  very
 serious  breach  of  diplomatic  privilege
 committed  by  the  police  in  our
 mission  by  entering  it  without  per-~
 mission,  there  is  the  added  fact  that
 they  were  bringing  their  domestic
 policies  into  play  into  our  High  Com-
 mission  office  by  trying  to  beat  up
 our  nationals.

 Mr.  Deputy-Speaker:  I  am  afraid
 the  hon.  Member  is  trying  to  put
 forward  his  own  view  and  cther
 things  on  this  adjournment  motion.

 Shri  Sadhan  Gupta:  That  is  my
 view.  The  Ceylon.  police  cannot
 enter  our  High  Commission.  It  should
 not  be  taken  in  a  very  minor  light.
 A  strong  protest  should  have  been
 made  and  if  any  injury  has  been  done
 to  our  nationals  compensation  should
 have  been  asked  for  from  the  0९४०5
 Government.

 Mr.  Deputy-Speaker:  Is  that  all?

 Shri  Sadhan  Gupta:  I  want  to  know
 whether  this  has  been  done.  Second-
 ly,  I  want  to  know  whether  when  the
 police  were  intervening  any  attempts
 were  made  by  us  to  contact  the  Ceylon
 authorities  to  get  the  police  moved  at
 that  time  These  are  the  two  things.

 Shri  Narayanankutty  Menon:
 (Makandapuram):  May  I  say

 Mr.  Deputy-Speaker:  I  had  selected
 one  of  the  signatories  to  this  adjourn-
 ment  motion  for  presenting  the  case.

 Shri  Narayanankutty  Menon:  One
 mofe  point.

 Mr.  Deputy-Speaker:
 have  any  discussion  now.

 Shri  Narayanankutty  Menon:  We
 did  not  submit  an  adjournment
 motion  but  we  submitted  Short
 Notice  Question.

 Mr.  Deputy-Speaker:  That  should
 be  taken  up  differently.

 We  cannot
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 Ghri  Narayamankatty  Menon:  Now
 in  view  of  the  fact  that  the  Prime
 Minister  has  given  है  statement,  that
 Short  Notice  Question  may  not  be
 allowed

 Mr  Deputy-Speaker:  He  should  not
 anticipate  that

 Shri  Tyagi  rose—

 Mr  Deputy-Speaker:  Does  he  want
 to  say  something?

 Shri  Tyagi  (Dehra  Dun)  Now  that
 this  adjournment  motion  has  been
 moved

 Mr  Deputy-Spesaker:  It  has  not
 been  moved

 Shri  Tyagi:  At  least  it  has  been
 talked  out  m  the  House  The  Pnme
 Minister  has  also  given  the  facts
 The  public  at  large  might  perhaps  go
 with  that  idea  Because  this  matter
 has  been  Brought  to  the  notice  of  the
 House,  3६  must  also  be  brought  to  the
 notice  of  the  country  that  the  be-
 haviour  of  any  Indian  nationals  in  a
 foreign  country  who  demonstrate
 against  their  own  Government’s
 policy  ts  not  only  despicable  but  also
 8  @  matter  of  disgrace  and  they  are
 unpatriotic  to  have  behaved  like  that
 m  a  foreign  country

 Shri  Sadhan  Gupta:  That  38  not  the
 Opinion  of  the  House

 Mr  Deputy-Speaker:  Order,  order
 So  far  as  this  adjournment  motion  35
 concerned,  Shr:  Sadhan  Gupta  has
 worded  it  thus

 “Failure  to  protest  against  the
 brutal  lathi-charge  on  Keralite
 demonstrators

 »  Now  the  facts
 have  been  given  The  episode  3s  cer-
 tainly  unfortunate  But,  however
 much  we  may  regret  it,  it  38  clear
 that  the  Government  could  not  do
 anything  which  it  has  failed  to  do
 there  In  the  wordng  of  the  adjourn-
 ment  motion  itself  I  find  a  httie  con-
 tradiction  The  words  used  are
 “failure  to  protest”.  If  zome  time  has
 elapsed  and  the  Government  has  fail-
 ed  then  there  is  no  cause  for  adjourn-
 ment  motion.  If  no  time  has  elapsed

 Motions  for  3992
 adjournment

 then  there  cannot  be  any  failure
 Government  must  have  same  time  if
 they  are  to  make  any  protest  now.
 Either  some  time  hag  elapsed  and  the
 Government  has  failed,  ५  which  case
 there  5  no  cause  for  any  adjournment
 motion  and  I  cannot  admit  at,  or  really
 no  time  has  elapsed  m  which  case
 there  could  not  be  any  failure  There-
 fore,  m  that  respect  in  itself  this  ad-
 journment  motion,  as  it  stands,  con-
 tradicts  itself  and  I  see  no  reason
 why  }  should  give  my  consent  to  it
 Similarly,  other  adjournment  motions
 on  the  same  subject  are  ruled  out

 Shri  Narayanankutty  Menon:  You
 allowed  the  hon  Member,  Shn
 Tyagi,  to  say  something

 Mr.  Deputy-Speaker:  I  rather  stop-
 ped  him  from  saying  as  soon  ag  I
 learnt  what  he  wanted  to  say

 Shri  Narayanankutty  Menon:  About
 the  conduct  of  those  people  who
 entered  the  High  Commiss.oner’s
 Office,  he  failed  to  understand  the
 whole  purport  of  it  (Interruptions  ).

 Mr  Deputy-Speaker:  We  should  not
 go  into  that  question  just  at  this
 moment.  Now  this  subject  should  be
 treated  as  closed  (Interruptions  )

 Shri  Punnoose  (Ambalapuzha)  It  is
 surprising  to  see  Shri  Thomas  leugh-
 ing  when  we  say  some  Maiayalees
 are  beaten  up

 Shri  Kottukapally  rose—

 Mr  Deputy-Speaker.  Order,  order.
 I  would  request  the  hon  Member  to
 resume  his  seat  Now  we  will  take  up
 the  next  item  (Interruphons)  When
 I  am  Standing  will]  hon  Members  con-
 tinue  speaking  lke  this?

 Shri  Jawaharial  Nehru:  As  a  foreign
 country  has  been  mentioned,  if  you
 would  permit  me  I  would  lke  to  say
 a  few  sentences  to  clear  up  any  doabts
 that  may  be  there  I  have  given  all
 the  facts  In  conclusion  I  said  that
 our  High  Commussioner  immediately
 got  in  touch  with  the  Ceylon  Gov-
 ernment  and  drew  their  attention  to
 this  and  pointed  out  “it  is  most  regret-
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 table  that  this  thing  has  happened.”
 The  representative  of  fhe  Ceylon  Gov-
 ernment  expressed  his  regret.  It  is
 clear,  ag-far  as  the  facts  go,  that  this
 was  not  an  organised  affair  Some
 petty  policeman  seeing  some  people
 rushing  into  the  Chancery  building,
 may  be,  lost  his  head  He  thought  he
 ought  to  protect  it  It  is  not  a  ques
 tion  of  invading  Indian  territory  in
 Ceylon  against  our  wishes  I  think  he
 really  lost  his  head  He  ought  not
 to  have  done  so  But  the  fact  As,  as
 far  as  one  can  say,  with  the  good
 intention  of  protecting  the  building
 the  policeman’  entered  the  building
 As  hon  Mmember  asked  ‘did  we  pro
 test  at  the  time  while  it  was  going

 on”  The  whole  thing  lasted  ahoant
 two  minutes  or  less

 Shri  Tyagi-  Does  he  approve  of
 such  demonstrations  in  foreign  coun-
 tmes  by  Indian  nationals?

 Shri  Jawaharlal  Nehru:  The  whole
 thing  lasted  about  a  mmute  or  twe
 It  was  sudden  and  immediately  the
 place  was  cleared  And,  as  I  pointed
 out,  people  went  up  and  presented
 their  memorandum  to  the  High  Com-
 mussioner,  who  expressed  his  regret
 to  them  I  do  not  see  what  more  he
 could  have  done  in  the  circumstances
 or  we  can  do  now  It  will  be  unfair
 to  drag  in  the  Ceylon  Government
 for  what  some  petty  police  official  has
 done,  with  good  intention  I  beheve

 Mr  Deputy-Speaker-  I  withhold
 consent.  Let  us  take  the  next  item

 Shri  Kottukapally  (Moovatapuzha)
 It  appears  to  me  it  is  just  retribution
 They  are  getting  m  other  countries
 what  they  gave  the  people  of  Kerala

 Mr.  Depaty-Speaker:  Order,  order
 I  ask  him  to  resume  his  seat  I  am
 sure  the  hon  Members  of  this  House
 are  mature  and  they  would  not  lose
 their  head  as  the  Sub-inspector  did
 Now  papers  to  be  laid  on  the  Table

 ३
 छा  ह , ज

 PAPERS  LAID  ON  THE  TABLE
 NOTIFICATION  ISSUED  UNDER  DELHI

 Devetorment  Act
 The  Minister  of  Health  (Shri  Kar-

 arkar):  I  beg  to  lay  on  the  Table,
 Under  section  58  of  the  Delhi  Deve-
 lypment  Act,  1957,  a  copy  of  Notfica-
 tion  No  SO  709  dated  the  Ist
 August,  959  [Placed  im  Library,

 ee  No  LT-.3709/59}
 Annuat  Rerort  or  Inpran  Counci.  oF

 AGRICULTURAL  RESEARCH

 Shri  Karmarkar’  On  behalf  of  Shri
 Mov  Kr  shnappa  I  beg  to  lay  on  the
 Danie  a  copy  of  the  Annual  Report  of

 he  Indian  Council  of  Agricultural
 esearch  Mac  Che  year  MGSG-SE

 piace’
 in  Library,  See  No  LT-534/

 ]

 Norrricatrons  ISSUED  UNDER  ESSENTIAL
 Commopities  Acr

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M  Thomas):  |

 g  to  lay  on  the  Table,  under  sub-
 %etion  (6)  of  Section  3  of  the  Essen-
 tla  Commodities  Act,  ‘1955,  a  copy  of
 Fkch  of  the  following  Notifications

 (1)  GSR  No  837,  dated  the  360
 July,  2999

 a)  GSR  No  874,  dated  the  23rd
 July,  959

 Gu)  GSR  No  877,  dated  the  27th
 July,  1959,  containing  the
 Sugar  (Movement  Contro})
 Order,  1959,

 (iv)  GSR  No  898,  dated  the  Ist
 August,  969  making  certain
 further  amendments  to  the
 Rice  and  Paddy  (Andhrs
 Pradesh),  Second  Price  Con-
 tro]  Order,  959

 (v)  GSR  No  925,  dated  the  8th
 August,  959  making  certain
 further  amendment  to  the
 Inter-Zonal  Wheat  Movement
 Control,  Order,  1987,  [Plac-
 ed  in  Library,  See  No.  uT-
 1516/89}.
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 Rarty  १0  Maenmosanpum  On  Descanns
 ron  Granrs  (RAWwars)

 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  I  beg  to
 lay  on  the  Table  copy  of  a_  state-
 ment  containing  reply  to  a  memo-
 randum_  received  from  a  Mem-
 ber  in  connection  with  Demands  for
 Grants.  (Railways)  ‘1959-60  [Plac-
 ed  wn  Library,  See  No  LT.537/59].

 ANDHRA  PRADESH  AND  MADRAS
 (ALTERATION  OF  BOUNDARIES)
 BILL*®

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  I
 beg  to  move:

 “to  introduce  a  Bill  to  provide
 for  the  elteration  of  boundaries
 of  the  States  of  Andhra  Pra-
 desh  and  Madras  and  for  matters
 eonnccted  therewith  om

 Mr  Deputy-Speaker:  The  question

 “That  Jeave  be  granted  to
 introduce  a  Bull  to  provide  for  the
 alteration  of  boundaries  of  the
 States  of  Andhra  Pradesh  and
 Madras  and  for  matters  connected
 therewith  ”

 The  motion  was  adopted.
 Shri  Datar:  I  introducet+  the  Bull

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A  M  Thomas):  Sir,
 Item  No  2  has  not  been  laid  on  the
 Table.

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  8  Gopala  Reddi):
 It  has  been  done  by  Shri  Karmarkar
 on  behalf  of  Shri  Krishnappa

 22.30  hrs.
 STATE  BANK  OF  INDIA  (SUBSID-

 IARY  BANKS)  BILL—contd
 Mr.  Deputy-Speaker:  The  House

 will  now  take  up  further  considera-

 SRAVANA  a,  88  (SAKA)  of  India  3996
 (Subsidiary  Banks)  Bull

 tion  of  the  following  motion  :noved
 by  Dr.  B.  Gopala  Reddi  on  the  iith
 August,  1959:

 “That  the  Bill  to  provide  for
 the  formatioh  of  certain  Govern-
 ment  or  Government-associated
 banks  as  subsidhanies  of  the  State
 Bank  of  India  and  for  the  const:-
 tution,  management  and  control
 of  the  subsidiary  banks  so  form-
 ed,  and  for  matters  connected
 therewith,  or  imeidental  thereto,
 as  reported  by  the  Joint  Com-
 muttce,  be  taken  into  considera-
 tion  aw

 Perhaps  now  that  the  debate  is
 closcd,  the  hon  Munister  would  like
 to  say  something  We  have  only  one
 hour  left.

 fhe  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):
 Su,  the  Bill  was  generally  welcomed
 by  all  sections  of  the  House.  The
 Joint  Committee  also  went  mnto  the
 provisions  of  the  Bill  in  great  detail.
 The  only  objection  that  was  raised
 was  Why  not  straightaway  merge
 with  the  State  Bank  instead  of  creat-
 ing  these  subsidiary  banks?  That  sub-
 ject  has  been  discussed  at  length  In
 the  ‘Jomt  Committee  and  here  again
 yesterday  that  was  the  point  to  which
 great  attention  was  paid  by  speakers,
 who  spoke  yesterday

 The  matter  is  very  simple  It  is  a
 Zact  that  the  Rural  Credit  Survey  re-
 commended  straightaway  merger
 some  time  ago,  but  the  Government
 thought  that  imstead  of  acquiring
 these  banks  or  forcing  them  into  a
 merger  we  could  open  negotiations
 with  them  and  persuade  them  ६0
 come  into  the  scheme  of  things.  We
 are  glad  to  say  that  these  five  banks,
 more  especially,  leaving  Saurashtra,
 Patiala  and  Hyderabad  out,  their
 directors  and  shareholders  have  aii
 agreed  to  come  into  the  scheme  an
 the  terms  of  compensation  to  be
 negotiated.  Therefore,  we  have
 achieved  a  great  objective  by  nego-

 “Published  in  the  Garette  of  India  Extraordniary,  Part  —Section
 Gated  19-6.80,

 tintroduced  with  the  recommendation  of  the  President.
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 tiating  and  by  persuading  instead  of
 by  compelling  or  coercing  them  into
 submission.  So,  it  has  its  own  good
 point,  namely  that  we  have  been  able
 to  carry  the  shareholders  and  direc-
 tors  m  this  scheme  of  creating  sub-
 3  dianes

 In  the  beginning  some  of  the  State
 Governments  wanted  that  instead  of
 our  acquiring  the  entire  thing  they
 should  also  cotinue  to  be  participants
 in  the  scheme  of  things  I  told  the
 House  last  tume  also  that  it  was  the
 Kerala  Government  that  started  the
 thing,  namely,  that  they  may  be  allow-
 ed  to  continue  to  have  the  share  capi-
 tal  m  some  of  these  subsidiaries  an-
 stead  of  giving  them  cash  compensa
 tion  and  the  other  States  Govern
 ments  also  wanted—Punjab  Govern-
 ment  and  al)  of  them—that  they  may
 continue  to  have  continuing  anterest
 in  the  subsidiary  bank  which  will  not
 be  possible  if  it  was  straightaway
 merger  We  also  thought  that  the
 banks  were  functioning  for  some  time
 there  and  were  familiar  with  the  local
 conditions  They  know  who  3s  who
 there  The  association  of  local  people
 also  as  directors  and  non-official
 directors  etc  will  be  great  advantage
 to  the  subsidiary  banks  and  all  that
 would  be  Jost  rf  there  was  a  straight-
 away  merger  with  the  State  Bank
 Being  an  all-India_  nstitution  the
 State  Bank  would  be  busy  with  all-
 India  matters  instead  of  fam2)arising
 itself  with  the  local  conditions  by
 taking  local  interest  etc

 Then,  the  management  also  would
 be  cheap  That  is  a  consideration
 which  we  should  not  lose  sight  of
 More  especially  we  are  allowing  45
 per  cent  of  the  shareholders  to  con-
 tinue  They  also  have  8  legitimate
 clam  on  the  profits  of  the  bank  being
 shareholders  and  suddenly  if  the
 management  becomes  very  costly  what
 they  are  likely  to  gain  by  way  of
 dividends  will]  be  reduced  to  a  con-
 siderable  extent  We  know  that  there
 are  about  7,000  employees  of  these
 subsidiary  benks  Last  year  they  paid
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 about  Rs  50  lakhs  as  salaries.  After
 paying  that  they  have  declared  profits
 of  Rs  85  lakhs  or  so  last  year,  that  is,
 i958  accounts  If  suddenly  they  are
 to  be  given  the  State  Bank  salaries,
 perhaps  it  will  be  another  Rs  30  lakhs
 or  Rs  40  lakhs  and  to  that  extent  their
 profits  will  be  reduced  The  profite
 will  come  down  and  it  wll  not  be
 an  incentive  for  these  45  per  cent
 share-holders  to  continue  as  share~
 holders  of  the  subsidiary  banks  So,
 all  told  there  will  be  cheap  manage-
 ment

 Further,  with  regard  to  the  policy
 of  advances  the  State  Bank  has  many
 restrictions  Being  an  all-India  bank,
 being  a  State  bank,  as  it  were,  it  can~-
 not  grant  advances  in  many  caes_  It
 is  restricted  by  its  own  rules  and  re-
 gulations  While  a  commercial  bank
 or  a  subsidiary  bank  can  operate  or
 can  give  advances  in  a_  particular
 situation,  the  State  Bank  is  precluded
 under  its  own  rules  from  granting  ad
 vances  Therefore  this  ३8  an  advan-
 tage  in  that  they  will  have  more
 elbow  room  for  giving  advances
 Therefore  considering  all  these  mat-
 ters  it  33  much  better  to  create  the
 subsidiary  banks  instead  of  merging
 them

 Then  the  question  of  general  mana-
 ger’s  salarics,  managing  directors  and
 things  like  that  also  were  raised  They
 are  paid  very  high  salaries  and  it  was
 said  that  by  creating  the  subsidiary
 banks  we  will  continue  to  pay  the  high
 salaries  that  they  are  enjoying  today
 Under  the  provisrons  of  this  Act  on  the
 appointed  day  all  of  them  cease  to
 exist  General  managers  do  not  con-
 tinue  to  be  General  managers  unless
 the  State  Bank  offers  to  continue  them
 on  such  terms  as  it  think  fit’  They
 may  continue  or  thelr  services  may
 be  terminated  They  may  be  com-
 pensated  or  they  may  come  under  the
 new  rules  or  new  scales  of  pay.  There-
 fore  the  question  of  high  scales  of
 pay  for  the  General  managers  does
 not  arise  because  al]  of  them  cease
 to  exist  on  the  appointed  day.
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 A  point  was  raised  whether  when
 these  subsidiary  banks  are  created
 there  will  be  duplication  where  some
 of  these  banks  may  be  having  branches
 and  the  State  Bank  branches  also  may
 be  operating  in  that  particular  area
 These  matters  have  to  be  looked  into
 by  the  State  Bank  after  these  institu-
 trons  are  taken  over  As  far  as  we
 ean  see,  all  these  banks  are  operat-
 ing  in  Part  B  States,  generally  in  un-
 der-developed  States  so  far  as  bank-
 ing  institutions  are  concerned  Th
 policy  35  that  m  one  or  two  important
 places  if  there  are  State  Bank  branches
 Qlready  existing,  they  may  continue,
 but  otherwise  we  would  try  to  see
 that  there  38  no  dupheation  If  the
 State  Bank  has  to  withdraw  a  branch
 office  it  may  withdraw  and  allow  the
 subsidiary  banks  to  open  up  new
 branches  It  is  a  matter  of  detail
 about  which  I  am  sure  the  State  Bank
 together  with  the  directors  of  the
 subsidiary  banks  will  be  able  to  for-
 mulate  a  policy  and  try  to  avoid  all
 duphcation  with  regard  to  branch
 offices

 There  wa,  also  the  point  raised
 whether  Rajasthan  Bank  wll  continue
 to  enjoy  its  present  position  They
 cannot  in  course  of  time  That  means
 that  when  new  branches  begin  to  func-
 tion  in  the  area  where  the  Rajasthan
 Bank  38  operating,  Rajasthan  Bank
 will  be  asked  to  shed  its  treasury  work
 It  will  not  be  a  State-associated  bank
 But  it  may  take  a  little  time  because
 wherever  it  is  operating  now  new
 branches  either  of  Jaipur  Bank  or
 of  Bikaner  Bank  have  to  come  up
 When  that  is  done  Rajasthan  Bank  will
 be  asked  to  shed  its  treasury  work

 The  Maharaja  Sahib  said  that  some-
 time  in  the  local  bodies  due  to  some
 faction  some  people  are  removed  from
 service  He  wanted  to  know  whether
 it  will  be  a  disqualification  from  being
 @  director  of  the  State  Bank  That
 ‘was  the  point  raused  Thig  point  was
 also  raised  in  the  Joint  Committee  and
 we  thought  that  if  a  man  is  not  fit
 enough  to  be  an  employee  of  the  Pan-
 chayat  Board,  a  municipahty  or  a  dis-
 trict  board,  he  need  not  occupy  the
 exalted  position  of  a  director  of  a  sub-

 SRAVANA  21,  388]  (SAKA)  of  India
 (Subsidiary  Banks)  Bill

 sidiaty  bank.  After  all  if  he  is  not
 fit  even  to  be  an  employee  on  Rs  200
 or  Rs  300  in  a  Panchayat  Board  or  a
 municipality,  and  certainly  there  is
 no  need  to  have  such  people  as  direc-
 tors  There  no  dearth  of  person-
 nel  in  the  country  After  all,  these
 subsidiary  banks  are  going  to  be
 very  important  links  for  the  banking
 institutions  and  we  need  not  invite
 people  with  shady  characters  §  If
 somebody  some  time  ago  was  removed
 because  of  corruption  or  mismanage-
 ment  such  people  need  not  occupy  the
 directorship  of  these  subsidiary  banks
 Therefore  whether  he  was  in  Govern-
 ment  service  or  im  local  authorities’
 service,  if  he  has  been  removed  for
 corruption  or  for  some  _  such  thing,
 certainly  the  disqualification  will  ope-
 rate  against  him

 Again,  about  the  question  of  tribunal
 it  was  said,  “You  appoint  some  High
 Court  judges  or  Supreme  Court  Judges
 for  tribunal  work  and  then  you  do  not
 allow  them  to  ask  for  all  the  docu-
 ments  The  general  managers  and  the
 managing  directors  can  always  claim
 certain  documents  as  privileged  docu-
 ments  and  the  tmbunals  cannot  compel
 the  production  of  such  documents
 before  them”  The  tribunal  33  appoint-
 ed  for  computing  the  compensation  to
 be  paid,  and  if  those  people  are  not
 able  to  satisfy  the  tribunal  with  regard
 to  the  bona  fides  of  some  of  their
 secret  funds,  or  whatever  3६  35,  to  that
 extent  the  compensation  will  be
 lessened  It  will  work  as  a  detriment
 to  the  shareholders  and  other  direc-
 tors  It  will  be  in  their  own  interest
 to  produce  as  many  documents  ag  pos-
 sible,  so  that  the  tnbunal  may  be  con-
 vinced  of  the  existence  of  the  secret
 funds  and  compensation  may  be  com-
 puted  on  that  basis  It  33  in  their  own
 interest  to  show  all  ther  documents,
 and  if  they  do  not  do  30,  to  that  extent
 they  will  be  the  losers  and  they  will
 get  less  compensation

 °

 Once  a  document  is  produced  before
 the  tribunal  they  have  to  refer  to  it
 in  their  findings,  and  once  they  dis-
 cuss  it  in  their  findings  §  it  becomes
 public  property.  It  means  the  same
 thing:  showing  it  to  the  tribunal  is
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 tantamount  to  showing  it  to  the  pub-
 he  Therefore,  when  they  think  it  is
 not  in  their  interests  to  show  a  parti-
 cular  document  and  they  do  not  show
 it,  they  take  the  consequences  of  it
 Therefore,  we  may  leave  it  as  itis  If
 they  want  more  compensation,  they
 will  show  all  the  documents  and  try  to
 get  more  compensation  Otherwise,
 they  do  it  at  06९77  own  risk  or  at  their
 own  cost  Therefore  we  need  not
 object  to  this  secrecy  clausc,  because
 it  will  work  against  the  interests  of
 the  shareholders  themselves  If  they
 do  not  show  it  thes  are  the  sufferers

 My  good  friend  Shr  Nathwani  rais-
 ed  some  constitutional  pomts  that  the
 State  Bank  Act  does  not  provide  all
 the  principles  of  compensation  and
 that  this  Act  also  does  not  give  all  the
 principles  of  compcnsation  ete  When
 we  are  acquiring  a  thing  by  force  or
 by  compulsion  the  question  of  com-
 pensation  and  the  principles  thereof
 will  have  to  be  claborately  given
 Here  we  are  persuading  and  negotiat-
 ing  with  them  and  we  have  come  to
 a  sort  of  compromise  with  them  The
 directors  and  shareho'ders  are  all
 agreeable  So  the  question  of  elabo-
 rating  the  principles  of  compensation
 need  not  be  raised,  and  there  35  no  con-
 stitutional  impropriety  that  we  have
 commutted  when  we  do  not  lav  down
 all  the  prinéiples

 Mr  Deputy-Speaker>  But  whether
 it  is  by  agreement  or  without  agree-
 ment  if  the  constitutional  provision  is
 such  that  some  pmnciple  should  be  laid
 down  for  the  compensation,  we  ought
 to  make  it

 Shri  Nathwani  (Sorath)  In  the
 sub-section  itself  it  is  provided  that
 ence  the  award  is  given,  then  “not-
 withstanding  anything  contained  in
 any  law  for  the  time  being  in  force,
 the  terms  are  binding  Therefore,
 even  though  under  the  Indian  Com-
 panies  Act,  the  shareholders  mught
 have  refused”  the  terms  are  binding
 You  know,  Sir,  that  under  the  Indian
 Compames  Act,  power  to  transfer  the
 assets  of  the  whole  undertaking  is
 ‘vested  in  the  company  in  the  general
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 meeting  That  is  the  provision  Bven
 if  the  shareholders  oppose,  still,  once
 the  board  of  directors  or  the  manage-
 ment  of  the  company  agree  thereto,
 then  the  assets  will  be  transferred.
 Therefore  there  is  compulsion  What-
 ever  you  may  do—in  fact  they  may
 agrec—  but  as  it  is  worded,  as  the  pro-
 vision  stands  there  is  compulsion  and
 no  principles  have  been  fixed  That
 was  my  point

 Dr  B  Gopala  Reddi:  That  is  true
 We  have  gone  into  this  question  and
 we  fecl  there  is  no  need  to  make  any
 elaborate  provision  for  laying  down
 the  principles,  because,  we  still  main-
 tain  that  we  are  not  acquiring  it  and
 the  question  of  laying  down  al]  the
 Plinciples  of  compensation  need  not
 be  claborated

 Shri  Ram  Krishan  Gupta  (Mehen-
 dragarh)  Is  not  the  creation  of  the
 Bank  of  Patiala  against  thc  provisions
 of  the  Constitution?

 Dr  B  Gopala  Redd:  It  is  a  depart-
 mental  bank  of  the  Punjab  Govern-
 ment  and  it  is  a  matter  between  the
 Punjab  Government  and  the  State
 Bank  of  India  to  fix  the  compensation,
 and  if  they  are  agreed  they  can  also
 go  to  the  tribunal  There  is  no  sepa-
 rate  treatment  given  to  the  Patiala
 Bank

 My  hon  fmend  Shri  Morarka  also
 raised  the  question  of  some  useless
 things  being  mentioned  in  this  Bili—
 that  they  must  have  a  balance  sheet
 at  the  end  of  the  year  and  things  hke
 that  After  all,  the  basis  is  the  Bank-
 ing  Companies  Act  Wherever  this
 Act  is  silent,  the  Banking  Companies
 Act  comes  into  force,  and  it  is  in  con-
 sonance  with  the  Banking  Companies
 Act  that  some  of  the  provisions  have
 been  drafted  If  they  are  there,  cer-
 tainly  we  will  have  to  adopt  the  same
 thing,  and  itis  not  either  redundant  or
 anything  contradictory  when  we  take
 the  Banking  Compames  Act  as  the
 basis

 And  likewise  Shri  Easwara  Iyer  hes
 raised  the  same  point  with  regard  to
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 there  bemg  some  contradiction
 between  clause  63  and  the  Third  Sche-
 dule,  etc.  We  see  no  contradiction  at
 all,  because  one  (that  38  the  Third
 Schedule)  78  for  providing  a  machin-
 ery  for  the  resolution  of  disputes,
 while  clause  63  is  for  the  promulga-
 tion  of  service  rules,  whether  they  are
 under  dispute  or  otherwise  Therafore
 we  do  not  fee)  there  35  any  contradic-
 tion,  and  what  we  have  done,  and
 more  specially  by  persuading  them  to
 come  into  the  scheme  of  things,  5
 really  verv  good  Instead  of  using  the
 big  danda  as  it  is  called,  we  have  per-
 suaded  them  and  all  the  directors  and
 shareholders  have  seen  the  wisdom
 of  the  scheme,  and  the  State  Govern-
 ment  also  will  have  their  share
 capitan)  —the  Kerala  Government  and
 other  Governments  also  And  there-
 fore,  it  will  serve  the  interests  of  the
 local  people  better  when  it  75  a  sub-
 sidiary  bank  instead  of  being  merged
 with  the  State  Bank

 Even  before  creating  a  subsidiary
 bank  there  were  some  misapprehen-
 sions  in  Mvsore  and  other  places  They
 did  not  want  even  the  =  subsidiary
 bank  Ong:nally  they  passed  a  reso-
 lution  and  after  looking  into  the  mat-
 ter  again  they  wanted  to  go  back
 But  luckily,  or  fortunately,  those  peo-
 ple  who  did  not  like  the  subsichary
 banks  did  not  get  the  support  of  the
 shareholders  themselves,  and  therefore
 the  matter  was  dropped  Therefore,
 all  told,  the  shareholders,  the  existing
 directors,  the  State  Bank,  the  Reserve
 Bank,  the  Government  are  all  satisfied
 that  it  is  the  best  arrangement  under
 the  present  circumstances  and  we  need
 not  unnecessarily  give  them  the  State
 Bank  salaries

 Shri  Shankaraiya  (Mysore).  There
 ३8  difference  of  opinion  among  the  dir-
 ectors  themselves  and  the  share-
 holders  But  since  the  majority  has
 passed

 Dr.  8  Gopaia  Reddi:  We  feel  that
 even  among  the  directors  there  is  a
 majority  for  the  present  scheme

 Mz.  Deputy-Speaker:  When  the
 have  taken  a  decision,  that

 ws  the  decision  of  the  bank
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 Shei  Achar  (Mangalore):  At  the
 reconsideration  meeting  there  was  no
 quorum  even

 Dr.  8  Gopala  Redai:  With  regard
 to  paying  State  Bank  salaries,  every
 tame  they  were  mentioning  “you  have
 got  the  contro],  but  you  don’t  give  the
 salaries  of  the  State  Bank”  After
 all,  they  are  going  to  be  subsidiary
 banks  There  is  no  necd  for  merging
 them  as  I  said.  And  people  are  happy
 that  a'l  these  banks  are  continuing  to
 retain  the  local  character  AJ]  these
 banks  are  in  the  ‘B’  category  Prev:-
 Ously  the  Travancore  Bank  was  m  ‘C’
 categorv  but  now  it  has  come  in  B’
 category;  All  the  cmployees  will  get
 the  ‘B'  category  scales  of  pay  If
 straghtnay  you  want  to  give  them  the
 ‘A’  catcgory  scales  of  pay,  the  profits
 of  these  banks  will  go  down  and  they
 will  be  hampered  in  their  develop-
 mental  work  And  it  is  not  in  the
 Interest  of  the  local  people  them-
 selves  mcrely  to  raise  the  scales  of  pay
 without  getting  any  benefit  out  of  the
 enhanced  scales  of  pay  For  a  long
 tame  they  must  be  managed  in  a  cheap
 manner,  so  that  when  they  are  estab-
 hshed,  when  their  deposits  go  up,  natu-
 rally  they  will  come  under  category
 ‘A’  and  they  will  get  the  same  scales
 as  the  State  Bank  And  we  hope  in
 the  coming  few  vears  their  reputation,
 their  integrity  will  be  so  high  as  to
 attract  more  deposits,  and  when  neces-
 samly  the  deposits  go  up,  the  scales
 of  pay  will  also  go  up,  and  that  will
 be  the  happiest  solution  instead  of
 uUNnecessarily  creating  more  problems
 by  merging  them  with  the  State  Bank.

 Mr.  Deputy-Speaker:  The  question

 “That  the  Bill  to  provide  for  the
 formation  of  certain  Government
 or  Government-associated  banks
 as  subsidiaries  of  the  State  Bank
 of  India  and  for  the  constitution,
 management  and  control  of  the
 subsidiary  banks  so  formed,  and
 for  matters  connected  therewith,
 or  incidental  thereto,  as  reported
 by  the  Joint  Committee,  be  taken
 into  consideration  oo

 The  motion  was  adopted.
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 Mr.  Deputy-Speaker:  We  will  now
 pass  on  to  the  clause  by  clause  con-
 sideration

 The  question  is

 “That  clause  2  stand  part  of  the
 Bill”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Brll
 Clauses  3  to  30  were  added  to  the  Bill

 Clause  i-(Transfer  of  sermces  of
 employees  of  existing  banks)

 Shri  Ram  Krishan  Gupta:  I  beg  to
 move

 Pages  6  and  7,—-

 for  ७४४८६  28  to  42,  and  ५  to  6  respec-
 tively,  substetute—

 “17  (l)  Save  as  otherwise  pro-
 vided  in  this  Act,  every  employee
 of  an  existing  bank  in  the  employ-
 ment  of  that  bank  immediately
 before  the  appointed  day,  shall
 on  and  from  that  day,  become  an
 employee  of  the  State  Bank  and
 his  terms  and  conditions  of  service
 and  mghts  and  privileges  to  pen-
 sion  gratuity  and  other  matters
 shall,  thereafter,  be  the  same  as
 the  terms,  conditions,  mghts  and
 privileges  applicable  to  the  em-
 ployees  of  the  State  Bank

 Provided  that  nothing  contain-
 ed  in  this  sub-section  shall  apply
 to  an  employee  of  the  Bank  of
 Patiala  who  holds  a  civil  post
 under  the  State  Bank  of  Punjab
 unless,  prior  to  the  appointed
 day,  he  has  intimated  his  con-
 sent  to  become  an  employee  of
 the  State  Bank  of  Patiala  by
 notice  in  writing,  given  to  the
 Government  of  that  State
 through  the  Bank  of  Patiala

 Provided  further  that  such  of
 the  employees  of  the  Bank  of
 Patiala  who  opt  out  to  continue
 as  civil  servants  under  the  State
 of  Punjab,  shall  be  so  absorbed
 by  the  State  of  Punjab,  and  that
 their  terms  and  conditions  of
 service  shall  not  be  altered  to
 their  detriment”  (9)
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 wars  ११  के  लिये  जो  मैनें  यह  प्रमेंड-
 मेड  दिया  हैँ  उसके  बारे  में  मैंने  कल  ही  काफी

 कह  दिया  था  1  धाज  तो  में  सिर्फ  माननीय
 डिप्टी  मिन्स्टिर  साहब  से  फिर  भ्रपील  करता

 है  कि  वह  इस  अमेंडमेंट  को  जरूर  मान  लें  ।
 जैसा  कि  मैंने  कल  कहा,  ऐसा  करने  से  जो
 बेक  सवसिडियरी  बेक  बनाये  जा  रहे  है  उनके
 एम्पलाईज  का  भी  स्टेटस  और  उनकी  सर-
 विस  की  कडीशन्स  वही  होगी  जो  कि  स्टेट

 बैक  अाफ  इंडिया  की  है  t  इसके  मुताल्लिक
 भी  कल  काफी  कह  चुका  हू  ।  मेरी  फिर  भ्रपील

 हूँ  कि  इस  प्रमेंडमेट  को  कबूल  कर  लिया  जाए।

 Mr  Deputy-Speaker:  Shri  Ram
 Krishan  Gupta  has  moved  his  amend-
 ment”

 Shri  Ram  Krishan  Gupta:  Am-
 enament  No  9

 Shri  Kodiyan  (Quilon-Reserved—
 Sch  Castes)  I  beg  to  move

 Page  6,—

 for  lines  28  to  42,  subst:tute—

 “UW  (3)  Save  as  otherwise  pro-
 vided  in  this  Act,  every  employee
 of  an  existing  bank  m  the  employ-
 ment  of  that  bank  immediately
 pefore  the  appointed  day,  shall  on
 and  from  that  day,  becomes  an
 employee  of  the  corresponding
 new  bank  with  continuity  of  ser-
 wice  and  shall  be  deemed  to  be
 an  employee  of  the  State  Bank  for
 the  purpose  of  pay  scale,  dearness
 allowance  and  other  service  con-
 dastions”  (27)

 My  amendment  seeks  to  provide  the
 same  status  as  that  of  the  employees
 of  the  State  Bank  to  the  employees  of
 the  subsidiary  banks  The  hon  Min-
 ister  has  stated  yesterday  that  the
 number  of  employees  now  serving  in
 the  subsidiary  benks  would  come  to
 7,000  and  :f  their  salaries  are  raised  to
 that  of  the  State  Bank  employees,  it
 would  involve  a  huge  expenditure
 When  these  banks  are  becoming  sub-
 sidsaries  of  the  State  Bank  of  India,
 according  to  the  provisions  of  the  Bull,
 practically  they  are  coming  under  the
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 control  of  the  State  Bank  and  they  are
 becoming  part  and  parcel  of  the  State
 Bank  of  India  if  the  pattern  and  the
 functions  of  these  banks  are  changed
 according  to  the  present  Bill  and  if
 they  are  controlled  by  the  State  Bank,
 I  do  not  understand  why  the  employees
 alone  should  remain  stationary  as  they
 were  before,  that  is,  before  this  pre-
 sent  set  up  Therefore,  I  feel  that
 their  claim  to  be  put  on  par  with  the
 employees  of  the  State  Bank  of  India
 38  a  very  very  just  one  and  that  should
 be  acceded  to

 Another  point  which  I  want  to  bring
 to  the  notice  of  the  hon  Munster  383
 this  He  says  that  it  is  not  the  anten-
 tion  of  the  Government  to  take  away
 any  of  the  existing  emoluments  of
 these  bank  employees  But,  I  have  to
 bring  to  his  notice  that  the  employees
 of  the  Indo-Mercantile  Bank  37
 Kerala,  that  has  now  been  taken  over
 by  the  Travancore  State  Bank  which  is
 to  become  a  subsidiary  of  the  State
 Bank  of  India  under  this  Bull,  have
 been  served  with  notice  of  retrench-
 ment  consequent  on  the  merger  of
 that  bank  with  the  Travancore  State
 Bank  Therefore,  this  question  should
 be  looked  into  carefully  and  sympa-
 thetically  The  Travancore  State  Bank
 has  no  branches  in  certain  areas  where
 this  Indo-Mercantile  Bank  has  got
 branches  I  think  :t  is  so  in  three  or
 four  places  In  those  particular  places
 where  the  Indo-Mercantile  Bank  has
 got  its  branches,  they  can  be  changed
 into  the  branches  of  the  Travancore
 State  Bank  and  the  existing  employees
 in  the  Indo-Mercantile  Bank  can  be
 absorbed  in  those  branches  of  the
 Travancore  State  Bank  I  would  re-
 quest  the  hon  Mninuster  to  look  into
 this  matter  and  also  I  would  request
 lum  to  accept  my  amendment.

 Shri  Shankaraiya:  Before  the  Min-
 aster  replies,  on  this  clause,  I  want
 one  clarification  Different  banks  are
 being  taken’and  the  conditiong  of  ser-
 vice  and  emoluments  and  some  of  the
 facilities  provided  in  the  different
 banks  are  varying.  Their  conditions
 are  being  guatanteed.  When  they
 come  into  the  subsidiary  banks  of  the
 Sate  Bank,  will  the  special  privileges
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 that  are  allowed  m  the  different  banks
 be  continued  or  will  they  be  taken
 away  and  levelled  on  a  uniform  basis.
 I  want  a  clarification

 Dr  8  Gopala  Reddi:  As  far  as  I
 can  see,  they  will  be  continued  till
 they  frame  new  service  rules  On  the
 appomted  day  they  will  continue  to
 draw  their  scales  of  pay  and  other
 privileges  They  will  be  varying  They
 are  not  becoming  one  amalgamated
 bank  They  are  retaining  their  local
 character  Their  service  conditions
 will  continue  the  same  till,  of  course,
 the  State  Bank  promulgates  new  ser-
 vice  rules  To  start  with,  there  will
 not  be  any  change

 Shri  Shankaraiya:  For  exampie,  it
 5  not  salary  conditions  but  housing
 facilities,  concessions  in  housing  colony
 sites  ete  are  given,  bonus  facilities  are
 given

 Mr,  Deputy-Speaker:  All  that  uw
 there  shall  be  continued  unless  the
 State  Bank  makes  fresh  rules  so  far
 as  service  conditions  are  concerned.
 Their  local  character  is  also  to  be  re-
 tained  The  amenities  that  employees
 of  a  particular  bank  enjoy  which  are
 not  enjoyed  by  the  employees  of  other
 banks,  they  will  continue  to  enjoy
 This  i  what  I  have  understood.

 Shri  Shankaralya:  The  point  is  this.
 They  are  not  in  the  service  conditions
 The  bank  as  such  has  extended  fac:-
 lities  for  their  employees  I  want  to
 have  a  clanfication  on  this

 Dr  B.  Gopala  Reddi:  As  far  as  we
 can  see,  this  is  a  matter  that  the  State
 Bank  will  certainly  look  into.  The
 intention  is  not  to  put  these  employees
 under  any  handicap  Perhaps,  a  bulk
 of  them,  if  they  are  not  very  unreason-
 able,  will  be  continued.  No  misappre-
 hension  need  be  entertained  on  that
 score

 With  regard  to  other  matters,  I  do
 not  know  what  retrenchment  is
 effected  by  the  Indo-Mercantile  Bank.
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 Shri  द  ह  Nayar  (Quilon):  They
 have  sent  us  telegrams  that  they  fear
 retrenchment  as  a  result  of  this  mea-
 sure  Notice  has  already  been  served,
 it  appears

 Dr.  B.  Gopala  Reddi:  Anyhow  the
 matter  will  be  looked  into

 Shri  ्,  ह  Nayar:  What  does  the
 brief  say?

 Mr.  Deputy-Speaker:  Order,  order

 Dr.  B.  Gopala  Reddi:  The  office  38
 entitled  to  give  that  information  to
 the  Minister

 Mr.  Deputy-Speaker:  There  is
 absolutely  nothing  wrong

 Dr.  B.  Gopala  Reddi:  It  is  not  pro-
 mpting  as  m  daramas  or  Kathakali

 Shri  झा,  P.  Nayar:  In  Kathakah,
 what  you  hear  is  not  prompting  You
 do  not  know  that

 Dr.  B.  Gopala  Reddi-  Anyway,  this
 is  a  matter  which  will  be  looked  into
 Once  Parliament  gives  its  approval  to
 this  Bill,  from  the  appointed  date,  the
 State  Bank  will  come  into  the  picture
 %n  @  prominent  manner  Just  now,
 before  this  Bill  38  passed,  what  is
 happening,  of  course,  will  have  to  be
 looked  into  We  will  certainly  look
 into  the  matter  We  will  bear  this
 in  mind  and  see  that  no  undue  hard-
 ship  28  created  Anyway,  after  the
 appointed  date,  these  things  will  be
 stopped  Of  course,  this  matter  was
 canvassed  at  great  length  when  the
 Bill  was  considered  in  the  Joint  Com-
 mittee,  what  scales  of  pay  they  should
 get  and  things  hke  that  Therefore,
 Iam  unable  to  accept  any  amendment

 Mr.  Deputy-Speaker:  The  question
 4s

 Pages  6  and  7,—
 for  lines  28  to  42,  and  to  6  respec-

 tively,  substrtute—

 “Il  qd)  Save  as  otherwise  pro-
 vided  in  this  Act,  every  employee
 of  an  existing  bank  in  the  em-
 ployment  of  that  bank  :mmediate-
 ly  before  the  appointed  day,  shall
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 on  and  from  that  day,  become  an
 employee  of  the  State  Bank  an#
 his  terms  and  conditions  of  ser-
 vice  and  rights  and  privileges  to
 pension,  gratuity  and  other
 matters  shall,  thereafter,  be  the
 same  as  the  terms,  conditions,
 rights  and  privileges  applicable
 to  the  employees  of  the  State
 Bank

 Provided  that  nothing  contain-
 ed  in  this  sub-section  shall  apply
 to  an  employee  of  the  Bank  of
 Patiala  who  holds  a  civil  post
 under  the  State  Bank  of  Punjab
 unless,  prior  to  the  appointed  day,
 he  has  intimated  his  consent  to
 become  an  employee  of  the  State
 Bank  of  Patiala  by  notice  m  writ-
 ing,  given  to  the  Government  of
 that  State  through  the  Bank  of
 Patiala

 Provided  further  that  such  of
 the  employees  of  the  Bank  of
 Patiala  who  opt  out  to  continue
 as  civil  servants  under  the  State
 of  Punjab,  shall  be  so  absorbed
 by  the  State  of  Punjab,  and
 that  their  terms  and  conditions
 of  service  shall  not  be  altered  to
 their  detriment”  (9)

 Page  6,—

 for  lines  28  to  42,  substitute—

 “I]  (l)  Save  as  otherwise  pro-
 vided  in  this  Act,  every  employee
 of  an  existing  bank  in  the  em-
 ployment  of  that  bank  immediate-
 ly  before  the  appointed  day,  shall
 on  and  from  that  day,  become  an
 employee  of  the  corresponding
 new  bank  with  continuity  of  ser-
 vice  and  shall  be  deemed  to
 be  an  employee  of  the  State  Bank
 for  the  purpose  of  pay  scale,
 dearness  allowance  and  other
 service  conditions”  (27)

 Mr.  Deputy-Speaker:  I  could  hear
 only  one  vaice  ‘Aye’  and  one  voice
 ‘No’  How  should  I  decide”

 Dr.  है,  Gopala  Reddi:  I  cannot  sy:
 I  am  a  Member  of  the  Rajya  Sabha
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 Mr,  Deputy-Speaker:  I  will  put  it

 again.
 The  question  is:

 Page  6  and  7,—
 for  lines  28  to  42  and  4  to  6  respec-

 tively,  subst:tute—
 “UU,  roby  Save  as  otherwise  pro-

 vided  in  this  Act,  every  employee
 of  an  existing  bank  in  the  em-
 ployment  of  that  bank  :mmediate-
 ly  before  the  appointed  day,  shall
 on  and  from  that  day,  become  an
 employee  of  the  State  Bank  and
 his  terms  and  conditions  of  ser-
 vice  and  rights  and  privileges  to
 pension,  gratuity  and  other
 matters  shall,  thereafter,  be  the
 same  as  the  terms,  conditions,
 rights  and  privileges  applicable
 to  the  employees  of  the  State
 Bank:

 Provided  that  nothing  conta:n-
 ed  in  this  sub-section  shall  apply
 to  an  employee  of  the  Bank  of
 Patiala  who  holds  a  civil  post
 under  the  State  Bank  of  Punjab
 unless,  pnor  to  the  appointed
 day,  he  has  intimated  his  consent
 to  become  an  employee  of  the
 State  Bank  of  Patiala  by  notice
 in  writing,  given  to  the  Govern-
 ment  of  that  State  through  the
 Bank  of  Patiala:

 Provided  further  that  such  of
 the  employees  of  the  Bank  of
 Patiala  who  opt  out  to  continue
 as  civil  servants  under  the  State
 of  Punjab,  shall  be  so  absorbed
 oy  the  State  of  Punjab,  and  that
 their  terms  and  conditions  of  ser-
 vice  shall  not  be  altered  to  their
 detriment.”  (9)

 Page  6,—

 for  lines  28  to  42,  substitute—

 "'पु[,  (1)  Save  ag  otherwise  pro-
 vided  in  this  Act,  every  employee
 of  an  existing  bank  in  the  em-
 ployment  of  that  bank  immediate-
 ly  before  the  appointed  day,  shall
 on  and  from  that  day,  becomes
 an  employee  of  the  corresponding
 new  bank  with  continuity  of  ser-
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 vice  and  shall  be  deemed  to  be
 an  employee  of  the  State  Bank  for
 the  purpose  of  pay  scale,  dear-
 ness  allowance  and  other  service
 conditions.”  (27).

 Some  Hon.  Members:  ‘Aye’.
 Some  Hon.  Members:  ‘No’.

 Mr.  Deputy-Speaker:  If  I  were  to
 decide  by  voices,  that  would  go
 against  it  It  would  be  a  waste  of
 time  I  know  there  are  many  voices
 behind  The  amendments  are  lost.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 Is
 “That  clause  11  stand  part  of

 the  Bill."
 Mr.  Deputy-Speaker:  No  ‘Ayes’  and

 it  stands  part  of  the  Bill?

 ome  Hon.  Members:  ‘Ayes’
 Mr.  Deputy-Speaker:  Hon.  Mem-

 bers  should  make  up  their  minds  and
 be  ready  to  answer.  The  question  is’

 “That  clause  ll  stand  part  of
 the  Bill”

 The  motion  was  adopted.
 Clause  ]  was  added  to  the  Bill.

 Clauses  22  and  33  were  added  to  the
 Bill.

 43  hrs.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clauses  34  and  5  stand

 part  of  the  Bill”.

 Those  in  favour  may  say  ‘Aye’...
 Several  Hon.  Members:  ‘Aye’
 Mr.  Deputy-Speaker:  I  find  that  the

 voices  are  dymg  down.  There  ought
 to  be  some  whip  at  least.

 The  question  18:
 “That  clauses  44  and  I5  stand

 part  of  the  Bill”.
 The  motion  was  adopted.

 Clauses  74  and  38  were  added  to  the
 Bill,
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 Clause  6—  (Tribuné!  to  have  powers
 of  a  Court

 Shrt  Kodlyan:  I  hdve  got  an  emend-
 ment  to  this  clause  namely  amend-
 ment  No.  28.  This  amendment  seeks
 to  provide  for  the  representation  of
 workers  or  the  employees  of  the  banks
 to  have  their  say  in  the  matter  of
 administering  any  funds  which  are
 intended  for  the  penefit  of  the  em-
 ployees.

 Mr.  Deputy-Speaker:  Which  is  the
 amendment?  Amendment  No,  28  is
 to  clause  1;  it  is  not  to  clause  36

 Shri  Kodiyan:  I  aM  sorry.

 Mr.  Deputy-Speaker:  But  there  3
 amendment  No.  29  to  this  clause.  If
 the  hon.  Member  watts  to  move  it,  he
 may  do  80.

 Shri  Kodiyan:  No.

 Mr.  ह...  So,  he  is  not
 moving  it

 Shri  V.  P.  Neyar:  We  could  not  cope
 ७७9  with  your  upeed-

 Mr.  ह...  The  question
 is:

 “That  clause  6  stand  part  of
 the  Bill”

 The  motion  was  adopted,

 Clause  I6  was  added  to  the  Bull

 Clause  37  was  added  to  the  Bill.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  78  stand  part  of
 the  Bil”.

 Those  in  favour  m8y  say  ‘Aye’....

 Several  Hon,  Members:  ‘Aye’.

 Mr.  Deputy-Speaker:  I  should  get
 the  answer  promptly:  the  voice  should
 come  eut  as  soon  as  3  have  uttered.

 Shri  द /  ह  Nayar:  It  is  not  possible
 for  the  hon.  Minister  to  make  a  call
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 because  he  happens  to  be  &  Member
 of  the  Rajya  Sabha.

 Mr.  Depaty-Speaker:  The  question
 is:

 “That  clause  8  stand  part  of
 the  Bill”.

 The  motion  was  adopted.
 Clause  8  was  added  to  rhe  Bull.

 Clauses  9  to  24  were  adde?  to  the
 Bill.

 Clause  =  (०  of  the  Board
 of  Directors)

 Shri  Kodlyan:  I  beg  to  move:

 Page  14,  line  36,—

 for  ‘more’  substitute  ‘less’,  (31).

 According  to  this  clause,  five  mem-
 bers  are  to  be  nominated  by  the  State
 Bank  of  India  to  the  board  of  direc-
 tors  of  a  subsidiary  bank;  :¢  has  also
 been  stipulated  out  of  these,  NOt  more
 than  three  should  be  offices  of  the
 bank  concerned  I  want  that  instead
 of  ‘more’,  it  should  be  ‘less’.  My  pornt
 is  that  not  less  than  three  of  these
 nominated  officers  should  pe  officers
 of  the  bank  concerned,  because  the
 local  interests  and  the  local  condi-
 tions  of  a  particular  area  in  which  the
 bank  is  operating  should  be  taken
 into  consideration,  and  they  should  be
 given  a  greater  voice  in  the  matter
 of  the  running  of  the  bank.  After
 all,  these  officers  of  the  Jocal  bank
 will  be  persons  famihar  with  the  local
 conditions,  and  they  would  have
 acquired  vast  experience  in  dealing
 with  the  local  problems.  That  is  the
 main  point  that  I  want  to  make.

 Mr.  Deputy-Speaker:  The  amend-
 ment  is  now  before  the  Howse.

 Dr.  B.  Gopala  Reddi:  The  idea  75
 to  have  at  least  two  on-official
 members  on  the  directorate.  We  do
 A  Wand  seere  Ahan  deve  Gea,
 be  nominated  by  the  State  Bank,  and
 of  these  not  more  than  three  shall  be
 officers  of  the  bank  concerned,  thes
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 leaving  two  for  persons  other  than
 officers  of  the  State  Bank  I  think  thus
 ig  but  necessary,  because  the  State
 Bank  will  have  three  pebdple,  and  45
 per  cent  of  the  shareholders  will  have
 two  people;  so,  it  will  be  three  against
 two,  the  other  two  people  who  will
 be  nominated  by  the  State  Bank  will
 not  be  officers  of  the  State  Bank
 That  will  give  room  to  anybody,  a
 Jocal  man  or  some  economist  or  some
 professor  or  somebody  who  has  bank-
 ing  experience,  or  anybody  whom  we
 ean  invite  to  be  on  the  directorate
 Therefore,  instead  of  making  it  some-
 what  tight,  it  is  better  that  we  leave
 two  people  hike  that,  by  saying  that
 not  more  than  three  shall  be  officers
 of  the  State  Bank  Therefore,  I  am
 unable  to  accept  the  amendment

 Shri  Prabhat  Kar  (Hooghly)  In-
 stead  of  ‘not  more  than’,  we  have
 suggested  ‘not  less  than’  The  pur-
 pose  that  the  hon  Minister  has  in
 view  will  be  served  even  if  this
 amendment  is  accepted,  because  not
 less  than  three  will  be  there

 In  the  future,  as  we  envisage,  more
 and  more  control  will  be  exercised
 by  the  State  Bank  and  m_  the
 course  of  a  few  years,  these
 banks  would  become  amalgamated
 or  merged  with  the  State  Bank
 of  India  So,  there  will  be
 some  streamlining  of  the  procedure
 on  the  lines  that  are  followed  by  the
 State  Bank  of  India  Today,  the  hon
 Muuster  is  not  insistimg  on  these  banks
 to  follow  the  procedure  of  the  State
 Bank  of  India  but  he  ४४  allowing  them
 to  follow  their  own  procedure  But,
 slowly  the  procedure  will  be  stream-
 ined  on  the  lnes  followed  by  the
 State  Bank  of  Indm  80,  in  the  future
 there  will  be  an  opportunity  to  take
 more  and  more  officers  from  the  State
 Bank  on  the  directorate  The  purpose
 that  the  hon  Minister  has  in  view
 will  be  served  even  xf  he  accepts  this
 amendment  If  we  say  ‘not  less  than’,
 it  is  not  going  to  alter  the  position  On
 the  other  hand,  we  shall  be  able  to
 have  more  directors  from  the  State
 Bank  in  the  near  future,  because  the
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 procedure  of  these  banks  will  be
 streamlined  and  channellised  along  the
 lines  of  the  State  Bank.

 Mr.  Deputy-Speaker:  What  I  under-
 stood  the  hon  Minister  to  say  was
 that  the  objective  was  that  it  should
 not  exceed  three,  so  that  at  least  two
 might  be  left  for  the  other  people.  If
 it  8  not  less  than  three,  then  it  means
 that  at  least  three  shall  be  there,  and
 there  would  be  no  scope,  just  at  the
 present  time,  to  have  more  than  two
 on  the  other  side,  which  is  what  the
 intention  73

 Shri  Prabhat  Kar:  The  hon  Munis-
 ter  said  that  two  will  be  from  the
 shareholders,  and  two  will  be  from
 others  Government  are  contemplat-
 mg  not  more  than  three  from.  the
 State  Bank  So  far  as  the  number
 three  ts  concerned,  they  have  decided
 that  three  officers  from  the  State  Bank
 will  be  there,  it  Is  not  ther  intention
 to  make  it  two  That  is  why  I  ask
 ‘Why  not  say  this  is  the  intention’  in
 the  Bill  itself?

 Mr  Deputy-Speaker:  If  it  is  neither’
 less  nor  more,  why  should  there  be
 any  argument?

 Shri  Prabhat  Kar  This  amendment
 will  not  alter  the  position  or  the  in-
 tention  of  the  hon  Munster

 Dr  B  Gopala  Reddi:  If  it  is  not
 less  than  three,  then  unnecessarily  we
 create  misapprehensions  in  the  mundg
 of  45  per  cent  of  the  shareholders
 They  are  getting  only  two  seats,  and
 if  you  say  ‘not  less  than  three’,  5६
 means  that  you  may  nominate  four  or
 even  five,  and  there  would  not  be  any
 lhmit,  supposing  it  ४5  five  agamst  दे
 then  45  per  cent  of  the  shareholders
 will  have  a  grievance  Just  now,  it  is
 ‘not  more  than  three’  in  the  Bill,  st
 may  be  two  also,  then,  all  these  share-
 holders  will  get  two  Therefore,  it  is:
 better  that  we  retain  it  as  it  is

 Mr  Deputy-Speaker:  So,  I  shall  put
 amendment  No.  $l  to  the  vote  of  the
 House,
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 The  amendment  (No.  31)  was  put  and
 negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  26  stand  part  of
 the  Bill”.

 The  motion  was  adopted

 Clause  25  was  added  to  the  Bill.

 Clauses  26  to  39  were  added  to  the
 Ball. —

 Clause  40.—  (Disposal  of  profits)

 Shri  Kodiyan:  I  beg  to  move.

 Page  26,  ४४५४६  “4

 add  at  the  end—‘“and  bonus’
 433)

 Clause  40  provides  for  the  disposal
 of  profits  Provision  has  been  made
 for  the  declaration  of  dividend,  but
 unfortunately  no  provision  has  been
 made  for  giving’  bonus  to  _  the
 employees  before  declaring  dividend
 Whatever  profit  a  bank  makes  is  also
 due  to  the  efforts  putin  by  the
 employees  Therefore,  their  claim
 for  a  share  of  the  profits  as  bonus  ३5
 @  justifiable  clam  I  thmk  provision
 should  be  made  for  payment  of  bonus
 also  I  hope  the  hon  Mhnister  will
 accept  this  amendment

 Mr,  Deputy-Speaker:  This  amend-
 ment  is  now  before  the  House.

 Dr.  B.  Gopala  Reddi:  We  do  not
 feel  any  necessity  for  accepting  this
 amendment.  The  wording  is  already
 clear.  It  says  ‘for  all  other  matters
 for  which  provision  is  necessary’.  If
 it  an  obligation  either  under  the
 Act  or  under  the  usual  procedure  of
 banking  companies,  it  must,  of  course,
 be  provided  for  The  wording  is  very
 wide  and  there  38  no  need  for  the
 specific  mention  of  bonus  After  all,
 the  question  of  bonus  can  certainly
 be  negotiated,  and  if  it  is  necessary  to
 be  paid,  they  will  have  to  provide  for
 it.  If  it  is  usually  provided  for,  then
 also  they  will  make  provision  for
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 payment.  So  there  fs  no  fleed  for  any
 specific  mention  of  bonus.

 Mr.  Deputy-Speaker:  I  shall  now
 put  this  amendment  to  vote.

 The  amendment  No.  33  was  put  and
 negatived,

 Mr  Deputy-Speaker:  The  question
 a8

 “That  clause  40  stand  part  of
 the  Bill".

 The  motion  was  adopted.

 Clause  40  was  added  to  the  Bull.

 Clauses  4l  to  48  were  added  to  the
 Bill,

 Clause  49—  (Special  provision
 regarding  existing  ojhcers  and
 employees)

 Shri  Kodiyan:  I  beg  to  move:

 Page  31,  line  8—

 after  “person”  znsert—

 “other  than  a  workman”  (34)

 Page  31,  line  10,—

 after  “granted”  tnsert—

 “in  terms  of  8  settlement  or
 award  on  any  industrial  dispute
 to  the  workmen”.  (35)

 Sub-clause  (l)  of  clause  49  says  in
 part

 “no  appomtment  made  or
 promotion,  increment  in  salary,
 pension  or  allowance  or  any  other
 benefit  granted  to  any  person  by
 an  existing  bank  or  the  Saurash-
 tra  Bank  after  the  00  day  of
 February  1958,  and  before  the
 appointed  day  which  would  not
 ordinarily  have  been  made  or
 granted  .shall  have  effect  or
 be  payable  or  claimable  from  the
 subsidiary  bank  concerned,  oF
 from  any  provident,  pension  or
 other  fund,  or  from  any  authority
 administering  such  fund....”



 is  to  safeguard  the  interests  of  work-
 men,  That  is  to  say,  this  provision
 should  not  be  binding  on  workmen,
 those  who  are  drawing  salaries  below
 Rs.  500  a  month.  If  any  agreement
 to  their  benefit  has  been  entered  into
 previously,  that  agreement  should
 stand  and  the  benefit  should  not  be
 denied.

 Mr.  Deputy-Speaker:  These  amend-
 ments  are  now  before  the  House.

 Dr.  B.  Gopala  Reddi:  At  this  stage,
 we  need  not  draw  a  distinction
 between  officers  drawing  less  than
 Rs  500  and  those  drawing  above  Rs.
 500.  It  is  stated  here:  in  general
 terms:

 “  .to  any  person  by  an  exist-
 ing  bank  or  the  Saurashtra  Bank
 after  the  l0th  dsy  of  February
 958  and  before  the  appointed
 day,  which  would  not  ordinarily
 have  been  made  or  granted  or
 which  would  not  ordinarily  have
 been  admissible  under  the  rules
 or  authorisation  of  the  said
 banks......  shal)  have  effect  or  be
 payable  or  claimable.  .”

 We  need  not  drawa_  distinction
 between  those  people  drawing  less
 than  Rs.  500  and  those  drawing  above
 Rs.  500.  Whatever  is  there,  of  course,
 must  be  applicable  to  all  concerned.
 Therefore,  I  am  unable  to  accept  these
 amendments.

 Mr.  Deputy-Speaker:  J  shall  now
 put  these  two  amendments  to  the  vote
 of  the  House.
 The  amendments  Nos.  $34  and  35  were

 put  and  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  49  stand  part  of
 the  Bilt”.

 The  motion  was  adopted.
 87  LSD—6.
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 Cicuse  49  was  added  to  the  Bill.

 Clauses  50  to  62  were  added  to  the
 Bil.

 Clause  €8—(Power  of  the  State  Bank
 to  make  regulations)

 Shri  Prabhat  Kar:  I  beg  to  move:

 Page  36,—
 omit  lines  i6  to  27.  (42)

 Items  (m)  to  (0)  of  sub-clause  (2)
 of  clause  63  give  power  to  the  State
 Bank  to  make  regulations  concerning
 the  conditions  and  limitations  of
 appointment,  remuneration  and  other
 terms  and  conditions  of  service  of
 officers,  advisers  and  other  employees
 of  the  subsidiary  banks.

 Today  the  employees  are  governed
 by  the  provisions  of  the  award.  After
 the  expiry  of  the  Award,  the
 employees  have  the  right  to  raise  an
 industria]  dispute.  Then  the  dispute
 should  be  settled  according  to  the
 provisions  of  the  Industrial  Disputes
 Act.

 19-18  hrs.

 (Mr,  Sezaxer  in  the  Chatr}

 While  settling  the  dispute  under  the
 provisions  of  the  Industrial  Disputes
 Act,  the  arbitrator  or  the  adjudicator
 or  the  conciliation  officer  will  be
 faced  with  an  awkward  situation  #0
 far  as  the  dispute  relating  to  the
 employees  of  these  banks  is  concern-
 ed.  Whatever  be  the  decision  of  the
 tribunal—the  Judges  and  the  adjudi-
 cator—it  cannot  be  imposed  because
 under  the  statute  it  is  the  bank
 authorities  who  have  the  full  right  to
 fix  the  remuneration  of  the  employees.
 Here  authority  has  been  given  to  the

 tate  Bank  under  clause  63,  which
 reads:

 “The  State  Bank  may,  with  the
 approval  of  the  Reserve  Bank,
 make  in  respect  of  a  subsidiary
 bank  regulations,  not  inconsistent
 with  this  Act  and  the  rules  made
 thereunder  provide  for  all  matters
 which  provision  is  necessary  or
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 {Shri  Prabhat  Kar]
 expedient  for  the  purpose  of
 giving  effect  to  the  provisions  of
 this  Act,

 “In  particular,  and  without  pre-
 judice  to  the  generality  of  the
 foregoing  power,  such  regulations
 may  provide  for—

 “the  conditions  and  limitations
 subject  to  which  the  subsidiary
 bank  may  appoint  officers,
 advisers  and  other  employees....”

 So  unless  the  State  Bank  agrees  to
 pay  the  emoluments  as  suggested  by
 the  adjudicator,  his  award  will  not  be
 binding,  because  under  this  legislation,
 it  is  the  State  Bank  which,  through
 regulations,  will  fix  the  remuneration
 of  the  employees.

 I  want  the  hon.  Minister  to  consider
 whether  this  is  the  intention  of  Gov-
 ernment—that  after  this  Bill  has  been
 enacted,  the  existing  rights  and
 privileges  of  the  employees  should  be
 curtailed  They  will  be  controlled  as
 per  regulations  made  by  the  State
 Bank  of  India  authorities  Here  the
 wording  is  clear  and  nowhere  has  _  it
 been  suggested  that  if  the  remunera-
 tion  is  not  accepted  by  the  State  Bank
 of  India  under  the  regulations,  that
 will  be  binding  on  the  management
 of  the  subsidiary  bank.  For  this
 purpose  I  would  request  the  hon.
 Minister  to  consider  my  amendment.

 It  has  been  suggested  that  along
 with  this  the  Industria]  Disputes  Act
 also  has  been  amended.  The  defini-
 tion  under  section  2(bb)  has  been
 altered  to  include  the  subsidiary  also.
 If  it  has  been  included  there  that  a
 subsidiary  bank  also  would  come
 under  the  purview  of  the  Industrial
 Disputes  Act  and  in  their  case  the
 appropriate  Government  would  be
 the  Central  Government,  then,  how
 will  sub-clauses  (m)  and  (0)  of
 clause  63  operate  80  far  as  the
 employees  governed  by  the  Industrial
 Disputes  Act  are  concerned?  It  may
 be  that  in  the  case  of  officers  and
 advisers  who  do  not  come  within  the
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 purview  of  the  Industrial  Disputes
 Act—that  means  they  ate  not  work-
 men—regulations  can  be  made  hy  the
 State  Bank  of  India.  That  will  be
 perfectly  all  right.  But,  in  the  case
 of  employees  who  ‘are  governed  by
 the  provisions  of  the  Industrial  Dis-
 putes  Act  who  have  the  legitimate
 right  to  raise  disputes  and  get  them
 adjudicated  by  the  adjudicator  under
 the  Industrial  Disputes  Act,  how  can
 their  remuneration,  emoluments  and
 service  conditions  be  fixed  by  the
 State  Bank  of  India  without  giving
 the  employees  any  right  to  raise
 these  matters  in  the  industrial  court?
 This  is  an  anomalous  position  and  I
 want  it  to  be  clarified  by  the  hon.
 Minister.  Because  I  understood  the
 Government  have  not  got  any  such
 intention,  I  have  moved  this  amend-
 ment.  This  anomaly  can  be  removed
 by  accepting  my  amendment.

 Dr  B.  Gopala  Reddi:  Sir,  this  is
 the  very  question  raised  by  my  hon.
 friend  Shri  Easwara  Iyer  yesterday.
 In  my  reply  this  morning  I  said  that
 there  is  no  inconsistency  between  the
 Schedule  and  clause  63.  There  may
 be  many  points  in  industrial  disputes
 which  may  be  covered  by  the  Sche-
 dule.  But  there  may  be  many  other
 matters  which  may  not  be  under  dis-
 pute.  There  must  be  some  provision
 enabling  the  State  Bank,  with  the
 approval  of  the  Reserve  Bank,  to
 regulate  such  things.  So,  we  must
 contemplate  a  situation  where  there
 are  certain  matters  which  are  under
 dispute  and  there  are  other  matters
 which  may  not  be  under  dispute,  80
 that  all  of  them  may  be  covered.  The
 matters  not  in  dispute  will  be  covered
 by  this  clause  and  the  matters  which
 are  in  dispute  will  be  covered  by  the
 Schedule  So,  this  clause  must  be
 there;  otherwise,  it  is  an  impossible
 position.  Therefore,  I  am  unable  to
 accept  the  amendment.

 Mr.  Speaker:  I  think  in  view  of  the
 hon  Minister's  explanation  the  hon.
 Member  feels  it  too  delicate  to  press
 his  amendment.
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 Shei  Prabhat  Kar:  I  only  wanted
 to  know  the  Government's  intention
 whether  they  do  not  want  the
 employees  to  raise  questions  before
 the  tribunal  under  the  Industrial  Dis-
 putes  Act,  If  it  is  not  their  intention
 I  do  not  want  to  press  it.

 Dr.  B.  Gopala  Reddi:  We  do  not
 want  to  take  away  any  right.  They
 have  the  usual  mghts  Where  there
 is  a  dispute  it  is  covered  by  one  part
 and  where  there  is  no  dispute  it  is
 covered  by  the  other  part.

 Mr.  Speaker:  Therefore,  I  will  not
 put  the  amendment  to  vote.

 The  amendment  No.  42  was,  by  leave,
 withdrawn

 Mr  Speaker:  Now,  the  question  Iw

 That  clause  63  stand  part  of  the
 Bill

 The  motion  was  adopted

 Clause  68  was  added  to  the  Bill,

 Clauses  64  and  65  were  added  to  the
 Brill.

 The  First,  Second  and  Third  Sche-
 dules,  Clause  1,  the  Enacting  Formula
 and  the  Long  Title  were  added  to  the

 Bull

 Dr  B.  Gopala  Reddi:  Sir,  I  beg  to
 move  that  the  Bill,  as  amended,  be
 passed

 Mr.  Speaker:  Motion  moved:

 That  the  Bill,  as  amended,  be
 passed
 Shri  Prabhat  Kar:  Sir,  I  wish  to

 bring  to  the  notice  of  the  House  as
 well  as  the  Minister  that  it  is  not  only
 the  Government  and  the  State  Bank
 of  India  representative  that  made  all-
 out  efforts  to  persuade  these  parti-
 cular  bank  managements  to  agree  to
 the  proposal  put  forward  by  Govern-
 ment  to  allow  these  banks  to  be  run
 as  subsidiaries  of  the  State  Bank  of
 India,  but  I  think,  it  is  also  the
 employees  who  played  an  important
 role  in  this  matter.  I  would  like  to
 point  out  to  the  hon.  Minister  that
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 et  least  in  one  case  it  was  due  to  the
 pressure  of  the  employees  and  their
 persuasion  that  the  bank  subsequently
 agreed  though  at  first  the  manage-
 ment  of  the  bank  refused—I  mean  the
 Bank  of  Bikaner.  We  are  sorry  that
 we  could  not  persuade  the  manage-
 ment  of  the  Bank  of  Rajasthan  to
 accept  it.  I  would  lke  the  hon.
 Minister  to  consider  the  role  of  the
 employees  tm  this  process.

 They  moved  with  this  idea  that  if
 once  these  banks  are  brought  under
 the  control  of  the  State  Bank  as  sub-
 sidiary  banks,  under  the  guidance  of
 the  Central  Government  and  the
 State  Bank  of  India,  these  banks  will
 make  further  progress  and  serve  the
 purpose  of  banks  under  a_  planned
 economy.  That  is  the  reason  why  the
 employees  persuaded  the  bankers
 to  accept  the  proposal.  Of  course,
 they  expected  that  with  this  change
 there  will  be  some  betterment  in
 their  service  conditions  But  the  hon.
 Minister  has  said  that  it  is  not  possi-
 ble  We  know  that  in  the  near  future
 with  the  progress  of  banking  the
 employees  will  get  the  benefit  of  this
 छा]  because,  with  the  name  of  the
 State  Bank  associated  with  these
 banks,  with  the  direction  and
 guidance  of  the  management  of  the
 State  Bank,  these  banks  will  progress
 and  their  deposits  will  increase  and
 they  will  be  in  a  position  to  pay  more
 emoluments  to  their  employees.  I
 want  also  to  bring  to  the  notice  of
 the  hon  Mnunister  that  the  employees
 who  had  insistently  demanded  of  the
 management  to  accept  the  Govern.
 ment’s  policy  should  not  be  kept  in
 the  same  position  for  a  considerable
 period  of  time  and  that  with  the
 change  of  circumstances  the  Govern-
 ment  would  try  to  consider  the  pro-
 posals  of  the  employees  from  time  to
 time  Lastly,  I  may  say  that  the
 employees  at  present  enjoy  certain
 rights  sand  _  privileges.  The  hon.
 Minister  has  said  that  it  is  not  the
 intention  of  the  Government  to
 curtail  them  and  to  put  them  in  a
 disadvantageous  position.  would
 request  the  hon.  Minister  to  see  that
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 ae  aresult  of  the  change  the
 employees  were  not  put  to  any  diffi-
 culties.

 As  I  said,  I  welcome  this  Bill  and
 I  shall  express  the  views  of  the
 employees  that  they  shall  fully  co-
 operate  with  the  Government  and
 also  with  the  State  Bank  so  that  the
 purpose  for  which  the  subsidiary
 banks  have  been  brought  up  is  served.
 With  these  words,  I  support  the  Bill.

 Ghri  Shankaralya:  Sir,  the  Bill  is
 going  to  be  passed  and  no  doubt  it  is
 a  welcome  measure  whatever  might
 have  been  our  views.  But  I  wish  to
 bring  to  the  notice  of  the  hon.  Mins-
 ter  the  fears  and  apprehensions  that
 have  been  prevailing  in  the  minds  of
 the  businessmen  and  the  industrialists
 by  the  taking  over  of  these  banks.
 Formerly,  many  of  these  banks  were
 extending  several  concessions.  Now
 the  management  is  likely  to  be  con-
 ducted  by  the  officials  and  even  the
 two  nominated  directors  on  behalf
 of  the  State  Bank  will  naturally  be
 leaning  towards  the  officers.  There  is
 a  fear  that  there  would  be  more  offi-
 cialdom  and  that  kind  of  thing  and
 that  there  will  be  less  flexibility,
 accommodation  and  adjustment  with
 regard  to  the  understanding  of  the
 problems  of  the  businessmen  and  in-
 dustrialists,  I  hope  the  directors  wll
 maintain  the  same  flexibility  and  the
 same  business  relationship  as  the  ori-
 ginal  banks  did.  Already  there  is  an
 impression  that  some  of  the  private
 scheduled  banks  are  having  more  busi-
 ness  and  the  business  people  are  try-
 ing  to  shift  their  accounts  to  the  other
 banks  on  account  of  the  fear  that  this
 is  going  to  be  a  sort  of  a  Government
 or  semi-Government  institution  or
 that  it  is  going  to  be  run  in  the  manner
 in  which  the  Government  department
 ls  being  run.  I  hope  the  Minister  wil!
 lake  this  into  account  and  see  that
 the  same  cordiality  and  flexibility
 existed  in  their  relationship  and  that
 the  facilities  that  were  available  for
 the  businessmen  and  _  industrialists
 continue  under  the  new  management.
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 Dr.  B.  Gopaia  Reédl:  With  the  ex-
 pesience  of  the  State  Bank  in  the  last
 few  years  after  nationalisation,  there
 need  not  be  any  fear  that  the  State
 Bank  will  not  exert  its  influence  in
 favour  of  getting  the  co-operation  of
 the  local  people  and  expanding  its
 buriness  etc.  It  is  in  the  interest  of
 the  subsidiary  banks  as  well  as  of
 the  State  Bank  to  promote  the  utmost
 cordiality  and  all  reasonable  propo-
 sals  will  be  sympathetically  consider-
 ed.  While  I  give  that  assurance,  in
 some  cases  it  may  not  be  possible  for
 the  subsidiary  banks  to  entertain
 some  proposals  because  previously
 some  of  these  unscrupulous  people
 could  get  some  advances  from  some
 of  the  banks  and  they  may  not  be
 able  to  get  facilities  to  a  great  extent
 hereafter.

 Shri  Shankaralya:  I  did  not  want
 to  encourage  unscrupulous  people;  I
 talked  of  genuine  businessmen.

 Dr.  B.  Gopala  Reddi:  Previously  it
 was  the  affair  of  shareholders  or
 directors  and  some  merchants  might
 have  had  due  or  undue  influence  over
 the  directors.  All  that  may  not  be
 po-sible  hereafter.  All  legitzmate
 things  will  certainly  be  considered  by
 them.  They  would  like  to  carry  the
 public  also  along  with  them  in  al!
 their  dealings  which  will  certainly  be
 fair  The  two  non-officials  will  not
 necessarily  lean  towards  the  State
 Bank  people  There  are  many  non-
 officials  who  are  nominated  to  the
 State  Bank  directorate  and  not  all
 of  them  are  merely,  looking  to  the
 interests  of  the  State  Bank;  they
 are  looking  to  the  interests  of  the
 pubhe  and  they  are  there  not  to
 support  any  particular  proposal  or  8
 particular  management  but  to  sec
 that  the  public  interests  are  served
 The  uncertainty  that  was  created  by
 the  publication  of  the  report  of  the
 Rural  Credit  Survey  Committee  some-
 time  ago  will  be  removed  now,  with
 the  passage  of  the  Bill,  All  these
 areas  are  under-developed  and  once
 the  uncertainty  is  removed,  I  am
 sure  the  subsidiary  banks  will  be  able
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 to  open  new  branches  and  more  busi-
 ness  will  come  in.  I  also  share  the
 view  and  the  prophecy  of  my  _  hon.
 friend  that  with  the  association  of

 the  State  Bank  with  these  bank’,  their

 reputation  will  go  high  and  they  will
 be  able  to  attract  more  deposits  and
 very  soon  in  the  course  of  the  next
 two  or  three  years  they  will  be  en-
 abled  to  pay  whatever  the  State  Bank
 is  paying  to  its  employees.  I  do  want
 hat  they  should  flourish  so  that  they

 may  cover  these  under-developed
 areas  also  and  create  greater  facili-
 ties  with  regard  to  industry,  banking,
 ete.  It  is  a  very  important  piece  of
 legislation  and  I  am  very  glad  that
 the  House  has  given  its  full  support
 to  this  Bill.

 Shri  Prabhat  Kar:  I  hope  the  hon.
 Minister  would  appreciate  the  role  of
 the  employees.

 Dr.  B.  Gopala  Reddi:  I  also  appre-
 ciat2  the  role  of  the  employee’.  I  am
 told—I  do  not  know—that  they  ex-
 ercised  their  moral  influence  with  the
 management  of  the  Bikaner  Bank  and
 if  that  is  so,  I  certainly  congratulate
 them  and  I  hope  they  will  co-operate
 in  futur2  also  in  all  the  matters  with
 these  subsidiary  banks  and  the  State
 Bank  without  creating  unnecessary
 disputes.

 Mr.  Speaker:  The  question  is:

 “That  the  Bill,  as  amended,  be
 pa  sed.”

 The  motion  was  adopted.

 3°37  hrs.

 BANKING  COMPANIES
 MENT)  BILL

 The  Min'ster  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):
 Sir,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Banking  Companies  Act,  1949,
 as  reported  by  the  Joint  Com-
 mittee,  be  taken  into  considera-
 tion.”

 (AMEND-*

 The  Bill  has  emerged  from  the  Joint
 Committee  substantially  unaltered,
 and  I  do  not,  therefore,  propose  to
 cover  once  again  the  points  which  I
 made  when  the  Bill  was  earlier  be-
 fore  this  House.  I  shall  confine  my-
 self  to  the  two  or  three  modifications
 introduced  by  the  Committee,  which
 seem  to  call  for  some  comment.

 The  House  will  notice  that  a  slight
 alteration  in  the  definition  of  a  branch
 for  the  purposes  of  this  Act  has  been
 suggested  by  the  Committee.  We  have
 incorporated  this  change  in  deference
 to  the  wishes  of  the  banks  themselves,
 as  represented  by  the  Indian  Banks
 Association,  and  with  the  object  of
 clarifying  our  intention  that  while
 any  office  of  a  banking  company  is
 liable  to  be  inspected,  the  time-con-
 suming  procedure  of  applying  for  per-
 mission  to  establish  new  offices  should
 be  waived,  if  money  is  not  actually
 intended  to  be  handled  at  any  place
 of  business.

 I  would  next  refer  to  an  amend-
 ment  to  Section  70  of  the  main  Act.
 Hon.  Members  are  aware  of  the  dis-
 qualifications  provided  for  in  the
 Companies  Act,  which  prevent  the
 association  of  certain  persons  with
 the  in  ‘titutions  governed  by  that  Act.
 The  circumstances  in  which  these  pro-
 visions  of  the  Companies  Act  can  be
 applied  are  very  rigidly  prescribed,
 and  our  experience  has  shown  that
 although  these  precise  and  elaborate
 provisions  may,  perhaps,  be  adequate,
 in  relation  to  industrial  and  commer-
 cial  companies,  they  are  somewhat
 unsatisfactory  in  relation  to  financial
 institutions  like  banks,  which  deal.
 mainly  with  depositors’  monies  and
 are  especially  vulnerable,  in  the  event
 of  difficulties  being  created  for  them,
 either  through  mismanagement  or
 fear  of  such  mismanagement  or  other-
 wise.

 We  accordingly  felt  it  desirable  to
 in-ert  a  new’  provision  in  the  Act
 giving  the  Reserve  Bank  the  power
 to  remove  from  the  office  of  the
 Chairman,  Director,  or  Manager  or
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 Chief?  Executive  Officer  of  a  banking
 company,  any  person  if  he  is  found
 by  a@  competent  authority  to  have
 contravened  the  provisions  of  any
 Jaw  and  if  the  Reserve  Bank  is  satis-
 fied  that  the  contravention  is  of  such
 nature  that  the  association  of  a  such
 8  person  with  the  banking  company
 is  or  will  be  detrimental  to  the  inter-
 ests  of  the  company  or  its  depositors
 or  is  otherwise  undesirable.  Care  has
 been  taken  to  see  that  the  power
 proposed  to  be  taken  is  not  arbitrary.
 The  Reserve  Bank  of  India  will  be
 required  to  satisfy  itself  regarding  the
 facts  of  any  particular  case  before
 any  action  is  taken.  An  opportunity
 for  showing  cause  against  any  pro-
 poseg  action  is  also  intended  to  be
 given,  wherever  this  is  possible.  I  am
 sure  that  in  the  larger  interests  of
 the  banking  industry,  the  House  will
 welcame  this  provision

 The  only  other  major  change  which
 the  Committee  has  made  relates  to
 section  45  of  the  principal  Act  This
 section  deals  with  the  declaration  of
 dividends.  The  House  will  recollect
 that  in  an  earlier  speech  I  had  indi-
 cated  the  Government’s  intention  to
 define  somewhat  more  precisely  the
 obligations  which  a  banking  company
 is  expected  to  fulfil  before  it  can
 declare  a  dividend.  We  have  now
 indicated  these  obligations  in  some
 detail.  As  far  as  the  depreciation  on
 account  of  a  bank’s  holdings  of  Gov-
 ernment  securities  are  concerned,
 appropriate  provision  was  aiready
 made  in  the  Bill  Banks  do  not  hold
 shares  in  their  investment  portfolios
 to  the  same  extent  to  which  they  hold
 Government  securities.  If  a  bank  is
 well-managed,  the  loss  on  account  of
 bad  and  doubtful  debts,  for  which  it
 might  have  to  make  the  necessary
 provision,  is  also  unlikely  to  be  very
 great.  Where  a  bank  for  any  reason,
 finds  its  capital  lost  to  any  extent  on
 account  of  its  investments  in  shares
 or  itg  advances,  we  are,  however,  pro-
 viding  that  it  should  set  apart,  from
 out  of  its  profits,  adequate  funds  to
 make  good  the  loss  before  a  dividend
 can  be  declared.  The  auditors  will
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 have  the  responsibility  of  ensuting
 that  these  conditions  are  observed  and
 that  the  provisions  for  these  purposes
 are  satisfactory.

 The  other  changes  which  the  Joint
 Committee  have  made  are  mainly  of
 a  drafting  nature  and  are  self-expla-
 natory.  We  welcome  them  as  tney
 are  intended  to  remove  possible
 obscurities.

 I  will  now  come  to  the  Minute  of
 Dissent.  Two  of  the  points  made  m
 the  dissenting  minute,  namely,  those
 relating  to  cashier—contractors  and
 the  appointment  of  bankers  as  direc-
 tors  of  companies  which  are  not  carry-
 ing  on  any  business  for  profit  are  not
 of  any  great  importance.  We  have
 been  guided  maimly  by  admunustrative
 convenience  in  making  the  necessary
 provision  in  respect  of  these  matters.
 No  point  of  principle  is  involved,  and
 Government  do  not,  therefore,  con-
 sider  that  any  departures  are  neces-
 sary.

 The  other  points  are  that  the  em-
 ployees  of  banks  should  be  enabled
 to  get  bonuses  with  retrospective
 effect  for  the  period  upto  3956,  when
 a  clarificatory  amendment  permitting
 the  grant  of  such  bonuses  was  first
 inserted  in  the  Act,  that  the  issue  of
 bonus  shares  by  banking  companies
 should  be  prohibited,  that  there  should
 be  some  kind  of  dividend  limuta-
 tron  which  should  be  specially  appli-
 cable  to  banking  companies,  and  that
 there  should  be  statutory  provision,
 which  apparently  35  intended  to  be
 very  freely  ascd,  for  the  amalgama-
 tion  of  banking  companies  as  an
 alternative  to  liquidation  Govern-
 ment  have  not  found  it  possible  to
 accept  any  of  these  proposals.

 The  suggestion  regarding  the  re-
 trospective  amendment  of  section  40
 of  the  Act,  so  as  to  permit  the  grant
 of  bonuses  in  respect  of  past  year,
 asks  in  effect  for  the  nullification  of
 a  recent  judgment  of  the  Supreme
 Court.  I  do  not  see  any  reason  why
 this  judgment  should  be  vacated,  or
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 why  the  old  controversies  on  this
 subject,  which  fortunately  seem  to
 have  disappeared  for  the  moment,
 should  be  revived  through  any  fresh
 amendment.

 The  other  suggestions  involve  the
 assumption  of  additional  powers  and
 Government  are  far  from  being  con-
 vinced  that  these  powers  are  either
 nece  sary  or  desirable  for  the  proper
 working  of  the  banking  industry  In
 any  case,  far-reachmg  changes  of  this
 character,  whatever  may  be  said  for
 or  against  them  by  any  one,  are
 clearly  beyond  the  scope  of  this  Bill

 This  is,  as  I  have  said,  a  Bill  with
 lumited  objectives  in  view  It  8
 largely  a  clarificatory  measure  with-
 in  the  framework  of  the  existing
 scheme  of  control  That  scheme  of
 control,  taken  by  and  large,  is  not  'n
 our  view  unsatisfactory,  and  within
 the  limits  of  that  control  this  Bull
 has  been  intended  as  a  useful  mea-
 sure,  which  will  facilitate  the  adm:-
 nistration  of  the  Act  and  the  super-
 vision  and  regulation  of  banking
 companies

 Sir,  I  commend  the  motion  for  the
 consideration  of  the  House

 Mr  Speaker-  Motion  moved

 “That  the  Bill  further  to  amend
 the  Banking  Companies  Act,  ‘1949,
 as  reported  by  the  Joint  Com-
 mittee  be  taken  into  considera-
 tion"

 Shri  V  है  Nayar  (Quilon)  Mr
 Speakcr  Sir  I  want  only  to  make  a
 few  general  observations  at  this
 stage  because  I  hope  that  later  on
 when  we  take  up  the  clause-by-
 clause  discussion  I  may  have  an
 opportunity  to  explain  the  stand
 taken  by  us  m  the  Jomt  Committee

 Our  objection  to  this  Bill  is  that
 Government  have  not  come  forward
 with  the  provisions  with  which  they
 ought  to  have  come  in  the  changed
 context  in  regard  to  the  banking  in-
 dustry  You  will  remember,  87,  that
 subsequently  to  the  passing  of  the
 Banking  Companies  Act  in  ‘1949,  Gov-

 ernment  have  not  so  far  chosen  to
 bring  in  any  amendment  which  cen
 be  called  ag  a  major  amendment  Of
 course,  there  have  been  some  amend-
 ing  Bilis  but,  by  and  large,  the  Bank-
 ing  Companies  Act  remains  as  it  was
 in  949

 Sir,  we  must  understand  that  bank-
 ing  has  a  very  particular  role  to  play
 in  the  economy,  and  the  perspective
 of  949  which  the  framers  of  the  Ball
 had  in  949  has  changed  subsequent-
 ly  I  find  that  though  we  have  found
 it  necessary  to  put  in  our  dissenting
 minutes  some  points  of  view,  they
 were  expressed  in  this  same  House  m
 949  by  many  emiment  Members  .  3
 find,  on  going  through  the  debates,
 that  the  stand  taken  by  us  in  regard
 to  certain  points  was  the  identical
 stand  taken  by  no  less  a  person  than
 the  present  Speaker  of  the  House,
 and  the  words  of  wisdom  which  then
 {ell  from  you,  Sir,  have  prompted  us
 to  include  in  our  dissenting  minutes
 certain  points

 Mr  Speaker  I  wish  that  I  may
 not  be  quoted  because  it  is  open  to
 any  other  Member  out  of  the  500
 Members  here  to  say  that  the  Speak-
 .r,  with  all  his  dignity  today,  had  not
 the  wisdom  then

 Shri  V  P.  Nayar’  In  that  case,  Suir,
 we  wil!  defend  you  It  was  a  very
 interesting  debate,  not  merely  from
 this  point  of  view  and  I  may  have
 to  refer  to  it  in  other  connections
 also  At  that  time,  Sir,  you  crystal-
 lised  the  opinion  of  a  section  of  the
 House  when  you  said  “Naturally,  on
 a  matter  of  such  importance,  as_  the
 banking  system  is  the  soul  of  the
 economic  hife  of  any  country,  much
 interest  ts  evinced  by  the  hon  Mem-
 bers”  ३  submit  that  banking  is  such
 an  important  industry  that  the  very
 attitude  towards  it  must  change  from
 time  to  time  In  949  the  Govern-
 ment  did  not  have  a  socialst  pattern
 in  view  The  role  of  banking  in  a
 capitalist  society  35  very  much  differ-
 ent  from  the  role  of  banking  in  a
 socialist  society  In  1949,  I  cantend,
 the  Government  did  not  have  before
 them  the  pattern  of  a  socialist  so~
 ciety  at  all.  And,  today,  in  1989,  we
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 do  not  seek  to  make  any  major
 changes  to  the  Act  which  was  passed
 in  १949  in  an  entirely  different  con-
 text,  with  an  entirely  different  pera-
 pective.

 है  eubmit,  Sir,  that  the  Government
 have  not  fulfilled  their  duty,  because
 today  the  role  of  banking  is  very
 much  different  and  we  have  to  modify
 or  amend  the  legislation  on  the  sub-
 ject  in  conformity  with  the  changed
 perspective.  I  do  not  find,  when  I
 read  through  the  various  provisions
 of  the  Bill,  any  attempt  having  been
 made  by  the  Government  to  fit  in  the
 banking  industry  to  the  role  which  it
 has  to  play  in  a  developing  economy,
 an  economy  consistent  with  the  ob-
 jectives  and  aims  of  the  Governmcnt
 for  ushering  :n  a  socialist  pattern  of
 society.

 As  I  said,  Sir,  I  find  that  the  de-
 bate  of  949  was  intcresting  I  only
 want  to  impress  upon  the  House  how
 views  can  change  I  find  that  several
 important  speeches  were  made  on  that
 oceasion.  Two  of  them  who  spokv
 then  at  least  were  later  on  in  the
 Finance  Mini  try  before  my  hon
 friend  became  an  hon.  Mumuster  0
 that  Ministry.  I  refer,  in  particular,
 to  Shri  T.  T.  Krishnamachar:  and
 Shr  A.  C.  Guha,  both  of  whom  I  do
 not  see  hare  now.  They  had  expres-
 sed  their  opinion  at  that  time,  and
 when  both  of  them  were  in  the  Minis-
 try  they  could  not  implement  the
 views  for  which  they  gave  expression
 in  1949.  So,  it  is  not  a  question  of
 being  unable  to  do  it,  it  is  not  a
 question  of  not  holding  certain  views.
 The  hon.  Minister  said  that  the  dis-
 senting  minute  does  not  refer  to  manv
 important  points.  I  b2g  to  differ
 from  him.  We  take  an_  entirely
 different  view  altogether.  We  have
 stated  some  points  there.  I  shall
 presently  come  to  them.

 For  example,  there  is  the  question
 of  dividends.  We  all  know  that  the
 banks  declare  4  per  cent,  5  per
 cent  and  even  ३6  per  cent.  It  was

 (Amendment)  ह... श  2034

 not  so  in  3949  when  yon  discussed
 the  Bill.  Even  then,  what  was  the
 view  of  the  House?  A  very  important
 section  of  public  opinion  represented
 by  hon.  Members  in  this  House  like
 Shri  T.  T.  Krishnamachari,  Prof.  K.  द!
 Shah,  Mr.  Naziruddin  Ahmad  and
 Shri  Ananthasayanam  Ayyangar,  had
 expressed  the  view  that  even  as  con-
 ditions  obtained  then  Government
 had  a  duty  to  fix  a  ceiling  on  divi-
 dends.  Mr.  Speaker,  you  said  that
 you  would  consider  even  6  per  cent
 or  8  per  cent  as  reasonable,  These
 are  your  exact  words:

 “All  the  same,  I  for  my  part
 am  prepared  to  say,  have  6  per
 vent  or  8  per  cent  I  have  ne
 objection.  But  if  he  still  persists
 ‘n  this,  I  am  afraid  he  and  I  may
 not  bz  able  to  avoid  a  cataclysm
 that  is  going  to  come.”

 This  is  what  you  said.  We  want  divi-
 dends  to  be  ‘ceiled’.  The  percentage
 35  different.  Now,  the  provisions
 nave  pen  changed  or  a:nended.  Is
 there  any  ceiling  on  dividends?  Has
 the  Government  ever  thought  of  the
 absaiute  necessity  for  putting  a  ceil-
 ‘ng  on  dividends?  We  consider  that
 a  ceiling  on  dividend.  33  absolutely
 ‘ecessary  not  mercly  for  the  present
 *equirements  but  to  meet  certain  un-
 avoidably  future  obligations.

 Take,  for  example,  the  question  of
 nationalisation  of  banks.  Today  or
 tomorrow  it  is  bound  to  come.  No-
 body  can  escape  from  it  The  hon.
 Minister  07  the  Government  may
 nold  it  on  for  sometime  but  in  the
 near  future  it  38  bound  to  come.  We
 have  already  nationalised  on  or  two
 insututions.  Therefore,  if  later  on
 We  have  to  take  up  the  que‘tion  of
 navionalisation  of  banks,  as  has  been
 very  rightly  pointed  out  in  his  evi-
 dence  by  my  friend  Shri  Prabhat
 Kar,  this  ceiling  of  dividends  would
 be  very  helpful.  because,  after  putting
 2  ceiling  on  dividends  a  certain  por-
 tion  of  the  accrued  profits  of  the  bank
 could  be  set  apart  in  a  different  poo!
 from  which  shares  could  be  bought.
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 Now,  what  do  they  want  to  do?
 According  to  this  Bill  they  want  cven

 bank’s  money  is  invested  by  the
 shareholders;  not  more  than  three
 per  cent  in  any  case,  and  not  at  all
 fn  the  case  of  bigger  banks.  96  to  97

 sons  who  have  invested  only  two  or
 three  per  cent  of  the  total  working
 eapital  of  the  bank  are  now  being
 given  from  out  of  the  profits  a  por-
 tien  of  the  amount  as  bonus  shares
 which,  I  think,  is  mdiculous  to  thmk
 of  in  the  present  context.  We  have
 pointed  out  this  aspect  with  particu-
 lar  reference  to  the  dividends  in  the
 Minute  of  Dissent.  Government  have
 not  chosen  to  accept  the  position.  if
 you  go  through  the  evidence  you  will
 also  find  that  this  has  been  the  point
 of  view—and  unfortunately  what-
 ever  proposals  are  given

 Mr.  Speaker:  Have  the  hon.  Mem-
 bers  suggested  in  the  Minute  of  Dis-
 sent  a  Dividend  Equalisation  Fund
 also  in  case  it  goes  beyond  or  below
 a  rate?

 Shri  ्,  ह  Nayar:  Not  specifically,
 but  at  least  in  the  evidence,  a  very
 responsible  representative  of  the  bank
 employees  who  was  summoned  as  a
 witness  and  who  also  happens  to  be  a
 Member  of  this  House.  has  pinpointed
 the  attention  of  the  Government  on
 this  aspect.  I  know  that  the  Finance
 Minitter—-I  do  not  refer  to  Dr.  B.
 Gopala  Reddi  but  to  his  senior  col-
 league—was  particularly  allergic  to
 the  suggestions  made  by  Shri
 Prabhat  Kar  and  even  went  to
 the  extent  of  saying—it  is  in  the
 printed  evidence—that  a  bank  cannot
 exist  for  the  employees’  sake  He  has
 Openly  said  that.  Whatever  proposals
 were  given  were  turned  down  with

 a  contempt  which  is  ununderstand-
 able  for  me.

 The  point  is  this.  When  they  take
 into  account  the  profits  of  the  banks
 as  they  accrue  in  recent  years,  Gov-
 ernment  know  what  percentage  of
 dividends  is  being  declared.
 When  they  know  for  certam  that
 banks  are  now  getting  a  profit  which
 not  many  other  industries  are  get-
 ting  now,  they  can  certamly  set  apart
 @  portion  from  out  of  the  dividends
 instead  of  obliging  the  shareholders
 who  have  invested  only  three  per
 cent  of  the  working  capital  to  get  an
 additional  advantage  by  way  of  bonus
 shares.  That  at  leat  could  have  been
 prevented  These  are  not  small
 points  as  the  hon.  Minister  tries  to
 pose  them;  they  are  very  important
 points  having  regard  to  (a)  the  so-
 cialist  pattern  of  society  in  view  and
 (b)  the  necessity  to  nationalise  the
 bank,  m  the  near  future.  These  are
 the  points  which  we  have  stressed  in
 the  Minute  of  Dissent  and  also  in  the
 Committee  during  its  deliberations.

 Then,  as  I  said,  we  can  change;  the
 Government  can  also  change  During
 the  time  when  the  Bill  was  being  dis-
 cussed  in  1949,  I  find  that  two  views
 were  represented  in  the  House—one
 in  favour  of  the  nationalisation  of
 certain  banks  and  the  other  complete-
 ly  opposed  to  it.  Why  I  say  this  is
 because  of  this  aspect:  you  will  re-
 member,  Sir,  that  during  the  debate,
 one  of  the  Members  here  who  was
 also  a  Member  then  and  who,  to  my
 regret,  3५5  not  here  now,  Shr:  Ranga,
 was  for  nationalisation,  and  he  was
 giving  a  suitable  reply  to  another
 specch  given  by  Sir  H  P.  Mody.  I
 want  only  to  point  out  this  fact  as
 an  instance  to  show  how  people  can
 change  Shr:  Ranga  at  that  time  said
 something  which  was  not  very  flat-
 tering  to  Sur  Mody.

 Mr.  Speaker:  How  does  he  know
 that  Shri  Ranga  has  changed  his
 views?

 Shri  V  P.  Nayar:  I  sha?]  quote  him.
 I  am  coming  to  that.  I  shall  not  be
 clear  unless  I  quote  Shri  Ranga.  Shri
 Ranga,  while  giving  his  reply—I  am
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 reading  from  page  323  of  the  Debates
 of  the  9th  February,  29849  on  the
 Banking  Companies  Bill—said:

 “,...J¢  will  also  very  soon  be
 the  economics  of  Pandit  Nehru
 which  will  be  ruling  here  in  this
 country  and  not  the  economics  of
 Mr.  Mody;  And  Pandit  Nehru’s
 economics  will  demand  that  every
 one  of  these  concerns  should  make
 the  public  welfare  as  their  primary
 concern,  not  making  profits  §  for
 their  shareholders.  It  is  from  this
 point  of  view  that  I  give  my  general
 consent.”

 Earlier  in  his  speech,  he  said  in
 these  terms:

 “I  wish  to  warn  my  friend
 Mr.  Mody  that  these  bankers  can-
 not  continue  to  have  their  mono-
 poly  for  ever”.

 I  do  not  want  to  quote  again,  but
 what  do  we  find  now?  =  Eijther  Shri
 Ranga  has  changed  or  Shri  Mody  has
 changed—-I  do  not  know.  But  today  I
 find  Shri  Ranga  and  Shri  Mody
 occupying  the  same  platform  in  the
 newly-formed  party  of  which  the
 leadership  happens  to  be  vested  in
 certain  ex-Governors  and  the  over-
 all  leader  happens  to  be  ex-Govecrnor-
 General.  Views  can  change  as  :ndi-
 viduals  can,  but  I  find  only  the  Gov-
 ernment’s  views  about  banking  have
 not  changed.

 Subsequently  too,  I  find  the  same
 tenor  of  speech  when  I  read  the
 speech  of  Dr.  John  Mathai  in  1949.
 We  know,  Dr.  8.  Gopala  Reddi
 knows,  and  you  know  and  I  know
 that  the  context  in  which  we  are
 thinking  about  banking  has  consider-
 ably  changed.  Therefore,  we  pointed
 out  that  these  aspects  should  be  con-
 sidered.  Even  as  early  as  in  949
 there  was  ७  powerful  and  represen-
 tative  section  in  this  House  which
 voiced  certain  amendments  which  we
 @re  pressing  now.  We  have  not  com-
 mitted  any  sin  in  that  way,  and  if  we
 have  pressed  for  certain  points  we
 have  been  in  a  very,  very  good  com-
 pany.

 AUGUST  2,  989  (Amendment)  BU  3038

 Therefore,  I  submit  that  the  outlooks
 of  Government  in  respect  of  banking
 has  first  to  change  and  the  Govern-
 ment  should  have  had  the  foresight
 to  bring  in  certain  amendments  which
 are  absolutely  necessary  to  exercise
 that  amount  of  control  which  is  not
 merely  necessary  but  absolutely
 necessary  on  the  banking  system  of
 our  country.

 Then  let  us  take  the  provisions.  I
 do  not  want  to  go  into  the  provisions
 in  great  detail,  but  here  are  certain
 provisions  m  the  amending  Bill  which
 I  want  the  House  to  consider  serious-
 ly.  Take,  for  example,  clause  8  of
 the  Bill.  This  clause,  according  to
 me,  imposes  an  unwanted  provision.
 We  know  what  the  law  is  on  this  sub-
 ject,  and  I  do  not  think  I  need  give
 any  More  explanation  to  the  hon.
 Minister  for  that,  because  we  have’
 discussed  this  at  some  length  in  the
 Jomunt  Committee  also.  The  hon.
 Minister  said  that  certain  changes
 were  very  essential.  When  it  comes
 to  the  question  of  some  benefits  to
 the  employees  and  when  we  demand
 that  some  retrospective  effect  should
 be  given  to  certain  provisions,  ithe
 hon.  Munster  says  it  is  just  impossible
 and  it  is  not  necessary,  and  for  his
 help,  he  quotes  a  recent  decision  of
 the  Supreme  Court.  I  was  pre-
 sent  at  the  time  when  this  case
 was  being  argued  in’  the  Supreme
 Court  for  a  few  days.  Unfortunately,
 the  judgment  of  the  Supreme  Court
 has  not  come  out  in  print  as  yet.  It
 was  delivered  possibly  by  the  end  of
 May  and  it  has  not  come  out  in  any
 of  the  reports.  But  as  far  as  my
 knowledge  goes,  this  pomt  was  not
 specifically  touched  by  the  Supreme
 Court  in  its  judgment.  However,  that
 is  not  my  pomt.  Even  2f  the  Supreme
 Court  had  made  such  points,  is  it  not
 open  to  this  House  to  change  the  pro-
 vision,  and  have  we  not  given  retros-
 pective  effect  after  certain  decisions
 were  made  either  by  the  high  courts
 or  by  the  Supreme  Court  in  other
 cases?  Why  is  it  that  the  bank  em-
 ployees  alone  are  now  being  fold  that
 because  the  Supreme  Court  has  come
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 to  a  decision~and  that  I  contend  is
 more  imaginary  in  the  minds  of  the
 Government—we  shall  not  give  re-
 trospective  effect  in  cases  of  disputes
 in  which  the  employees  had  some
 benefits  sometime  ago.  Parliament
 has  the  power  to  give  retrospective
 effect  to  any  provision,  save  in
 cases.

 l4  hrs.

 Mr.  Speaker:  Except  in  the  case  of
 punishment  for  criminal  offences

 Shri  द  P  Nayar:  But  this  is  no
 punishment.  If  something  35  added
 to  the  wages  of  a  worker  as  a_  result
 of  the  decision  of  an  industmal  tribu-
 nal,  it  is  no  criminal  punishment
 ‘This  is  particularly  a  sphere  in  which
 Parhament  has  the  authority  to
 legisiate  with  retrospective  effect,  but
 the  hon.  Minister  says  that  it  is  not
 considered  to  be  necessary  at  all  He
 lsnows,  as  every  one  of  us,  that  the
 employees  are  the  human  machines
 who  by  their  work  turn  out  the  pro-
 fits  of  the  banks  It  is  not  merely  by
 the  work  of  the  directors  that  the
 bank  gets  3{s  annual  profit  The  em-
 ployees  have  a  share  in  getting  the
 profit,  but  this  is  the  way  in  which
 the  Government  3५  treating  the  em-
 ployees  who  are  responsable  by  and
 large  for  the  profits

 Mr.  Speaker:  Sometimes  I  have
 notxed  hon  Members  impressing
 more  as  between  the  employees  and
 the  shareholders,  the  community
 might  be  forgotten  or  any  umount  of
 interest  might  be  taken  from  them
 Along  with  employees  ४  non  Mem-
 bers  also  say  that  the  dividend  ought
 to  be  reduced  for  the  purpose  of  pro-
 viding  cheaper  credit  to  the  public  at
 large,  to  the  agriculturists  and  others,
 there  will  be  greater  sympathy  and
 incidentally  the  employees  also  will
 get  the  benefits  They  go  on  harping
 only  on  the  employees  and  the  share-
 holders;  |  does  not  matter  to  the
 ordinary  person.

 Shri  द  P  Nayar:  Sir,  I  deeply
 appreciate  your  sense  of  anticipation;
 १  was  about  to  come  to  that  point
 Whenever  the  workers  demand  e

 higher  wage,  usually  the  plea  of  the
 management  is,  m  case  ther  demand
 has  to  be  met,  the  interest  on
 advances  will  have  to  be  enhanced
 and  without  that,  it  is  impossible  for
 the  management  to  pay  more  That
 is  the  plea  We  can  show—but  this
 is  not  the  occasion  for  3t—by  giving
 detailed  figures  that  for  any  bank,
 even  after  putting  a  ceilmg  on  the
 dividend,  it  is  possible  not  merely  to
 pay  more  to  the  employees,  but  also
 to  reduce  the  rate  of  interest  Instead
 of  doing  that,  today  they  want  to
 give  an  undeserved  benefit  to  the
 shareholder,  whose  investment
 amounts  only  to  2  or  3  per  cent.  This
 is  our  objection.

 I  was  referring  to  this,  because  you
 will  find  that  m  clause  6,  which
 seeks  to  amend  section  370  of  the  prin-
 cipal  Act,  a  new  clause  ts  being  add-
 ed  That  is  referred  to  in  clause  6(e@)
 (a)  “A  company  registered  uder
 section  25  of  the  Indian  Compamer
 Act”  Just  now  the  hon  Munister,  u
 his  opening  remarks,  was  pleased  to
 say  that  this  does  not  involve  any
 principle  I  hold  an  entirely  differ-
 ent  view  It  does  involve  a  principle.

 Why  was  it  that  in  949  or  later  on
 it  was  considered  necessary  that  a
 director  of  a  bank  should  not  have
 directorship  in  other  =  comnpanies?
 There  was  some  principle  behind  :t.
 You  will  remember  that  the  banking
 saw  in  949  came  as  a  result  of  the
 ordinance  passed  some  two  years  ago
 and  that  was  the  result  of  the  terri-
 ble  crisis  which  overtook  the  banking
 industry  in  3946  What  is  the  report
 on  that?  When  hundreds  of  banks
 crashed,  we  know  that  the  official  re-
 port  indicated  that  there  was  a  link-
 ing  up  of  the  directors  of  the  banks
 with  certain  other  concerns.  There
 was  gross  mismanagement  also,  but
 this  was  one  major  factor  and  wisely
 the  rules  were  changed  and  the  law
 was  amended  in  such  a  way  that  a
 director  who  was  in  charge  of  the
 admmustration  of  the  bank  was  not
 permitted  to  associate  himself  with
 another  company  Probably  they  had
 also  this  point  in  view  that  function-
 ing  m  en  executive  capacity  in  the
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 bank  required  undivided  ettention.
 But  after  all  these  years,  Government
 are  bringing  in  an  amendment  and
 thereby  making  it  possible  for  the
 chief  executive  of  the  bank  to  func-
 tion  also  as  a  director  ina  hmuited
 company

 Mr  Speaker:  In  a  commercial
 concern?

 Shri  द  ह.  Nayar:  Commercial  con-
 cerns  are  not  excluded  According  to
 the  provisions  of  section  25  of  the
 Companies  Act,  a  company  may  be
 formed  in  which  all  the  other  formal-
 ities  and  requirements  of  a  company
 will  be  met,  but  the  only  poimt  5s
 that  thal  company  cannot  have  as  its
 declared  objective  the  distribution  of
 dividends  What  are  the  purposes
 for  which  such  a@  company  can  be
 formed?  I  do  not  want  to  read  that
 section—ii  is  one  of  the  long:st  sec-
 tions  in  the  Companies  Act—but  xt
 will  suffice,  3६  I  quote  a  sub-section—

 *(1)  Where  it  is  proved  to  the
 satisfaction  of  the  Central  Govern-
 ment  that  an  association—

 (a)  785  about  to  be  formed  as  a
 limited  company  for  promot-
 ing  commerce,  art,  science,
 rehgion,  charity  or  any  other
 useful  object,  and

 (b)  intends  to  apply  it»  profits,  :f
 any,  or  other  income  for  pro-
 moting  its  objects,  and  to
 prohibit  the  payment  of  any
 dividend  to  its  members,’

 The  most  rmportant  pomt  there  is
 that  e  company  cannot  be  formed
 wih  the  declared  objective  of  distri-
 buting  dividends,  no  maiter  whether
 it  earns  profits  or  not  Even  if  they
 earn  colossal  profits,  they  cannot  de-
 clare  dividend  But  there  is  no  rule
 whith  says  that  they  cannot  earn  pro-
 fits,  they  can  earn  profits,  but  such
 earned  profits  will  have  to  be  distri-
 buted  in  charities  or  for  the  promo-~
 tion  of  science,  art,  culture,  etc.  No-
 where  in  the  Companies  Act  48  there
 a  prohibition  that  such  companies  as
 ace  formed  under  section  25  should
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 not  show  any  profit  in  their  balance
 sheet.  So,  ४६  3  38  a  quesion  of  prin-
 ciple,  the  very  mentiun  of  ‘commerce’
 tn  it  would  indicate  that  a  chief
 executive  of  a  bank,  who  becomes  a
 director  in  one  of  the  companies
 formed  under  section  25,  will  neoes-
 sarily  have  to  function  in  that  com-
 pany  also  in  the  manner  in  which  he
 would  function  in  other  companies,
 because  declaration  and  distribution
 of  dividend  is  not  very  much  a  mutter
 for  the  managing  director  himself  It
 35  done  under  certain  rules  and  he
 has  no  additional  burden  I  submut
 this  point  has  not  been  taken  nto
 consideration  If  it  was  taken  into
 consideration,  the  hon  Minister
 would  certainly  not  have  said  that  #
 involves  no  departure  from  principles
 It  does  involve  a  departure  from  the
 principle  which  was  accepted  long
 ago  and  which  was  imp:emented  all
 these  years  I  wish  the  hon  Munister
 finds  his  way  to  agree  to  the  deletion
 of  this  clause

 I  want  to  refer  to  sub-clause  (3)
 of  the  same  clause  whith  was  also
 mentioned  by  the  hon  Minister  I
 agree  that  the  provision  us  it  is  now
 before  us  75  good  Formerly  only
 convictions  by  criminal  courts  were
 held  to  be  sufficient  to  bring  a  per-
 son  to  discredit  m  so  far  as  the  posi-
 tion  in  banking  industry  is  concern-
 ed  But  today  tribunals  have  also
 been  included  I  know  what  prompt-
 ed  them  to  do  so.  We  know  recently
 there  has  been  a  very  _  sensational
 case  of  a  managing  director  of  a  bank
 having  been  involved  in  one  of  _  the
 most  nefarious  activities  in  respect  of
 foreign  ex-hange  You  take  this
 power  which  is  good,  but  before  you
 take  this  power  under  this  Act,  that
 man  has  escaped  It  38  open  to  him
 again  to  come  back  You  want  the
 name  of  that  person?

 Mr,  Speaker:  No,  nobody  wants  the
 name

 Shri  V  P  Nayar:  He  has  resigned,
 but  the  fact  that  he  has  resigned
 would  not  stand  in  the  way  of  his
 getting  an  appointment  later.  ‘You
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 cannot  invoke  the  provision  then  and
 say,  “Once  you  were  held  responsible
 for  the  violation  of  the  foreign  ex-
 chenge  rules”.  As  the  clause  is
 worded—I  want  Shri  Pattabhi
 Beaman  to  give  me  an  explanation
 because,  apart  from  the  fact  that  he
 is  a  lawyer  of  distinction  he  also
 happens  to  be  the  Chairman  of  the
 Committee—how  can  you  prevent  the
 re-entry  of  Mr.  X,  who  was  involved
 in  this  foreign  exchange,  shall  I  say,
 grave  crime?  How  can  you  prevent
 him?  Because  the  words  used  here
 are  “Where  a  person  holding  the
 office  of  a  chairman”  He  is  not  now
 holding  that  office.  The  clause  reads:

 “Where  a  person  holding  the
 office  of  a  chairman  or  director  or
 manager  or  chief  executive  officer
 (by  whatever  name  called)  of  a
 banking  company  is,  or  has  been
 found  by  any  tribunal......

 Dr  B.  Gopala  Reddi:  “has  been
 found”  is  there.

 Shri  च,  P  Nayar:  a  or  other
 authority  (other  than  a  criminal
 court)  to  have  contravened  the  provi-
 sion  of  any  law  and  the  Reserve  Bank
 Is  satisfied  that  the  contravention  35
 of  such  a  nature  that  the  association
 of  such  a  person  with  the  banking
 company  is  or  will  be  detrimental  to
 the  interests  of  the  banking  company
 or  its  depositors  or  otherwise  un-
 desirable,  the  Reserve  Bank  may
 make  an  order  that  that  person  shall
 cease  to  hold  the  office  with  effect
 from  such  date  as  may  b2  specified
 therein  and  thereupon,  that  office
 shall,  with  effect  from  the  said  date,
 become  vacant.”

 According  to  me  It  is  not  clear  whe-
 ther  an  escape  made  by  resignation
 would  compel  the  Reserve  Bank  to
 meke  his  re-entry  in  an_  institution
 different  from  the  one  7  which  he
 serves.

 Shri  C.  R.  Pattabhi  Raman  (Kum-
 bakonam):  If  you  will  permit  me,  I
 would  like  to  say  a  few  words.  The
 words  used  here  are:

 “js,  or  has  been  found  by  any
 tribunal  or  any  other  authority
 (other  than  a  criminal  court)”.

 The  term  “other  authority”  is  very
 wide,

 Dr  B.  Gopala  Reddi:  “has  been
 found”  is  also  there,

 Shri  C.  है,  Pattabhi  Raman:  “any
 other  authority”  is  quite  wide
 enough.

 Mr,  Speaker:  He  wants  to  know
 whether  the  resignation  from  any
 vosition  in  a  bank  would  absolve  him
 trom  further  investigation  by  any
 authority  or  tribunal  apart  from  the
 ‘mminal  court  If  that  5  so,  “or  has
 been”  does  not  apply  to  this  case.  If
 he  is  pursued  only  so  long  as  he  is  a
 member,  or  interested  in  a  banking
 concern  and  the  investigation  has
 already  started  notwithstanding  his
 resignation.  if  it  continues,  then  it  is
 open  to  the  authority  to  come  to  the
 conclusion  Suppose  the  investiga-
 tion  has  not  started  and  he  has  re-
 signed  The  hon.  Member  has  a
 doubt  whether  7  those  circumstances
 the  investigation  will  he  started  at
 all  And  :f  it  would  not  be  started
 there  is  no  question  of  “or  has  been”.
 ‘Tnerefore.  he  wants  us  to  guard  our-
 selves  against  that  Hf  we  say  that
 by  mere  resignation  a  man  is  absol-
 ved  and  we  need  not  take  further
 action,  after  a  lapse  of  two  or  three
 years  he  might  come  again.

 Dr  B  Gopala  Reddi:  Then  the
 Reserve  Bank  will  step  in.

 Mr  Speaker:  Not  with  respect  to
 antecedents.

 Dr  B.  Gopala  Reddi:  Why  not?

 Mr  Speaker:  Therefore,  before  he
 comes  in  there  must  be  a  disqualifi-
 cation  or  some  kind  of  direction,  or
 some  observation  or  finding.  by  eny
 authonity  which  will  enable  the
 Reserve  Bank  to  cut  him  out  or  dis-
 qualify  him.  But  if  he  goes  and  sits
 there  I  do  not  think  the  clause  will
 apply.

 Shri  0  R.  Pattabhi  Raman:  I  th‘nk
 the  ejusdem  generis  rule  will  apply.
 The  scope  of  “or  other  authority”  is
 wide  enough.  If  the  Reserve  Bank  is
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 to  penalise  such  a  man  then  it  will
 become  a  penal  clause.  If  the  Reserve
 Bank  is  to  tie  down  aman  with  a
 disqualification  then  it  will  be  a
 judicial  function.  For  that  purpose
 giving  the  accused  an  opportunity
 and  all  that  may  arise.  Then  “or
 other  authority”  here  is  the  same  as
 “or  authority”  in  article  226  of  the
 Constitution,  which  is  wide  enuogh.  It
 may  have  to  be  decided  in  the
 courts.

 Shri  V.  P.  Nayar:  I  do  not  say  any-
 thing  about  the  ejusdem  generis  rule.
 I  would  like  to  know  from  the  hon.
 Minister  whether  he  is  prepared  to
 add  the  words  “or  held  the  office”
 after  the  words  “holding  the  office”.
 Then  the  words  “or  has  been”  will
 have  some  meaning.  If  you  say
 “where  a  person  holding  the  office”  it
 is  in  the  present  tense.

 Mr.  Speaker:  What  is  the  clause?

 Shri  V  P.  Nayar:  Clause  (3)  on
 page  4.  When  you  say:

 “Where  a  person  holding’  the
 office  of  a  chairman  or  director  or
 manager  or  chief  executive  officer
 (by  whatever  name  called)  of  a
 banking  company  is,  or  has  been”

 there  728  no  meaning  for  the  words
 “or  has  been”  If,  on  the  other  hand,
 you  say  “a  person  holding  the  office
 or  has  held  the  office”  then  the  words
 “or  has  been”  will  serve  some  pur-
 pose.

 Mr  Speaker:  That  will  make  it
 meaningless  When  he  holds  the  office
 then  the  antecedents  and  disqualifica-
 tion  will  come  in  his  way.  If  he  has
 already  been  held  to  have  committed
 something  which  entails  his  disquali-
 fication,  then  he  need  not  have  held
 the  office.  This  applies  to  a  man  who
 tries  to  hold  an  office  on  the  date  when
 this  disqualification  applies.

 hri  ्,  है  Nayar:  I  make  a  little
 distinction.  A  person  might  have
 committed  a  crime.  He  may  be  hold-
 ing  an  office  also.  But  before  this
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 clause  takes  effect  he  might  have  jeft
 the  office;  notwithstanding  the  fact
 that  had  he  continued  he  would  have
 incurred  the  disqualification,  the
 wording  of  the  clause  will  not  give
 any  power  ¢o  the  Reserve  Bank  to
 punish  a  person  or  to  prevent  his  re-
 entry  because  it  only  says:

 “Where  a  person  holding  the  office
 of  a  chairman”.

 Dr.  B.  Gopala  Reddi:  Suppose  that
 X  is  re-elected  again  on  I5th  January
 1960.  On  l6th  January  this  provision
 can  be  mvoked.

 hri  द  ह.  Nayar:  Why  on  the  i6th?
 Even  on  the  I5th  he  is  holding  the
 office.  So,  it  is  not  so  simple  as  the
 Minister  wants  it  to  be.  Because,  they
 have  to  make  consultations  and  they
 have  to  take  advice  even  on  a  simple
 matter.  When  I  was  reading  it  and  I
 was  confused

 Mr,  Speaker:  Now  it  is  clear.

 Shri  V.  P.  Nayar:  Now  I  do  not
 thmk  I  need  elaborate  it.  I  will
 leave  it  here.

 Mr  Speaker:  If  he  expects  all
 knowledge  from  one  individual  then
 we  need  not  have  500  Members  here.

 Shri  V  P.  Nayar:  Certainly  not.  It
 is  always  better  to  have  advice.

 Mr.  Speaker:  Now  he  should  con-
 clude.  Other  Members  also  want  to
 participate

 Shri  Vv  ्,  Nayar:  But  I  happen  to
 have  appended  my  minute  of  dissent
 and  I  do  not  think,  having  regard  to
 what  we  were  observing  today,  there
 are  hardly  20  Members  now—It  was
 5  some  time  ago—and  that  many
 others  will  participate

 Then  there  is  provision  regarding
 clauses  0  and  l.  I  have  referred  to
 them  also.  I  do  not  want  to  make
 any  elaborate  arguments  on  them.
 But  I  would  plece  before  the  House
 certain  portions  from  the  memoran-
 dum  which  was  submitted  to  the
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 Select  Committee  and  from  which  I
 ast  entitled  to-qdote.  It  is  the  memo-
 randum  submittéd  by  the  All  India
 Bank  Zmployees’  Association.  On
 page  4  they  have  observed  as  follows:

 “The  notes  on  clauses  (p.  39)
 says  that  “if  the  securities  concern-
 ed  have  not  been  sold  and  if  a  loss
 has  not  actually  been  incurred”
 “appropriations  from  profits  may  be
 made  before  full  writing  off  of  the
 depreciation  on  investments  in  such
 approved  securities.  Theoretically,
 the  proposition  may  be  in  order,
 but  in  reality  one  of  the  essentials
 of  a  banking  company  is  its  liquid
 resources  in  the  event  of  an  emer-
 gency  and  that  being  so,  the  depre-
 ciation  on  such  investments  has  a
 direct  bearing  on  liquid  resources,
 because  in  the  market  value  of
 such  approved  securities  (mainly
 Government  Securities)  in  which
 banks  invest  their  funds—tell  upon
 the  banks’  resources  when  their
 conversion  into  cash  becomes
 necessary.  Declaration  of  dividend
 without  neutralisation  of  the  de-
 preciation  would  be  bad  in  banking
 principle  and  would  serve  the
 motive  of  exploitation  of  the  pro-
 fits  without  looking  to  the  institu-
 tion’s  as  well  as  its  depositors’
 interests.  Rather,  more  stringent
 provisions  should  be  made  regard-
 ing  dividend  declaration.”

 I  would  like  to  know  the  hon.  Minis-
 ter’s  reaction  to  this  proposal.  I  have
 urged  this  point  some  time  ego  I
 want  the  hon  Minister  to  tell  us  why
 it  is  not  considered  necessary  at  all
 to  give  effect  to  this  proposal  and
 make  more  stringent  measures  re-
 garding  control  over  dividends.

 Sir,  now,  I  would  refer  to  another
 clause  also.  I  would  leave  it  to  you
 for  your  judgment  how  it  reads
 because  it  refers  to  certain  procedure
 to  be  adopted  ता  winding  up.  In
 clause  28,  lower  down,  it  is  said:

 “Where  the  Reserve  Bank  is
 satisfied  that  the  affairs  of  a  bank-
 ing  company  fn  respect  of  which
 an  order  under  sub-section  (१)  has
 been  made,  are  being  conducted  in

 a  manner  detrimental  to  the  inter-
 ests  of  the  depositors,  it  may  make
 en  application  to  the  High  Court
 for  the  winding  up  of  the  company,
 and  where  any  such  application  is
 made,  the  High  Court  shall  not
 make  any  order  extending  the
 period  for  which  the  commence-
 ment  or  continuance  of  all  actions
 and  proceedings  against  the  com-
 pany  were  stayed  under  thet  sub-
 section.”

 Just  a  few  moments  ago  the  hon.
 Minister  said  that  it  was  impossible
 to  give  retrospective  effect  having  re-
 gard  to  the  decision  of  the  Supreme
 Court.  By  this  provision  the  hon.
 Minister  wants  to  give  a  mandate  to
 the  High  Court  before  which  a  peti-
 tion  for  winding  up  is  pending  and  in
 which  an  order  of  stay  has  been
 issued  that  when  the  matter  is  to  be
 re-opened  on  petition  by  the
 Reserve  Bank,  the  High  Court  shall
 not  continue  the  stay.  Is  it  proper?
 How  do  we  reconcile  this  stand
 taken  in  this  particular  clause  with
 the  observations  of  the  hon.  Minister
 which  he  was  pleased  to  make  ebout
 giving  no  retrospective  effect  at  all
 to  the  employees  m  view  of  the
 Supreme  Court’s  decision?  I  have  not
 seen  such  prohibitions  being  made
 even  in  cases  of  non-bailable  offences.
 The  High  Court  or  the  Sessions  Court
 is  at  full  hberty  to  give  bail  although
 the  wording  of  the  section  in  the
 Criminal  Procedure  Code  would  indi-
 cate  that  they  shall  not.  But  never
 have  those  provisions  said  that  under
 no  circumstances  the  High  Court
 shall  pass  an  order  nullifying  or
 doing  anything  against  the  intention.
 Here  it  is  very  clearly  stated  that
 “where  any  such  application  is  made,
 the  High  Court  shall  not  make  any
 order  extending  the  period  for  which
 the  commencement  or  continuance  of
 all  actions  and  proceedings  against
 the  company  were  stayed  under  that
 sub-section.”  It  is  on  page  73  of  the
 Joint  Committee’s  report-—the  last
 five  lines.

 Therefore  I  want  the  Government
 also  to  consider  whether  our  legisla-
 tive  power  here  in  this  House  has  to
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 whether  it  is  proper  specially  in  view

 hon.  Minister

 to  give  retrospective  effect  to  an
 advantage  which  accrues  to  the  em-
 Ployees  by  virtue  of  Judicial  deci-
 sions.  I  want  to  contrast  these  two
 points  of  view  of  the  hon.  Minister
 end  leave  the  judgment  of  these  to
 the  House.

 Then,  as  you  have  already  indicat-
 ed  that  I  should  not  take  the  entire
 time  which  I  do  not  mean  to  because
 ‘ais  wn  SWS  GEV  aoe  |  EER,
 also,  I  submit  that  some  more  provi-
 sions  were  necessary  in  regard  to
 some  facilities  to  be  extended  to
 smaller  banks  as  compared  to  the
 bigger  banks  and  some  _  restrictions
 also  were  necessary  about  opening
 of  new  branches  for  which  provision
 has  been  made.  I  shall  be  very
 genera)  in  my  observations  because
 I  do  not  have  the  time  to  go  into  the
 provisions  in  all  detail  When  a  bank
 opens  a  branch,  is  there  no  duty  cast
 on  the  Government  to  3ee  that  such  a
 branch  opened  in  a  particular  locality
 will  create  unhealthy  competition
 specially  against  a  small  bank  which
 is  functioning  in  that  locality?  We
 know  that  big  banks  functioning  in
 New  Delhi  have  opened  5  or  36
 branches,  in  Connaught  Place,  in
 Karol  Bagh,  in  Subzi  Mandi  and  in
 all  other  places.  Is  it  fair  that  such
 banks  should  be  allowed  to  go  on
 opening  branches  at  their  will  for
 the  sake  of  grabbing  more  and  more
 business  when  they  are  already  in  a
 monopolistic  position  with  respect  to
 the  business  of  trade?  We  find  that
 very  many  pleces  are  not  served  by
 any  bank.  Should  not  Government
 take  some  power  and  compel  banks
 to  open  branches  particularly  where
 branches  #  any  bank  do  not  exist?
 We  know  that  in  the  changed  context
 the  services  of  banks  will  be  required
 in  almost  all  places.  Why  concentrate
 on  places  like  Calcutta  where—-my
 hon,  friend,  Shri  Prabhat  Kar  will  be

 te  give  a  direction,  whether  it  is  by
 Reserve  Bank  or  by  the  Govern-

 mat  of  India,  that  a  particular  bank
 spall  open  a  branch  at  a  place  where
 there  is  no  banking  service?  Uniless
 we  have  it  we  will  not  serve  the  in-
 tetTests  of  the  country  atell.  Is  there
 arY  provision  by  which  Government
 might  prevent  opening  a  particular
 pranch  at  a  particular  place  where
 ९०९  is  already  a  competition?  In
 mich  competition  the  small  banks
 will  have  to  go.

 “Dr.  B.  Gopadla  Reddi:  Take  permis-
 gion  of  the  Reserve  Bank.

 Shri  ्,  P.  Nayar:  Take  permission
 the  Reserve  Bank;  that  is  true.  I

 prink  that  provision  was  in  force.
 Bank  had  the  power.  Re-

 rdless  of  that,  hundreds  of  branch-
 eo  have  been  opened.  It  is  good  that
 pre  State  Bank  of  India  opens  =  as
 prany  branches  as  possible  all  through
 ghe  country.  They  are  doing  a  good
 jor  There  is  no  doubt  about  it.  But
 what  are  the  branches  of  the  other
 panks  doing?  In  every  street  cor-
 per  you  open  branches  and  drive  out
 ghe  smal]  banks  from  whet  little
 pusiness  they  are  having  I  think  the

 owers  taken  by  Government  in  this

 provision  are  not  commensurate  with
 qhe  need.

 With  one  more  point  I  shall  have
 fnished  my  speech  and  that  is
 gbout.

 Mr.  Speaker:  Hereafter  I  propose
 qhat  hon.  Members  who  are  not
 members  of  the  Select  Committee
 youst  be  given  preference  aver  hon
 jlembers  who  were  in  the  Select
 Committee.

 Shri  V.  ह  Nayar:  I  thought  that  85
 40९7९  was  only  one  minute  of  dissent
 4  could  take  some  little  time.  But  |
 do  not  want  to  stand  in  the  way  of
 other  hon.  Members.  I  shall  take  my
 opportunity  at  the  time  of  amend-
 ments.
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 Mr.  Speaker:  The  hon.  Member
 must  also  hear  other  hon.  Members
 who  were  not  members  of  the  Select
 Committee  and  then,  if  a  reply  is
 called  for,  state  that  in  a  reply.  I  do
 not  know  what  is  the  meaning  of  the
 hon.  Member  putting  in  black  and
 white  a  dissenting  note  and  once
 again  saying  the  same  thing  over
 again  here.  A  Select  Committee
 member  should  not  speak  except  when
 an  objection  is  taken  by  somebody
 Only  then  his  arguments  may  be
 reinforced  by  a  speech  here.

 Shri  द  P  Nayar:  Should  only
 those  hon  Members,  who  were  not
 members  of  the  Select  Committee,
 speak?

 Mr.  Speaker:  I  am  not  preventing
 members  of  Select  Committee  from
 speaking  As  a  matter  of  fact,  they
 may  be  required  to  explain  matters
 which  arose  in  the  Select  Committee
 and  which  necessitated  a  dissenting
 minute.  In  the  House  others,  who
 for  the  first  time  will  bring  to  bear
 their  knowledge  and  experience  on
 this  subject,  should  be  given  prefer-
 ence  Shri  Ram  Knshan  Gupte

 को  राम  कष्ण  गुप्त  (मरहेन्द्रगढ
 अध्यक्ष  महोदय,  इस  मौजूदा  बिल  के  जरिए
 जो  कि  ज्वाएट  कमेटी  से  ऑमर्ज  हुआ  है  और
 जिसके  जरिये  १६४६  के  बैकिंग  कम्पनीज
 ऐक्ट  को  एमेड  किया  जा  रहा  है  यह  बिल

 बहुत  चम्पा  और  नौन  कट्रावरशियल  है
 क्योकि  में  यह  महसूस  करता  हू  कि  इस  ऐक्ट
 को  भ्रमेंड  करने  की  बहुत  ज्यादा  जरूरत  थी  ।

 जहा  तक  में  समझता  हू  बैकिस  कम्पनीज
 एक्ट  ओ  कि  मन  १६४६  में  बनाया  गया  था
 और  उसको  प्रैक्टिकल  शेप  देने  के  लिये,
 ऐडमिनिस्टर  करने  में  जो डिफिकलटीज  झाई
 उनको  इस  अमेडिय  बिल  के  जरिए  टूर  किया
 जा  रहा  है  घोर  मुझे  पूरा  विष्यास  है  कि  इस
 बिल  के  पास  होने  के  बाद  कह  डिफिकलटीज
 काफी  से  ज्यादा  दूर  हो  जायेंची  ।
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 दूसरे  मुझे  सबसे  ज्यादा  खुशी  इस  बात
 की  हूँ  कि  जो  भोरीजनल  बिल  था  वह  इतना
 एफेक्टिव  नहीं  था  जितना  कि  यह  अमेंडिंग
 बिल  जो  कि  मौजूदा  ज्वाएट  कमेटी  से  एमर्ज
 हुआ  है,  एफेक्टिव  है  ।  इसके  लिये  में  दो,
 तीन  मिसाले  भी  पेश  करना  चाहता  हू  t

 34.28  hes.

 [Mr  Depury-Speaxer  in  the  Chair.)

 जब  झोरो  जनल  बिल  पंश  हुआ  था  उसके
 अन्दर  कोई  इस  किस्म  का  क्‍लाज़  नहीं  था
 जिसमे  कि  बेकम  के  डाइरेक्टर्स  वर्ग रह,  चेअर-
 मैन  या  जो  दूसरे  झाफिमस  है  उनके  बारे  में
 रिज  बैक  कोई  मेक्दान  ले  सके  लेकिन  इस
 अ्रमेइमेट  बिल  के  भ्न्दर  एक  नया  क्‍्लाज
 आमिल  किया  गया  हैं  जिसको  कि  4  बहुत
 ज्यादा  प्रहमियत  देता  हु  और  जो  कि  इस
 प्रकार  हैँ

 “The  Committee  feel  that  the
 Reserve  Bank  should  have  power
 to  remove  any  chairman  or  direetor
 or  manager  or  chief  executive  offt-
 cer  of  a  banking  company,  if  such
 person  has  been  found  by  any
 tribunal  or  other  authority  to  have
 contravened  the  provisions  of  any
 Taw  and  the  Reserve  Bank  26  satis-
 fled  that  the  association  of  such
 person  with  the  banking  company
 is  undesirable”

 में  समझता  ह  कि  इस  किस्म  के  कंट्रोल
 को  खास  तोर  पर  बहुत  ज्यादा  जरूरत  थो  ।
 शधाजक  व  हम  क्या  देखते  है  कि  इस  किस्से  को

 बहुत  सी  शिकायते  होती  हैँ  कि  भाज  बैक्स
 बन  जाते  है.  उनके  जो  भ्राफिसस  है  चेअरमेन

 वर्ग रह  वह  कितनी  हो  इस  इस  किस्म  की

 इररैगुलरटोज  या  ऐक्टिव्टोज  करते  है
 जिनसे  कि  दे  किंग  बिजनेस  को  और  तमाम  देश
 को  बहुत  ज्यादा  नुकसान  होता  है  q  मुझे
 पूरा  विध्वास  है  कि  इस  बसाज  से  यह  चीजे
 काफी  हृद  तक  दूर  हो  जायेंगी  भौर  उद  भकसास
 के  खिसाफ  जो  कि  दढ  किस्म  की  कार्यवाही
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 [जी  राम  कृष्ण  गुप्त]

 करेंगे,  हम  उनके  खिल  पएफेक्टिव  ऐक्यान
 ले  सकेंगे।

 इसके  झलावा  बिल  के  पेज  १६  पर  जो

 बेलाज  है  वह  भी  बहुत  ज्यादा  झहम  है  ।
 क्लाज  ३३  भौरीजनल  बिल  के
 झन्दर  इस  ऐक्ट  के  तहत  जो  प्राविजन्स

 हैं  उन  को  कंट्राबिन  करने  के  लिये  जो  सजा

 मुकरर  की  गई  थी  वह  बहुत  कम  थी  ।  सैलेक्ट

 कमेटी ने  इस  बात  पर  विचार  किया  और
 उस  को  शौर  ज्यादा  सख्त  कर  दिया  ।  यह  बड़ा

 अच्छा  कदम  था  भर  इस  का  रिजल्ट यह  होगा
 कि  बैंकिंग  कम्पनियों  पर  गवर्नमेंट  का  कंट्रोल
 झौर  भी  ज्यादा  बढ  जायेगा  |  यह  जे  बलाज
 अमेंड  किया  गया  है  उस  में  यह  कहा  गया  है  :

 For  the  words  “five  hundred
 rupees”,  the  words  ‘‘two  thousand
 rupees”  and  for  the  words  “fifty
 rupees”,  the  words  “one  hundred
 rupees”  shall  be  substituted

 मेरी  इस  बारे  मे  थोडी  सी  इतनी  राय
 जरूर  है  कि  अगर  इस  के  साथ  साथ  थोडी

 बहुत  सजा  भी  मुकरर  कर  दी  जाती  तो  भौर
 भी  ज्यादा  अच्छा  होता  क्योकि  बहुत  से
 झौफंसेज  इस  किस्म  के  है  जिन  के  कि  लिये
 सजा  का  होता  भी  बहुत  ज्यादा  जरूरी  है  ।

 इस  के  लिये  मैं  ने  छोटा  सा  प्रमेंडमेंट  भी  पेश
 किया  है  भौर  इस  के  भ्रलावा  जो  उस  के  नीचे
 नया  सेक्शन  एंड  किया  गया  है  वह  भी  जरूरी  है
 और  में  समझता  हू  कि  इस  बिल  के  भ्रन्दर
 सब  से  ज्यादा  एम्पाटन्ट  सैक्शन  यही  है
 में  महसूस  करता  हु  कि  इस  सैकान  के  जरिये
 बेकिंग  कम्पनीज  पर  गयरनंमेंट  का  कट्रोल
 बहुत  ज्यादा  हो  जायेगा  भौर  जैसा  कि  इस
 सैक्यान  में  कहा  गया  है  :

 “If  any  other  provision  of  this
 Act  is  contravened  or  if  any  defauk
 is  made  in  complying  with  any  re-
 quirement  of  this  Act  or  of  any
 order,  rule  or  direction  made  or
 condition  imposed  thereunder,
 every  director,  liquidator  and  other
 Officer  of  the  company  and  any
 other  pereon  who  is  knowingly  a
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 to  the  contravention  or  de-
 fault  shall  be  punishable  with  fine
 which  may  extend  to  two  thousand
 rupees,  and  where  a  contravention
 or  default  is  a  continuing  one,  with
 a  further  fine  which  may  extend  ९०
 one  hundred  rupees  for  every  day
 during  which  such  contravention
 or  default  continues  "

 मैं  महसूस  करता  हूं  कि  ज्वांइंट  कमेटी  ने
 जो  यह  क्लाज  इस  के  झन्दर  हड  किया  है
 यह  बहुत  श्च्छा  काम  किया  है  क्‍योंकि  इस  से
 गवर्नेमेंट  का  बैंकिंग  कम्पनीज  पर  कंट्रोल
 बहुत  ज्यादा  बढ  जायेगा  भौर  वह  उन  मैलप्रै-
 क्टिसिज  को  रोकने  में  कामयाब  होगे  ।

 इस  के  भलावा  में,  दो  तीन  बातें  जरूरी
 समझता  हू भौर  गवर्नमेट  का  ध्यान  उस
 तरफ  दिलाना  चाहता  हू  -  इस  बिल  के  भ्रन्दर
 उन  चीज  का  कोई  जि  नही  है  1  मे  इस  बात
 की  बहुत  जरूरत  महसूस  करता  ह  कि  इन  दो
 तीन  बातो  के  भी  इस  बिल  में  लाने  की  बहुत
 ज्यादा  जरूरत  थी  1  इसलिये  मै  दो  तीन
 तजवीजें  हाउस  के  सामने  रखना  चाहता  हू  ।

 इस  बारे  में  मेरी  सब  से  पहली  तजवोज

 यह  है  कि  इस  बिल  के  प्रन्दर  एक  लाज  २५

 है  ?  बलाज  २५  में  साफ  तौर  पर  प्रोसीज्योर
 का  जिक्र  किया  गया  है  जिस  के  जरिये  कि
 बैंक  को  वाइड  भ्रप  किया  जायेगा  या  लिक्विडेट

 किया  जायेगा  ।  मै  महसूस  करता  हू  कि  लिकि'
 डेशन  शौर  वाइडिंग  को  तरफ  ज्यादा  ध्यान  नही
 देना  चाहिये  क्योंकि  ऐसा  करने  से  सब  से
 ज्यादा  नुकसान  किस  का  होता  है  ?  जो बैंक
 को  कट्रोल  करता  है  जो  बोर्ड  श्राफ  ढाइरेक्टस
 है  उन  का  इतना  नकसान  नहीं  होता  जितना
 ज्यादा  नुकसान  कि  छोट  छोटे  शेयर  होल्डस
 झौर  भलटीमेटली  डिपाजिटर्स  का  होता  है  |

 इस के  बारे  में  मेरी  भ्रपनी  राय  यह  है  कि  भ्रगर

 इस  किस्म  का  कोई  बैंक  हो  ओ  कि  रिजर्य  बैक

 शाफ  इंडिया  या  स्टेट  बैंक  श्राफ  इंडिया

 की  राय  में  ठीक  काम  नहीं  करता भौर  जिन
 का  कि  इन्तजाम  खराब  हो,  तो  बजाय  इस  के
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 कि  हम  ऐंसे  बैंकों  को  ante  ay  करे  या  लिक्विडेट
 करें,  अमर  उनको  स्टेट  बैंक  प्ाष  इंडिया  में
 भर्ज  कर  दिया  जपती तो  ज्यादा  मंच्चा  होगा  1

 सा  करने  से  उन  डिपाजिटर्स  का  फायदा  होगा
 जिन  का कि  ६०  कीसदी या या  ७०,  द्  फीसदी

 के  करीब  रुपया उन  बकों में होता में  होता  है  भौर  इस
 से  भ्ल्टीमेटली  पबलिक  को  फायदा  होगा  |

 इसलिये  &  चाहता  था  कि  इस  तरफ  भी

 ब्यान  दिया  जाता  भर  इस  वाइडिग  प्रौसेज

 को  शर  ज्यादा  प्रहमियत नहीं  दी  जाती  ।

 भोज  सब  से  ज्यादा  जरूरत इस  बात की  है  कि
 चोटे  छोटे  बैंकों  को  बडे  बड़े  बैंक में  मर्ज  कर

 दिया  जाय  ।  मगर  बैंकिंग  की  पिछली  हिस्ट्री
 भी  में  ग्राप  छे  सामने  कल  झाप  इस  बात
 को  महसूस  करेगे  कि  इस  बास  की  सब  से
 ज्यादा  जरूरत है  |  बहुत  से  बक्स  फंल  हो  गये
 उन  को  लिक्विडेट  किया  गया  ।  उस  का  क्‍या
 नतीजा  हुमा ?  हजारो  लोग  जो  कि  गरीब  थे

 जिन्हों  ने  कि  एक  एक  पाई  इकट्ठा  कर  के  बको
 में  जमा  किया  था  उन  की  वह  तमाम  रकम
 खतरे में  पड  गई  ।

 इस  के  लिये  में  सिफ  एक  ही  मिसाल
 रखना  चाहता  हू  जो  कि  बहुत  भहम  है  गोकि

 पुरानी  जरूर  है  1  लाहौर  के  पीपुल  बेक  का

 मामला  शाप  को  पता  ही  होगा कि  उस  के  फेल

 हो  जाने  से  पंजाब  के  कितने  ज्यादा  लोग  बर्बाद

 हो  गये  भौर  कितना  अधिक  उन  को  नुकसान

 हुआ  ।  इसलिये  मेरी  यह  भ्रपील  है  कि  हमे
 लिक्विडेशन  के  बजाय  मजर  की  तरफ  ज्यादा
 ध्यान  देना  चाहिये  1

 इस  के  झलावा  दूसरी  मेरी  यह  राय है  कि

 इस  बिल  के  प्रम्दर  कोई  इस  किस्म  की  भी  क्लाज
 नही  है  जिस  से  कि  बेकस  के  रिका्टस  या

 एकाउभ्ट्स  बगैरह  को  श््च्छी  तरीके  से
 किसी  एनक्वायरी  के  वक्‍त  देखा  जा  सके

 या  रिज  बैंक  माफ  इंडिया  उन  को  जैसा  याहे
 देख  सके  ।  एकाउम्ट्स वगैरह  की  सिक्रेट  समझा
 जाता  है  ।

 मैं  समझता  हूं  कि  इस  बात  की  सी  सब  के
 ज्यादा  जरूरत  हैं  i  और  प्रगर  इस  किस्म
 का  श्रस्तियार  'रिजवें  बैंक  को  दिया  गया
 तो  भाज  जो  मालप्रेक्टिसेज  होती  हैं,  एकाउन्ट
 वगैरह  जो  फंबरिकेट  किये  जाते  हैं  भौर  जो

 इस  तरह  से  र्ल्स  को  वायलेट  किया  जाता

 है  यह  चीज  बन्द  हो  जायेगी  ।  उन  के  खिलाफ
 झगर  कोई  एन्क्यायरी  होती  है  तो  वह  इसलिये
 कामयाब  नहीं  होती  कि  गवर्नमेंट  के  पास
 कोई  ऐसी  पावर  नही  है  जिस  से  कि  वह  उन  के
 तमाम  इनर  एकाउन्ट्स  को  देख  सके  |
 और  नतीजा  यह  होता  है  कि  एन्क्वायरी  फेल

 हो  जाती  है  ।  इसलिये  मेरी  यह  अपील  है  कि  इस
 बिल  में  एक  ऐसा  भी  प्राविजन  होना  चाहिये
 था  जिस  से  एकाउन्ट्स  वर्गरह  को  आसानी
 से  देखा  जा  सकता  और  कब्जे  में  किया  जा
 सकता  ।  इस  से  दूसरा  फायदा  ाप  को
 और  भी  होगा  ।  इनकम  टैक्स  वगैरह  जो
 इवेंड  किया  जाता  है  उस  की  चोरी  भी  कम
 होगी  1,  शाप  कहेंगे  कि  यह  कैसे  ।  इस  के  लिये
 में  सिफ  इतना  ही  कहना  चाहता  हु  कि  जिन
 लोगो  से  टैक्‍स  क्सूल  करना  है  या  हनवेस्टे-
 गेशन  कमीबान  के  तहत  जितने  भी  केसेज  हैं
 उन  में  ज्यादातर  बह  लोग  इनवालूब्ड  होते  है
 जो  कि  न  बडे  बडे  बको  को  कट्रोल  करते  हैं  ॥
 झगर  कानून  में  कोई  ऐसा  क्‍्लाज  होता  या

 ऐसी  पावर  होती  सो  उन  के  एकाउन्ट  वर्ग रह
 को  ग्रासानी  से  देखा  जा  सकता  था  ।  इस  से
 वह  टैक्स  की  चोरी  जो  कि  काफी  होती  हैं
 बन्द  हो  जायेगी  |  बहुत  से  लोग  बड़े  बड़े  बैंको
 में  भ्पना  रुपया  रखते  है  ऐसा  भी  सुनने  में
 आया  है  कि  डबल  एकाउन्ट  रखते  हैं  t
 झगर  कानून  मे  गवनेमेंट  को  उन  का  एकाउन्ट
 देखने  की  पावर  होगी  तो  इस  शोज  को  कम
 करने  में  भी  बहुत  मदद  मिलेगी

 झमरीका  में,  जो  कि  एक  केपीटलिस्ट

 मुल्क  है,  बैंकिंग  सिस्टम  में  ऐसा  कानून  है
 जिस  के  जरिये  इनकम  टैक्स  यॉ  किसी  भी
 काम  के  लिये  एन्क्याथरी हो तो उन हो  तो  उन  के  हकाउन्ह
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 को  झासाती  से  चेक  किया  जा  सकता  है  V
 देखा  जा  सकता  है  ।

 इसलिये  में  माननीय  मंत्री  जो  का  ध्यान

 इन्ही  दो  तजवीजो  की  तरफ  दिलवाना  चाहता

 ह्  जैसा  कि  मे  ने  कहा,  सब  से  पहले  मेरी
 तजवीज  यह  है  कि  लिक्विडेशन  कम  होना
 चाहिये  ।  मरजर  की  तरफ  ज्यादा  ध्यान

 होना  चाहिये  t  दूसरे  उन  के  एकाउन्ट्स  बगैराहू
 को  कट्रोल  करने  के  लिये  भी  गवर्नमेंट  को
 पावर  शपने  हाथ  में  लेनी  चाहिये  ।  मूक्षे  पूरा
 विष्वास  है  कि  झगर  इन  दोनो  बातों  की  तरक
 ध्यान  दिया  गया  तो  यह  बिल  जो  पास  किया
 जा  रहा  है  इस  का  मतलब  बहुत  ज्यादा  पूरा
 होगा  और  बे  किंग  बिजनस  को  जो  हम  ने  श्ाज

 नहीं  कल  परसो  किसी  न  कसी  स्टेज  पर

 नेशनेलाइज  जरूर  करना  है  उस  में  हमें

 बहुत  ज्यादा  मदद  मिलेगो  t

 aa  ca  सिलसिले  मे  इतना  ही  कहना  है
 और  इ  तना  कहने  के  बाद  में  इस  बिल  को
 फिर  वेलकम  करता  हू  क्यो  कि  में  समझता  ह
 कि  गो  इस  में  थोडी  बहुत  कमी  जरूर  है
 छेकिन  फिर  भी  यह  एक  प्रोग्रेसिव  बिल  है
 शर  इस  के  पास  होने  से  बैंकिंग  बिजनेस
 वर  गवर्नमेट  का  कट्रोल  काफी  से  ज्यादा  बढ
 जायेगा  जो  कि  देश  के  मफाद  के  लिये  बहुत
 जरूरी  है

 Shri  Naushir  Bharucha  (East
 Khandesh):  Mr.  Deputy-Speaker,  I
 agree  that  the  Joint  Committee  has
 made  considerable  salutary  changes
 in  the  Banking  Companies  (Amend-
 ment)  Bill.  But,  I  am  not  also  satis-
 fied  in  respect  of  certain  other  chan-
 ges  which  the  Jomt  Committee  has
 thought  १६  wise  to  make

 Referring  to  the  question  of  defi-
 nition  of  branches,  I  am  inclined  to
 think  that  the  definition  is  being  un-
 duly  restricted.  It  is  being  provided
 that  any  office  or  sub-office—by  what-
 ever  name  called—which  receives  de-
 posite  or  cashes  cheques  or  lends

 AUGUST  a,  7907  (Amendment)  Bi  32058

 moneys  only  becomes  a  branch  office.
 Otherwise,  &  does  not  become  so,  प्
 for  instance,  other  negotiable  instru-
 ments  are  negotiated,  endorsed,  ac-
 cepted  or  honoured,  that  office  pro-
 bably  would  not  fall  strictly  within
 the  scope  of  this  definition.  But,  one
 thing  I  should  like  to  know  38  this.
 The  time  has  now  come  when  any
 concern  whether  it  is  a  limited  cor-
 poration  or  otherwise  which  carries
 on  banking  business  of  whatever
 character,  should  be  brought  within
 the  purview  of  the  Banking  Com-
 panies  Act.  I  have  70६  been  able  to
 understand  why  certain  firms--part-
 nership  firms—which  continue  to  use
 the  name  “bank”  or  “bankers”  are
 not  brought  within  the  purview  of
 the  Banking  Companies  Act  just
 because  they  happen  to  be  partner-
 ships  in  the  eyes  of  law.  There  are
 certain  partnerships  which  do  bank-
 ing  business  on  a  very  large  scale
 Surely  the  business  of  shroffi,  as  it
 48  understood,  33  not  unknown  to  this
 country.  This  35  being  carried  on  by
 various  firms  for  generations  toge-
 ther  Some  of  the  firms  carry  on  busi-
 ness  on  such  a  vast  scale  that  they
 really  echpse  some  of  the  so-called
 banks  I  want  to  know  from  the  hon
 Minister  why  38  it  that  these  firms,
 simply  because  they  happen  to  be
 partnership  concerns,  are  being  ex-
 empted  from  the  purview  of  the
 Banking  Companies  Act,  when  they
 essentially  carry  on  all  banking  acti-
 vities  I  think  the  time  has  come  for
 taking  a  policy  decision  in  this  mat-
 ter

 Perhaps,  it  may  be  argued  that  this
 cannot  be  done  in  view  of  the  fact  that
 there  would  be  too  many  small  firms
 which  dot  our  countryside  and  it  may
 be  humanly  impossible,  physically
 impossible  to  implement  the  provisions
 of  the  Bankmg  Companies  Bull.  But,
 this  can  be  got  over  by  prescribing  2
 turn-over  limut.  It  may  be  said  that
 in  the  case  of  such  firms  which  carry
 on  shroffi  business,  where  the  limit  35
 Rs  30  lakhs  or  40  lakhs  or  half  a  crore
 or  a  crore,  it  shall  be  deemed  to  be  2
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 bank  and  the  provisions  shall  apply.
 What  I  mean  is,  a  decision  of  policy
 has  to  be  taken  and  it  is  high  time  that
 we  took  that  decision.

 Then,  there  is  another  pomt.  A  new
 and  desirable  principle  has  been  intro-
 duced  where  the  Joint  Committee  has
 decided  to  vest  in  the  Reserve  Bank
 the  authority  to  weed  out  undesirable
 elements,  directors  or  chief  executive,
 by  whatever  name  they  be  called.  But,
 I  am  rather  intngued  by  the  wording
 of  the  provision  which  excludes  crimi-
 nal  courts’  findings  on  contravention
 of  the  provisions  of  law,  unless  I  am
 very  much  mistaken  I  hke  to  be
 enlightened  on  that  point.  If  you  turn
 to  page  4  of  the  Bull,  sub-clause  (b)
 says:

 “(3)  Where  a  person  holding  the
 office  of  a  Chairman  of  a  bank-
 ing  company  is,  or  has  been  found
 by  any  tribunal  or  other  authority
 (other  than  a  crimimal  court)

 to  have  contravened  the  provi-
 sion

 7

 Does  it  mean  that  where  a  criminal
 court  has  held  that  provisions  of  the
 law  have  been  contravened,  in  that
 case,  this  section  will  not  apply”

 Dr  B.Gopala  Reddi:  There  are  other
 provisions  in  the  Banking  Companies
 Bill

 Shri  Naushir  Bharucha:  The  point  I
 am  making  is  this  I  quite  appreciate
 the  Joint  Committee’s  point  of  view
 that  they  do  not  want  to  nail  it  down
 to  merely  convictions  in  a  court,  but
 they  want  wider  powers  of  taking
 action  against  any  director  who  has
 violated  any  of  the  provisions  of  the
 law,  and  whose  association  with  the
 firm  is  deemed  undesirable  But,  the
 effect  of  it  would  be,  when  you  say
 ‘other  than  a  criminal  court’,  for  the
 Purpose  of  this  section  at  least  as  3
 stands,  a  criminal  court’s  judgment
 would  be  excluded  I  think  the  Joint
 Committee  could  have  had  a  better
 approach  this  way.  It  should  have
 made  moral  turpitude  an  element  for
 taking  action  by  the  Reserve  Bank  of
 India.  After  all,  it  is  not  our  inten-

 tion  that  where  a  director  through
 negligence  or  through  default  has  done
 something  wrong  to  contrive  the  pro-
 vision,  it  would  be  undesirable  to
 remove  him.  If  an  element  of  moral
 turpitude  had  been  incorporated  in
 this  clause,  whether  the  decision  is  by
 a  criminal  court  or  by  any  other  court,
 I  think,  it  would  have  been  much
 better  Unfortunately,  under  the  pro-
 vision,  a8  it  stands,  so  far  as  I  can  read,
 for  the  purpose  of  this  particular
 clause,  judgments  and  convictions  of
 criminal  courts  would  be  obviously
 excluded,  which  could  not  have  been
 the  intention  of  the  Joint  Committee.

 Then,  I  come  to  another  provision  m
 respect  of  which  I  have  always  held
 very  strong  views  I  refer  to  the
 changes  made  by  the  Jomnt  Committee
 in  clause  10,  which  amends  section  I5.
 There,  3६  has  been  provided:

 “Notwithstanding  anything  to
 the  contrary  contained  m  sub-
 section  (l)  or  m_  the  Companies
 Act,  ‘1956,  a  banking  company  may
 pay  dividends  on  its  shares  with-
 out  writing  off  certain  items  ...”

 If  we  turn  to  section  5(l),  it  pro-
 vides  a  very  salutary  provision,  a
 very  healthy  check  on  the  bank.  Sec-
 tion  25  of  the  Act  as  it  stands  now
 says

 “No  banking  company  shall  pay
 any  dividend  on  its  shares  unt]
 all  ats  capitalised  expenses
 (including  preliminary  expenses,
 organisation  expenses,  share-sell-
 ing  commission,  brokerage,
 amounts  of  losses  mcurred  an@  any
 other  item  of  expenditure  not
 represented  by  tangible  assets)
 have  been  completely  written  off.”

 Here,  ‘expenditure  not  represented  by
 tangible  assets’  would  include  many
 things.  Now,  the  salutary  provisions
 of  section  35  have  been  diluted  by  the
 Joint  Committee.  What  the  Joint
 Committee  has  now  said  is  that  not-
 withstanding  the  very  strict  provision
 of  section  5  in  certain  circumstances,
 dividends  may  be  declared.  They  may
 be  declared  in  what  cases?  Without
 writing  off  the  depreciation,  if  any,  fn
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 the  value  of  its  investments  in  approv-
 ed  securities  in  any  case  where  such
 depreciation  bas  not  actually  been
 capitalised  or  otherwise  accounted  for
 ag  a  loss;  secondly,  even  without
 writing  off  the  depreciation  in  the
 value  of  its  investments  in  shares,
 debentures  or  bonds  in  industrial  con-
 cerns;  and  thirdly,  without  writing  off
 had  debts.  Assuming  for  a  moment
 that  a  period  of  recession  comes  and
 there  is  a  general  long  term  decline
 m  the  value  of  the  shares,  supposing
 there  28  a  collapse  on  the  stock
 exchange  as  a  result  of  which  the  value
 of  industrial  shares  are  very  much
 depreciated  and  trade  conditions  take
 a  long  time  to  recover,  in  such  cases,
 if  depreciation  were  not  set  aside,  the
 position  would  be  that  dividends  would
 be  paid  out  and  though  the  bank  ma)
 be  incurring  loss  actually.  it  will  be
 shown  as  if  the  bank  38  in  a  position
 to  pay  dividends.

 This  question  of  writing  off  of  depre-
 ciation  53  a  very  important  question
 depending  upon  what  type  of  deprecia-
 tion  a  particular  type  of  concern
 requires  to  set  aside  For  instance,  in
 a  transport  company,  depreciation  is
 exceptionally  heavy  where  the  rolling
 stock  has  to  be  depreciated  very  rapid-
 ly.  In  a  case  like  this  where  deprecia-
 tion  comes  all  of  a  sudden  and  not
 gradually,  where  there  is  a  collapse  on
 the  stock  exchange  and  depreciation  in
 securities  takes  place  and  the  reces-
 sion  does  not  disappear  for  a  long  time
 or  is  not  likely  to  disappeer  for  a  long
 tyme  even  in  such  cases,  the  Joint
 Committee  has  not  thought  it  wise  to

 provide  that  depreciation  should  be
 set  aside  before  declaring  any  divi-
 dend.  I  submit  that  is  rather  a  retro-
 grade  amendment  And  what  is  more,
 in  the  case  of  bad  debts  also,  the  same
 provision  has  been  made  The  only
 safeguard  which  the  Joint  Committee
 have  thought  fit  to  incorporate  is  that
 the  depreciation  in  such  cases  should
 be  made  to  the  satisfaction  of  the
 auditor  of  the  banking  company  The
 auditor  is  presumed  to  be  an  inde-
 pendent  authority,  but  he  is,  after  all,

 a  human  being,  and  there  are  limite  to

 AUGUST  a,  958  (Amendment)  Bill  2062

 his  independence;  and  he  cannot
 become  so  very  independent  as  to  say
 that  the  board  of  directors  of  a  bank-
 ing  company  are  acting  in  a  wrong
 way  Therefore,  the  safeguard  which
 is  provided  is  really  illusory.  I  submit
 that  im  such  cases,  it  should  be  provid-
 ed  that  no  dividends  should  be  dec-
 lared,  because,  after  all,  it  is  public
 money  on  a  large  scale  that  8  involv-
 ed,  out  of  which  the  dividend  would
 be  declared,  whereas  the  profits  of
 the  company  may  not  be  of  such  a
 character  as  to  justify  the  declaration
 of  a  dividend.  I  think  that  requires
 to  be  Jooked  into  carefully.

 There  is  another  point  to  which  I
 should  now  like  to  turn  The  Joint
 Committee  have  made  a  welcome
 change,  making  it  stricter  for  banks  to
 start  business  or  for  continuing  busi-
 ness,  by  including  the  interests  of  the
 future  depositors  as  well  That  is  a
 move  in  a  very  right  direction,  and  it
 is  very  necessary  that  if  so  desired,
 conditions  precedent  to  the  grant  of
 licence  should  also  provide  that  the
 Reserve  Bank  5  satisfied  that  the
 banking  company’s  business  shall  not
 be  conducted  or  is  not  likely  to  be
 conducted  in  a  prejudicial  manner

 There  3५  also  another  change  in  th<
 right  direction  by  the  Joint  Committee,
 namely  that  they  have  roped  in  for
 the  purposes  of  inspection,  subsidsaries
 of  banks,  which  subsidiaries  are  situ-
 ated  outside  India,  and  all  branches
 whether  situated  inside  or  outside
 India’  Under  the  Companies  Bill  also
 when  this  question  was  discussed,  &
 difficulty  was  put  forward  that  it
 might  not  be  possible  to  have  the
 necessary  or  the  requisite  auditing  per-
 sonnel  to  be  able  to  carry  out  audit
 and  inspection  of  the  branches  st
 many  places.  I  should  like  te  know
 whether  so  far  as  section  36  of  the
 Act  is.  concerned,—which  provides  for
 inspection,  which  necessarily  includes
 audit,  and  which  is  a  much  wider  term
 than  audit~-euch  inspection  as  a  matter
 of  adminstrative  practice  is  of  8
 routine  character,  it  has  to  be  carried
 out  only  where  there  is  a  suspicion
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 existing  that  the  affairs  of  the  company
 are  mismanaged  I  should  fike  to  be
 enlightened  on  that  point  by  Govern-
 ment—because  I  have  had  no
 experience  of  that—whether  this  sec-
 tion  applies  for  the  purpose  of  routine
 inepection,  irrespective  of  whether
 the  affairs  of  a  company  are  well-
 managed  or  ill-managed,  or  whether
 it  2s  only  to  be  exercised  in  cases
 where  some  suspicion  has  arisen  or
 some  reasonable  or  probable  cause
 exists  to  justify  such  mspection  I
 am  of  the  view  that  there  should  be,
 at  least  as  a  matter  of  admunistrative
 practice,  a  routine  type  of  inspection
 carried  out,  irrespective  of  the  fact
 that  the  company’s  affairs  are  well-
 managed  or  ill-managed  If  such  a
 sort  of  routine  check  35  kept,  I  think  at
 will  keep  all  the  banks  on  the  alert
 I  thmk  that  point  requires  to  be
 clarified

 With  regard  to  the  increase  of
 penalties  also,  I  am  of  the  opinion
 that  directors  of  the  bank  have  got
 very  grave  responsibilities  to  dis-
 charge,  and  unless  the  penalties  for
 offences  are  stepped  up,  it  is  not  hkely
 to  have  any  salutary  effect  on  them
 So,  I  welcome  that  change  also

 There  is  one  last  point  that  I  would
 hike  to  deal  with,  a  point  which  was
 made  by  my  hon  friend,  Shn  ए  P
 Nayar  This  is  not  a  Bill  the  purpose
 of  which  {s  either  to  fix  ceilings  on
 the  dividends  of  banking  companies  or
 to  nationahse  banking  companies  My
 hon  friend,  Shm  ्य  P  Nayar,  opened
 up  a  very  wide  issue  which  may  be
 considered  by  this  House  at  some
 future  date,  but  which  certainly  does
 not  fall  within  the  four  corners  of  the
 principles  contained  in  ths  Bull  as  it
 has  emerged  from  the  Jount  Commit-
 tee  The  House  has  accepted  only  the
 hhmuted  principle  of  amending  the  Act
 in  certain  respects  only,  and,  there-
 fore,  our  attention  should  be  concen
 trated  on  those  aspects  only

 By  and  large,  ¥  think,  that,  though
 there  may  be  future  occasions  when

 this  House  may  have  to  reconsider  in
 the  light  of  experience  gamed  in  the
 working  of  this  amending  Bill  as  to
 the  directions  in  which  further  amend-
 ments  will  be  necessary,  the  Bill,  on
 the  whole,  makes  a  salutary  change;
 it  progresses  tn  the  mght  direction;  and
 though  at  may  not  take  that  stride
 which  may  satisfy  my  hon  fnend,
 Shri  V  P  Nayar,  with  regard  to  ह). उ
 conforming  to  the  socialistic  pattern
 of  society,  by  and  large,  today,  our
 function  25  to  see  that  these  banking
 companies  function  in  a  healthy  and
 efficient  manner,  and  so  far  as  that
 part  of  the  Bill  is  concerned,  while
 opinions  may  differ,  by  and  large,  that
 purpose  has  been  achteved

 Shri  L  Achaw  Singh  (Inner  Mani-
 pur)  This  is  the  second  amendment
 to  the  Banking  Companies  Act  of  १940
 The  first  amendment  was  introduced  in
 956  to  make  certain  changes  regarding
 the  extension  of  the  powers  of  super
 vision  and  control  of  the  Reserve  Bank
 on  the  banking  industry  This  Bill
 had  been  described  as  a  clarificatory
 and  a  non-controversial  Bill,  when  it
 was  referred  to  the  Joint  Committee
 during  the  last  session  While  going
 through  the  report  of  the  Joint  Com-
 mittee,  however,  I  find  that  there  are
 a  number  of  controversial  clauses,  and,
 therefore  this  Bill  is  a  controversial
 one

 Apart  from  the  controversial  nature
 of  the  Bill,  it  35  very  aifficult  for  us
 to  understand  why  Government  have
 come  forward  with  such  piecemeal
 measures  Though  this  Bull  has  many
 provisions  to  authorise  the  Reserve
 Bank  to  exercise  a  greater  control  over
 the  banking  compames,  yet,  it  seems
 to  me  that  the  amending  Bill  35  totally
 inadequate,  and  it  is  not  effectrve
 enough  for  the  contro!  and  regulation
 of  the  banking  industry  in  this  coun-
 try  And  I  feel  that  Government
 should  have  come  forward  with  a  more
 comprehensive  Bill

 But  then,  this  Bull  has  also  got  some
 salutary  provisions  Under  the  amead~
 ing  Bs)  not  only  is  the  Reserve  Bank
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 authorised  to  inspect  =the  foreign
 branches  of  the  Indian  companies,  but
 it  also  requires  the  Indian  companies
 to  take  out  a  hcence  if  they  want  to
 open  any  foreign  subsidiary

 There  ५४  also  a  provision  which  con-
 trols  the  remuneration  of  the  ordinary
 and  part-time  directors  of  the  banks

 The  former  provision  35  very  much
 necessary  because  it  will  enable  the
 Reserve  Bank  and  the  Government  to
 detect  who  has  been  holding  unautho-
 rised  deposits  in  the  foreign  banks,
 and  it  will  also  enable  Government  to
 bring  them  to  book,  and  it  will  also
 help  us  to  improve.  our  foreign
 exchange  position

 Coming  to  some  of  the  controver-
 sial  clauses  of  the  Bull,  there  is  an
 amendment  now  which  seeks  to  pro-
 vide  for  the  winding  up  of  a  banking
 company  It  has  been  stated  that  the
 existing  position  in  regard  to  the
 banking  companies  which  have  been
 prohibited  from  carrying  on  banking
 business  currently  2s  not  very  satis-
 factory  I  understand  that  there  are
 23  such  banking  institutions  to  which
 licence  has  been  refused,  or  which
 have  been  otherwise  prohibited  from
 accepting  fresh  deposits

 Under  clause  26  of  the  Bill,  Gov-
 ernment  have  taken  the  opportunity
 to  extend  the  Reserve  Bank's  powers
 to  apply  to  the  court  for  winding  up
 of  such  companies  This  measure  is
 totally  inadequate  for  that  purpose
 When  the  Reserve  Bank  withdraws
 the  heence,  the  bank  necessarily  has
 to  close  down

 Now,  it  is  the  Reserve  Bank  which
 inspects  the  banking  companies  and
 also  guides  their  operations  It  26
 very  difficult  for  us  to  understand
 why  the  depositors  have  to.  .uffer
 unilaterally  when  such  a  bank  3s
 wound  up  In  the  Minute  of  Dissent,
 it  8  suggested  that  the  Reserve  Bank
 should  be  given  statutory  powers  for
 compulsory  amalgamation  of  banks
 which  have  been  working  unsatisfac-
 torily  It  also  anys  that  at  should  not

 AUGUST  2,  3959  (Amendment)  Bul  20  €6

 allow  the  banks  to  degenerate  further
 and  create  a  ground  for  their  winding
 up.  I  submit  that  this  is  a  very  good
 Suggestion  and  the  whole  House
 should  support  it,  because  that  is  the
 only  way  by  which  we  can  avoid  the
 failure  of  banks

 45  hres.

 Now,  I  come  to  clause  30  of  the
 Bill  It  refers  to  declaration  of  divi-
 dend  without  wmte-off  It  says  that
 when  there  is  only  a  notional  depre-
 ciation  of  the  banks’  investments  in
 gilt-edged  securities,  formal  write-
 off  of  the  loss  before  declaration  of
 dividend  is  being  dispensed  with.
 Such  write-off  is  made  compulsory
 only  when  there  is  an  actual  loss  due
 to  sale  This  provision  has  also  been
 extended  to  investments  in  joint  stock
 companies  I  submit  that  these  ure
 retrograde  measures  and  by  these  the
 depositors  and  the  public  are  unly
 deprived  of  the  huge  amounts  of  profit
 which  could  swell  the  hquid  reserves
 of  these  banks  These  funds  could  be
 easily  utilised  for  the  financing  of
 our  industry  and  trade

 Again  this  measure  furnishes  the
 bunking  companies  with  greater
 scope  for  distribution  of  dividends
 and  bonus  shares  I  cannot  appreciate
 this  position  The  shareholders  of  a
 banking  company  contmbute  only  3
 per  cent  or  4  per  cent  of  the  work-
 ing  capital  It  is  very  difficult  to
 reconcile  oneself  to  the  proposition
 that  these  people  should  be  givin  on
 increasing  share  of  profits

 There  are  other  important  questions
 involving  policy  In  clause  8  under
 the  proposed  amendment  to  section  J0,
 permussion  48  given  to  a  bank’s  chief
 executive  officer  or  somebody  manag-
 ing  ats  affairs  to  be  a  director  of  a
 company  This  company  may  not  be
 a  subsidiary,  but  must  be  a  company
 registered  under  section  25  of  the
 Compames  Act,  4956  I  submit  that
 this  will  lead  to  interlocking  of  the
 position  of  a  bank's  chief  executive
 Officer,  managing  director  or  general
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 mansger  with  that  of  a  director  of
 other  types  of  concerns  It  is  true
 that  these  companies  are  not  to  be
 run  for  profits,  for  distribution  of  divi-
 dends,  but  then  the  interests  of  the
 banks  will  certainly  suffer  because  the
 executives  will  have  to  divide  their
 attention  Of  course,  there  is  a  pro-
 viso  which  gives  relaxation  from  three
 to  nine  months,  but  then  that  will  not
 help,  because  the  interlinking  will
 certainly  become  a  continuous  process
 with  some  breaks  I  appeal  to  the
 House  that  this  provision  should  go

 Lastly,  }  have  one  or  two  words  to
 say  about  opening  of  new  branches
 The  Bull  does  not  provide  anyth  ng
 for  the  proper  regulation  of  opening
 of  branches  A  very  undesirable  fea~
 ture  of  our  banking  industry  in  this
 country  38  that  there  is  too  much  con
 centration  in  the  big  cities  Calcutta,
 Delhi  and  Bombay  are  examples  of
 this  process  The  role  of  banking  As
 to  develop  our  economy  This  pur-
 pose  cannot  be  fulfilled  unless  there
 as  expansion  of  branch  banking  bus:-
 ness  throughout  the  country  Of
 course,  the  State  Bank  of  India  has
 been  undertaking  the  opening  of
 branches  throughout  the  country
 according  to  the  recommendations  of
 the  Rural  Credit  Survey  Committec
 But  that  is  not  adequate  The  scope
 and  urgenev  of  opening  branches  of
 banks  in  areas  where  there  are  no
 such  services  available  should  receive
 our  primarv  attention  In  that  case,
 it  will  enable  us  to  mop  up  the  idle
 resources  and  unimvested  moneys  in
 those  areas  That  will  help  devi  lop
 our  economy

 Then  there  is  another  point  That
 ७  about  undue  competition  between
 branches  of  the  larger  banks  and  the
 smaller  banks  in  the  undeveloped
 areas  This  sometimes  leads  to  the
 rumation  of  the  smaller  banking  com-
 panies  and  also  to  the  growth  of
 monopoly  control  I  submit  that  the
 smaller  institutions  should  be  given
 due  protection  so  that  their  services

 might  be  available  to  the  small
 traders  and  small  customers

 I  suggest  that  Government  should
 take  some  steps  to  stop  further  con-
 centration  of  the  banking  mndustry  mn
 the  big  towns  They  should  also
 initiate  measures  to  prohibit
 unhealthy  competition  and  undesir-
 able  tendencies  of  wiping  out  of  the
 small  institutions  With  these  words,
 3  support  the  Bull

 Shri  Prabhat  Kar  (Hooghly):
 Although  the  Bull,  as  it  has  emerged
 from  the  Joint  Committee,  has  under-
 gone  some  changes,  I  do  not  find  any
 basic  change  in  3६  from  the  Bull  as  was
 originally  introduced  80  far  as  the
 orginal  Bull  was  concerned  and  as  it
 has  come  back  to  the  House  from  the
 Joint  Committee,  I  want  to  draw
 attention  specifically  to  clause  70
 Without  going  into  a  theoretical  dis~
 cussion  as  to  how  banks  should  run,
 I  want  to  know  from  the  hon  Munis-
 ter  what  was  the  necessity  for  relax-
 ing  section  45  of  the  Banking  Com-
 panies  Act  which  came  into  operation
 in  949  in  the  background  of  a  conti-
 nuous  process  of  hquidation  of  banks
 resulting  in  loss  of  over  Rs  00  crores
 to  the  depositors  Which  of  the
 banks,  during  this  period  of  ten  years
 of  the  operation  of  the  Banking  Com-
 panies  Act,  has  found  it  difficult  to
 function  so  that  a  relaxation  has
 become  necessary?  What  are  the
 difficulties  that  the  banking  companies
 have  as  a  whole  met  with  to  justify
 the  relaxation  of  section  157

 So  far  we  know  that  the  bank's
 balance  sheets  do  not  represent  the
 true  picture  of  accounts  Today  we
 find  that  dividends  can  be  paid  with-
 out  writing  off  depreciation  In  the
 vear  1958,  depreciation  will  not  be
 provided  for,  profit  will  be  more,
 dividend  will  be  increased  Next
 year,  the  securities  will  be  sold  The
 loss  will  be  written  off  By  that  time,
 already  more  dividend  has  been  yaid
 to  the  shareholder  So  at  the  cost  af
 the  institution,  this  provision  has  been
 brought  in  I  want  to  know  during this  period  which  of  the  smportant
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 Danks  has  not  steadily  increased  its
 @ividends  and  whether  there  was  any
 difficulty  experienced  by  the  banking
 companies  in  declaring  dividends,  in
 spite  of  the  fact  that  they  are  paying
 more  dividends  today.  Generally,  the
 dividend  today  centres  round  !4  to  1

 per  cent.  All  the  first-class  banking
 concerns  pay  dividends  between  4
 and  8  per  cent,  What  were  the  diffi-
 culties  faced  by  the  banking  com-
 panies  during  this  period  that  the
 Government  have  come  forward  for
 granting  this  relaxation  that  in  order
 to  declare  a  dividend,  :t  will  not  be
 mecessary  for  them  to  make  any  pro-
 vision  for  the  depreciation  of  govern-
 gnent  securives  or  of  shares”  Is  it
 that  they  want  to  declare  more  divi-
 dends?  Do  they  feel  that  the  divi-
 dends  paid  by  the  banks  today  ale
 mot  adequate?

 It  is  a  well-known  fact  that  it  is
 only  2  to  3  per  cent  of  the  working
 capital  that  comes  from  the  share-
 holders.  So  far  as  they  are  concern-
 ed,  they  get  4  to  8  per  cent.  The
 dividend  has  got  nothing  to  do  with
 the  stability  of  the  bank

 During  the  last  20  years,  the  Allaha-
 bead  Bank  has  been  paying  constantly
 a  dividend  of  i8  per  cent.  During  all
 these  20  years,  it  has  not  been  able
 to  make  any  improvement  So  far
 as  its  working  capital  is  concerned,
 the  deposits  or  advances  rarely  cen-
 tred  round  Rs  30  to  Rs  40  crores

 During  the  first  l0  years,  the
 United  Commercial  Bank  did  not  pay
 a  single  per  cent  as  dividend  and  its
 working  capital  comes  to  Rs.  27  crores

 Dividend  is  not  a  factor  for  the
 improvement  of  a  bank.  It  38  neces-
 sary  to  stabilise  or  strengthen  a  bank-
 ing  company  to  make  provision  for
 that  That  is  why  banking  companies
 have  been  given  the  right  not  to  show
 every  detail  in  the  balance-sheet.  You
 need  give  the  whole  of  the  earnings.
 You  can  give  in  the  balance-sheet
 the  income  after  making  provision  for
 bad  and  doubtful  debts  and  other
 necessary  things.  So,  it  is  not  the  true

 AUGUST  1,  7९9  (Amendment)  Bil  3070

 income  that  is  shewn.  Why  have  you
 given  this  right?  Because  it  is  neces-
 sary  to  stabilise  and  strengthen  8
 bank.  Today  the  most  important  point
 is  that  you  say  that  they  need  not
 make  any  provision  for  depreciation.

 Government  securities  of  the  face
 value  of  Rs.  00  may  be  quoted  at
 Rs  80  Tomorrow  if  you  sell  it,  you
 will  sell  it  at  Rs.  80.  You  are  not
 making  any  provision  for  the  loss  of
 this  Rs.  20.  What  you  do  today  is  to
 mcrease  the  assets  and  show  more
 profits  Next  year,  you  will  sell  it  at
 Rs  80  without  making  any  provision
 and  write-off  the  losses  from  the
 balance-sheet.

 I  want  to  know  what  were  the
 practical  difficulties  which  the  bank-
 ing  companies  were  facing  for  which
 this  amendment  has  been  brought  I
 need  not  go  into  the  detailed  findings
 of  the  committee  which  went  into  the
 causes  of  liquidation  of  banks  One
 of  the  causes  was  that  the  necessary
 provision  was  not  made  for  the  depre-
 clation  of  the  shares  and  gilt-edged
 securities  You  show  the  face  value
 or  the  market  value  and  inflate  the
 profits  and  pay  dividends  And,  when
 the  crisis  comes  you  have  nothing  to
 fall  back  upon  That  is  why  the
 Banking  Companies  Act,  1949,  came
 into  operation  During  these  40
 years,  nothing  has  happened  So,  I
 want  an  explanation  from  the  hon
 Minister  as  to  the  necessity  for  bring-
 ing  in  this  amendment.

 Sections  77  and  8  of  the  principa!
 Act  have  been  substituted  by  new
 sections  according  to  this  Bil]  It  2s
 something  strange.  Generally,  pro-
 visions  are  made  for  punishment  for
 violation  of  the  provisions  of  the  Act
 So  long  as  the  Act  is  in  operation  and
 anybody  violates  that  provision  he  i<
 punishable  according  to  that  Act
 Today  you  make  a  law  by  which  you
 regularise  ali  the  crimes  that  the
 parties  have  committed.  You  do  no!
 want  to  give  retrospective  effect  to
 Particular  sections  because  it  will
 help  the  employees  to  get  some
 money.  But  so  far  as  this  amendment
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 is  concerned,  if  there  had  been  any
 isregularities  in  the  past  you  regu-
 larise  them.  Apcording  to  this,  if  the
 management  was  punishable  you  do
 wot  take  any  cognizance  of  it.  You
 are  amending  the  law  and  giving
 retrospective  effect  so  that  past  mis-
 takes  or  misdeeds  may  be  regularised.

 I  do  not  know  why  this  section  77
 $s  being  substituted,  namely:

 “Every  banking  company  in-
 corporated  in  India  shall  create
 a  reserve  fund  and  unless  the
 amount  in  such  fund  together
 with  the  amount  in  the  share
 premium  account  is  not  less  than
 its  paid-up  capital,  shall,  out  of
 the  balance  of  profit  of  each  year
 as  disclosed  in  the  profit  and  loss
 account  prepared  under  section
 29  and  before  any  dividend  is  dec-
 tared,  transfer  to  the  reserve  fund
 a@  sum  equivalent  to  not  less  than
 twenty  per  cent  of  such  profit

 (2)  Where  a  banking  companv
 appropnates  any  sum  or  suns
 from  the  reserve  fund  or  the
 share  premium  account,  :t  shall,
 within  twenty-one  days  from  the
 date  of  such  appropnation,  report
 the  fact  to  the  Reserve  Bank,
 explaining  the  circumstances
 relating  to  such  appropmation  ”

 Even  xf  2  is  in  contravention  of
 the  articles  of  memorandum  of  the
 banking  company,  the  provision  of
 this  Act  shall  have  effect.

 “the  provisions  of  this  Act  shall
 have  effect  notwithstanding  any-
 thing  to  the  contrary  contained  in
 the  memorandum  or  articles  of  a
 banking  company,  or  in  any
 agreement  executed  by  it,  or  in
 any  resolution  passed  by  the
 banking  company  in  =  general
 meeting  or  by  its  Board  of  direc-
 tors,  whether  the  same  be  regis-
 tered,  executed  or  passed,  as  the
 case  may  be,  before  or  after  the
 commencement  of  the  Banking

 (Amendment)  Act,
 1980;"

 I  wrote  to  a  bank  in  relation  to  its
 action  in  taking  the  money  from  the
 statutory  reserve  and  issuing  bonus
 shares.  I  do  not  want  to  name  the
 bank.  I  had  correspondence  with  the
 Finance  Minister  and  the  reply  was
 that  this  is  being  regularised  by  the
 amending  Bill.  An  act  which  is  in
 violation  of  the  existing  Banking
 Companies  Act  is  being  regularised  by
 moving  an  amending  Bill  subse-
 quently.  I  do  not  know  how  this  can
 be  done.  I  want  an  explanation  from
 the  hon  Minister  as  to  why  an  amend-
 ment  is  necessary  today.

 The  present  provisions  are  in  opera.
 tion  for  the  last  36  years.  What  diffi-
 culties  were  faced  by  the  banking
 companies  so  that  Government  have
 now  thought  it  fit  to  bring  in  this
 amendment?

 I  welcome  some  of  the  provisions
 regarding  the  inspection  of  foreign
 branches,  the  steps  to  be  taken  against
 the  chairmen  or  directors  etc  They
 are  welcome  features  At  the  same
 time  I  do  not  know  how  some  smaller
 points  come  in

 Under  section  10,  so  far  as  the  cashier-
 contractor  35  concerned,  it  s  not  a
 predominant  system  It  is  in  no  way
 helpful  to  the  industry  Neither  does
 7  help  in  the  functioning  of  the  cash
 department,  nor  is  it  less  costly  (In-
 terruptions  )  Sub-clause  (b)  deals
 with  commission  to  brokers,  cashier-
 contractors,  clearing  and  forwarding
 agents  ete  So  far  as  clearing  and  for-
 warding  agents  are  concerned,  clause  6
 says

 “any  commission  to  any  broker
 (including  guarantee  broker)
 cashier-contractor,  clearing  and
 forwarding  agent,  auctioneer  or
 any  other  person

 First  of  all,  I  do  not  know  how  these
 persons  can  be  bank  employees.  Na
 bank  can  employ  a  commission  agent
 as  commission  would  be  paid.  He
 has  got  nothing  to  do  with  employ-
 ment  in  the  bank.  An  auctioneer  is
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 not  an  employee  of  the  bank.  How
 these  things  come  in,  I  do  not  know
 So  far  88  the  cashier-contractor  78
 concerned,  there  are  very  few  of
 them  Their  commission  should  also
 be  regularised  It  is  an  old  system
 In  the  days  of  the  East  India  Com-
 pany  and  British  merchants,  there
 was  a  system  known  as  bania  system
 by  which  an  Indian  would  guarantee
 to  the  European  bank  the  money
 value.  Now,  it  38  out  of  vogue  In
 most  of  the  banks,  the  cash  depart-
 ment  38  run  directly  by  the  bank
 Yet  today,  in  the  year  1959,  by  bring-
 ing  in  this  particular  sub-clause,  a
 new  suggestion  is  being  given  to  the
 banking  companies  that  the  cashier-
 contractor  system  may  be  reimposed

 I  have  raised  some  main  issues  and
 pointed  out  the  retrograde  steps  I
 want  to  know  from  the  hon  Minister
 why  these  amendments  have  become
 necessary  and  which  of  the  banks
 wanted  them  I  support  thc  other
 provisions  of  the  Bill

 Shri  Achar  (Mangalore)  I  would
 like  to  make  only  a  few  submissions
 with  regard  to  certain  points  that
 were  argued  by  the  hon  Membe:
 Shri  V  P  Nayar

 Shri  झ,  P  Nayar
 versed  them

 You  have  re-

 है. /  Achar:  I  am  sorry—Shri
 दि  P  Nayar,  and  also  the  other
 Communist  Member  who  has  just  sat
 down  It  looked  as  if  the  question  of
 dividend  was  being  discussed  from
 the  point  of  view  of  the  big  com-
 mercial  banks  If  we  consider  the
 history  of  our  banks  especially  the
 smaller  banks  which  were  started  in
 the  920s  and  930s  in  the  district
 headquarters  and  taluk  headquarters,
 I  am  afraid  the  discussion  that  took
 Place  today  regarding  the  dividends
 would  not  apply  at  all  I  know
 several  banks  were  started  in  the
 39203  and  39808  with  small  capital
 They  were  started  with  small  capitals
 by  small  men  at  great  sacrifice.  I
 know  of  instances  where  they  built

 AUGUST  12,  960  (Amendment)  Bil  2074

 up  these  banks  without  receiving  «
 pie  of  dividend  for  five  or  ten  years;
 they  built  them  up  with  great  sacri-
 fices  Now,  the  hon  Members  here
 say  that  they  should  not  pay  div:.
 dends  or  the  dividend  should  not  be
 more  than  five  per  cent  Is  it  fair?
 There  ३38  another  aspect  also

 Suppose  a  person  has  contributed
 only  Rs  00  in  7980  or  1932,  Think
 of  the  value  of  these  hundred  rupees
 now  As  a  student  of  economics,  I
 can  say  that  those  hundred  rupees
 are  worth  at  least  Rs  500  today.
 My  hon  friends  say  that  they  should
 not  pay  interest  more  than  at  the  rate
 of  five  per  cent  for  the  sacrifices
 that  they  have  made  If  he  has  paid
 Rs  00  in  those  days,  its  real  econo-
 mc  value  is  Rs  500  today  and  with
 all  humility  I  would  say  that  25  per
 cent  can  be  paid  or  even  more  than
 that  can  be  paid  But  I  do  not  say
 this  with  regard  to  all  banks  The
 same  principles  cannot  apply  to  all
 banks  even  to  those  big  commercial
 banks  which  are  making  huge  profits
 I  do  concede  that  the  Govern-
 ment  ought  to  interfere  There  may
 be  control  But  to  treat  all  banks
 in  the  same  manner  would  be  doing
 ने  great  injustice  In  several  districts
 —not  only  in  my  district—banks  have
 been  built  up  after  great  sacrifice
 and  no  dividends  were  paid  for  several
 years  So,  why  should  not  those
 People  be  paid  a  higher  rate  of  divi-
 dend  now?  My  own  impression  as
 that  the  discussion  yesterday  and  to-
 day  was  going  on  from  the  point  of
 view  of  the  big  commercial  banks  m
 big  cities,  Bombay  and  Calcutta  I
 come  from  a  small  town  and  we  are
 concerned  with  small  men  and  small
 banks  But  this  Bill  applies  to  every
 bank,  big  or  small,  alike  But  I  may
 say  that  so  far  as  the  provisions  in
 the  Bull  go,  they  are  quite  satisfac-
 tory  and  I  find  there  is  no  contro-
 versy  over  that  My  criticism  is
 about  the  view  advocated  by  some
 hon  Members  that  some  more  provi-
 sions  ought  to  have  been  there.  How
 these  small  banks  had  been  built  up
 from  920s  and  930s—these  points
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 must  also  be  considered  before  we
 think  of  restricting  dividends  I  do
 concede  that  wherever  there  is  ebuse,
 there  must  be  amterference  but  it
 should  not  be  a  law  as  77  it  should
 epply  to  everybody  in  the  same
 manner  In  other  fields,  there  are
 differences,  so,  in  the  banking  field
 also,  there  are  differences  So,  I  would
 submit  to  the  House  and  the  Minis-
 ter  that  we  have  to  consider  the  his-
 tory  of  these  banks  and  the  position
 of  these  banks,  especially  the  small
 banks

 I  want  to  submit  only  one  more
 point  Ihave  felt  that  sufficent  atten-
 tion  is  not  being  paid  to  agricultural
 credit  We  have  been  discussing  this
 question  of  banking  both  yesterday
 and  today  The  question  of  the  sub-
 sidiary  banks  was  also  discussed  In
 fact,  some  of  the  Bills  which  we
 passed  have  come  as  a  result  of  the
 recommendations  of  the  Rural  Credit
 Survey  In  spite  of  all  these  facts
 whether  it  be  in  that  Act  or  whether
 3t  be  in  this  Bill  which  we  are  now
 considering,  there  38  no  provision  any-
 where  to  better  the  banking  facilities
 tn  the  rural  area  One  hon  Member
 complained  that  banks  are  being  start-
 ed  almost  in  every  street  and  in  every
 lane  mn  bigger  cities  I  wish,  whcn
 we  are  having  so  much  interference
 in  the  banking  business  and  in  the
 banking  companies,  very  much  that
 Government  interferes  in  this  field  and
 sees  to  it  that  branches  are  opened
 more  branches  are  opened  =  in
 the  rural  area  Not  only  that
 they  should  also  see  anto.  the
 rural  credit  more  than  anything  else
 In  spite  of  the  survey,  in  spite  of  the
 several  recommendations,  as  it  is  the
 rural  area  !s  not  getting  the  advantage
 of  banking  companies  Even  the  State
 Bank  has  not  been  able  to  do  much  in
 that  direction  I  appeal  to  the  Munis
 ter—of  course,  as  I  said,  wherever
 there  is  abuse  the  Government  has  to
 interfere—that  the  Government  should
 interfere  in  these  banking  companies
 and  see  to  it  that  more  rural  credit
 is  Made  available  to  our  agriculture

 Wo  रणबं.  लिह  (रोहतक)
 उपाध्यक्ष  महोदय  इस  सिलेक्ट  कमेटी  की  रिपोर्ट
 के  जरिये  सरकार  बे  किंग  व्यवसाय  के  लिये
 एक  नई  नीति  निर्भारित  कर  रही  है  t  खास
 तौर  पर  उन  आदमियों  के  लिये,  जो  बैको  को
 चलाते  है  उन  का  इन्तिजाम  करते  है,  जो
 कदेम  उठाया  जा  रहा  है  वह  एक  सराहनीय
 कदम  है।  भाज  से  कुछ  दिन  पहले  इस  सदन  के
 सोमने  माननीय  वित्त  मत्री  महोदय  ने  कहा  था
 कि  हमारे  पास  या  रिजर्व  बैक  के  पास  ऐसा
 कोई  झख्तियार  नहीं  है  कि  शभ्गर  कोई  बैक
 को  इतजाम  करने  वाला  कोई  गलती  करे,
 तो  हम  किस  तरह  उस  को  ठीक  रास्ते  पर  ला

 सके  या  उस  का  हटा  सके  ।  उस  कमी  का  पूरा
 करने  के  लिये  यह  बिल  खासा  झागे  जायेगा  |
 में  यह  कहे  बगर  नहों  रह  सकता  कि  अब  भी
 हेप्न  इस  कानन  के  जन्यि  रिजर्व  बैक  को  जो
 अधिकार  दे  रह  है  वह  बड़ी  झिझक
 के  साथ  द  रहे  है।  श्रभी  मेरे  साथी
 7  जिक्र  किया  बका  के  चलाने  वालो  के
 बारे  में  और  शेयर-होल्डस  की  सिमपथी  के
 सम्बन्ध  में  लेक्नि  कौन  नहीं  जानता  कि  कोई
 भी  बैंक  चाहे  वह  क्तिना  ही  बडा  बेक  क्‍यों
 7  हो  बल  नहीं  सकता  भ्रगर  रिजर्व  बक
 उस  को  जरूरत  के  वक्‍त  पूरा  सहाश
 ने  दे।  दूसरे  मायनों  में  हम  कह
 सकते  है  कि  जब  से  हमारे  देश  के
 रिजर्व  बैक  ने  पुख्ता  तौर  पर  यह  नीति  निर्धारित
 की  कि  जितने  भी  ब  क  इस  देश  में  चलते  हैं,
 जब  भी  ब  रा  वक्‍त  ग्रायेगा  हम  उन  को  सहारा
 देंगे  नब  से  बहुत  कम बेक  फेल  होते  है,
 हम्  कह  सकते  है  कि  उन  के  चलने  में  उन  के

 मुनाफे  में  रिज  बंक  का  बहुत  बडा  हिस्सा  है
 श्लर  'रिजवें  बैक  चन्द  प्रादमियों  का  बँक

 नही  है  वह  सारे  हिन्दुस्तान  का  बैक  है
 भीर  चालीस  करोड  प्रादमियों  का  बेक  है  ।

 बहु  बेक  जिस  में  चालीस  करोड़  आदभियों  का
 साझा  हो  अगर  उन  बैको  को  सहारा  दे,
 जो  कि  कुद्ध  आदमियो  के  मफाद  के  लिये  चले,
 ती  हम  को  सोचना  होगा  कि  रिजर्व  दैंक  के
 पास  पूरी  रोक-थास  करने  और  यह  देखने
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 का  पूरा  प्रस्तियार  है  या  नहीं  कि  वे  बैक  ठीक

 रास्ते पर,  देश  के  हित  के  लिये  चल  रहे  हैं  या
 नहीं

 इस  में  जिक्र  किया  गया  है  कि  प्रगर  ट्राइ-

 ब्यूनल  फैसला  दे  कि  किसी  मैनेजर,  डायरेक्टर,
 मैनेजिंग  डाइरेक्टर  या  किसी  और  काम
 चलाने  वाले  ने  गलती  की  है  जौर  रिज
 बैंक  को  तसल्ली  हो  कि  उस  को  बहा  से  हटाना
 जरूरी  है,  तो  उस  को  हटाया  जा  सकता  है
 भौर  बर्गर  जवाब  लिये  हटाया  जा  सकता  है  ।
 में  समझता  हू  कि  यह  भी  कम  है  ।  देश  के  श्राज
 के  हालात  को  देखते  हुए  यह  अभ्रस्तियार  कम

 है  t  आप  जानते  है  कि  इस  सदन  में  बहुत
 सारे  साथी  यह  चाहते  है  कि  दस  देश  के  तमाम
 बेक  नैशनेलाइज  किये  जाये  1  हो  सकता  है  कि
 देश  के  बैंको  को  नशनेलाइज  करने
 के  लिये  श्रमी  कुछ  वक्‍त  चाहिये।  कुछ
 मुष्किलात  हो  सकती  हें,  लेकिन  इस  में  दो

 राय  नही  हो  सकती  कि  उन  के  काम  को  ठीक
 तौर  पर  चलाने  के  लिये  रिजर्व  बेक  के  पास

 पूरा  अख्तियार  होना  चाहिये  भौर  जब  हम
 सब  की  यह  राय  हो,  तो  में  ज़रूरी  नही

 "समझता  कि  हम  किसी  ट्राइब्यूनल  के  फैसले  का

 इन्तज़ार  करे  |  भ्रगर  रिजर्व  बेक  की  राय  हो
 कि  फला  डायरेक्टर  या  मैनेजिंग  डायरेक्टर
 ने  बेक  को  एसे  तरीके  से  चलाया  है,  जिस  से  कि
 समाज  का  नुकसान  है,  तो  उस  को  हटाने  का
 रिजर्व  बेक  को  प्रख्तियार  होना  चाहिये  |

 इस  सिलसिले  में  म॑  यह  कहे  बगैर  नहीं

 रह  सकता  कि  यह  अजीब  दुख  की  कथा  है  कि
 ये  बेक  और  उन  के  हिस्सेदार  आज  तक  जो

 जाहे,  वह  मुनाफा  कमाते  रहे  हे  भौर  वह  कमाते

 रहे  हे  रिजर्व  बेंक  के  सहारे  पर  झौर  रिजर्व
 बेक  चालीस  करोड़  इन्सानों  का  बेक  है  t

 इन  बेकों  ने  चालीस  करोड  के  अस्सी  फ़ीसदी

 हिस्से  के  लिये  जो  पैसा  दिया,  वह  एक  फ़ीसदी

 है।  इसलिय  जिस  दाक्स  के  नुक्ता-ए-निगाह
 में  धस्सी  फीसदी  आबादी  के  हित  सामने  हैं,
 यह  यह  कहे  बरगर  नहीं  रह  सकता  कि  ये
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 ६. 2  देश  के  मफ़ाद  के  लिये  नहीं  चले,  शबा
 भ्रादमियों  के  मफ़ाद  के  लिये  लि  मे ंसमझता

 | अ  ॥, औ  च्चम्द  झ्रादमियों  के  मफ़ाद  के  लिये  रिज्रन
 बेक  का  इमदाद  करना  सही  न  होगा  ।  झाज

 हमारे  देश  में  करोड़ों  रुपयों  का  झनाज  बाहर
 से  मगाया  जा  रहा  है  भौर  देश  का  हर  प्लानर

 ध...  मानता  है  कि  इस  देश  की  झनाज  की
 पैदावार  बढ़ाना  ज़रूरी  है  1  इसलिये  खेती  की
 तरक्की  के  लिए  रुपया  देना  बहुत  ज़रूरी  है  +
 में  समझता  हू  कि  रिजर्व  बेक  को  यह  भल्तियार

 होना  चाहिए  कि  वह  मुकरंर  कर  दे  कि  फला
 केक  कम  से  कम  बीस  फीसदी,  या  पद्रह  फीसदी
 गा  दस  फीसदी  शूरू  में  -भौर  प्राखिर  में  वह
 चेद  बढ़ती  जाय--खती  में  रुपया  लगाय॑ंगा

 शर जो इस जो  इस  ह्र्त  को  तोडे,  उस  के  डायरेक्टर
 को  हटाने  का  पूरा  अख्तियार  रिजर्व  बैक  को
 हीना  चाहिए  ।

 भ्रभी  मेरे  साथी  पूथवंवक्‍ता  न  इस  बात  की
 दलील  दी  कि  क्‍यों  न  उन  को  ज्यादा  मुनाफा
 दिया  जाये  t  में  पूछना  चाहता  हू  कि  अगर
 कल  यह  हाउस  फैसला  करे  कि  इन  बेकस  को
 नैशनेलाइज़  करना  है,  तो  क्या  हम  उन  को
 जो  कम्पेन्सेशन  देंगे,  वह  शेभरज  की  फंस

 बेल्यू  के  हिसाब  से  देंगे  ”  हम  उन  को  मार्केट

 बैल्यू  के  हिसाब  से  देंगे  ।  उन्होंने  १६२०  की

 किस्सा-कहानी  सूनाई  कि  १६२०  में  जिस

 हिस्से  की  कीमत  सौ  रुपये  थी,  वह  भ्राज  बहुत
 बढ़  गई  है  कल  अगर  हम  ने  नशनेलॉइज
 किया,  तो  हम  उस  हिस्से  की  कीमत  तीन  सौ
 था  चार  सौ  झदा  करेगे  |  क्‍या  उन  के  लिए

 यह  मुनाफा  नहीं  है  ?  जब  वे  सौ  के  बदलें  तीन
 जार सौ  ले  लेंगे,  तो  उन  को  कया  भ्रधिकार  है।व॒
 | ल  हद  से  बाहर  मुनाफे  की  तबक्कों  करे
 श्राप  जानते  हे  कि  हिन्दुस्तान  के  प्राइम

 मिनिस्टर  ने  एलान  किया  है  कि  यह  को-झाप-
 रैटि०ष्ज़  की  पालिसी  खेती  में  ही  नहीं  रहेगी
 बल्कि  हम  इस  को  बढ़ाना  चाहते  हे  भौर  हम

 इस  को  इडस्ट्री  में  ले  जाना  चाहते  हे  ।  झाज के

 दिन  ह...  बिल  जामे  नौर  उस  में  यह  पार
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 हो  कि  हम  उन  के  मुनाफ़े  की  तादाद  को  बढ़ाने
 की  इजाजत  देना  भाहते  है,  तो  मे  समझता

 हैं  कि  ह... क  हमारे  देश  को  नीति  के  लिलाफ़

 है  were  सरकार  सब  बेकस  को  कुछ  मज-

 बूरियों  की  वजह  से  को-झापरेटिव  नहीं  बन।ना

 चाहती,  या  नंशनलाइज़  नहीं  कर  सकती,  तो
 में  चाहूंगा  कि  कम  से  कम  उस  प्रिसिपल  को
 इन  बेकों  में  भी  लागू  किया  जाये,  जो  कि
 को-झापरेटिव  बेकस  में  लागू  होता  है,  यानी

 कुछ  परसेंटेज  से  ज्यादा  मुनाफा  हिस्सेदारों
 को  नहीं  मिल  सकता  है  t  मे  यह  मानने  के  लिये
 तैयार  हू  कि  जो  मुनाफा  बटे,  को-भापरेटिव
 देक  में  धगर  वह  पाय  परसेंट  है,  तो  यहा  छ
 परसेट  हो  जाये  ।  १  गण  १२  परसेन्ट  ज्यादा
 बेदाक  दे  दें,  लेकिन  यह  कंसे  उत  को  छूट  मिली
 कि  वह  मुनाफा  इस  से  ज्यादा  बाट  सके  a  में

 कहना  चाहता  हू  कि  इतना  फक  चोभरों  के
 डिविडेड  में  नहीं  होता  चाहिये  t  म॑  चाहता  हू
 कि  यह  हद  हटानी  नही  चाहिये  दूसरे  शब्दों  में
 कोई  न  कोई  हद  मुकरंर  करनी  चाहिये  और
 मत्री  महोदय  इस  प्रमेंडमेट  को  वापस  ले  ।

 इस  के  भलावा  में  यह  भी  मानता  हू  कि
 शाज  के  दिन  जब  ह्म  इस  बात  की  तैयारी  मे
 है  कि  हम  तमास  बेकों  को  सरकारी  बना  लेंगे
 तब  हमें  इस  बात  की  इजाजत  नहीं  देनी  चाहिये
 कि  कोई  भी  बेक  फल  हो  ।  हम  को  झाज  हस
 बात  की  पूरी  जिम्मेदारी  लेनी  चाहिये  कि  किसी
 बेक  को  हम  फ्ल  नहीं  होने  देगे  क्योंकि  श्राज
 तो  रिजब  बेक  के  पास  अरूत्यार  है  ।  वह  क्‍यों

 यह  सोचे  कि  कोई  बंक  फंल  होगा  तो  कैसे
 उस  का  हिसाब  किताब  चुकायेंगे  झौर  किस
 तरह  से  उस  का  हिसाब  निपटायेंग  ?  हमारे
 दिल  के  अझम्दर यह चीज़ यह  चीज़  रहनी ही  नहीं  भाहिये
 कि  कोई  देक  फेल  हीगा  क्योंकि  झाज  रिजर्व

 बेक  को  पग्रस्त्यार  है  कि  जो  किसी  बेक  को
 चलाने  वाले  हूँ  झगर  बह  गलत  काम  करे तो
 उन  को  बहू  हटा  दे  झौर  उस  बेक  को  ले  ले  ।
 हमे  भाज  ददा  के  लोगों  के  दिल  में  मे इस  बात
 का  शर  निकाल  देना  चाहिये  कि  कोई  भी

 बैक  इस  देश  के  अन्दर  फेल  हो  सकता  है  ।

 झगर  कोई  क  गलत  काम  करता  है,  किसी  खास

 झादमी के मुनाफे के  मुनाफे  के  लिये  चलता  है  ते  हस
 लोग  कानून  के  अधीन  उस  मेक  को  ले  सकते  हे.
 झोर  उस  के  चलाने  वालों को  हटा  सकते है  |

 थी  राजेश्वर  टॉटिया  (सीकर)  उपाध्यक्ष

 महोदय,  मेने  जो  स्टेट  बंक  झाफ  इंडिया
 अमेंडमेंट  बिल  पर  बहस  हो  रही  थी,  उस  को

 सुना  |  सरकार  जो  ज्यादा  पावर  मागती  है,
 वह  जरूरी  हो  सकती  है  क्योंकि  बेकों  में  मारतवव
 के  हर  साधारण  श्रादमी  का,  सजदूर  का  भी
 प्रौर  रुपये  वालों  का  भी  रुपया  जमा  रहता  है
 और  वह  रुपया  सुरक्षित  रहे,  यह  हम  सभो

 चाहेंगे  ।  इस  में  कोई  दो  मत  नहीं  हैं  ।  मे  यह
 जरूर  कहूगा  कि  हमारे  बेकों  े  हन  २०,  २५
 वर्षों  में  देश  की  जो  सेवा  की  है  भौर  इतनी
 उन्नात  की  है  वह  एक  उदाहरणस्वरूप  है  t

 मुझे  झाइचर्य  हुआ  जब  श्री  प्रभात  कार  ने  कहा
 कि  बंक  १४  परसंन्‍्ट  शौर  १६  पर  सेन्ट  डिविडेंड
 क्यों  देते  हें  । यह  ताज्जुब  की  बात  है  कि  अगर
 कोई  सस्था  काफी  र्पया  कमाती  है,  गवरनंमेंट
 को  भी  टैक्स  देती  है,  रिजर्व  में  भी  रुपया  ले

 जाती  है  तो  वह  शे  भ्ररहोल्डरों  को,  उन  शेझर-

 होल्डरों  को  जो  गरीब  झादमी  हे,  माबारण
 आदमी  है  वह  उन  को  ज्यादा  डिविडेड  न  दे  ।

 पिछले  साल  में  हुआ  था  तो  कई  बेब्स  के

 ऐसे  ऐसे  शेअरहोल्डर  निकले  जिन  के  पास

 Yoo  रु०  का  शेश्र  है,  २००  Fo  का  शेभर  है
 या  Yoo  र०  का  शबर  है  ।  अगर  उन  को

 मुनाफा  अच्छा  मिलता  है,  गवनंमेट  को  टैक्स  भी
 देते  हे,  तो  आप  की  क्या  हानि  है  अगर  वह
 अपने  शे  भरहोल्डरों  को  ज्यादा  डिविडेंड  दें  ६

 अगर  कोई  कम्पनी  मिसमेने  जमेंट  करती  है.
 शेझरहोत्डरों  को  डिविडेंड  नहीं  दे  सकती  हैं,
 इनकम-टैक्स  नही  दे  सकती  तब  झाप  कह  सकते

 है  कि  गलत  चीज़  |  लेकिन  यह  सवास  कहें

 हुआ  कि  वह  इनकम  टैक्स  दे,  'रिजे्व  में  भी
 रुपथा  रक्खें,  फिर  भी  शे्रहीह्डरों  को  कण
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 रुपया  दे  ?  में  आप  के  सामने  कुछ  चेकों  के

 उदाहरण  देता  हु  t  de  झाफ  इंडिया  का
 ३  करोड़  रु०  का  कैपिटल  है,  २  करोड  १०  लाख
 २०  उन  के  पास  रिजर्व  है  भ्ौर  ८  वर्षों  में

 उन्होंने  इनकम  टैक्‍स  दिया  है  शौर  दोभर-

 होल्डरों  को  उन्होंने  १६  परसेन्ट  डिविडेंड
 फ्री  आफ  टैक्स  दिया  है।  इसी  तरह  से  सेट्रल
 जेक  है  |  उस  का  ३  करोड  १४  लाख  स०  का
 कैपिटल  है,  ३  करोड  ५८  लाख  रु०  रिज  मे
 लगाया  है,  ८  सालों  में  करीब  ५  करोड़  रु०

 इनकम  टैक्‍स  दिया  है,  और  एशेभरहोल्डरो
 को  बराबर  डिविडंड  दे  रहा  है।  एक  नया  बेक

 है  यूनाइटेड  कामर्दाल  बंक,  जिस  के  बारे  में
 कार  साहब  ने  कहा  कि  वह  शोभरहोल्डरों  को
 ७  शर  परसेन्ट  डिविडेंड  देता  है।  उन्होंने
 थोड़े  ही  दिनों  मे  रिजर्व  १  करोड  ३४  लाख
 कर  लिया  उन  की  यह  पालिसी  मेरी  समझ  में

 नही  भाई  कि  बेकों  में  रुपया  जमा  हो  फिर  भी

 यह  शेभ्ररहोल्डरो  को  डिविडेड  न  दे  ।  चौ०
 रणवीर  सिह  ने  भी  कहा  कि  झगर  गवनंमेट
 उन  को  नेशनलाइज  करेगी  तो  उस  को  दास
 ज्यादा  देना  पढंगा  !  अगर  कम्पनी  साउड  है
 उस  के  पास  रुपया  है  तो  इस  म॑  गवर्नम ंट  को

 कोई  हज  नही  होना  चाहिये  मार्कट  के  हिसाब  से
 देने  में  ;  मेरा  तो  यह  कहना  है  कि  जो  बेक  बहुत
 अच्छी  तरह  से  चल  रहे  हे,  जिन्होन  भ्रच्छा
 काम  किया  है,  उन  पर  इतनी  ज्यादा  कडाई

 नहीं  होनी  चाहिये  |  कानून  से  श्राप  पावर
 लेना  चाह  तो  यह  बात  ठीक  हो  सकती  है
 झेकिन  इस  पावर  का  इस  तरह  से  इस्तेमाल  नही
 होना  चाहिये  कि  बेकों  की  उन्नति  में  कोई
 बाघा  आय  |

 साथ  में  मुझे  यह  भी  निवेदन  करना  है  कि

 कुछ  बेक  एं  से  हे  जो  ह! ह  तक  न  तो  डिविडेड  दे
 भाग  हे  भौर  उन  के  शेभरों  के  दाम  यद्यपि
 ह 0  ०  थे  लेकिन झब  ४५  झ्०  हे  भौर  बाजार में
 उन  का  दाम  सिक  14  र्०  है।  उन्होंने  कुछ
 ऐसा  कायदा  बना  लिया  है  कि  १००  Bo  के
 अर  बेल्पू क ेके  शेभर  का  दाम  पेड  भ्रप  कीमत
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 पर  ५०  २०  कर  दिया  है।  जब  मर्जी आये  प्राप
 इस  को  काल  करके  देख  सकते  हे  प्रौर  शेंभर
 बाजार  में  लोग  उन  को  लेते  नहीं  ।  ऐसे  दंकों
 के  लिये  मे  वित्त  मत्री  महोदय  से  निवेदन
 करूगा कि कि  उन  की  जाच  की  जाय  |  प्रगर  कोई
 बेक  ऐसे  हे  जिन्होंने  झाज  तक  डिबिडेंड  नही
 दिया  है,  १५  वर्षों से  वे  बेक है,  एक  शेश्र  पर

 उन्होंने  yo  to  का  दाम  रक्खा  है  लेकिन
 झाज  उन  की  कीमत  ०  या  १२  र०  है,  या  तो

 ऐसे  बेकों  को  खत्म  किया  जाये  या  दूसरे  बेंकों  में
 मिला  दिया  जाय  ताकि  उन  के  शेध्ररहोल्डरों
 को  Lo  To  की  जगह  ३५  To  या  Vo  Fo  मिल
 सके  ।  उदाहरण  के  लिये  में  भाप  के  सामने
 बतलाना  चाहता  हू  कि  हिन्दुस्तान  मर्कन्‍्टाइल
 बेक  सन  १६४४  में  छुरू  हुआ  ।  उस  ने  खाली

 १  करोड़  का  डिविडेड  दिया  ।  उस  के  बाद

 कभी  भी  डिविडेड  नहीं  दिया  |  उस  का  ५०  Ko

 का  शोभर  है,  लेकिन  बाजार  में  उस  का  दाम
 १०  रु०  है।  उस  के  पास  कुल  १  करोड़  ५०  लाख
 का  कंपिटल  है  |  इसी  तरह  मे  हिन्दुस्तान
 कामदाल  बेक  है  जो  कि  सन  १६४३  में  शुरू
 हुआ  t  उस  का  दाम  आज  १३  ०  है  जब  कि
 उस  का  ५०  रु०  का  दोझर  है।  में  कहूगा  कि  जब
 गवनंमेट  भाज  पावर  ले  रही  है  बेकिंग  भ्रमेडमेट
 बिल  के  जरिये  से  तो  ऐसे  बेकों  के  बारे  में
 जरूर  सोचे  जो  न  तो  डिविडेंड  देते  हु ंऔर  न
 जिने  की  कोई  साख  है  कि  लोग  उन  में  रुपया
 लगा  सके  ।  ऐसे  बंकों  को  रखना  या  चलन  देना
 मेरी  समझ  में  ठीक  नही  है  यत  तो  आप
 उन  को  बडे  बको  में  मिला  दीजिये  या  ज॑से
 बाप  ने  दूसरे  बेको  को  लिया  है  उसी  तरह  से

 कोई  कानून  बना  कर  इन  बेकों  को  ले  ले  क्योंकि

 यह  न  तो  दोभरहोल्डरो  के  हुक  मे  ही  है  और  न

 गयर्नमेट  के  हक  में  ही  है  कि  इस  तरह के  बेक
 चलते  रहे  घौर  उन  की  कोई  जाच  न  हो  t  मे
 तो  कार  साहब  से  कहूगा  कि  वह  बेक  एम्प्लायीज
 यूनियन  से  सम्बन्धित  हे,  उन  को  खन  लेको के
 लिये  सिरददं  नहीं  मोल  लेना  चाहिये  जो  कि

 बहुत  काफी  कमाते हूं,  जो  गबन॑मेंट को  टैक्स  देते

 हे  भौर  काफी  डिविडेंड  देते  हें  ।  इस  के  बदने
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 ar  et  के  बारे  में  सोचें  जो  कि  1... ह  नहीं
 द...  तो  ज्यादा  भरा  होगा  |

 Br.  B.  Gopala  Redéi:  Sir,  this
 mending  Bill  was  brought  after  a
 good  deal  of  deliberation  and  after
 gzining  experience  in  the  last  few
 years  about  the  working  of  the  bank-
 ing  companies.  Therefore,  I  must
 atraightway  say  that  due  thought  was
 @iven  to  this  amending  Bill.  The
 Indian  Banks  Association,  the  Ex-
 change  Banks  Association,  the  Reserve
 Bank  of  India,  the  Government  of
 India  and  the  Joint  Committee—all  of
 them  have  considered  all  these  aspects
 and  all  the  points  raised  in  this  dis-
 cussion  threadbare,  and  the  amending
 Wegislation  is  the  result  of  such  long
 Geliberations.

 From  the  time  the  first  Banking
 Companies  Act  was  promulgated  it  is
 now  ten  years,  and  looking  back  we
 ean  confidently  say  that  the  Reserve
 Bank  has  exercised  a  good  influence
 om  the  banking  companies;  they  have
 also  increased  their  business  and  are
 also  in  an  increasing  manner  helping
 the  industrialisation  of  our  country.
 Even  with  regard  to  the  agriculturists.
 the  Reserve  Bank  has  been  contribu-
 ting  to  the  share  capital  of  the  land
 mortgage  banks  and  in  whatever
 manner  possible  the  Reserve  Bank  is
 Yending  money  so  that  the  co-opera-
 tive  institutions  can  lend  money  to
 the  agriculturists.  So,  this  amending
 legialation  is  the  result  of  a  good  deal
 of  experience  and,  as  I  said,  a  good
 deal  of  thought.

 Only  three  matters  have  been  rais-
 ed  by  Shri  Nayar,  but  those  matter:
 were  discussed  in  the  Joint  Com-
 mittee  and  also  when  the  Bill  was
 introduced  here.  I  am  glad  to  note
 from  the  proceedings  of  the  discussion
 है  3949  that  some  of  these  matters
 Were  discussed  even  then  and  the
 Gevernment  could  not  accept  them.
 The  opinion  of  individual  Members
 might  have  changed:  maybe  Pro-
 fessor  Ranga  held  one  opinion  then
 am@  [  do  not  know  whether  be  is
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 holding  a  different  opinion  now.  But
 the  Government  is  consistent;  the
 attitude  taken  by  Government  in  4949

 is  the  same  as  the  attitude  taken  by
 Government  in  1959  in  spite  of  the
 fact  that  the  Government  is  wedded  to
 a  socialist  pattern  of  society.  We  are
 aware  of  the  ideology  we  have  accept-
 ed....

 An  Hon.  Member:  How  does  it
 arise?

 Dr.  B.  Gopala  Reddi:  He  raised  it.
 But  since  1949,  the  first  and  second
 Five  Year  Plans  have  come  into  being
 and  we  are  already  discussing  the
 third  Five  Year  Plan.  We  realise  that
 we  want  resources  perhaps  to  the
 extent  of  thousands  of  crores.  Even
 in  that  context,  it  was  discussed  whe-
 ther  nationalisation  of  banks  is  going
 to  add  to  our  resources.  We  certainly
 need  resources  for  our  Third  Plan.
 It  is  a  gigantic  task;  we  want  foreign
 exchange  and  help  from  outside  coun-
 tries  too.  We  want  mobilisation  of
 internal  resources.  The  Planning
 Commission  also  in  that  context  has
 considered  whether  nationalisation  of
 banks  will  add  to  our  resources.  Even
 from  that  point  of  view,  if  was  not
 found  desirable  to  nationalise  these
 banks.  Of  course,  the  nationalisation
 of  banks  championed  by  Shri  Nayar  is
 an  approach  of  certain  sections  of
 people,  holding  certain  opinions.  !  do
 not  deny  that;  there  may  be  people
 even  in  the  Congress  Party  and  else-
 where  also  holding  these  opinions.  But
 as  far  as  Government  are  concerned,
 we  think  it  is  not  at  all  necessary
 even  in  the  context  of  the  third,
 fourth  or  fifth  Five  Year  Plans.

 The  second  point  coming  in  its  wake
 is  the  demand  for  a  ceiling  on  divi-
 dends  and  the  prohibition  of  bonus
 shares.  These  are  of  course  connect-
 ed  with  the  problem  of  nationalisa-
 tion;  they  are  concomitants  of  the
 Philosophy  of  nationalisation  of  banks
 Here  again,  the  Government,  the
 Reserve  Bank  and  even  the  banking
 companies  and  their  associations  have
 considered  this  aspect,  whether  it  is
 necessary  in  the  present  context  of  our
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 development  that  there  should  be  a
 selling  on  dividends  and  complete  pro-
 hibition  of  bonus  shares.  These  two
 points  were  also  considered  and  they
 were  not  acceptable  to  Government

 Higher  dividends  and  issue  of  bonus
 shares  attract  the  Income-tax  Act
 provisions.  Whenever  they  declare  a
 higher  dividend,  they  pay  higher
 tax;  it  is  a  special  tax  on  the  higher
 dividend.  Likewise,  whenever  they
 jasue  bonus  shares,  there  is  a  special
 provision  for  income-tax  going  up  to
 30  per  cent  or  so  Therefore,  there  75
 a  httle  deterrent  under  the  Income-
 tax  Act  Beyond  that,  we  do  not
 want  to  put  any  further  hurdles  in
 declaring  dividends  or  bonus  shares
 Of  course,  when  all  criteria  are  satis-
 fied,  definitely  permission  is  given  to
 the  issue  of  bonus  shares  These  are
 matters  which  are  necessarily  contro-
 versial  and  we  do  not  want  to  get  into
 wnnecessary  controversies  in  regard  to
 nationalisation,  ceiling  on  dividends,
 ete.  Even  the  Reserve  Bank,  whith
 lg  the  bankers’  bank  dves  wot  advive
 these  things

 Shri  Nayar  again  raised  the  quos-
 tion  whether  a  general  manager  of  a
 bank  could  be  हक  director  of  some  other
 eompany.  A  good  deal  of  thought
 was  given  to  this  natter  [It  ह  not  a
 if  we  are  going  t.  detract  him  from
 tus  concentrated  work  When  his
 whole  time  should  ५.  given  to  the
 denking  institution,  why  should  his
 energies  be  dissipated  by  acc  pting
 @rectorship  of  some  othe’  company?
 After  all,  there  are  certain  restrictions
 here  again  The  Reserv.  Bar}  must
 be  satisfied  and  things  )5  दना,  As
 far  ac  I  know,  only  unde:  two  condi-
 tions  the  general  manager  wi-uld  be
 allowed  to  be  a  director  One  is  when
 the  bank’s  interests  ought  to  be  safe-
 guarded  Suppose  he  attends  the
 meetings  occasionally  to  sce  that  noth-
 ing  detrimental  happens  to  their  own
 advance;  if  necessary  he  will  watch  on
 behalf  of  his  own  bank  to  safeguard
 the  bank’s  interests.  That  is  one  set
 of  circumstances  ह  other  cases,  it
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 may  be  a  Government  corporation.  If
 there  is  a  complete  prohibition  that  he
 should  not  be  a  director  in  any  other
 company,  his  experience  cannot  be
 utilised  in  any  other  institution  even
 if  it  is  a  Government  concern.  It
 may  be  a  small  place  where  a  small
 company  is  coming  up  and  his  pre-
 sence  may  be  of  a  healthy  and  salu-
 tary  nature  Even  in  such  circum-
 stances  it  would  not  be  possible  to
 utilise  hig  experience  if  there  is  com.
 plete  prohibition  of  dual  directorship.
 So,  we  want  to  provide  for  cases
 where  it  35  absolutely  necessary  to
 permit  him  to  accept  the  directorship,
 It  will  not  detract  from  his  concen-
 tration  on  his  work  as  general  mana-
 ger  So,  there  need  not  be  any  mis-
 apprehension  on  that  account  at  all

 Shri  Prabhat  Kar  has  repeatedly  laid
 stress  on  section  45  He  asks,  why  ia
 it  necessary  to  come  forward  with  this
 section  and  why  when  §  there  are
 losses,  they  should  not  be  made  good
 before  dividends  are  declared  I  think
 the  intention  of  the  Government  ३5
 quite  cleat  under  section  £5,  under
 which  a  banking  company  may  pay
 dividends  on  its  shares  without  writing off  the  depreciation  in  the  value  of  its
 investments  In  approved  securities  in
 any  case  where  such  depreciation  has
 not  been  actually  capitalised  or  other-
 wise  accounted  for  as  a  loss  When
 there  35  no  sale,  there  is  no  loss.
 There  was  little  doubt  previously
 whether  they  should  make  provision
 for  such  national  losses  also  when
 there  is  no  actual  sale  But  now  we
 are  making  it  clear  that  wherever
 there  is  no  sale  with  regard  to  approv-
 ed  secur  les,  they  need  not  make  a
 provision  If  it  i,  not  approved  secu-
 rity,  if  it  33  any  other  investment  in
 shares,  debentures,  bonds,  etc.  then
 of  course  they  "  ust  make  a  provision,
 but  with  the  satisfaction  of  their  own
 auditors  I  think  the  aud)tor  will  not
 make  an  irresponsible  statement.  He
 runs  a  risk  if  he  gives  a  false  certifi-
 cate  I  think  we  are  only  regulerising
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 the  present  practice  and  removing  any
 uncertainty.  Beyond  that,  we  are  not
 doing  anything  novel  or  revolutionary.
 Only,  he  must  make  a_  provision  to
 the  satisfaction  of  his  own  auditor.
 When  there  is  no  sale  with  regard  to
 approved  securities,  they  need  not
 make  any  provision.  As  I  said,  we
 are  only  regularising  the  present  prac-
 tice.

 Shri  Ram  Krishan  Gupta  pleaded
 very  hard  that  liquidation  should  not
 be  resorted  to  and  as  far  as  possible,
 there  must  be  a  merger,  because  liqui-
 dation  means  loss  to  the  deposit-
 holders,  shareholders,  etc.  and  it  must
 be  prevented  at  all  costs.  Certainly
 we  agree  with  that  general  thesis  that
 liquidation  should  not  be  resorted  to
 ordinarily,  except,  of  course,  when  it
 is  forced.  The  Reserve  Bank  also  is
 trying  its  best  to  advise  the  banks,
 whenever  they  are  in  difficulties,  to
 merge  with  some  other  banks.  With
 regard  to  mergers  etc.  in  the  latest
 report  of  the  Reserve  Bank  also  they
 have  given  full  details.  In  paragraph
 4l  on  page  5  of  the  “Progress  in
 India  during  the  year  1958”  they  say:

 “A  welcome  development  in  the
 last  two  years  has.  been  the  in-
 creasing  trend  towards  bank  amal-
 gamations  strengthening  the  bank-
 ing  system.  During  the  year  the
 Reserve  Bank  sanctioned  schemes
 of  amalgamation  of  the  South
 Indian  National  Bank  (Maveli-
 kara)  with  the  Bank  of  New  India
 (Trivandrum),  the  Hind  Bank
 (Calcutta)  with  the  Bank  of
 Madura  (Madurai).  In  Decem-
 ber  958  the  Madras  City  Bank
 (Coimbatore)  transferred  its  assets

 and  liabilities  to  the  Cochin  Com-
 mercial  Bank  (Cochin).  Besides,
 three  non-scheduled  banks  in  the
 southern  area  were  taking  steps
 to  amalgamate  themselves  with  a
 non-scheduled  bank  in  that  area.
 The  proposal  for  the  transfer  of
 certain  assets  and  liabilities  by  a
 scheduled  bank  in  the  southern
 area  to  another  scheduled  bank  in

 the  same  area  was  also  under  con-
 sideration  by  the  banks  at  the  end
 of  the  year.”

 We  can  thus  see  that  the  Reserve
 Bank  is  certainly  exercising  its  infilu-
 ence  towards  amalgamation  and  not
 towards  liquidation.  It  is  a  welcome
 feature  and  I  wish  whenever  there  is
 a  little  difficulty  in  a  bank  it  agrees
 to  merge  itself  with  a  bank  in  the
 -aighbourhood  instead  of  going  into
 liquidation.

 46  hrs.

 Shri  Bharucha  has  raised  the  ques-
 tion  of  moral  turpitude.  He  asked:
 why  should  you  take’  such  wide
 powers?  Then  he  said,  whenever
 there  is  moral  turpitude  involved  in
 the  conviction  then  the  removal  or
 Aisqualification  must  operate.  We  tried
 to  see  whether  moral  turpitude
 has  been  defined  anywhere.  Even
 when  the  authorities  give  their  judg-
 ment,  or  pass  proceedings,  they  do
 not  specifically  say  whether  in  a
 particular  case  the  conviction  is  on
 moral  turpitude.  They  do  not  say  in
 the  judgment  or  proceedings  that  the
 cases  come  under  moral  _  turpitude.
 Moral  turpitude  is  a  very  wide  term
 and  we  have  purposely  put  the  section
 so  nicely,  so  vaguely  if  you  want.

 Shri  V.  P.  Nayar:  Under  the  Gov-
 ernment  Servants’  Conduct  Rules  if
 somebody  is  convicted  for  an  offence
 involving  moral  turpitude  he  will  not
 be  allowed  to  re-enter  service.

 Dr.  B.  Gopala  Reddi:  It  is  a  general
 term.  It  is  difficult  to  draw  a  clear
 line.  Therefore.  we  have  said:

 ‘Sf  continuance,  in  the  opinion  of
 the  Reserve  Bank,  is  not  desira-
 able”.

 Mr.  Deputy-Speaker:  It  is  vague,  it
 is  nowhere  defined,  but  it  is  well-
 understood!

 Dr.  B.  Gopala  Reddi:  In  a  particular
 case  we  may  not  know  whether  it
 involves  moral  turpitude.  There  may
 be  a  border  line  case,
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 Shri  Narayanankutty  Menon:  Under
 the  Government  Servants  Conduct
 Rules  an  offence  involving  mora)  tur-
 pitude  will  result  in  the  dismissal  of
 the  employee.

 Dr.  B.  Gopala  Reddi:  You  can  take
 a  reasonable  attitude.  Here  we  are
 giving  powers  to  prevent  contravention
 of  the  Act.  Suppose  a  person  has  not
 taken  a  radio  licence  Somebody
 might  penalise  him  Should  it  result
 in  his  disqualification?  Therefore,  we
 have  said  that  it  should  be  something
 the  continuance  of  which,  in  the  opi-
 nion  of  the  Reserve  Bank,  is  undesi-
 rable  to  the  depositors  and  things  like
 that.  Therefore,  more  latitude  must
 be  given  to  the  Reserve  Bank  The
 Reserve  Bank  is  not  likelv  to  exercise
 its  power  unnecessarily  or  in  9  vindic
 tive  manner.  They  must  first  satisfy
 themselves  that  his  continuance  in  the
 bank  is  undesirable

 Shri  द  P.  Nayar:  Technical  offen-
 ces  are  different  from  offences  invoi-
 ving  moral  turpitude  Not  having  a
 radio  licence  is  a  technical  offence

 Dr.  8.  Gopala  Reddi:  Some  people
 might  think  that  contravention  of  the
 foreign  exchange  rules  does  not  in-
 volve  moral  turpitude  Therefore,
 we  have  given  a  wide  discretion  to  the
 Reserve  Bank

 Then,  regarding  the  definition  of  the
 bank,  Shn  Bharucha  asked’  why  not
 link  it  up  with  deposits  and  transac-
 tions,  their  turnover  and  things  bhke
 that  There  we  have  drawn  a  line  at
 the  conventional  understanding—those
 who  do  not  use  the  cheque  system  for
 withdrawing  money,  they  are  not  con-
 sidered  banks  They  may  just  reccive
 deposits  As  they  do  not  undertake
 all  the  banking  operations  we  do  not
 want  to  bring  them  under  the  umbrel-
 la  of  banking  and  under  the  provi-
 sions  of  the  Reserve  Bank  Act  As  I
 said  in  the  beginning,  all  these
 matters  were  given  due  consid¢ration
 So,  I  think  there  need  not  be  any
 difficulty  with  regard  to  the  definition
 of  bank  either

 AUGUST  Fs  3969  (Amendmensy  ow  zag

 With  regard  to  inspection,  there  ere
 wide  powers  of  inspection.  Ag  far  os
 tax  evasion  is  concerned,  under
 sections  87  to  39  of  the  Income-taxz
 Act  the  taxing  authorities  can  cali
 for  and  study  any  banking  records.
 So,  there  is  ample  provision  against
 tax  evasion.

 With  regard  to  estoppel  by  High
 Courts  even  in  the  old  Banking  Com-
 panies  Act  we  have  similar  provisions
 in  sections  39  and  40.  It  is  nothing
 new  that  we  are  trying  to  do.  Wh
 the  Reserve  Bank  has  gone  into
 the  proceedings  then  the  High  Court
 eannot  step  in  The  Reserve  Bank
 will  have  it  entirely  in  their  hands.
 Provisions  of  this  type  are  necessary  so
 that  the  Reserve  Bank  can  act  swiftly.

 I  am  really  happy  that  generally
 the  House  is  welcoming  the  proposals
 and  the  Reserve  Bank  s  getting  some
 more  powers  Of  course,  they  will  use
 them  only  in  the  interests  of  the  coun-
 try  and  not  against  individual  or
 things  like  that.  ३  am  really  happy
 that  it  has  received  widespread
 support  from  the  banking  institutaons
 and  from  all  sections  of  the  House.

 Shri  V  FP  Nayar:  |  want  to  seek
 a  clarification  He  referred  to  sec-
 hons  39  and  40  of  the  original  Bill
 and  said  that  what  १६  now  icorpora-
 ted  in  clause  25  3s  just  the  same
 thing  I  have  read  both  the  sections
 and  IJ  find  that  the  term  “shall  not”
 in  section  40  of  the  original  Bill  is
 used  in  order  to  give  an  opportunity
 to  the  other  aide  for  putting  फ  a
 petition  That  is  not  at  all  the
 same

 Mr  Deputy-Speaker:  What  १९.  he
 clarmfication  that  is  required?

 Shri  द  P.  Nayar:  I  want  to  know
 whether  the  Government  think  that
 the  provisions  in  clause  27  are  im
 identical  terms  with  sections  39  and
 40,
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 De.  B.  Gopala  Reddi:  They  may
 not  be  identical  but  they  are  more
 or  leas  same.

 Shri  V  ्  Nayar:  They  are  com-
 pletely  different.

 Mr  Deputy-Speaker:  The  question

 ‘That  the  Bill  further  to  amend
 the  Banking  Companies  Act,  ‘1949,
 as  reported  by  the  Joint  Com-
 mittee,  be  taken  into  considera-
 tion.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  We  now  will
 take  up  the  clause  by  clause  consi-
 deration

 The  question  is

 “That  clauses  2  to  5  stand  part
 of  the  Bill”

 The  motion  was  adopted,

 Clauses  2  to  5  were  added  to  the  Bull

 Clauses  6  t0  9  were  added  to  the  Bill.
 Mr  Deputy-Speaker:  Is  Shri  VP.

 Nayar  moving  his  amendment?

 Shri  द  ह  Nayar:  Which  clause  are
 you  referring  to?

 Mr  Deputy-Speaker:  Clause  10

 Shri  द  क्,  Nayar:  It  requires  some
 fame  to  follow  The  copies  of  amend-
 ments  are  so  difficult  to  read  that
 even  by  using  the  spectacles  I  find  it
 impossible  to  fing  them

 Mr  Deputy-Speaker:  He  should
 then  change  the  spectacles.

 Now  the  question  3s.

 “That  clause  70  stand  part  of
 the  Bill”.

 The  motion  was  adopted.

 C¥suse  J0  was  added  to  the  Bill.

 Olause  le  (Substitution  of  new  see-
 tron  for  sections  7  and  18).

 Shri  Prabhat  Kar:  Sir,  I  have  got
 one  very  small  amendment  with  a
 view  to  include  also  a  co-operative
 bank  or  post  office  savings  bank
 account  I  move

 nw Page  7,  line  AB

 after  “behalf”  nsert—

 “or  with  co-operative  bank  or
 post  office  savings  bank  account”
 a)

 ३  know  the  case  of  a  bank  where
 this  amount  has  been  «ept  because
 there  is  no  branch  of  the  State  Bank
 or  the  Reserve  Bank  or  any  other
 scheduled  bank  there.  I  know  the
 specific  cuse  where  the  Reserve  Bank
 Inspector  is  finding  it  difficult  to
 accept  i!  because  it  ३९  not  in  the  Act
 but  thy  "mk  os  running  all  mght  It
 4५  not  just  imagination  but  it  is)  an
 actual  case  where  the  Reserve  Bank
 itself  is  finding  a  difficulty  So,  when
 vou  acrept  a  deposit  in  the  State
 Bank  or  in  the  Reserve  Bank  I  have
 added  that  a  deposit  in  a  co-operative
 bunk  or  post  office  savings  bank
 shoul?  also  be  accepted  That  is  my
 amendment

 Mr.  Deputy-Speaker:  Is  7  amend-
 ment  No  10?

 Shri  Prabhat  Kar:  Amendment  No.
 }

 Mr  Deputy-Speaker:  It  must  be
 No  0

 Shri  V  P  Nayar:  It  is  difficult  to
 follow

 Shri  Prabhat  Kar:  “Every  banking
 company.  not  being  a  scheduled  bank,
 shall  maintain  in  India.  by  way  of
 cash  reserve  with  itself  or  in  current
 account  opened  with  the  Reserve
 Bank  or  the  State  Bank  of  India  or
 any  other  bank  notified  by  the  Cen-
 tral  Government  m  this  behalf....”.
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 {Shri  Prabhat  Kar.]
 Here,  I  woh  to  add—

 “or  with  co-operative  bank  or
 post  office  savings  bank  account”

 if  it  38  deposited  there  In  the  State
 of  Orissa  there  is  a  specific  case  of
 this  kind  I  am  pointing  it  out  be-
 cause  if  this  amount  35  deposited  with
 the  co-operative  bank,  it  is  not  consi-
 dered  as  cash  ag  it  १3  not  deposited
 with  the  State  Bank  or  with  the
 Reserve  Bank

 Dr  B.  Gopala  Reddi:  Thi,  matter
 ‘was  considered  even  after  the  amend-
 ment  was  tabled  I  think  “any  other
 bank  notified  by  the  Central  Govern-
 ment”  may  be  retained  instead  of

 gpecifving  the  co-qperative  bank  or
 the  Post  Office  savings  bank  account
 Once  you  put  m  “savings  bank
 account”  it  runs  counter  to  the  pro-
 vision  here,  which  ३5  that  it  must  be
 in  the  current  account

 With  regard  to  the  co-operative
 bank,  there  may  be  some  difficulties
 IZ  we  empower  all  the  co-operative
 banks  :t  will  be  rather  difficult  when
 we  cannot  specify  any  particular  co-
 operative  bank  as  we  do  not  want  all
 the  co-operative  banks  functioning  al]
 over  India  to  come  under  this  cate-
 gory  Of  course,  this  power,  namely
 “any  other  bank”  is  a  wide  enough
 power  and  I  suppose  we  may  leave
 it  at  that.

 I  am  unable  to  accept  the  amend-
 ment

 Mr.  Deputy-Speaker:  The  question
 is:

 “Page  7  hhne  !3,—

 after  ‘behalf  insert—
 ‘or  with  co-operative  bank  or

 post  office  savings  bank
 account’”  10)

 The  motion  was  negatiwed
 Mr  Deputy-Speaker:  The  question

 is
 “That  clause  l  stand  part  of

 the  Bill”
 The  motion  was  adopted.

 Clause  U  was  added  to  the  Bill

 AUGUST  १989  (Amendment)  Bill  =  355  ९

 Mir.  Deputy-Speaker:  ह.  है... उ
 Kyishan  Gupta  is  not  here  and  I
 SUppose,  of  the  other  amendments
 BQne  is  going  to  be  moved.

 The  question  is

 “That  clauses  2  to  86  stand
 bart  of  the  Bill”

 The  motion  was  adopted.

 Clauses  i2  to  38  were  added  to  the
 Bull.

 Clause  i,  the  Enacting  Formula  ond
 the  Long  Title  were  added  to  the

 Bill.

 Dr  B  Gopala  Reddi:  I  beg  to  nove:

 That  the  Bill,  8५  amended.  be
 bassed

 Mar.  Deputy-Speaker:  Motion  7१  oved.

 That  the  Bill,  as  amended,  be
 bassed

 Shri  VP  Nayar:  I  do  not  want  to
 Make  a  speech  but  I  would  hke  the
 ho,  Minister,  who  i8  not  at  present
 hearing  me,  to  explain  this  position tO  me  because  after  hearing  the  hon

 ‘mister  4  think  I  must  revise  all
 MY  notions  about  law  He  has  given 2  justification  for  using  this  sentence,
 Namely  “the  High  Court  shall  not
 Mike  any  order  extending  the  period
 for  which  the  commencement  or  con-
 tinuance  of  all  actions  and  proceed-
 IN&s  against  the  company  were  stayed
 UWder  that  sub-section”  According
 ६०  me  I  never  said  and  I  shall  never
 28)  that  this  House  has  no  such
 POwer  But  is  it  farr  that  in  a  statute
 like  this  we  use  the  words  im  such
 8  Way  that  it  amounts  to  a  clear  ouster
 of  the  jurisdiction  of  the  High  Court?
 Haye  we  done  so  in  any  other  mat-
 tere  could  have  understood  the
 PO$ition  but  for  the  explanation  of
 the  hon  Minister  in  respect  of  ano-
 they  pomt  which  we  raised  I  could
 hye  understood  it  He  said  that  it
 1९  impossible  for  this  House  to  give
 retrospective  effect  in  regard  to  cer-
 tain  matters  m  which  the  ‘workers
 Wi}  get  a  benefit  by  virtue  of  certain
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 @ecisions.  For  that  ha  is  not  pre- pared  to  invoke  the  jufisdiction  of
 the  House  and  pass  the  necessary
 amendment  but  in  the  same  breath
 he  says  that  the  High  Court’s  juris- diction  to  decide  the  matter  of  a  stay according  to  the  facts  before  it  shall
 not  be  exercised  in  such  and  such  a
 way  I  find,  after  reading  the  parti- cular  sections  which  he  pointed  out
 in  the  original  Act  itself,  that  they stand  no  comparison  with  this  because
 section  40,  which  he  quoted,  reads like  this

 “Notwithstanding  anything  ४०
 contrary  contained  in  section  466
 of  the  Companies  Act,  956  (  of
 1958),  the  High  Court  shall  not
 make  any  order  staying  the  pro- ceedings  in  relation  to  the  wind-
 ing  up  of  a  banking  company,
 unless  the  High  Court  is  satisfied
 that  an  arrangement  has  been
 made  whereby  the  company  can
 pay  its  depositors  m  ful!  as  their
 claims  accrue”

 The  words  “shal!  not”  are  there  as
 they  are  here,  but  do  they  mean  the
 same  thing?  There  it  is  only  stated
 that  the  High  Court  shall  not  pass an  order  unless  it  is  satisfied  In  very many  statutes  we  get  it,  ६.९  ,  a  court
 cannot  pass  an  order  unless  it  ts  satis
 fied  There  must  always  be  the
 subjective  satisfaction  But  there  you say  that  the  High  Court  shall  not
 make  any  order  extending  the  penod for  which  the  commencement  or  con-
 tinuance  of  all  actions  and  proceed- ings  against  the  company  were  stayed under  that  sub-section  |  am  nat
 going  into  the  value  of  what  will follow  I!  also  agree  that  this  House
 may  have  the  power  to  pass  such  a clause  But  is  it  fair,  mn  view  of  what the  hon  Minister  has  stated  regard- ing  his  mcapability  of  mcorporating a  section  whereby  retrospective  effect will  be  given  to  the  advantage  of
 workers”  Is  it  fair  that  we  have  a double  standard  in  this  matter?  On the  one  hand  we  do  not  want  to
 annul  the  decision  of  the  Supreme Court  and  therefore,  we  do  not  want to  make  a  provision  On  the  other hand,  later  on  m  the  came  Bill  we

 find  that  a  provision  is  incorporated
 whereby,  the  High  Court  is  asked  not
 to  extend  the  date  and  there  is  no
 alternative  for  the  High  Court  even
 if  the  High  Court  had  a  subjective
 satisfaction  and  it  is  on  the  record
 before  it  It  is  prohibited  by  this
 legislation  from  acting,  in  accordance
 with  its  decision  I  submit  that  it  is
 a  very  difficult  900६  for  us  to  digest
 The  hon  Minister  may  kindly  give
 his  explanation

 Mr.  Deputy-Speaker:  Shri  Prabhat
 Kar  Does  he  want  to  speak?

 No  Then  Shri  Pattabh:  Raman
 Shri  V.  P.  Nayar:  I  want  the  hon

 Minister  to  explain
 Mr  Deputy-Speaker:  Every  hon

 Member  has  also  got  a  right  to  part:-
 cipate  ana  xplain

 Shri  C.  R  Pattabhi  Raman.  sir,  it
 is  true  that  I  was  the  Chairman  of
 the  Committe.  In  fact,  l  did  not
 intend  to  speak  at  all,  but  I  may  by
 way  of  clarification  point  out  to  my
 Jearned  friend,  Shn  Nayar,  that  the
 latter  portion  of  section  39  of  the
 Act  as  it  stands  now,  is  very  im-
 portant  There  is  the  case  of  the  Re-
 serve  Bank  being  the  official  liquida-
 tor—after  all  this  must  relate  to  some
 situation—winding  up  of  a  banking
 company  and  the  Reserve  Bank
 coming  up  with  a  petition  for  winding
 up  Here,  the  latter  portion  is  im-
 portant  and  with  your  leave  I  will
 read  out  the  whole  section  This  is
 in  the  old  Act

 “Notwithstanding  anything  con-
 tained  m  section  388A  of  this  Act
 or  in  section  448  of  the  Compani
 Act  where  anv  proceeding
 for  the  winding  up  “by  the  High
 Court  of  a  banking  company,  an
 application  is  made  by  the  Re-
 serve  Bank  m  thi,  behalf,  the
 Reserve  Bank,  the  State  Bank  of
 India  or  any  other  Bank  notified
 by  the  Central  Government  in
 this  behalf  as  stated  in  such
 application  shall  be  appointed  as
 the  official  liquidator  of  the
 banking  company  in  such  procead.
 ing  ”
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 {Shr  ७  R.  Pattabhi  Rarnan)
 That  means  that  the  discretion  of  the
 High  Court  is  taken  away  completely
 Here  you  had  a  section  where,  where-
 ever  the  Reserve  Bank  entered  into
 the  field  in  winding  up,  the  High
 Court  had  to  go  in  a  certain  way
 Section  40  of  the  old  Act  gives  the
 stay  of  proceedings  There  agam,
 unless  the  High  Court  5  satisfied
 with  the  arrangement  made

 Shri  द  P  Nayar:  The  matter  is  not
 so  complicated  I  concede  that  this
 is  ousting  the  jurisdiction  which  the
 High  Court  may  derive  under  the
 Companies  Act

 My  contention  is  that  the  wording
 4s  very  unhappy

 Shri  C  RB.  Pattabhi  Raman:  ]  am
 only  saying  this  Ouster  35  not  a
 unique  provision  It  is  not  a  novel
 thing  There  has  already  been  a
 provision  for  oustcr  mm  the  old  Act
 Here  3६  38  only  stay  After  all,  what
 are  we  fighting  about?

 Clause  25  which  secks  to
 section  37  says  this

 “Where  the  Reserve  Bank  s
 satisfied  that  the  affairs  of  a
 banking  company  in  respect  of
 which  an  order  under  sub-section
 (])  has  been  made

 amend

 There  3५  an  orde:  already

 are  being  conducted  in  a
 manner  detrimental  to  the  inter-
 ests  of  the  depositors,  it  may  make
 an  application  to  the  High  Court
 for  the  winding  up  of  the  com-
 pany  and  where  any  such  applica-
 tion  35  made  the  High  Court  shall
 not  make  any  order  extending
 the  period  for  which  the  com-
 mencement  or  continuance  of  all
 actions  and  proceedings  against
 the  company  were  stayed  under
 that  sub-section  "

 What  happens  i<  a  stay  was  given,
 all  that  383  saved  under  ths  amend-
 ment  Nothing  new  :5  intended

 AUGUST  ia  १950  Oul  and  Natural  Gas  aogt
 Commission  Bil

 Sbri  Narayanankutty  Menos:  The
 only  point  is  about  the  language
 used  sO  far  as  the  High  Court  &
 concerned:  not  so  far  as  the  question
 of  law  xs  concerned.  There  is  mo
 complaint  on  that

 Dr.  8  Gopala  Reddi:  The  spint  is
 mere  important  than  the  words

 Mr  Deputy-Speaker:  The  question
 Is

 “That  the  Bill,  as  amended,  be
 passed

 om

 The  motion  was  adopted.

 BR  ‘nts.

 oll,  AND  NATURAL  GAS  COMMIS-
 SION  BILL

 The  Minister  of  Mines  and  Ol)  (Shei
 K  D  Malaviya)  Sir  I  beg  to  move*:

 That  the  Bull  to  provide  for
 the  cstablishment  of  a  Commission
 for  the  development  of  petroleum
 resources  and  thc  production  and
 sale  of  petroleum  and  petroleum
 product,  produced  by  it  and  for
 matters  connected  therewith  be
 taken  into  consideration

 T  would  hke  with  vour  permissiog,
 it  this  stage  very  briefly  to  refer  to
 certain  clauses  that  have  been  men-
 tigned  here  and  to  explain  why  If
 want  to  move  this  Bill  with  a  view
 to  converting  the  present  O:!l  and
 Natural  Gas  Commussion  into  a  sta-
 tutors  Commission

 The  O:!  and  Natural  Gas  Commis-
 ०  Was  sct  up  bv  a  Government
 Resolution  some  in  3956  It  35  still

 a  Government  depaitment  In  a  subse-
 quent  vear  after  ‘1956,  some  more
 powers  were  transferred  to  xt  by  the
 Ministry  But  these  powers  were
 relatively  insignificant  so  far  as  the
 object  of  expedition  and  increasing
 the  efficiency  of  the  Commission  is
 concerned  The  functioning  of  the

 —_
 *Moved  with  the  recommendation  of  the  President
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 eatire  Osi  and  Natural  Gas  Com-
 musgion  continued  within  the  frame-
 work  of  the  Government  machinery
 and  in  the  routine  inter  muriisterial
 control  methods  Expertence  showed
 that  because  of  the  particular  intri-
 cacies  of  oil  research  programme  and
 the  ancreasing  size  of  the  organisation
 and  the  rapidly  expanding  volume  of
 work  handled  by  it,  the  framework
 of  limitations  on  the  functioning  of
 the  Oi]  and  Natural  Gas  Commission
 proved  madequate  In  spite  of  that,
 the  Oil  and  Natural  Gag  Commussion,
 with  all  its  limted  powers,  struggled
 and  wanted  to  complete  the  targets
 that  were  laid  down  after  consulta-
 tions  with  all  types  of  experts  that
 were  available  to  us  Those  targets,
 unfortunately,  have  not  been  fulfilled
 There  are  very  valid  reasons  for
 these  targets  not  being  fulfilled  !
 will  come  to  them  later  on  But,
 one  of  the  most  important  reasons  35
 that  we  arrived  at  stage  when  it  was
 no  longer  possible  for  the  on  and
 Natural  Gas  Commission  with  its
 limitations  to  function  fo.  that  =  ex-
 pedition  which  is  absolutely  neces»ary
 for  the  oil  «arch  pragramme  You
 know,  Sir  that  in  4956  or  to  be
 accurate  in  December  4985  we
 started  from  scratch  At  that  tame
 the  oil  exploration  or  this  oi]  busi-
 ness  was  not  at  all  known  to  our
 Government  The  policy  was  diffe-
 rent  then  and  there  was  not  a  single
 oil  geologist  or  onl  technician  in  the
 Government  Therefore,  we  had  to
 start  from  scratch,  immediately  after
 a  pohcy  was  enunciated  by  Govern-
 ment,  and  the  entire  responsibilty
 for  implementing  a  programme  as  set
 out  by  Government,  under  the  public
 sector,  was  placed  on  the  Ministry
 We  rapidly  organised  training  cells,
 and  with  the  assistance  of  foreign
 experts,  and  more  especially  of  the
 foreign  experts  that  came  to  us  from
 the  USSR  and  Rumania  we  organised
 a  batch  of  workers  and  then  under-
 took  the  work  in  a  modest  way
 Soon,  we  found  out  that  the  obhea-
 trons  on  the  Ol]  and  Natural  Gas  Com-
 Mission  were  far  more  than  what  we
 had  expected  Therefore,  we  rapidly
 gave  powers  to  the  Oil  and  Natural
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 Gas  Commission  within  the  frame-
 wotk  of  the  Government  rules  and
 regulations  and  imter-Munisterial  con-
 trol  and  we  expected  that  perhaps
 the  Oul  and  Natural  Gas  Commission
 would  be  able  to  deliver  the  goods,  so
 far  as  the  targets  were  concerned.
 But  very  soon  we  found  out  that  that
 could  not  be  done

 The  entire  nature  of  the  oi]  search
 piogramme  is  such  that  we  have  to
 function  in  an  atmosphere  of,  and  मा.
 the  background  of,  uncertainties  The
 annual  budgets  or  estimates  are  more
 often  deviated  from  than  stuck  to
 Bcsidc»  that,  too  many  changes  and
 frequent  modbfications  of  the  scheme
 ३६  a  result  of  technical  assessment,
 pcTiodical  technical  appraisal  are
 necessary  of  I  may  say  so,  even  in
 the  programme  of  oil  exploration
 we  build  our  cstimates,  technical
 estimates  on  a  curtain  assessment,
 and  soon  afte:  ्  have  undertaken
 ceftain  piactical  work  to  canfirm  the
 theoretical  technical  assessment,  we
 find  that  the  whole  thng  was  wrong,
 and  therefore  we  havc  to  change  the
 complete  picture  of  our  practical
 work  In  this  flaming  of  programme
 ind  its  smpiementation  considering

 the  uncertainties  that  are  involved  in
 it,  We  have  found  that  the  ol  and
 Natural  Gas  Commission  should
 possess  more  =  ¢  lasticity  greater
 avtonomy  and  less  of  contiol  which
 iy  the  usual  way  with  the  routine
 functioning  of  Government

 4A.  an  illustiation  and  with  a  view
 to  give  an  idea  as  to  how  we  have
 expanded,  I  would  hke  to  give  the
 following  figures  When  we  started
 ovr  work  7  950  as  I  said,  we  had
 not  more  than  one  or  two  oil
 geologist.’  whom  we  had  drawn  from
 tht  Geological  Survey  of  India  We
 iapidly  created  facilities  for  training,
 and  we  have  at  present  69  Indan
 oi!  geologists  and  two  foreign  onl
 geologists  8६  the  end  of  this  Plan,
 3६  35  proposed—our  schemes  have  been
 framed  and  plans  completed—to  train
 and  engage  545  ol  geologists  If  we
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 thave  any  intention  to  stick  to  the
 programme  that  has  been  laid  down
 4n  the  hope  of  producing  the  quantity
 of  crude  oil  we  envisage,  we  must
 fave  545  oil  geologists  by  the  end  of
 this  Pian  If  our  schemes  go  through,
 as  we  wish,  by  the  end  of  the  Third
 Plan,  we  must  have  890  oil  geologists
 As  regards  geophysicists,  we  have
 about  76  just  now  we  would  like
 to  have  294  and  by  the  end  of  the
 Third  Plan  we  will  have  800  With
 regard  to  drilling  technicians—drilling
 is  the  most  difficult  thing  that  we
 have  to  do  im  our  organisation  be-
 cause  it  is  a  new  technique  and  very
 difficult  to  develop  in  a  short  time—
 we  have  so  far  about  378  Indian
 drillers  and  other  drilling  technicians
 and  about  60  foreigners  By  the  end
 of  this  Plan,  this  number  will  go  up
 from  378  to  2085,  and  by  the  end  of
 the  Third  Plan,  we  will  have  under
 the  Oil  and  Natural  Gas  Commission
 more  than  6000  drillers,  more  than
 800  geophysicists  and  more  than  800
 oil  geologists

 Such  a  vast  problem  of  finding  oi)
 technicians  and  vastly  spréad  areas
 ike  Sibsagar  in  the  eastern  part  of
 our  country  Hoshiarpur  and  Kashmir
 in  the  north,  Saurashtra  in  the  west
 and  Godavar:  and  Tiruchirapall:  in  the
 south  makes  me  feel  that  the  task  1s,
 80  gigantic  that  it  1s,  an  obvious  thing
 for  all  of  us  to  appreciate  that  if  we
 want  to  go  ahead  fast  the  Oi]  and
 Natural  Gas  Commission  must  be
 provided  with  more  elasticity  and
 autonomy

 Shri  A.  C  Guha  (Barasat)  This
 Act  does  not  extend  to  Kashmir  even
 though  the  Commission  has  its  ope-
 ration  in  Kashmir

 Shri  है,  9  Malaviya:  But  with  ther
 consent,  :t  will  not  be  difficult  for  us
 to  get  some  opportunity  to  search  for
 oil  there  if  there  are  possibilities

 Now  within  these  three  years  we
 have  done  some  work  But  we  have
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 not  done  enough.  There  ere  two
 mein  reasons  for  that.  The  first  is
 that  we  have  not  got  edequate
 powers  I  could  go  on  illustrating
 and  citing  imstances  to  show  how
 absolutely  imperative  it  is  that  we
 should  have  these  powers  as  soon  as
 possible  As  a  matter  of  fact,  when
 oil  was  discovered  in  Cambay  in
 September  958—about  !  months
 ago—we  realised  that  we  had  come  to
 a  stage  where  we  could  no  longer
 show  any  progress  if  we  did  not
 possess  more  powers  Somehow  we
 managed  to  get  a  little  power  and  we
 thought  that,  for  the  time  being,  it
 would  suffice  But  J  was  disappointed
 to  find  that  the  progress  was  not  giv-
 mg  anv  encouragement  to  us  So  we
 started  giving  attention  to  the  question
 of  converting  the  present  Qi]  and
 Natural  Gas  Commission  to  a  statutory
 corporation  with  much  wider  powers
 and  less  control  from  Government  in
 its  functioning

 Looking  at  the  whole  thing  from
 the  financial  po:nt  of  view,  the  magni-
 tude  of  our  programme  will  also  be
 clear  to  you  The  expenditure  incur-
 red  on  account  of  the  Commission  in
 1956-57  was  only  roughly  Rs  80  lakhs
 in  1957-58  it  was  Rs  205  lakhs  and
 in  3958  59  ५५  was  R<  278  lakhs

 Now,  in  the  current  year,  1959-60,
 we  have  already  provided  for  Rs  650
 lakhs  and  by  the  end  of  the  year,  we
 think,  the  capital  goods  which  wil)  be
 available  to  us  will  require  another
 Rs  600  lakhs  That  is  bv  the  end  of
 this  year  we  mav  have  to  spend  about
 Rs  2  crores

 Thus,  in  the  last  three  years,  so  far
 as  the  financial  implication  3s  concern-
 ed  our  work  has  increased  lz  tines
 So  far  the  handling  of  technical  per-
 sonnel  is  concerned,  5५  has  increased
 by  about  8  times

 When  we  started  we  had  only  3  deep
 dnils  Today  we  have  7  deep  drills
 spread  over  the  entire  country  Now,
 the  organisation  of  a  drilling  party  is
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 a  very  intricate  affaar  Various  types
 of  technical  programmes  are  handled
 by  the  drilling  party  and  it  is  not
 always  easy  to  get  the  work  smooth-
 ly  done  if  the  officers  are  not  autho-
 rised  to  change  their  orders  and  direc-
 tions  and  modify  the  instructions  from
 time  to  time  Sometimes,  the  entire
 drilling  operation  has  to  be  changed

 As  an  illustration  I  would  like  to
 describe  the  case  of  Jwalamukhi  Well
 No  !  When  we  planned  to  drill
 Swalamukh:  Well  No  |  ४९  had
 thought  that  the  whole  thing  would  be
 ever  by  about  l]  months  So,  we
 provided  in  our  budget  another  sum
 of  a  crore  of  rupees  for  putting  up
 Well  No  2  in  Jwalamukhs  which
 would  have  been  taken  up  only  after
 the  indication  of  results  from  Jwala-
 mukh:  Well  No  !  Instead  of  !
 months,  we  have  taken  about  28
 months  to  finish  the  well  Obviously
 the  one  crore  of  rupees  that  was
 budgeted  for  Well  No  2  in  Jwala
 mukhi  was  not  taken  up  and  the  sum
 had  to  be  surrendered  Obviously,  we
 were  blamed  for  having  demanded
 more  money  than  what  was  necessary
 My  colleague  the  Finance  Minister,
 takes  me  to  task  for  it  for  snatching
 awev  others’  shares

 Such  an  eventuality  can  be  avoided
 only  when  we  have  the  authority  to
 function  within  a  particular  allotment,
 and  that  should  completelv  change  the
 picture  of  allotment  and  the  way  in
 which  that  money  has  to  be  spent,  if
 we  had  the  power  of  reapfPropriation,
 changmg  from  one  set  of  work  to
 another  You  have  to  take  all  these
 factors  into  consideration  and  put  up
 before  the  Finance  Ministry  such  a
 budget  as  will  ultimately  have  to  be
 modified  and  reduced  appreciably

 Even  now  we  are  not  able  to  decide
 whether  we  shall  put  Well  No  2  in
 Swalamukh:  or  not  although  every
 day  we  are  assured  of  Well  No  !  in
 Swalamukh  giving  us  great  hopes

 Another  illustration  which  I  would
 like  to  give  is  this  When  we  started

 our  work  in  ‘1956-57,  the  Soviet
 experts  recommended  a  programme  to
 us  It  is  known  as  the  Report  of  the
 Soviet  experts  on  the  task  of  oil  gas
 Prospecting  and  exploration  in  India
 during  ‘1956-57  Here  for  956—6l,  a
 general  outline  of  a  programme  was
 laid  down,  4  or  5  lines  of  which  I
 would  like  to  read  out  Of  course,
 this  report  was  drawn  up  about  6
 years  back  (Interruptrons)

 Shri  Hem  Barua  (Gauhati)  They
 drew  up  a  programme  for  the  Second
 Plan  Period

 Shri  K.  D  Malaviya
 referring  to  what  was
 They  said

 I  am  only
 happening

 “During  coming  §  years  it  will
 be  best  to  concentrate  attention
 m  two  States,  Punjab  and  Rayas-
 than  (Jaislamer  area)  which  are
 the  most  studied  and  where  the
 prospects  are  encouraging  Simul-
 taneously,  it  is  essential  to  carry
 out  geological  and  geophysical
 investigations  as  well  as  deep  test
 drilling  in  the  Ganga  valley  and
 West  Bengal,  geological  and
 geophysical  survey  and  core  dr
 ling  in  Cambay  area,  geophysi-
 cal  and  geological  investigations
 on  the  Madras  coast  The  latter
 four  regions  will  constitute  a
 reserve  for  extending  the  explora-
 tion  during  following  years,  and
 could  compensate  the  first  two
 regions  in  case  of  possible  failures
 The  following  are  the  main  works
 for  07  and  gas  protecting  and  ex-
 ploration  during  956—-6]  id

 The  emphasis  was  more  on  Punjab
 and  Jaisalmer  area  in  ‘1958-87  What
 happened*®  When  we  started  our  dnl-
 jing  operations  in  Punjab  we  were
 very  hopeful  of  getting  some  struc-
 tures  which  would  lead  us  further
 into  the  oil  search  programme  ir
 Punjab  The  Hoshiarpur  drilling
 operations  were  completed  only  re-
 centisy  and  we  are  not  very  hopeful  of
 finding  any  indication  of  oil  or  gas
 roundabour  Hoshiarpur  Im  the  last
 two  vears,  we  have  had  to  change  cur
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 total  assessment,  zeological  assessment
 of  oi]  in  the  Punjab  basin  where  we
 have  been  working  and  where  it  was
 recommendd  that  we  should  work.
 We  are  still  hopeful  of  the  entire
 Punjab  basin;  we  think  that  some  day
 we  are  sure  to  find  oil  and  gas  there.
 Stull,  objectively  the  area  which  was
 recommended  by  the  experts  five
 or  six  years  back  is  almost  well  nigh
 being  abandoned  Similarly,  in  Jaisal-
 mher  also  where  we  were  very  hopeful
 about  5-6  years  ago,  we  have  not  made
 much  progress  and  when  we  get  some
 interesting  horizons,  we  will  continue
 to  apply  our  energy  In  between,
 when  we  have  found  oi)  पर  Cambay,
 the  technical  assessment  was  to  be
 modified,  The  overall  technical  assess-
 ment  of  Cambay  during  those  years
 was  not  very  encouraging  It  was
 only  subsequently,  in  the  year  ‘1957-58,
 that  the  seismic  investigations  gave
 us  lot  of  hopes  m  Cambay  and  the
 छा  and  Natural  Ga,  Commission
 decided  and  took  a  great  risk  in  put-
 ting  a  hole  in  that  area  where  seismic
 investigations  have  given  us  some
 encouragement  So,  we  have  almost
 diverted  or  deviated  from  the  experts’
 recommendations,  although  in  consult-
 ation  with  them,  because  in  all  pros-
 pecting,  no  one  knows  and  no  one  can
 say  ‘Do  not  do  it  here’  The  moment
 you  are  encouraged  by  seismic  invest-
 gations,  there  :s  no  geologist  who  will
 come  and  say:  ‘Do  not  do  it  here’.
 The  ०  and  Natural  Gas  Commission
 decided  to  have  such  a  deviation,  4
 mere  or  less  big  departure  from  the
 programme  projected  by  the  experts
 We  succeeded  The  whole  attention  of
 the  Commission  was  switched  on  to
 Cambay  from  certain  other  areas  I!
 have  said  this  to  make  out  the  point
 that  the  element  of  uncertainty  is  a
 very  verv  important  factor  in  oil  pro-
 specting  Therefore,  any  assessment
 that  has  to  be  made  ofthe  work  done
 by  this  Commission  must  be  made  m
 this  background  that  we  live  from
 month  to  month,  quarter  to  quarter
 A  Commission  that  will  be  entrusted
 with  the  task  of  searching  for  oi]  must
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 have  full  powers,  to  change,  shift  and
 modify  its  programme  in  such  a  way
 that  leads  to  expeditious  discovery  of
 onl  or  gas.  That  cannot  be  done
 under  the  framework  and  limitations
 under  which  a  Government  depart-
 ment  suffers  We  have  to  change  but
 we  cannot  change  because  we  are  a
 Government  department.  We  have  to
 change  into  an  autonomous  organisa-
 tion  to  produce  results  and  to  take
 responsibility

 The  other  element  which  38  very
 necessary  for  the  House  to  consider
 is  that  we  are  functioning  man
 atmosphere  of  competition  A  certain
 amount  of  criticism  was  levelled
 against  us  a  few  months  back  by  cer-
 tain  sections  of  the  Press  that  we  were
 too  slow  to  function,  that  our  costs
 were  mounting  up  because  certain
 things  were  done  by  a  private  con-
 cern  much  more  expeditiously  and
 that  the  difference  was  ७०  much  that
 perhaps  an  enquiry  was  needed  or
 ceitaim  rustications  were  called  for
 so  far  as  this  Commission  was  con-
 cerned  I  was  taken  to  task  and  was
 criticised  for  the  inefficiency  of  the
 Commission  It  is  a  fact  that  we  did
 not  function  as  expeditiously  and  as
 economically  as  we  should  have,  and
 I  must  frankly  admit  to  the  House
 that  if  we  have  to  function  under
 these  limitations  we  will  continue  to
 spend  more  money,  take  more  time,
 give  you  less  hopes’  But.  on  the
 other  hand,  if  we  take  more  nisks  and
 deviate  from  the  existing  pattern  of
 rules  and  regulations  under  which  we
 are  bound,  then  I  have  no  doubt  in
 my  mind  that  we  will  effect  economy,
 achieve  greater  results  and_  also
 increase  our  efficiency

 Recently  there  was  a  break-down  in
 our  Cambay  drilling  operations  Pre-
 viously  also  once  or  twice  there  were
 certain  break  downs  in  our  work.  We
 had  to  approach  the  Government  for
 financial  sanction  of  purchases  in  a

 big  way.  Obviously,  it  takes  time  for
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 examinations,  scrutiny  by  my  col-
 league  the  Finance  Minister,  and  it
 is  not  always  eusy  to  convince  the
 Finance  Minister  that  2  am  righ!
 Perhaps,  generally  I  have  to  admit
 my  mistakes  so  far  ss  rules  and  re-
 fgulations  are  concerned.  So  it  takes
 time.  Then  the  purchasing  depart-
 ment  comes,  the  construction  depart-
 ment  comes  and  for  what  could
 happen  or  what  is  generally  achieved
 by  the  Standard  Vacuum  Oil  Company
 in  Bengal  in  ten  to  fifteen  days  we
 sometimes  take  three  to  four  months
 to  complete  Im  order  to  get  the  sanc-
 tion  for  a  smal]  sum  of  Rs  _  50,000
 which  could  save  perhaps  Rs.  50,000
 by  way  of  salaries  a  day,  we  have  to
 wait  for  ten  to  twenty  days  It  is
 inevitable,  because  the  rules  bind  us

 Therefore,  :f  we  have  to  function  in
 this  atmosphere  of  competition,  if
 we  have  to  show  greater  economv,
 then  what  is  most  necessary  at  this
 erucial  stage,  when  we  have  discover-
 ed  certain  oi]  beyond  expectation.  in
 less  time  than  what  I  had  anticipated.
 and  some  gas  in  Jwalamukh:  area—
 and  this  I  realised  four  months  back
 —is  that  we  should  have  more  power.
 we  should  transfer  more  power  to  the
 Oil  and  Natural  Gas  Commission  I
 was  anxious.  Sir.  to  introduce  this
 Bill  in  the  last  session  but  it  could
 not  be  done  for  obvious  reasons,  be-
 cause  things  were  being  examined
 and  I  was  myself  not  sure  whether
 the  Bill  that  we  have  produced  could
 have  been  produced  at  that  time  J
 took  great  care  to  examine  all  as-
 pects  of  the  Bill,  and  therefore  wi
 are  alreadv  fate  bv  four  months!
 am  therefore  most  anxious  that  yur
 preaent  Commission  should  be  con-
 verted  into  a  statutory  corporation
 very  soon,  almost  immedtately,  with-
 out  any  loss  of  time

 We  are  in  a  critical  phase  of  our
 programme  We  have  already  enter-
 ed  into  a  certain  agreement  for  the
 purchase  of  equipment  which  took  us
 about  seven  to  eight  months  We
 want  to  make  very  urgent  purchases
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 very  soon.  I  want  to  avoid  all  this
 loss  of  time.  We  want  to  get  certain
 things  manufactured  in  order  to  save
 drilling  time  at  one  well  We  want
 to  finish  ail  this  programme  before
 the  year  ends,  because  some  time  back
 ३  promised  that  so  far  as  the  Cambay
 well  is  concerned—the  unit  structure
 in  Cambay—we  will  be  able  to  dec-
 lare  some  results  by  the  end  of  this
 year  or  by  January  3950  Our  well
 No  2  has  been  completed,  and  if  we
 do  not  get  enough  power  and  elasti-
 city  to  function  it  may  not  be  possi-
 ble  for  us  to  put  another  seven  or
 eight  holes  in  that  area  and  some
 more  holes  in  the  Surat  area  and
 Jwalamukhi  area  The'efore,  from
 the  point  of  view  that  we  have  to
 comprte  in  this  free  world  and  that
 we  have  to  function  more  elaborately,
 and  in  a  greater  area  and  show  some
 result  77  there  ३5  ol  in  this  country,
 It  is  highly  necessary  that  the  House
 accepts  the  proposals  that  have  been
 made  in  this  Bill  and  without  any
 loss  of  time  gives  the  powers  that  are
 sought  therein

 Our  present  difficulties  are  enor-
 mous  I  need  not  refer  to  those  diffi-
 culties  and  those  headaches  But  I
 aniy  hope  that  most  of  them  will  be
 removed  or  a  good  part  of  them  will
 be  removed  soon  when  we  get  these
 powers  As  the  House  might  have
 seen.  the  broad  features  of  these  pro-
 posals  are  to  carry  out  geological  and
 Reophvsical  surveys  for  the  explora-
 tion  of  mineral  oil,  drilling  and  other
 Prospecting  operations  to  ;.ove  and
 estimate  the  resources  of  mineral  oil
 and  carry  out  all  such  art  vities  that
 will  lead  to  the  desired  results.  to
 Produce  ०  and  natural  gas  from
 such  re-ources,  refine  the  ame  and
 if  necessary  to  set  up  or  increase  the
 Pace  of  utilisation  of  oi]  हवाली  tural
 gas  Apart  from  such  sprcific  re-
 sources  which  ा  be  prov.ded  in  the
 discharge  of  the  functions  under  the
 Act,  the  Commission  shall  be  bound
 to  abide  by  such  direction.  as  the
 Central  Government  may  पा  writing
 or  for  reasons  to  be  recorded  make
 from  time  to  time
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 I  hope  that  the  House  will  accept

 the  proposals  that  I  have  made  in
 this  Bill  and  that  we  shall  soon  be
 enabled  to  start  the  work  according
 to  our  proposals

 Mr.  Depaty-Speaker:  Motion  mov-
 ed:

 “That  the  Bull  to  provide  for
 the  establishment  of  a  Commus-
 mion  for  the  development  of  pet-
 roleum  resources  and  the  produc-
 tion  and  sale  of  petroleum  and
 Petroleum  products  produced  by
 it  and  for  matters  connected
 therewith,  be  taken  into  consid:  ra-
 tion”

 Mr.  Deputy-Speaker:  Does  Shri
 Naldurgkar  want  to  move  his  amend-
 ment  to  refer  the  छा  to  a  Select
 Committee?

 Shri  Naldurgkar
 Yes,  Sir

 Mr.  Deputy-Speaker  I  shall  give
 him  an  opportunity  Now,  Shri  Saryu
 Pandey—he  \s  not  moving  his  eamend-
 ment  Yes,  जाप  Naldurgkar

 (Osmanabad):

 Shri  Naldurgkar:  Mi:  Deputy-
 Speake:,  Sir  i  welcome  the  mtroduc-
 tion  of  this  Bill  because  it  3s  the  first
 of  its  kind  and  a  very  important  one
 From  the  statement  of  the  hon  Minis-
 ter  it  3s  evident  that  with  its  volu-
 munous  work  the  size  of  the  organisa-
 tion  has  also  increased  The  activities
 of  the  organisation  wi!)  also  advance
 in  future  and  therefore  :t  is  essential
 that  such  an  enactment  should  be
 introduced  and  passed  by  this  House
 But  there  are  certain  clauses  in  which
 certain  defects  are  inherent  and  it  !s
 eseentia!

 Mr.  Deputy-Speaker:  Before  pro-
 ceeding  further,  the  hon  Member
 ma  make  his  motion  and  read  out
 the  names  of  Members  that  he  wants
 to  be  included  Let  us  see  whether
 they  agree  to  it.

 Shri  Naldurgkar:  I  beg  to  move:
 “Theat  the  Bil)  be  referred  to  a

 Select  Committee  consisting  of

 AUGUBT  wy  39889  Gas  Commission  BUI  arro

 Swami  Ramananda  Tirtha,  Shri
 N.  है ची  Pangarkar,  Shri  Harish
 Chandra  Mathur,  Shri  Tayappa
 Hari  Sonavane,  Shri  Shivram
 Rango  Rane,  Dr.  Devrao  Namdev-
 rao  Pathrikar  Kamble,  Shri
 Narayan  Ganesh  Goray,  Shri  Nath
 Pai,  Shri  Keshava  Deva  Malaviya,
 Shrimati  Mafida  Ahmed  and  Shri
 Venketrao  Srinivasrao  Naldurg-
 kar,  with  instructions  to  report  by
 the  Ist  September,  1959"

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  Has  the  consent  of  the
 Members  been  obtained  as  the  rule
 requires?

 Mr.  Deputy-Speaker:  Has  the  con-
 sent  of  these  Members  who  have  been
 included,  obtained?

 Shri  Naldurgkar.  They  have  been
 included  perhaps  with  the  hope  that
 they  will  agree  I  have  cansulted
 some  of  them

 hri  Naray  anankutty  Menor
 (M  ikandapuram)  He  has  teen  kind
 enough  not  to  include  any  Member
 from  this  side!

 Mr.  Deputy-Speaker:  Ha,  the  con-
 +.*  af  those  Members  been  obtained?

 ५०७  Naldurgkar:  I  have  obtained
 he  consent  of  some  of  them

 Mr.  Deputy-Speaker:  What  about
 the  others?

 Shri  Naldurgkar:  I  hope  the  others
 would  not  be  disagreeable

 Mr.  Deputy-Speaker:  He  only  wants
 an  opportunity  to  speak  I  suppose
 It  him  proceed

 Shri  Naldurgkar:’  Thi.  Bill  45  a  very
 important  one  and  there  are  certain
 clauses  which  require  more  .  iarifica-
 tion  hope  the  hon  M  '  ter  wilt
 consider  those  matters

 l  have  spoken  two  or  three  times  n
 this  House  stressing  that  while  legis-
 lating  any  law,  the  House  must  be
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 more  cautious  and  we  should  take  care
 that  we  are  not  traversing  beyond  the
 limits  of  our  legislative  powers.  It  is
 curious  to  note  that  sometimes  that
 collective  wisdom  of  the  two  Houses
 is  challenged  by  individual  advocates
 before  courts  of  law  and  some  pro-
 visions  are  held  ultra  vires.  So,  I  am
 of  the  opinion  that  every  law  which
 is  enacted  must  be  explanatory  as  well
 as  explicit  and  unequivocal.  Parti-
 eularly  the  House  must  be  cautious  to
 avoid  what  we  call  delegated  power.

 *I  am  afraid  that  clause  26  read  with
 clause  3  will  be  ultra  vires  of  the
 powers  of  this  House.  Clause  26
 reads  thus:

 “The  Commission  may,  by
 general  or  special  order  in  writ-
 ing,  direct  that  all  or  any  of  the
 powers  or  duties  which  may  be
 exercised  or  discharged  by  it
 shall,  in  such  circumstances  and
 under  such  conditions,  if  any,  as
 may  be  specified  in  the  order,  be
 exercised  or  discharged  also  by
 any  person  specified  in  this  behalf
 in  the  order.”

 According  to  clause  3,  we  have  dele-
 gated  the  power  to  the  Central  Gov-
 ernment  for  the  constitution  of  the
 Board.  Clause  3  reads  thus:

 -“With  effect  from  such  date  as
 the  Central  Government  may,  by
 notification  in  the  Official  Gazette,
 appoint  in  this  behalf,  there  shall
 be  established  a  Commission  to  be
 called  the  Oil  and  Natural  Gas
 Commission.”

 So,  it  is  quite  clear  that  according
 to  clause  3,  the  power  of  forming  or
 establishing  the  Commission  is  vested
 with  the  Central  Government  only.
 So,  the  Commission  is  the  creation  of
 the  Central  Government.  Now,  when
 we  are  giving  certain  definite  powers
 to  the  Central  Government,  again  we
 are  delegating  the  same  powers  to
 another  body  that  is  created  by  the
 Central  Government.  This  doctrine
 of  delegated  legislation  has  been  view-
 ed  with  reprobation  by  judicial
 decisions.

 SRAVANA  21,  88]  (SAKA)  Gas  Commission  Bill  2t32

 I  may  refer  to  Basu’s  The  Constitu-
 tion  of  India,  page  246,  where  it  is.
 said:

 “No  legislative  order  can  dele-
 gate  to  another  department  of  the
 Government  or  to  any  other
 authority  the  power  either  gene-
 rally  or  specially  to  enact  laws.
 The  reason  is  found  in  the  very
 existence  of  its  own  powers.  This
 high  prerogative  has  been  entrust-
 ed  to  its  own  wisdom,  judgment,
 and  patriotism  and  not  to  those
 of  other  persons  and  it  will  act
 ultra  vires  if  it  undertakes  to
 delegate  the  trust  instead  of
 executing  it.”

 What  is  the  criteria  to  decide  whether
 a  certain  power  is  delegated  or  not?
 Basu  says:

 “The  true  distinction,  therefore,
 is  between  delegation  of  power  to
 make  the  law,  which  necessarily
 involves  a  discretion  as  to  what
 it  shall  be  and  conferring  autho-
 rity  or  discretion  as  to  its  execu-
 tion.”

 Therefore,  in  this  case,  if  the  power
 of  constitution  or  power  of  forming
 the  Oil  and  Natural  Gas  Commission
 is  vested  with  the  Central  Govern-
 ment  the  interpretation  of  clause  26
 will  be  that  the  Commission  also  is
 vested  with  the  power  to  create
 another  commission,  These  words  are
 very  important.

 I7  hrs,

 Shri  Hem  Barua:  May  I  know  the
 time  allotted  for  the  general  discus-
 sion  and  the  time  for  clause  by  clause
 consideration?  Do  you  propose  to
 increase  the  time?

 Mr.  Deputy-Speaker:  We  have  to
 feel  that  there  is  some  necessity.  Then
 only  it  can  be  considered.

 Shri  Narayanankutty  Menon:  May
 I  know  the  time  for  general  discus-
 sion?

 Mr.  Deputy-Speaker:  We  have  allot-
 ted  four  hours  in  all.  I  think  we  can
 divide  it  into  3  hours  and  |  hour.
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 Shri  Narayanankatty  Menon:  That  Mr.  Deputy-Speaker:  In  that  case
 -will  be  all  right.  he  might  continue  tomorrew.

 Mr,  Depaty-Speaker:  Is  the  hon.  77.88  bre.
 ‘Member  likely  to  take  long?  The  Lok  Sabha  then  adjourned  sl

 Eleven  of  the  Clock  on  Thuraday,
 Shri  Naldurgkar:  Yes,  |  will  take  August  13,  958/Sravana  22,  i)

 amore  time.  (Saka).
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 the  Committee,  was
 co) ade,  The  motion  was
 adopted.  After  clause-b:

 i clause  consideration  the  Bill
 was  passed,  as  amended.

 (i)  The  Minister  of  Revenue
 and  Civil  Bx:

 cay)

 ०  (Da.
 B.  Gopala  Reddy)  moved
 that  the  Banking  .68
 (Amendment)  Bull,

 79292
 as

 reported  by  the  Joint  Com-
 mittee  be  taken  into  con-
 sideration.  The  motion
 was  adopted.  After  clause~
 by  clause  consideration  the

 are
 was  passed,  as  amend-

 The  Minister  of  Mines  and  Q:}
 (Shr  K.D.  Malaviya)  moved
 thatthe  O:land  Natural  Gas
 Commission  Bull,  1959  ७८

 mands  for  Grants  (Railw  sys)  taken  into  considerauon.
 1959-60.  The  discussion  was  not  con-

 cluded.
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 The  Andhra  Pradesh  and  AGENDA  FOR  THURSDAY,
 Madras  (Alteration  of  Boun-  AUGUST,  I,  I959/SRA- danes)  Bull,  1959.  VANA  22,  388  (Saka).

 Further  consideration  of  the
 BILLS  PASSED  19952098  Oil  and  Natural  Gas  Com-

 @  Fusther  discussion  on  the
 motion  to  consider  the  State
 Bank  of  India  (Subsidiary
 Banks)  B:li,  as  reported  by

 mussion  Bill  and  passing  of
 the  Bill  and  considerauon  of
 the  Report  of  Nauonal  Coal
 Development  Corporation.


